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LOK SABHA DEBATES

LOK SABHA

Wednesday April 1, 1981/Chaitra
11, 1903 (Saka).

The Lok Sabha met at Eleven of
the Clock.

[Mr Speaker ':h'.‘t:r]

PROF. MADRHU DANDAVATE
(Rajapur): We have given notice
under Rule 388 ty suspend the Ques-
tion Hour becausge of the constitutional
break-down in Assam. Kindly listen
o us by suspending the rule.

TuTet wgea W e foar &, ww
ZTIT {Rq7T FTH & 1% AT AL & |
PROF. MADHU DANDAVATE:
Since the last ten years I have invoked
this rule for the first time.

Gowed A< S il diTaE
grli sa difcugar g0 faur st
TIGET A0 803, WIGF 7T H fagnaa
qiTqH g—

But 1 would like to hear both sides
of the House.

wig® drg fi gawr JEgar
g W Twa A1q 0 ger ATgar g—

—and after that I want to give the
ruling. So, let us proceed with the
Question Hour, and after the Question
Hour, 1 will listen both of you and
then give my ruling.

(sxxmA )

2

WET WEAT A HWiGH A G

(Trma)

U HQIT GEA WG §F 1A
FifFaT 1

MR. SPEAKER: Before listening

to that......

(Interruptions)
SHRI GEORGE FERNANDES
(Muzaffarpur): You suspend the

rule. (Interruptions)
MR. SPEAKER: I would not.
(Interruptions)**

MR. SPEAKER: Nothing should
go on record.
(Interruptiong) **

MR. SPEAKER: That is why I had
said, Professor, I will listen......

I have not debarred you from
speaking.
(Interruptions)

MR. SPEAKER: 1 said, let me
listen to both sides ty both the view
points.

(Interruptions)
drm feam qiesi= : (81 97)

Aeyel Agk, U< faga 388 F agw

qrEiEdrs HETE L.

HEQW WERA . § € ol T W E
fx & 1@ 92 TIT gYFT H1F TwEqT |
CREL(EY

SHRI GEORGE FERNANDES:

There is nothing more important than

the Constitutional crisis in Assam,
(Interruptions)

*Not recorded.
232 LS—1



3 Oral Answers APRIL 1, 1981 Oral Answers 4

SHRI N. K. SHEJWALKAR PROF, MADHU DANDAVATE:
(Gwalior): With you please hear my Sir, please resist him, before I, ....
point of order? (Interruptions) (Interruptions)

SHRI HARIKESH BAHADUR
{(Qorakhpur): Ig it the question
hour, or the Constitution of the coun-
try, which is more important?
(Interruptions)

PROF, MADHU DANDAVATE: I
am on a point of order. Let the rule
be suspended. {Interruptionsg).

SHRI HARIKESH BAHADUR:
Constitution jg more important than
this question hour. I want ip...(In-
terruptions)

AN HON. MEMBER: It is question
hour. (Interruptions)

MR. SPEAKER: May I read out
something? This is Rule 60(1}, The
second proviso under Rule 60(1}
reads,

‘Provided further that where the
Speaker is not in possession of full
facts about the matter mentioned
therein, he may before giving or
refusing his consent read the notice
of the motion end hear from the
Minister and/or members concerneg
a brief statement on facts and then
give his decision on the admissibility
of the motion,’

This js what 1 want to do. (Interrup-
tions)

PROF. MADHU DANDAVATE: |
am on g point of order, I am raising a
point of order on  what you have
stated. (Iuterruptions) My point of
order is, we are within our rights
under Rulc 388 to give a proper
notice for the suspension of the rules
so that the item ‘which we want
could be taken up.

AN HON, MEMBER: But this
is..... {Interruntions)

MR. SPEAKER: You sit down.

And the Speaker is also within his
rights to give consent gr not to give
the consent.

¥ agata ad fash &)

You are within your right. I have
never said that it js not within your
rights, I shall listen. (Interruptions)

PROF. MADHU DANDAVATE: Be-
cause of the Constitutiona] breakdown
in Assam the rule ahould be sus-
pended. The question hour should be
suspended. Constitutipp is mwore im-
portant........ (Interruptiong)

AN HON, MEMBER: Suspend the
rule. (Interruptions)

MR. SPEAKER: May I read out
the rule about suspension of rules?
Tt says—

‘Any member may, with the con-
sent of the Speaker, move that any
rule rmay be suspended in its appli-
cation to g particular motion before
the House and it the motion is
carried the rule in question shal] be
suspended for the time being.

The rule sayg specifically, “with the
consent of the Speaker”,

SHRI GEORGE FERNANDES:
Question hour is not important.
(Interruptions)

ST AR : (F €E F AT TEA
ST AT AR &

PROF. MADHU DANDAVATE: 1
am seeking your consent.

MR. SPEAKER: I have not given
my consent.

SHRI MOOL CHAND DAGA (Pali):
Under Rule 388, the Speaker has lo
give his consent. When the Speaker
has not given his consent, how can he
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speak? Rule 388 says: “With the con.
sent of the Speaker.”
(Interruptions)

MR. SPEAKER: I am nolt going to
suspend the rule.

SHRI N. K, SHEJWALKAR: You
don't suspend. It is your discretion. I
am not saying anything, that you are
not empowered to do that. You may or
may not suspend the rule. Once you
have exerciseq your discretion by say-
ing that you will hear both the parties
and then decide. Then later on you
said that that will be decided after
the Question Hour, This is self-contra-
distory.

MR. SPEAKER. No; 1 will take it
up after the Question hour.

SHRI N. K. SHEIWALKAR: In that
case, the rule is not suspended

MR. SPEAKER: I am not suspend-
ing the rule, 1 do nol give my con-
sent to the suspension of the rule,

(Interruptions)

SHRI N. K. SHEJWALKAR: You
can straightway say ‘no’. There is
nothing wrong, But my objection is
only cne. When you have said that
You will hear both the parties, the
stage iz not after Question Hour, The
stage is before that, hecause the Ques-
tion Hour is to be guspended.

MR. SPEAKER: No, I said about
the adjournment motiony that has been
given fo me.

(Interruptions)

PROF. MADHU DANDAVATE: 1
have given notice, What ¥ou have
stated doeg not conflict with my notice.
Shall I read my notice?

(Interruptions)

MR, SPEAKER: I have read it. 1
bhave reag it thrice. Be satisfied.

SHRI BAPUSAHEB PARULEKAR
(Ratnagirf); You are talking about
Question Hour. I question Hour more
important than the Constitution?

(Interruptions)

Oral Answers [

MR, SPEAKER. Shri Mohan Lal

ORAL ANSWERS TO QUESTIONS

Applications for setting up Vegetable
0Oil Factories

*617. SHRI MOHANLAL PATEL:
Will the Minister of INDUSTRY be
pleased to lay a statement showing:

(a) the number of applications re-
ceived for setting up new vegetable
oi] factorieg in the country (State-
wise) during the last three years;

{b) the number of licenceg issued In
each State during the said period; and

(c) the criteria adoptey for sanction-
ing a licence for sefting up a new
factory?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRT CHARANJIT CHANANA): (a)
to {c), A Statement Is laid on the
Table of the House.

Statement

(2} and (b). A Statzment showing
the Industrial Licence applications re-
ceived for setting up New Vegetable
Qi) Factorieg in varioug States during
the yearg 1978 1479 and 1980 and the
number of Letters of Intent/Indus-
trial Licences issueq during the said
period ig atlached ag Aunexure.

(¢) Manufacturing activity involving
0il seed crushing would need a licence
under the provisiong of Industries (De-
velopment and Regulation) Aet, irres-
pective of gquantum of investment. As
regards the criteria for licensing new
capacity In this fleld, factors like avail-
abla capacity, demand reguirements,
availability of raw materialg etc, and
need-for widest dispersal are taken
into consideration. Crushing of major
edible oil seeds viz. ground nut, mus-
tard, rapeseed, sesameseed and linseed,
ig however reserved for the &mall
scale gector.
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Annexurs

The number of industrial ficence applications and letiers of intentlindusirial licences issued during
1978, 1979, and 1980 for selting up new pegetable vil indusiries in various Slales

5l.  Name of the State No. of applications No. of Letters of intent/
No. received Industrial Licences
issued
5. Andhra Pragesh 5 I
2. Gujorat g9 3
Haryana 1 1

4. Himachal Pradesh
5 Karnataka
6. Madhya I'radrsh

l

SEEE
L]

Maharashura 3 —
Orissa I _

9. Punjab q —
10, Rajasthan 2 1
11.  Tami! Nadu bl 3
Total 42 15

(detutls glves 0 the aprendix)
APPENDIX

Dzails nf 'otherc of Fatont [idustrial Liences Trsued against the applicatons receiped during 1054 to
1980 for the Manujacture of Vegelable Oily .

5l Name of the Party Location Hem of manofactore and
No. Capacity
1 2 3 4
t  M/s. The Haryana State Coop Sup- Haryana Cottonseed Oil=2g20,000 tonnes
ply & Mktg, Federation Limited, in terms of cottonsced.
2 M/s. Sriganganagar Cotion Seed Rajasthan Cottonseed Oil = 20,000 tonneg
Procecssing Sahakari Samiti Lid., in terms of cottonseed.
3 M/s Modern Fibres of India Limited. Madhya 1. Cotton Seed il =15,000
Pradesh tonnes in terme of Catton -
sced.
2. Cotton Linters = 1,000 tonnes
cte.
M/s. Soundrajan & Co. Private Ramnad 1. Cottonseed Ol = 15,000 fonnes
Limited, T. Nadu in terms of Cotton-seed.

2z, Cottonseed IDe-piled Meal
== 12,000 tonnes
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1 2 3 4
5 Mjs. The Madhya Pradesh Statc Dewas, Madhya Refined Soyabeen Ojl  and
Coop. Mktg. Fed. Limited. Pradesh Soyabeen Extraction
=20 D00 tonnes in  termns of
Scyabeen.
6 -Do.- Itarsi, Madhya -Do.-
Pradesh.
i -Do.- Shajapur, Madhya -Do.-
Pradesh.
8 5h. Rajkot Distt. Coop Purchase Rajkot, Gujarat Cottonseed Oil =36,000 tlonnce
and Sales Union Ltd .,
g Gujarat State Coop. Mktg., Fed. Amnreli, Groundnut  Qil.= 6,000  tonnes
Limited. Gujarat p.a.
10 Sh. Deepak Suryavanshi Shajapur, Madhya Cottonseed, Oil = 12,000 tonnes
Pradesh in terms of Cottonseed

11 M/s. Gujarat State Coop. MLtg. Mehsana Refined Castor seed Oil  and

Fed. Lid., Gujarat Castor seed Qil  Cackes
= 3,000 tonnes in terms  of
Castorseeds.

12 Mfs. Shri, Mansraj Agarwal, Mang. Dharwar, Cotionseed Ol = 21,000 tonnes
Dir. Karanataka Groundnut Kernataka in terms of Cotlonseed
Products Pvt, Lid. ;

13 M/fs The Madras Vanaspati South Arcot Cottonseed O°l = 20,000 tobnes
Limited. T. Nadu. in terms of Cotton seed.

14 Prof. T. Radhakrishnan

15 M/s. Deccan Solvent Oil Extractions

Hosur, Tamil Nadu Refined Coticn

Nalgonda, Andhra

Seed Ol
= 15,000 tonncs in terms of
Cotton sred

1. Neern Oil—i,80u tonncs.

Limnited. Pradesh. 2. Neem Dake —7.000 tonnes.
3. Mauvha Oil —1,1000 tonnes
ete,
(Interruptions) (Interruptions).

MR. SPEAKER: That notice is
under my consideration. I have not
rejected that. I do not give my con-
sent under rule 388 to suspend the

rule,

(Interruptions)

MR. SPEAKER: After the Question
Hour, I will listen to both the sides
abowt the adjournment motion. No
suspension,

{Interruptions)

MR. SPEAKER: I will listen to
both the sides... (Inter.uptions).

SHRI N, X. SHEIWALKAR: You
said regarding the suspension you
will hear both the sides. But at what
rtaZe are rou going to neer us?

MR. SPEAKER: Not about the sus-

pension. I am listening to both the
viewpoints regarding the adjourn-
ment motion. No suspension of the
rules,

(Interruptions)
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MR. SPEAKER: I will not suspend
the rule, I will not suspend the -ule.

PROF. MADHU DANDAVATE:
Why don't you hear both sides on the
motion under rule 3887

MR. SPEAKER: No. I have decided.
I am not going to suspend the rule.
I have not given my consent under
rule 388 1 have decided.
(Interruptions)

MR. SPEAKER: [ have ruled, 1hat
1= my ruling, finished.. Nothing do-
ing.

(Interruptions)

s Hrgw o wEw . Fege o1, S
HEIZT A A AF1T (LT I T I9AT
2 & N Az ars §SvTq Fad o § I
¥ 8 Frargfea §9X F1 WX 7 WTEAT
dxze 71 {2g 7@ § 1 a1 & e Trwar
g fm wrgae ardfa « a1 oeeliderew i
IR ¥ aga &, St wreifean g, gw0
gafE w<dr ff fea fag & g1
ATege T3 fearaar, war gy e w9 ?
W #1a & ag € I gt g fF
FrEda S e i G Rfaa gl avadi ?

SHRI CHARANJIT CHANANA: In
reply to the first question, there are
set criterla, on the basis of which
letters of intent are reference, Second-
ly, as far as the reference to the
Supreme Court is concerned, it does
not reiate to the case of vegetable oil,
as the hon. Memeby has mentioned.
1t refers to banaspati, on which there
were three writ petitions in the
Supreme Court. Two writs still re-
main. So, the matter is sub-judice and

it would not be proper for me to go
into the details about that part of it,

oft wigw ore oW ;e § ot
qa¥ sqrar qfeaw wow W Srewem
g 8, & e wiger § fw wa ey
AT R ! R
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X a1 R E A AT AT 7 ofy AEHE
& a7 7 ?

SHRI CHARANJIT CHANANA: 1
have already mentioned about the
criteria. There is no discrimination,
as far as that State is concerned.
Gujarat is ag open ag any other State
forr the grant of ljcences,

SHRI M. RAM GOFAL REDDY:
In the list there is no mention about
Bengal.

SHR1 PBHERAVADAN K. GA-
DHAVI: So far as the <quesion of
groundnut is concerned, it is of very
great imporiance, not only for Guja-
rat but for the entire couniry. In
view of the agitatjon and demand for
groundnut oil, do the Government
propose to establish another large fac-
tery in the public sector.

SHRI CHARANJIT
The hon. Member mentioned sbout
groundnut, There are five major oil
seeds—groundaut, mustard, rape geed,
seasame seed and linseed. They are
reservey for the small scale industry.
Therefore, the qustion of setting up
a large unit does not arise.

CHANANA:

st faete Feg wica: araEg g4t
qERT 7 qEr fF 42 ArATe-ga Wy
& e It 15 wrede s fEr o
qg o 15 ArgEy ol Ry o § ¥
FICGTY FF aF E ! AT G ey
FIATTE O a% 741 ¥ wF §, qg &
AT IGATE 7

SHRI CHARANJIT CHANANA:
The details of each licence would be
published. The time limit is always
glven along with the sanction of'the
licence, It is a part of the continuous
monstoring process, If the hon. Mem-
ber is referring to a particular case,
I can always tell him the detsils if
he refers it to me,



13 Oral Answers CHAITRA 11, 1908 (SAKA)

ofrrft e dawd ;. 3w & foer
wt gt § T=ics WA T AN
s TATAT KTQT 47, Hf6 Hg gE e
wigs dNET Ao dwetio w7 @
fean svar & 1w § oftaw waw w5
it §, Thfed e v £ 9r5as
@ T gl § oAt
A2 oy RFTHT ® HrAwl
afexs qTua faei T ¥ A ¥ sy
TTET F @ & ure 5q8 o faerfaq
T STEA F o i o1 g, 36F wanfaw
FFEQ FTAT o1 AAG T T4 A7 AGY 7

SHRI CHARANJIT CHANANA: The
question regarding vitamins and com-
pulsion are not part of the gquestion.
But I would like to inform the hon.
Member that it is a guestion of pro-
motion of oil seeds for availability of
oil. There is no gcarcity of that parti-
cular thing at all. The scarcity of oil
seeds or farm product is related to
cropping, but we have been seeing
to it for the last one and a half years
that the production of oil seeds is pro-
moted by the BState Governments, as
& part of their policy, and the Minis-
try of Agricluture jn fact keeps pro-
moting them by incentives for the
growth of these things so that there is
no ghortage, because shortage and
prices are correlated to each other and
shortage will tend to make the prices
rise. .

MR. SPEAKER: Quectsion No. 618-
Shri Rama Chandra Rath. Absent
Shri G. Y. Krishnan—Absent,

Question No. 620-Shri Satyendra

Narain Sinha. Absent

PROF, BMADIIU DANDAVATE:
The Questin Hour is as good as sus-
pended.

MR. SPEAKER: It looks like that,

FProfessor, You have it the other way
round

Oral Anstwers 1 4

Tribal Labouy from Orissa Beaten in
Jamamu and Kashmir

-+

*G22. SHRI CHINTAMANI JENA:!
SHRI HARINATH MISHRA:

Will the Minister of LABOUR be
pleased to state:

{a) whether Government’s gtfen-
tion has been drawn to the Nav
Bharat dated the 8th March, 1981 that
some tribal labour were taken by a
contractor from Orissa o Jamumu and
Kashmir {or work and were beaten
by his agents etc.;

(b) whether jt is also a fact that
some of them have died due to hun-
ger and the whereabouts regarding
some labour are still unknown; and

{c} if so, whether the Central
Government propose to colleet in-
formation in this regarq and given
Some compensation etc. to the famijly
of the victims?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI HRAM DULARI SINHA): (a)
Yes, Sir,

(by and (c). Under “The Inter-
State Migrant Workmen (Regulation
of Employment and Conditions of
Servicey Act, 1879” which came into
force from 2nd Oectober. 1980 and
extends to the whole country, the ap-
propriate Government tg deal with
this matter are the Government of
Orissa and Jammu and Kashmir, who
have taken this matter up. It has
been reported by the Govern-
ment of Orissa that out of the 18
labourers reciuitcd, nine have re-
turned, one has been traced and two
missing. The reported death of four
labourers has not been substantiated
80 far, but their claims for compensa-
tion have been sent by the Govern-
ment of Orissa to the Government of
Jammu and Kashmir, where they
are under examination. The Govern-
ment of Jammu and Kashmir has
registered police cases and initiated
& departmental enquiry. Criminal
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cases have been launched by the
Government of Orissa against the two
contractors from Orissa.

SHRI CHINTAMAN] JENA: May I
know from the hon. Minister whether
it is a fact that the Government of
Jamm: and Kashmir i3 not cooperating
with the Governmeni of Qrissa while
they are inquiring into the allegations
brought against *he contractors who
are humiliating the labourers whom
they have recruited irom Orissa, and
if so, what action the Central Govern-
ment is going to lake so that the
Jammu and Kashmir Government will
cooperate with the Orissa State Gowv-
ernment while they are nquiring into
the ullegations azgainst the contractors?

SHRIMATI RAM DULARI SINUA: It
is not a fael that the Jammuy and
Kashmir Government iy not cooperat-
ing with the Orissa Government,
Last month the Labour Commissioner
from Orissa hag been to Jammu
and Kashmir and talked to the
Labour Conmmissioner there, bhut due
to the biockade of road by snow-
fall, they could not gc to the site and
s0, only yesterday agsin the Orissa
tabour Commissioner has gcne to that
site,

SHRI CHINTAMANI JENA: Sir, the
Government of Orissa has asked the
Central! Government 1o arrange for
compensation to the labourers who
were killed and -vh have not lieen
traced yet. My information is that the
labourers who were working there
have been killed hy the concerned em-
ployer or the contractors for which the
State Government dvmanded compen-
sation. My question is: When have they
written to the Jammu and Kashmir
Government and why the Jammu and
Kashmir Government have not paid
ithe compensation yet? What action is
the Central Government going to take
to persuade the Jammu and Kashmir
Government to pay compensation to
the labourers who have Leen killed?

it 7w yen & feen : S Aege
gt go ¥, W wAwm A e

APRIL i, 1981
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# 91T IEG TITAZ 7 IAKT FOAT

nxARE F Iy G fagr | 4T FART

At qdr agi 77 gu 9, Afew I

STTFE AT AAG H AIET I A § qIRY

TR\ XATAT A AT CRATITRE AE

gaT | gt aF &7% wTAHC F A4AH E,

Request for interference has not yet
came before the Central Government
by the Orissa Government directly. Of
course, the Orissa and Jammu and
Kashmir Governments are the appro-
priate Governments, but if and wkhen
the request comes to us, we wiil do
the needful according to the Act and
out of the Act alsp we can frame
sgmis rubley  accordingly to  expedite
the matter.

FAA w7 rorH § 1 ufe 2 wEE,
1982 &7 F1% T2 T w55 THF ASH
¥ fwar (g &1 TRl gwe uma
AL}, Tt AT UTHEAR ETEH AAT FY
FEHRT HATAA A7 55X § |

SHRI K. MAYATHEVAR: M-~ Spea-
ker, Sir, during 1576 the Government
of Indiz headed by Mrs. Indira Gandhi
brought a very goodq Bill to abolish
bonded labour in this country. Day
beiore yesterday T rzad in some news-
paver in South that some coniractors
have purchased lzbourers in Tamil
Nadu. They sold those labourers to the
contractors in Andhra Pradesh for some
works, Therefore, I want to know
{rom the hon. Minmster, if the Govern-
ment would issue instructions to all
the State Governments to strictly im-
plement the twenty point programine
and abolish the bonded labour sysiem
in India, This must be done in those
States where the bonded labour sys-
tem has not been abolished so far.

waan ow gera feegn - ag aw
AR AT HT § | T XA F foyo
afz ag $8 sTward wEx & 40w
qifeg g & |
1
SHRI N. K. SHEJWALKER: My em-

phasis is on the reply given to part
(b) of the question.
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“The reported death of four labour-
ers has not been substantiateg so
far.”

This guestion has come as a starred
question. This question was given 21
days before. I must congratulate Shri
Jena because this news appeared on
the 8th March and Shri Jena put this
guestion immediately. But still the
Government has not been able to say
specifically anything ag to what hap-
pened to those labourers. For what
purpese iy the time given? The
Government has to reply specifically
whether they are dead or not, What
does it mean that “it has not been
substantiated so far”. I press that the
reply should be given specifically,

SHRIMATI RAM DULARI SINHA:
Qut of sixteen, nine have returned.
One has been iraced. One is missing
and four are reported dead. The inatter
is under investigation of the Govern-
ment,

SHR! N, K. SHEJWALKAR: I want
justice from you. The hon. Minister
said that she cannot substantiaste. Now
let it be clear whelther the: ire dead
or not. What does it mean that it is
being enguired into. Twentyone days
have passell, We are in India, What it
is?

wmat T e fegr - I &
FIFIA F1 sgAEgy KX F fau &)
# 3 oadt wgr

MR. SPEAKER: Are they cdead o:

alive or you do not know? Please
replv specifically,
SHRIMA. ' ° DULAR/! SINHA:

They are reporied dead.
MR. SPEAKER: By whom?

SHRIMATI RaM DULARI SINHA:
On §th March, a statement came from
Shri B. Patnaik, Minister of State,
Lahour Ministry of Orissa Govern-
ment. This statemept was made in the

Orissa Assembly. If you like I can read
that out.

Oragl Answers I8

SHR] N. K. SHEJWALKAR: She
must read.

ME. SPEAKER: They have to rely
upon the information given by the
State Gnvernment.

SHRIMATI RAM DULARI SINHA:
The news item published in Daily
Samaj dated 5-2-1481 to the etlect that
Sarhasri Madhala Swain and Nilamani
Swain of village Kobhidinga and Gam-
bhiriguda in the District of Phulbhani
have recruited 16 lal.ourers on payment
of Rs. 80/- each and the fact that they
have been eraploved by Shri Md, Raf.
fique of Jaminu ang Kuashmir for road
construction work and five of them are
reported to have nixd and three of
them are missing zince 25~2-1980, have
been broughl to the notice of the
Government,

‘The preliminary enguiry of the Dis-
vidt leiievs Officer Pnulbani on  the
incident revealed that the above
agents have illegally recruited gixteea
adivasi labourers of Kobidinga and
Gambhiriguda ang they were employ-
ed by the contractor through Shri
Md, Rafique in road construction
work of Jammu ang Kashmir.

The names of the labourers are:

Sarbasri Dimgira Bagarti, Kali-
Lari Kanhar, Krupa Kanhar. . .

MR. SPEAKER:
names

Pleased lenve the

DR. KRUPASINDHU BHOI: The
Minister of Lahour has given written
information about the death of adivasi
iabourers. This i not an isolated
case in the poverty stricken State of
Orissa. But I woulg like to know
categorically from the Minister when
this report came to the notice of the
Government of India, did the Gov-
ernment of Jammu znd Kashmir re-
gister a case against the particular
contractor who has done all this?
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SHRIMAT! RAM DULARI SiNHA:
When the question came, we enguired
and 1 gm replying. J & K Government
has registered a :ase against the con-
tractor.

DR. KRUPASINDHU BHCI: Has the
Government of India  reveived any
further information? This :$ not on iso-

lated case.

Identification of Target Groups for
obtaining Benefit Under 20-Point
Programme

=523, SHRI ZAINUIL. BASHER: will
the Minister of PLANNING be pleased
to state:

{a) whether target groups for cbtain-
ing benefits under the 20-Point Econo-
mic Programme have been identified,

{b) if so, the tarzet groups identified,
and

(¢} the special heneflis proposey to
be provided to them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SWAISINGH SISODIA): (a) to {clh
A Statement is laid ou the Table of
the House.

Statement

{a) and (b). Apart from aiming at
accelerated growth, the
Twenty-Point Programme lays special
emphasis on ameliorating the condi-
tions of the landless, small and margi-
na] farmers, artisang handloom wea-
Vvers, persons subjected to bonded la-

economic
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bour and other weaker sections of the
population.

Recently, for purposes of assistance
from banks, the Reserve Bank has
identified, under the individual items
of the 20-Point Programme, ithe cate-
gories of people and oganizations
which should be provided such assist-
ance. A statement indicating these cate-
gories of people and organisations is
attached.

{¢) The objectives underlying the
Programme have been kept in view in
formulating the Sixth Five Year Plan,
1980-85. The accelerated growtn envi-
saged in the Plan wruld itself help in
improving the condltions of the weaker
sections also. Besides, the Plan includ-
es certain specific schemes to help the
poorer and weaker sections directly.
These include the Integrated Rural
Development Programme aimed at, on
the one hand, increasing the produc-
tion and productivity in agriculture
and allied sectors and, on the other,
resource and income development of
vulnerable sections, National Rural
Employment Programme to
supplementary employment to the rural
poar during lean agrculturai periods,
Mirimum Needs Programme to provide
certain basic amenities to the people,
Drought Prone Area Programme, De-
sert Development Frogranune and the
programmes for the development of
hill and tribal areas. Besides, the FPlan
envisages special component plang for
the Scheduled Castes. The weaker sec-
tions would also benefit from the sup-
ply of essential consumer goods at rea-
sonable prices through the public dls-

tribution aystem.

provirde
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Statement

Beneficiaries to be assisted by banks under the 20-point programnie.

PART A-——Beneficiaries under the Priority Sector.

Category of Priority Beneficiary under the 20-Point Programme Nazture of assistance  Point

Sector No.
1 2 N K
I. Agriculture (a) Identified landless labourers and  Ass stance for agri-
(Direct finance) others who have been allotted surplus culture and allied
land oral share-croppers, etc., given actiy e

recorded rights in land.

(b) Allottees of house sites amongst Assistance for taking 3
landless and weaker sections. up agricuturg! rrd
allied activities

in  addition to
housing finance.

(c) Identified rcleased bonded labour. Assistance for agri-

cultural &  allied 4
actlvities.
(d) Identified landless labourers, small Do. 5
farmers
(e) Individual farmers Assistance for minor 6
irrigation
(fy Individual farmers Pure cosnumption 5
loans
(Indirect finance) (a) State-sponsored credit institutions Finance for agri- 2,3,4 &
specifically sponsored for beneficiaries culture and allied
of the 20-Point Programme activities
(b) Government agencies engaged in im- Do. 7
plementing minor irrigation schemes
(c) Flectricity Boards Assistance for ener- b

gisation of pumpsets
under rural electri-
fications schemes

II. Small scale in- (a) Identified landless labourers and others Finance for setting 2
dustry (Direct  who have been allotted surplus land up rural and other
finance) small industries
(b) Allottees of house sites amongst land- Do. 3
less and weaker sections
(cy Identified released bonded labour Do. 4
(dy Identified landless labourers and rural Do. 5
artisans
(e) Individual artisans etc. Pure consumption 5
loans
(fy Handloom weavers Finance for fixed 9
and working capital
(g) Handloom co-operatives Do. 9
(Indirect finance) Promotional bodies and marketing Working capital 9

organisations for decentralised sector requirements
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1 2 S 4
III. Transport Ope-  National permit holders Finance for acqui- 16
rators sition of vehicles
and working capital
IV. Retail trade {a) Fair price shops/consumer’s coope- Assistance for distrij- 1
ratives and guper hazars bution of essential
commodites
by Others like released bonded labour, Do. 2,34 &g
allottecs of house sites, etc., under the
programme, who are engaged in small
retail trade business.
fe) Individuals/cooperatives Finance for distri- 10
bution of eoutrnlled
cloth
(d) Book and stationery stores run by Tinance for distri- 18 & 1g
schoolsjcolleges bution ol  ewentjal
commoditier  {inchy-
ding ks and
stationery)  at  con-
trolled  pricce 1o
{r} Consumer co-upcratives at edu-  schonly and eclle ges.
cational institutions
V. 3Small businzss  Identified beneficiarics under 20-point  Finanee for carryving T34
programme iz released  bonded on small b ines & 5.
labonrers, allotees ol house sites ete. activitics ot covered
by Agriculture, Small
Industry, Retail Trade,
Transport Operators
ete.
¥I1. Housing Allottens of housce sites. Housing finance. 3
Finance.
VII. Purc consump - Rural poor including released bonded Pure consumption 5
tion loans. labour, those benefitted by debt loans.
relief legislation etc.
PART B-- Bensficaries not coming under the
FPriority Sector.
Borrowers/beneficiaries Nature of assistance Point No.
{a) Ovganisations engaged in production, Assistance [lor prodiction, prooirement, 1
procurement and distribution of and distribution of essential com-
vasential commoditios, modiclies.
(b) Industrial un’ts'Blectricity T.oan assistance for scttingy Up powr Ba
Bo~rds and undertakings, plantz.*
{c) Large scalc and medium acale Indus-  Finance for undertaking production o. 10
tries. controlled cloth.
{d) National Permit holders (Mther Finance for acquitition of vehicles and 16

than those covered in PamA) working capital.

*Thls witl not ificludé bonds of Electricity Boards subscribed by banks.
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SHRI ZAINUL BASHER' May I know
from the hon. Minister ahout the pro-
gress made so far in the implementa-
tion of the 20-Point Programme and
whether some of the programmes are
receiving more emphasis and some of
the programmes are receiving less em-
phasis? Will the hon. Minister be kind
enough te give the Jdetzily thereof?

SHRI SAWAISINGH SISODIA: Per_
haps never in the history of many
countries of the world and more so in
our country such a massive programme
for economic growth was launched as
was done in July, 1975, when the 20-
Point Programme was anhnounced by
the Prime Minister jn her address to
the nation. It has penefited the coun-
try as a whole -nd conscauenily the
entive population.

The hon. Member wanted to know-
the implemoentation  sode of the 20-
Poinl Programime. 1 would like to say
in brief that it may be noted that cer-
{: i1 iteme o {he 20-Pnint Programtne
hive alreacds been impievented. For
example, leviclation for  abollion of
bonded lobhaar was passod as early as
in 1576 Turther, a prouramme of reha-
Eilitation has keen taken up in the case
of people freed from tonded lgbour.
&pr:ial legislalion for confiscation of
the smupglers” aroparties was also
pussed. The exempfion Umit for in-
come-tax was raised to Rs. 8000 iIn
1976-77 and now it has been raised te
Re. 15,000, The National Permit Sche-
me for road transpnrt has heen imple-
meniled in all Sta*ez. The targel of
providing additional irrigation to 5 mil-
lion hectares has already been fulfiiled.
A national programme for use of gro-
und water has also been taken up.
The power programme has been acce-
lerated. . . .

MR. SPEAKER: You can lay it on
the Table of the House,

SHRI ZAINUIL BASHER: Apart from
ihe categories of people, may I know
whether backward regions have glso
been identified to remove regionsl im-
balances and, if so, whether eastern
U.P. has been included and what steps
are being proposed to devalop that srea
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go that it may come oh a par wity
other developed areas?

SHRI SAWAISINGH SISCDIA: The
objectives underlying the programme
have been kept in view in formulating
the Sixth Plan, 1683-85. The accelera-
ted growth envisagad in the Plan would
itself help in improving the conditions
of the weaker sections also. Besides,
the Plan includes certain speclfic pro-
grammes to help the poores and weaker
sections directly. These include ihe
Integrated Rural Development Pro-
gramme  the National Rural Employ-
ment Programm2>, the Minimum Needs
programme, the Dirought Prone Area
Programme, the Desert Development
Programme and the programmes for the
development of hill and tribal areas
It includes the eastern part of U.P.
also. Special care has been taken to
the backward areas of the entire coun-
try, not of the eastern U.P. or the wes-
tern U.P. alone. The Flan also envisa-
ges special component plans for the
Scheduled Castes. The weaker seclions
would also benefif from the supply of
essential consumer poods at reasona-
hle prices through the publie distriby-
tion system.

SHRI SUNIL MAITRA: We want
facts, no lecture.

MR. SPEAKER: Ilow cam there be
facts without a lecture?

SHRI SUNIL MAITRA: One of the
points of the 20-Point Programmme was
distribution of land to landless agricul-
tural labourers and poor peasants. Will
the hon. Minister be pleased to state
how much land was available, accord-
ing to the Planning Commission; how
miuch of it was aoguired by the Govemn-
ment of India under the 26-Point Pro-
gramme and how much of the acquired
land was actually distributeqg to the
landless agricultural Iabourers?

SHRI SAWAISINGH SISODIA: 1
would require notice for this.

SHRI SUNIL MAITRA. The Ques-
tion is about the 20-Point Programme.
Thig is one of the important points of
the 20-Point Programme. This I8 very
important as {hey gay. He is not able
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to reply in regard to this point He
gave a lecture.

SHRI HARIKESH BAHADUR: There
are several programmes which had
been included in the 20-Point Pro-
gramme. If I also ask about one par-
ticulay programme and the hon. Minis-
ter says that he needs a sepaate notice,
then there I no meaning in asking a
guestion. One of the points of the 20-
Point Programme was to free the bon-
ded labour. A recent study by the Gov-
ernment of India has revealed that
several people in many States are still
working as bonded labour. Therefore, 1
would like to know f{rom the Hon.
Minister specifically the names of those
States, the number of bonded labour
and what the Governmer:: is going to
do to free them so that they must be
free from exploitation.

Bonded labour is detected in Haryana,
Bihar etc. It is a very important ques-
tion.

The Minister is saying that he has
given a detailed reply to every gques-
tion. I want a detailed answer.

SHRI INDRAJIT GUPTA: Sir, it is
a specific question. The Minister in re-
ply to the gquestion said that such a
programme has never heen seen before
in the history of the world, but I notice
that the Minister cannot reply at all
even when specific questions are put.
What is the point in ziving 21 days
notice if the Minister cannot give re-
plies?

MR. SPEAKER: If you want statis-
ties, you ecan ask him.

SHRI HARIKESH BAHADUR: There
are bonded labourers in several parts
of the country even now. They are
being exploited. It iz a different meiter
that there are some borded labour here
also!

SHRI SAWAISINGH SISODIA:. My
submission ig this that looking to the
nature of the original question, the
supplementary is beyond that,

SHRI SUNIL MAITRA: It is s Very
important question and the Minister
shoulg give a reply to this question

APRIL 1, 1981
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MR. SPEAKER: Have you read this
gquestion? Ir you wanted one more
item could have been added *“the facts
thereof and the statistics thereof”,

AN HON. MEMBER: Especially
bonded labour system is g very ime
portant question,

News.item “Arab States may buy U.S,
Arms for Pakistan”

*524, SHRI R. L. BHATIA: Wwill
the Minister of DEFENCE be pleased
to state:

{a) whether his attention has been
drawn to the news-item ‘Arab States
may puy US. Arms for Pakistan’
appearing in the The Tribune, Chan.
digarh dated 8th March, 1981; and

(b if so, his reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir,

(b} All developmentg in our security
enviromment are constantly analysed
while updating plans for full defence
preparcdness at all times.

SHR] R. L. BHATIA: Sir, the
Minister, in his stalement has con-
firmeg that USA has been supplying
arms to Pakistan, through that csun-
try. Now USA hagz come out  openly
and said “We have offered 2.5 bhillion
dollars to them with regard to mili-
tary and economic assistance”. It is
a very gerious matter and the Govern-
men| of India must be trying to make
the US Government realise that they
should not go ahezd with the scheme.

May I know from the hon. Minister
if they have approached the Prime
Minister of Great Britain Mrs. That-
cher ags '‘well ag Chancellor of FRG to
suggest to the USA that they should
dissuade Pakistan ang not give them
armg because it iz a very serious
matter?

1 would like to know whether any
effort bag been made by the Govern-
ment in this direction?
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SHRI SHIVRAJ V. PATIL: &ir,
what i stated in the answer i3 this,
that the Government hag seen reporis
in the newspapers, Goverhment has
not said that actually the armg deli-
very is being done. Nor hag the Gov-
ernment denied that arms delivery is
not going to be done. Now, we have
confirmed that the report is seen in
the newspaper. The question put to
me is whether the Government has
approached the Prime Minister of U.K.
ang the Chancellor of West Germany
for persuading the USA Authorities
and the Government, not to deliver
the armg to Pakistan.

But this ig beating about the bush,
It is only yesterday the Foreign Minis-
ter stated on the floor of the House
that he himself has passed cn the con-
cern felt by this Governmenl to the
Government in USA about the coliec-
{ion of armg by Pakistan and that no
delivery should be made by that Gov-
ernment to Pakistan. Now, the ques-
tion whether this Government has ap-
proached the Government of UK. or
Getrmany is a different matter. If the
armg are going to  be delivered by
those Governmentz over ihere, the
question of approaching them znd tell-
ing them that this is not going to help
for maintaining security and peace
in the region would arise. Time
and again. thig Government has
declared openly that supply of arms to
Pakistan is not going to help in any
fashion. and thig iz known to ithe Gov-
ernments in UK. and Gennany also.

SHRI R. L. BHATIA: While making
his statemont, he has referred to some
press news. My question alsc grises
out of the press news where it has
been suggested that the Indian Gov-
ermment was asking friendly couniries
to approach the U.S.A. and persuade
them not to give arms to Paikistan. If
You deo not want to answer, I de not
insist on that.

My second question is whether U.S.
arms supply through the Gulf countries
to Pakistan pose; a problem nat only
to this country but o the whole re-
gion, and if any direct contact hag been
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made by our Government with the
U.S.A. asking them not to supply arms
because that will upset tne balance in
this area.

SHRI SHIVRAJ V. PATIL: The
question is:

. . .whether his aftention has been
drawn to lhe news ilem ‘Arab Slates
may buy U.S. arms for Pakistan' ap-
pearing in The Tribune’, Crandigarh,

dated Hih March, 1981, . 7

and we have answereg ‘Yes, Sir’. This
is about the Arst part of the Queslion
put by the hon. Member,

As Ior the second part, | have al-
ready said in my reply that the Gov-
ernment of India has approached the
Government of US.A, The Foreign
Minister himself said yeslerday reply-
ing to the debate—and Lefare that
also-—that he himself hag conveyed ihe
concern of this Government to the USA
Government. He gaid yestarday that
our Ambassador in the USA was going
to meet the Secretary of State of U.S.A.
vesterday only. So, in view of the in-
formation given to this House, Govern=
meni is deing all that is nocessary to
impress upon the Government of
T8 A. thal arms should not he supplied
Lo Pakistan Lierouse that will be creat-
ing a difficult rituation m thig poart of
the region.

SHRI KRISHNA THANDRA ITATL-
DER: May I know from th~ hon. Minis-
ter whether Government has approach-
ed the Arab States and whether our
Government has lodged a protest with
the Arab Siates that they should not
buy arms on btehalf of Pakistan, and
if so0, what is the reaction of the Arub
States to that? In view of the reply he
has given, mayv I know whether the
Government of India will approach the
USSR and other countries t» buy arms
for our defence?

SHRI SHIVRAJ V. PATIL: As far
as the first part of the juestion is con-
cerned, Pakistan and Saudi Arabia
signed a Defence Cooperation Agree-
ment in 1967. Under the pruvisions of
this Agreement, Saudi Arabig makes
available monetary aid for purchases
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by Pakistan; in turn, Pakistan trains
Saudi military personnel and has de-
ploved some of its armed forces with-
in Saudi Arabia. The Government of
India has made it clear, very openly,
time and again that arm.ng Pakistan
to its teeth is not going to help main-
tain peace and security in this region.
Now, the question is whether we have
directly approached them or nci, When
certain press reports appeared, Pakis-
tan denied and Saudip Araoia also de-
nied that Saudi Arabia is giving money
to Pakistan and Pakistan is giving
some military aid to Saudi Arahia.
There is a denial on their part. The
question is whether we can go and
lodge a protest agninst the agreement
that they have entered intn. But we
have been makihg it clear 1o al? the
countries in the world that arming
Pakistan hevond a certzivv limit is
not going to heip in any [ashion.
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MR. SPEAKER: Shri Jitendra

Prasad. . . .

Prof K. K. Tewari.
News-Item “Pindi Making case for
Sapply of U.B5. Arms”

+
*§26. PROF. K. L. TEWARIL:
SHRI & M. KRISHNA:

will the Minister of DEFENCE be

ot 3T 1 IO KA T ARG T pleased to state:
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(a) whether the attention of Govern-
ment "as been drawn to the news-item
published in the Times of India of 7th
March, 1881 under the heading “Pindi
making case for supply of U.S. arms™;
and

(b} if so, reaction of Government fo
it?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a} Yes, Sir.

{b) All developmenis having a bear-
ing on the security of India are con-
stantly monitored and plans gre up-
dated for full defence nrepzredness at
all times,

PROF. K. K. TEWARI: The answer
given by the hon. Minister.

SHRI1 INDRAJIT GUPTA: Sir, is it
permissible to give a carbon copy of
the same reply to different guestions,
Exactly the same reply js being given
to two or three guestionas, )

MR. SPEAKER: Can I
that?

SHRI INDRAJIT GUPTA: How is
il permissible.

overrule

MR, SPEAKER: Perhaps they conuld
have been clubbed together, but it
will take the same time.

PROF. K. K. TEWARI: The reply
given by the hon, Minister is highly
unsatisfactery and it is highly ambiva-
lent. Now, 8Bir, it is a fact and this
House also knows it and the whole
country knows it ithat Pakistan is being
armed to the teeth and the Govern-
ment of India has takem a definite
stand. Sir, we cannot eat the cake and
have it too. We have taken a stand
that some powers are driving Pakistan
inlo a kind of an armament race and
that poses 5 serious threat to ou se-
curity.

Now, in the counlry, there are defini-
tely two opinions. One is the stand of
the Government of India supparted by
a large section of the people that arm-
ing of Pakistan will lead to a danger-
ous situation in this sub-continent
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Another opinion is the one voiced hy
the former Prime Minister of India
who says that there is nothing wrong
in Pakistan acquiring arms,

My information from Western news-
papers and magazines is thai the maj-
or scheme of re-arming of Pakistan
and refurbishing the war machinery of
Pakistan started during the.

MR, SPEAKER:
guestion.

PROF. K. K. TEWARI: This I want
to know precisely. Is it a fact that the
real refurbishment of the Pakistani
war machine starteg between 1977 and
19797 Is it also a fact that Pakislan
was given arms worlh 0.2 billiecn dol-
larg and for its nuclear programme,
machines and materials were supplied
clandestinely between 1977 and 1979
when Morarji Desai's Government was
in power? And it is borne out by the
fact that he is puhlicly now taking a
stand that ihere is nothing wrong in
Pakistan acquiring arms.

SHRI SHIVRAJ V. PATIL: Sir, the
heart of the question is the same as
the heart of the previous questionh, So
I use the same words ‘o answer the
second question also. The hon. Member
wants to know whether it is a fact
that gince 1977-78 Pakistan has recei-
ved arms and all those things. Sir, [
have nothing with me to denhy this
fact. It has come to light that Pakistan
is arming itself. Now it has come to
light that Pakistan is getting assistance
from other countries to develop the
know-how in the atomic fieid and that
Pakistan iz making preparation for
that purpose. It is agreed by all that
arming Pakistan is going to be danger-
ous to this part of the world. If there
are a few individuals wha do not see
eye to eye with this view, well, I must
say that we are sorry for that. But it
is a fact that arming Pakistan is going
on and we are keeping all those things
in view and are doing all that is
necessary for protecting our interests.

Flease put the

MR. SPEAKER: Anything more.

PROF. K. K. TEWARI: My second
supplementary. Is it 3 fact that recemn-
tly @ large number of experts from
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USA and PBritain have peen visiting
Pakistan and equaily a latge number
of experts from <China also visited
Pakistan? Our information from diife-
rent sources is thalt China and Pakis-
tan are having some kind of o joint
war preparation, which is obvious
from the fact that roads have been bui-
It and brought to our most vulnera-
ble frontiers viz, Kashmir. So, in the
light of this, is the Government of
India aware of this threal 1o the se-
curity of our country nameiy this joint
preparation by Pakistan and China
because no Indian city is now safe
from the 1CBM of China and then the
nuclear explosion of Pakistan is round
the corner? In view of these develop-
menis may I know what the Govern-
ment of India is preparing 1o do and
how do theyx propose to ensyre the se-
curity of the country?

SHRI SHIVRAJ V. TATIL: Sir, I
have answered this guestion ut lergtih.
1 have said we are goiag to use the
weapon of diplomacy; we are geoing lo
use public opinion and we are geoing
to have all that is necessary for pro-
tecting our interests. These three
paints cover gll these things,

SHRI M. RAM GOPAL REDDY: Day
in and day out we are discussing this
prolilem. It is humiliating te this coun-
try. If Pakistan is arming itoelt, let it
do it. If it is arming tn its tecth it
will have tooth-ache. Why should we
bother about it? What Pakisian is do-
ing let it do and we shouid go on with
our own preparation.

MR. SPEAKER: That is =z suggestion.

SHR] RATANSINH HAJDA: Sir,
understandably there is an apprehen-
sion in our country that if Pakisian
armig itsels to its teeth, those weapons
may be ulilised against India,

But, sir, just now, my hon. friend
had taken the name of Shri Morarji
Desai.. .

MR. SPEAKER: You are noi rele-
vant.
SHRI RATANSINH RAJDA: I am

relevant Sir, I am putting my ques-
tion.
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MH. SPEAKER: Don't make any re-
ference to that.

SHRI RATANSINH RAJDA.- I am
formulating my gquestion on the basis
of this. Shri Morarji Desal has stated
that there is no need for Pakistan to
accumulafe arms and ammunitions be-
cause il there is any attack on Pakis-
tan, India being a friendly country,
there should be no fear from India.

MR. SPEAKER: He cannot answer
anything. zg q1g g1 9% §, BATF |

SHRI RATANSINH RAJDA: No,
Sir. Will you appreciate why I am ssk-
ing this? In view of the developments
in Afghanistan Pakistan has got some
excuse and plea to acguire arms and
ammunitions from whatever quarters
they want. T would mezely ke the
Government to answer one auvestion,
Will the Government make it explizitly
clear to Pakistan that India hag no
design apgainst Pakisian?

MR. SPEAKER: It has alvcody been
debated sp many times. Shri Arakal

SHRI RATANSINH ZRAJDA: No,
Sir. This gueslion is imporsiant. Wil
you please make it clear that we have
no design against Pakistan?

MR. SPEAKER: It has Le=n debated

30 many times on the floar of the
House.

Now, next question, Shri Poojary.
SHRI DIGVIJAYSINH: 1 have to ask
a question.

MR. SPEAKER: Your name will
come in the second round. Not now,

Question  No. 62%. Shri DMundar
Sharma,

gfea w1 qRdzA

*o29, o0 ART Wl g
oAt ag I ¥ T w7 fw oo

(®) ® FWER UH qrwEnads
OIT  WYTSE  qcA) T QF7 warA H4T
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I Aqlex #7X & fodl weI@ ¢
faarr @y @ &, o fafww <oodf &
gfora dnsAT # waw arw E; AL

(@) =fz g, &t g8 wfFmr &
T aF W& g AN Ft FWAA

g7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAEKWANA): (a)
and (b). Police organisations in the
States are a State subject,
and the concerned State Gov-
ernments are responsible for their
conduct and discipline. However, suita=
ble instructions have been issued to the
Central Police Organisations inform-
ing them that participation in the ac-
tivities of communal organisations re-
ferred to therein wil] attract disci=-
plinary action. These instruclion have
also been brought to the notice of

State Governments for considering
similar action.
ofl w=r waf @ ¥ a@Ag

18 #dl  ®EZA TR FTMA N FAr
FOIfF 7ew w23w § 7% wami 0 gfam
gy gfqaat F Arew & a@R F
TrRAT F1 qord Al fFar § ol zq
g H #7 FFE-AIFR HIG AT
¥ w1 fAdq TSI F AR A

W g7

! DX wEIAD ;I 92T A
gagr & fie qg Rz gaAwE § AR
€z waddT &1 @ F QX F FH
forgr wr I 7 )

t ik Tag . wwma  wdiay,
# oo Ameaw § ATAAG Gl A3
¥ BT IEAT § F AAqT-ATAT FIA
% fyw s gfea gfaaal ) [
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@ af 3w EA qra-wET W
QAT W@ & it F fawre W
g7

SHRI YOGENDRA MAKWANA: This
qguestion does not arise from this. But,
I have taken note of the suggestion of
the hon, Member.

u frgseir o ;. "
qemR Wiz, H WAE AeEH ¥
AIAHIT Tt AEED FT AT T SR
qrEfgq AT g g fvoaga &
argatfas #lT HUNF  §EF, WAART
fagre & zwmEwy, 9weigge, L
FIT 3W@WA EIT &1 2-3 ;W
T AT ILET ZA WAE | N
Fit fF og 9IF-9FR F7 AGET
FfFr S IT T § 9T TF IWR
F wNAD BTHI OF & S § 1
# st =EET g IR W ogad g
0T A&7 F ¥ e w1 a1 39 aAg
gfeaer #7& #1F WA FIR TS
@ Earfe g B §F #9799 g
§ 3T%; Tt {9 age fwar s
aF 7
SHRI YOGENDRA MAEKWANA: Sir,
for police forces a Commititee was
appointed under the Chairmanship of

Director, Bureau of Polica Research
and Development.

WRITTEN ANSWERS TQO QUESTIONS

Study Report on FPara-Military
Forces

*319. SBHRI RAMA CHANDRA
RATH:
SHRI G. Y. KRISHNAN:

Will the Minister of HOME AFFAIRS
be pleased to state:

{z) whether Government has a pro-
posal for rationslising the para-mili-
tary forces like the Border Serurily
Force and the Inde-Tibet Border Poli-
ce:



) Written Anstwers

(b) whether any study report has
been prepared by his Ministry in this
regard;

(c) if so, when this proposal is go-
ing to be implemented; and

{d) the details about the [ormula-
tion of the para-military forces?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{(SHRI YOGENDRA MAKWANA): (a)
The various para-military forces under
the Govermment have been raised for
specific areas/roles and have their
own charter of duties. There is no
proposal with the Government to
change the roles of these forces or io
integrate them with each other.

(b) No Sir.

(¢} and {d). Does not arise.

Incentives to Electronics Industry

*§20. SHRI SATYENDRA NARAIN
SINHA: Will the PRIME MINISTER
be pleased to state:

(a) whether the Department of
Electronics and Electronic Commission
have received any encouraging rves-
ponse to the Government's fiscal incen-
tives to the electronic industry in 1980-
81 budget;

(b) if so, the details of capital in-
vestment offers received so far; and

{c) whether production of electro-
nics has also acceleraled during the
period?

THT PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

{b) Between April 1, 1980 and March
20, 1881, 148 applications in the area
of electronics for Indusirial Licences/
Letters of Inient/Capital Equipment
were received. The Industrial Licences
and Letters of Intent for :lecironic
products issued in this pericd, along-
with the apprgved/ applied for invest-
ment proposed on capltal 2quipment,
are indicated In Annexures IandII
respectively. Laid on the Table of the
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House [Placed in library. (see No.
LT-2268/81)].

{c) Yes, Sir. The rate of growth of
electronics production during calendar
1980 is estimated {0 be about 24 per
cent as compared to only 10 per cent
during 1879.

Recruitment Policy Regarding Appoint-
ment of Economically Backward
Persons

*§25. SHR] JITENDRA PRASAD:
Will the Minister of HOME AFFAIHRS
be pleased to state:

{a) whether Government are aware
that candidates having much higher
qualifications than actually prescribed
are being preferred and appointed at

present in all offices under the Central
Government by ignoring the candi-
dates with minimum qualifications
who generally belong to econcmically
backward family/class.

{b) if so, whether Government pro-
pose to devise its recruitment policy in
a way which debars the appointment
of candidates belonging to compara-

tively more affluent families with

higher qualifications soc as to make
room for the candidates with prescri-
bed minimum qualifications from poor
families; and

{c) if not, the reasons for ‘he some?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P,
VENKATASUBEBAIAH): (a) The
qualifications prescribed for every
post are the minimum that are neces-
sary for a person to man the post
effectively. The appointments are made
strictly in accordance with the recruit-
ment rules without any discrimination.

{b) Duoes not arise.

[c} Does nat arise.
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Prevenlive Bteps In  Environmeut

*g27. SHRI XAVIER ARAKAL: will
the PRIME MINISTER be pleasad to
state:

(a) the preventive steps taken in the
matter of environment and whether
Government propose tpo bring out any
comprehensive scheme or enactment;

(b} whether there is no punitive ac-
tion by the Government against the
offenders; and

{c) i1 so, whether such a provision
is proposed to be incorporated in ‘rari-
ous Acts?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a} to (¢). A
High Level Committee constituted to
recommend Jlegislative measures and
administartive machinery to ensure
environmental protection submitted
its report on 15th September, 1980. One
of the main recommendations to set
up a Department of Environmeut
{DOEn.} at the Centre has been imple-
mented. The other recommendations
have been remitted to the DOEn., where

they are currently under examina-
tion, ang processing.
Existing environmental legislation

covers a whole range of Ceniral, State
and Municipal Legislations, numbering
several hundreds, and relates to fore-
sts, wildlife, public health, sanitation,
factories, mines, poliution control, soil
conservation, urban and rural settle-
ments, town planning, etc, involving
severa] Ministries, State Governments,
Unijon Territories and Municipalities.
These have been enacted at various
points of time in the past and incor-
porate aspects of monitoring as well as
penalties. The High-Level Committee
had recommended a comprebensive
and systematic review of existing legis-
lation in the light of present circums-
tances followed by new legislation wher-
ever required and in particular for
twelve areas of relevance to environ-
mental protection.
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Jolmt Venture with British Electronics
Industry

*§25. SHRI JANARDHANA POOJ-
ARY: Will the PRIME MINISTER
be pleased to state:

(a) whether the British Eleeironics
Industry has evinced interest to st ap
joint ventures in India with Indian
companies;

(b) if so, the details thereof; and

{c) the reaction of Government to
it?

THE PRIME MINISTER (SHRIMATI]
INDIRA GANDHI): (a) to (c), A de-
legation representing a wide spectrum
of the UK electronic component indus-
try visited India recenily. The celega-
tion held discussions with interested
Indian counter-parts in  Bangalore,
Hyderabad and Bombay. However, no
concrete proposal for joint veniurea
has emerged so far,

State Leglslation on Screening of Films

*630. SHR] AMAR ROYPRADHAN:
Wil] the Minister of HOME AFFAIRS
be pleased io state:

(a) whether it is a fact that Centre
has raised certain objections tu the
West Bengal's proposal to enact legis-
lation making it compulsory for cine-
mas in the State to screan films made
here for at least 12 weeks;

(b} whether some slmilar propusal
hag also been received from the Gov-
ernment of Tamil Nadu; and

{c) if =0, the details of (a) and (b)
above?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): (a) Government of
West Bengal have sent “The Compul-
sory Screening of West Bengal Films
Bill, 1979" for previous sanction of the
President under proviso to Article 304
(b) of the Constitution, before its in-
troduction in the State Legislature. The
draft bill was examined in consulta-
tion with the Ministries conceined.
Legal opinion is that the proposed Bill
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is violative of the provisions of Arti-
cle 18 (1) (a) and (g) of the Constitu-
fion and is not protected by clauses
¢2) and (6) thereof. This has been
communicated to the Government of
West Bengal

(¢) The main provisions of the West
been received from the Government of
Tamil Nadu.

(¢) The main provisions of ‘he West
Bengal draft Bill are for compulsory
screening of West Bengal films far a
period of 12 weeks in a year ia cinema
houses in West Bengal and reguiation
of financial terms for the exhibition of
the aforesaid films between disiribu-
tors, exhibitors and the producess.

Natlonalisation of Rubber Factories In
West Bengal.

%g31. SHRI INDRAJIT GUPTA: will
the Minister of INDUSTRY one pleased

to lay a stalement showing:

(a) whether Government propose to
nationalise two  factories in West
Bengal wviz. National Rubber Litd. and
Inchek;

(b) if not, the reasons thereoi;

{c) number of workers employed in
each faclory,;

(d) value of production in each fye-
tory;

(e) iterns produced in each factory;
and

(f) assets of each factory?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA); fa) and (b).
Revival gchemeg prepared for rehahi-
litation of these two unils arc Leing
processed with a view to laking a
final decision.

(e) to (f). A statement is laid on
the Table of the House.

Statement

National Rubber Manulacturers Inchek Tyres Ltd.

Limited,

{c) Number of workers 3200 employees (approx) 1500 employees (approx)

employed.

{(d) Sales value of product- Ras. 505.04 lakhs
tion, asreported by
the companies for the
period from April, 1080
to January, 198¢,

Rs. 283.24 lakhs.

{¢) Items producted. . Cycle and rickshaw tyres and Automobile tyres, tubes and
tubes, convever and transmis- flaps.
sion belting, Fan and ¥V Belts,
hosezs and moulded rubber

products.
(f) Assets (Rs. Lakhs) as
on 31-3-1980.
(i) Fixed assets (Net) . 87.61 144 .72
(ii} Investments at Book
value . 36.04 0,02
{iii) Inventorics . 261.34 28188
{iv) Sundry Debtors 18369 744493
{v) Loans and advances 54.97 54 .68
{vi) Cash & Bank balance
33.90 18. 00
658.35 574.93
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Coelho Committee Report on Industrial
Development of Eastern Region

*£33. SHRIMATI PRAMILA DANDA-
VATE: Will the Minister of INDUS-
TRY be pleased to lay a statenent
showing:

(g2) whether Governmen{ have recei-
ved the repori of the Committee consti-
tuteq with Shri Coelho as Thairman
during the preceding regime with a
view to advise Government on ‘ndus-

irial development of the North Eastern
Region;

{b) whether Government have accep-
led the recommendations made Ly the

Committee and propose to implement
them;
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{e) if so, which of the industries

Government propose fo establish in
public, private and co-operalive gec-
tors;

{d) whether in view of the fact that
the whole of the North Eastern Regi-
on is industrially backward 3overn-
ment propose to declare the entire regi-
on backward for the purpose of indus-
tries, and enable the entre-preneurs to
secure [inance from public lending in-
stilutions at diiterential rate of inter-
esl; and

(e} whether for quick industrial
development, Government propose 1o
make allotments of building materials
such as cement and steel to *he North
Eastern Region on priority basis?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to {c).
The Standing Commitlee set up by
the All India Small Scale Industries
Board has finalised its report for con-
sideration of the Board. Action on the
recommendations contained in the re-
port would bte initiated after ronsidera-
tion and approval by the Board.

(d) Theme is no proposal at oresent
lo declare the entire North Kastern re-
gion as industrially backward. 1a or-
der to boost the pace of industrialisa-
tion, Government have raisel the
quantum of Central Investment Sul-
sidy from 15 per cent to a :zeiling of
Rs. 15 lakhs lo 20 per cent to a ceiling
of Rs, 20 lakhs on fixed ecapital invest-
ment of the industrial units 1o be set
up on or after 1-3-1681 in the exisling
selected districts/areas 'n the North
Eastern Hegion.

(e} Al] efforls are being made to
meel the requirements of rgw materials
of the smail scale units in north east-
ern region. Special attention is being
given io transporiation and gistriby-
tion in order that materials reach in
time and in requisite guantities.
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News Item “Qulet MNC Entry into
Electronics”

*634. SHRI M. RAM GOPAL RLDDY:

SHRI CHINTAMAN]
PANIGRAHI:

Will the PRIME MINISTER be
pleased io state:

(@) whether Governnment's atten-
tion has been drawn to news-Item
‘JQuiet MNC entry into electronics'
published in Business Standard dated
4ih February, 1481,

{b) if so, the details in thigz regard;
and

i) the reaction of Covernment

thereto?

THE PRIME MINISTER :SHRI-
MATI INDIRA GANDHI): (a) Yes,
S8ir.

(b} and (c). In June, 1979 the Direc-
torate of Communications Policy Wite
less (DCPW) of the Ministry of Home
Aflairs needed 1500 nos pf VHF trans-
rece'vers for which they had placed an
indent on DGS&D. ECIL (Electronics
Corporation of India), PWSL (Punjab
Wireless) and WTIL (West Bengal
Tele-communication Industriesy que-
ted against the DGS&D tender. The bid
evaluation wasg taking time, and DCPW
urgently needed, in connection with
arrangemenis for the Lok Sabha elce-
tions to be held in the first week of
January, 1980 as many tfransreceivers
as they could get by end December
19749, Therefore, DGS&D, permitted
DCPW to purchase 450 transreceivers
directly from any of the three com-
panies which had bid. Based on speed
of delivery, these 450 sets were purcha-
sed by DCPW from PWSL. Further,
due to DCPW again mneeding more
transreceivers in cohnection wi'h the
elections to some of the State Assem-
blies, DGS&D placed an order for a
further 500 transreceivers on PWSL
in Mzy 1980 a8 they were the only one
of the three companies which could
provide the required number of sets
in time frames stipulated by DCPW.
For the remaining 550 {ransreceivers
required by DCPW for Jdelivery Ly
September 1980, in response %o enqui-
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ries sent by DGS&D, only ECIL and
PWSL confirmed being able to supply
sets by that deadline. Therefore, orders
for 400 transreceivers were placed on
ECIL and 150 transreceivers on PWSL.
As guch, there has been no preferea-
tial treatment according to PWSL. At
no stage were any orders withdrawn
from WTIL and placed on PWSL. In
late 1980, a new tender for 2500 traas-
receiverg for DCPW has been floated
by DGS&D and Government have de-
cideq in January 1981, that WTIL's bid
against that tender could also ue con-
sidered from the industrial licensing
and foreign collaboration point of view,
subject to their prices and dJeliveries
being competitive. It may also be poin-
ted out that the foreign collaboration
which PWSL has for manhufacture of
these VHF f{ransreceiver is a purely
technical collaboration without any
foreign equity, and that the collabora-
tor, Messrs REPCO of USA is not a
muitninational company but rather a
medium-sized US company. As for the
technical collaboration  which PWESL
have entered into for the manufazture
of HF Single Band Transmitters and
Transreceivers for Civil Aviation Air
Force and other users, it is zlso a
technical collaboration withoui any
foreign equity, and the collaloralor
Messrs. Harris Corporation of LSA is
alspo not a multinational company.
However, in the case of WTIL, 40 per
cent of the equity is held by M/s. pieco
Electricals and Flectronics, which is a
subsidiary of the multinational com-
pany M/s Philips (Holland).

Dispute in Grindlays Bank ag a Resalt
of Mechanization

*g35. SHRI ARIF MOHAMMAD
KHAN: Will the Minister of LABOUR
be pleased to state!

(a) whether there is any .utstand-
ing dispute between Grindlays Bank
and its employees concerning mechani-
zation of certain operations and con-
sequent displacement of permanent
employees;

(b) if so, the details thereof; and

(c) the action taken by Government
to settle the dispute?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) Yes, Sir.

(b} and (c). The dispute, inter-alia,
related to the scope for further exten-
sion of mechanisation in offices and
branches of the Grindlays Bank Ltd.
in India and has been referred to a
National Industrial Tribunal n Febru-
ary, 1980 whose award is awaited.

Difficuities Faced hy the Nurth-Eastern
Region Engineering Units

*636. SHRI K. PRADHANI: Wil the
Minister of INDUSTRY be pleased to
state:

(a) whether it is a fact that Engi-
neering Units in the North-Eastern re-
gion are experiencing great aifficuities
and had been forced to cut their pro-
duction following the non-availadility
of the required steel materials from
the integrated stecl plants; and

(b) if so, the details thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
{b). There has been shorifall in the
production of saleable steel by thein-
tegrated steel plants. The Engineering
Units in the North Eastern region have
been affected by fhis general shortage,
as also by the transport problems
peculiar to the region. Steps to aug-
ment the availability of required mate-
rials in the North Eastern region have
heen taken and supplies during the
¥ear 1981-82 have been planned on an
enhanced scale,

Review of recruitment'promotion
rules re. schednled castes and schedu-
led Tribe in Government Service

#537. SHRI BHEEXKHABHAIL: Wil
the Minister of HOME AFFAIRS be
pleased to state:

{a) whether the Governmeni are
aware that the recruitment/promotion
rules relating to representation of Sche-
duled Caste and Scheduled Tribz in
Government service and public urnder-
takings need a comprehensive review
in view of huge shortfalls and back-
logs in Government employment;

CHAITRA 11, 1903 (SAKA)

Written AnswWers 50

(b) if so, whether Government pro-
pose to suo0 moto underinke review of
rules;

{(c) whether Government imfend to
convene a meeting of Members of Par-
liament belonging to Scheduled Caste
and Scheduled Tribe; and

{d) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
i1SHRI YOGENDRA MAKWANA): (a)
and (b). The shorifall in representa-
lion in Govt., employment is mainly in
the *A' and '‘B' groups for Scheduled
Castes and by and large in
all the groups for Scheduled Tribes.
This shortfzll is not to be related to
any deficiency in the recruitment/ pro-
motion rules and as such, nog compre-

hensive review of rules is indicated at
present,

{c) ang (d). Do not arise in view of
reply to (a) and (b) above.

Launching of Karnataka Blades Ltd.

*638. SHRI K. MALLANNA: Wwill
the Minister of INDUSTRY be pleased
to state:

(a) whetRer it is a fact that a pri-
vate Firm Karnataka Blades Lid.
has been jointly launched by the Kar-
nataka Industrial Development Corpora-
tion and Asian Cables;

{(b) it so, the details
production capacity; and

regarding its

{¢) when it is likely to start func-
tioning?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (e).
A statement is laid on the Table of the
House.

Statement
1. A letter of intent was issued to

the Kamataka State Industrial Inveat-
ment and Development Corporation
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Ltd. for the manufacture of the following items:—

Item of manufacture

Annual capacity

(1) Double cdged safety razor biades.

(z) Shaving systems Fuch as twin-blade units

disposable units.

{a) 2 picce metallic razors
@ (bJ) 2 picce plastic razors }

(4) Plastic razor handles

' 150 million nos.

and 20 million nos.

0.2 million noa,

. . 5 million nos.

This Project is being executed in the
joint sector with Asian Cables Corpora-
tion Ltd. A new Company, Karnataka
Blades Ltd., has been formed accor-
dingly, to whom the Industrial Licence
has been granted. According to Karna-
taka State. industrial Investment and
Development Corporatien Ltd., the pro-
ject is expected to commence produc-

tion in early 1982.

Loss in D.S1D.C.

5846. SHR] SANAT KUMAR MNAN-
DAL: Will the Minister of INDUSTLY
be pleased to state:

(a) whether the Delhi Small Indus-
trics Development Corporation is in
red; if so the total loss sustained by
it as on Ist January, 1981;

(b} whether he would lay on 1ihe
Table a statement showing the names
and designation of retired officers (both
Civil and Defence} employed by the
DSIDC, their emoluments and perks;
the period of their appointment and

which of them are given free trans-
port;

{c} whether any steps have been or
are being taken to cut down expendi-
ture in the DSIDC under the 1leads
‘Eastablishment, Telephones; Allowan-
ces Transport ete.’; and

{d) if so, the details, and if not, the
reasonsg therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA)Y: fa) Delhi
Small Industries Development Corpora-
tion suffered a loss of Rs. 107 crores
in 1976-77 and Rs. I.15 crores in 19%7-
78. Accounts for the subsequent years
have not heen flnalised.

(hy A stalement is attached.

{c) and (d). Various administralive
and financial measures like streamlin-
ing the functions of various Divisions,
framing of service rules, intraduction
of proper systems and procedures, con-
trols and checks delegation of finane’al
and administrative powers eic. have
since been taken. Besides, efforts have
been to increase the turn-over of the
Corporation.
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No. Name and Designation

i,

Period of Appointment Pay & Allowances

Perks, if any

Col. Raj Kumar, Chief The

employment period In the scale of Rs. Staff

conve-

Engincer. is not specified 1800—-2250 plus yance is provid-
allowances as ad- ed in the exigen-
missible to  other  cies of public
employees of the interest.
Corporation le:a
pension.

2 Capt. M.5. Dagar, Six months in the first In tne pay scale of Do.

Securigy Officer. instance. Rs. qo0— 1300 plus
normal allowances.

g Capt. Ashok, Security Do, Do. Do.

Officer,

4 Shri  Parmanand, One year Rs. 1800/- p.m. NIL.

Cflicer on Special consolidated

Duty.

Environmental and Ecological Impact
of Mining Operation

5847. SHRI HARIHAR SOREN: Wil
the PRIME MINISTER be pleazed o
state:

(a) whether Gavernment have a pro-
posal to assess the environmenial and
ecological impact of mining aperations;

{h) whether some specialists are pro-
posed to be appointed to carry on this
assessment work; and

(c) if so, the detailg thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C, P. N. SINGH): (a} Working
Group on Mining and Environiment was
constituted by the Depariment of Seci-
ence and Technology in 1979, The lenns
of reference of the group were, among
others, to evolve methodnlogy fnr
assesging the state of environment in
and arcund different kinds of mnines
and tp draft guidelines for integrating
environmental protection 1neasures
with mineral exploitation. The work af
the Group has been completed :ud the
report is under preparation. The Group
has made several recommendations in-
cluding R&D programmes and demons-
tration projects. After consideration of

the Report, when ready, further action
as appropriate will be Initiated.

{b) and (c). The maiter relating to
the appointment of specialists will
arise only after considering the Report
of the Working Group and tha action
finally decided for implementation.

Diploma Courses in Masonazry

5848. SHRI 8. B. SINDAL: Will the
Minister of LABOUR be nlcased ta
state:

(a) whether Government have any
plans to start diploma courses in mas-
onary work so as to bring eificiency,
employment and quality in the work;
and

(b) if so, the details thereof?

THE MINISTER OF STATE N THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) No, Sir.

(b) Does not arise.

Study to Review Functioning of
Ordnance Factories

5849. DR. KRUPASINDHU BHOI:

Will the Minister of DEFENCE be plea-
sed to state:
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{a) whether Government have un-
dertaken any study to review the func-
tioning of the Ordnance Factories, and

{b) if so, findings thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir.

{b) The Reports of the Committee
appointed to review the functioning of
Ordnance Factories are classified as
Secret and the disclosure of the same
will not be in the public interest.

House Reni Allowance to Employees of
Mizoram

5850, DR. R. ROTHUAMA: Will the
Minister of HOME AFFAIRS be plea-
sed to state:

(a) whether due to high rate of
house rent in Mizoram, the Mizoram
Government employees irrespective of
all ranks and designations have to pay
over and above 40 per cent of their
basic pay as already confirmed by the
last Pay Commission;

{b) whether the Central Government
propose to consider paying certain
amount of house rent allowance to
those employees with a view to alleviate
their immense hardships in this re-
gard;

(c} whether the last Pay Commis-
sion also suggested payment of house
rent allowance in this matter; and

(d) if so, the reaction of the Central
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHR] YOGENDRA MAKWANA):
{a) to (d). Information is being collec-
ted and will be laid on the Table of
the House.

AppHeation for licences
to hig Housen

5851. SHRI DAULATSINHJII JADE_

JA: Will the Minister of INDUSTRY
be pleased to state:
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(a) the number and names of big
business houses under MRTP Act who
have applied for new licences for ex-
panding their business during the
year 1980, and

(b} the action taken by Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and

{b). Qul of 249 Industrizl Licensing
applications received during the vear
1980 from MRTP unnits, 56 applica-
tions were approved and Letters of
Intent issued, 88 applications were
rejected. 18 applications were otherwise
disposed o° and 87 applications are at
various stages of consideration.

The details of all letters cf intent
and industrial licetices issued are pub-
lished in the supplement 1io the
monthly newsletter brought ouat by
the Indian Investment Centre. (opies
of this are available in Parliament
Library.
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AT wH § aar @i o die
¥ @Hl T INAET FR @A FO
FIW N TG  A%aT & | Al
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Expansion of Capacity of Baleable
Steel

5853. SHRI ARJUN SETHI: Will the
Minister of PLANNING be pleased to
state:

(a) whether it is a fact that ex-
saleable steel
has been suggested by

pansion of capacity
a working
group on steel industry set up by the

Planning Commission;
(b) if so, the details thereof;

(¢} whether it is also a fact that
the expansion of the Bhilai and Boekaro
Steel Plants is included in the con-
tinuing schemes, and

(d) if so, the details thereof?.

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAIN DATT
TIWARD: (a) and (b). Yeg, Sir, The
Working Group on Iron and bteel set
up by the Planning Commission in con-
nection with the formulation of the
Sixth Plan (1880—85) has suggested

CHAITRA 11, 1803 (SAKA)
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expansion of capacity of saleable steel
in the integrated steel plants from
8.729 MT in 1879-80 to 11.301 MT
during 1984-85; and to 18.166 MIT by
1889-80.

(c) and(d). Yes, Sir. When the ex-
pansion schemes sgre completed, the
ingot steel capacity of Bhilai and
Bokaro would be raised to 4 million
tonnes each.

Setting up of paper industries in Nellla
and Rilaspur bDistricts in H.P.

5854. PROF. NARAIN CIHAND
PARASHAR: Will the Minister of
INDUSTRY be pleased to state:

{a) whether an industrial house re-
guested fo set up the Paper/Newsprint
factory of Neilla near Bhakra Dam and
Bilaspur district of Himachal Pradesh
after getting the licence;

{b) if so, the name of the concerns,
the period for which the licence was
retained and the date on which it was
cancelled alongwith the reasons for
refusal to put up the factory;

{c) whether during the period of re-
tention of this licence, no other party
could come forward to put up the {ac-
tory as per rules for sanction for the
licence;

(d) if so, whether any action was
taken by Government in this
and the nature thereof; and

regard

(e) if not, the reasons therefpr?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and (b)
Industrial licence/letter of intent gran-
ted to the following parties for setting
up of new undertaking in Neilla Ter-
race, Bhakra-Nangal Area/Bilaspur
district (Himachal Pradesh) was 1evo-
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ked/ cancelled since the party couldnot implement the schemew—
Name of Party Industrial Licencef Item of Location Date of
Letter of Intent Manufacture revocation [
No. & Tate & capacity caneellation
! 2 3 4 5

1. M/s. Ballarpur paper Ind. LicencejNo. L}
& straw Board Ltd,
{I){61 dated 31~1-61.
{Shree Gopal Division)
2. Shri B.D. Somani. Letter of Intent No.
491 (46} dated
31-12-76.

24 {2} (2}{NU{Chem.

Newsprint 6oooo  Neilla Terrace,
tonnes per Bakra Nangal
annum, Arca (H.P.).

Revoked on
27477

Newsprint 25000 Districts Bilaspur  Cancellrd
tonnos per annum  {Himachal on 27-3-81.
Magazine Grade Pradesh).

1aght Coated

Paper 25,000

tonnes per annum

(c) 1o {(e) There is no restriction
with regard to other entrepreneurs
wishing to take up such projects pro-
vided they are able to reach an agree-
ment with the State Government in
respect of sustained supply of raw ma-
terial and other reguirements such as
land, power ete.
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Intea
Association, Borabay

Representation from National
grafed Medical

5856. SHRI R. K. MHALGI: Wil
the Minister of LABOUR be pleased
to state:

(a) whether it is g fact that Gov-
ernment have received a representa-
tion dated the 23rd September, 1980
from the National Integrated Madical
Asscoriation, Bombay in regard to
representation of NIMA on the
Employees State Insurance Corpora-
tion and Medical Benfits Council;

{(b) it so, the action taken by Gov-
ernment thereen; and

{c) if no action has so far been
taken the reasons for the delay?



b1 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) Yes,
Sir.

(b} 1t has not been found possible
to pive representation o the National
Integrated Medical Association on
either the Employees’ State Insurance
Corporation or its Medica] Benefit
Council.

{c) Doeg not arise.

fgegeam dafew fam famdz ®
dfas war wifas w3 & waR
9T @ FIT X WEE

5857 *ft figre g : Fur »m
qH40 F T B FA0 T o

() Fargeara Gdiferqa faom
fames 7 Afaw a3 9 wifas
qA  F WA G KW FH A
qWKT  F AP WAT-HAT T Q;

() FTITE 7198 ET DwAT
41 FATA waw fafa € ferdl
feady  ofw 7o f/ers gra ol A=
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qq Fgawad § usm qer (ofmal
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Conversion of Sub-Regional Office of
Staff Selection Commission, Gauhatl
into Regional Office

5858. SHRI SONTOSH MOHAN
DEV: Will the Minister of HOME
AFFAIRS be pleased to stale:
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(a) whether Government  have
decided to convert the Sub-Regional
Office of the Staff Selection Commis-
sion at Gauhati into a Regional Office;
and

{(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P VENKATASUBBAIAH): (a)
Yes, Sir,

(b) The Sub-Regional Office of the
Stafl Selection Commiksion st Gauhati
was upgraded with effect from the
4th February, 1881, The Regional
Office of Gauhati will now be Headed
by a Regional Director. The jurisdic-
tion of the Regional Office (North
Eastern Region) extends to the States
of Assam, Meghalaya, Manijpur,
Tripura, Nagaland and the Union
Territories of Arunachal Pradesh and
Mizoram.

Distribution of Cement

5859. SHR, CHIRANJI LAL SHAR-
MA: Will the Minister of INDUSTRY
be pleased to state:

{a) whether Government are con-
sidering varioug measureg to crack-
down corrupt elements in the distri-
bution of cement;

{b) if so, the detajls thereof; and

(c) to what extent the corrupt

glements have been removed?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to
(cy Cement is a statutorily con-
trolled cornmodity. Powers have been
delegated to the State Governments
who are fully competent under the
Essential Commodities Act to deal
with such complaints. The State
Governments have already been ad-
vised of the need to devise effective
scheme for control over public sale
and distribution of cement. Essential
features of the scheme suggested are
statutory licensing of cement stockists,
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direct appointment of cement dealers
by the Siate Governments with con-
sequential de-linking of stockists
from producers, introduction of permit
system and creation of necessary ad-
ministrative machinery to implement
the scheme. It is expected that
measures taken onp these lines will
effectively curb malpractices in the
distribution of cement.

Setting up of industries in Patparganj

5860. SHRI BHIKU RAM JAIN:

Will the Migister of INDUSTRY be
pleased to state:
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{(a) whether the Union Government
have granted approval for the deve-
lopment of the Patparganj industrial
estate; and

(b) the details thereof ang ex-
penditure likely to be incurred there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.

{b) 9 Functional Industria] Estates
have been sanctioned for Patparganj,.
whose details are given below:—

Name of the Scheme

Amount Sanctioncd

2. Functiona] Industrial Estate for Platic goods

3. Functional Industrial Estate for Engincering industries

S

o

7. Ancillary Indl. Estate for auto/cycle parts
8. Indl. Estate {or shifting industrics— Phase-]

9. Indl. Estate for shifting industries—Phase-I1

. Functional Industrial Estate for Domestic Elect. Appliances,

- Functional Industrial Estate for Young entrepreneurs
- Functional Industrial Estate for Wires & Cables

. Functional Industrial Estate for Tnstrumentation.

45,41,400
6o,55,300
45,41,0{)0

45,411,400
60,55.300
45:41,400
60, 55,000
60,55,5300
60,55.300

4.84.41,400

So far Rs. 160.40 lakhs have meen
spent on land. In addition, Rs. 37.34
lakhs have been spent for develop-
menta] work,

Improvement of emplovees Siate
Insurance Act

5861. SHRI K. A, RAJAN: Wil
the Minister of LABOUR be pleased
to state:

{a) whether Government are con-
cidering any measure to improve tha
provisions of Employees State Insu-
rance Act whenin full wages would

be paid to workers in all cases of
sickness, accident and full hospitalisa-
tion facilities extended to family
members of contributor worker; and

{(b) if so, the datails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and
(b) There is no proposal to provide
for payment of cash benefits at the
rate of full daily wages for sickness
and employment injury. The Cor-
poration is, however, already provid-
ing full hospitalisation facilities to
family members of 86 per cent of the
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workers covered under the scheme.
The question of extension of hospita-
lisation gacilities to the family mem-
bers of the remaining insured workers
js belig pursued with State Govern-
ments concerned.

Stagnation of Civilian Storekeepers

5862. SHRI ANWAR AHMAD:
SHRI BHEEKHABHAIL

Will the Minister of DEFENCE be
pleased to state:

(a) wrhether it is a fact that the
Civilan Storekeepers in the Air
Force are facing acute stagnation
because (i) no proper recruitment
hasz been made to their cadre in terms
of 80:20 ratio between combatants
vis-a-vis Storekeepers for the last 10
years, gnd (ii) no promotion avenues
are open for them ag compared with
other services both Civilians as well
as combatants (airmen); and

_(b) if so, reasons therefor and
action taken to remove the bottleneck
in this regard?

THE MINTSTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Recruit-
ment of Airmen (Equipment Assis-
tants) and Civilian Storekeepers
belonging to the same trade is done
in the ratio of 80:20. For thiz pur-
pose, the entire establishment in this
trade in TAF iz taken into =ecount.
There are five gradeg in this cadre and
the percentages of posts in different
grades are as under: —

Senior Store Superin-

tendent — 10
Store Superintendent —15
Senior Storeketper — 30
Etorekeeper - 30
Assistant Sterekeeper — 15

In addition the Civilian Btorekespers
wre aleo being premoted to Group A
& B posts which are gazstted posts.
232 LS, =3

-

66 .

Thus, there are adequate promotional
avenues for Civilian Storekeapers in
IAF and they compare favourably
vis-gevts the Airmen and Clvilians
belonging to other trades in fAF.

(b) Does not arise in view of (a)
above,
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Review of Central Secretariat Clerical
Service

5864. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
‘HOME AFFAIRS he pleased to state:

{a) when last cadre review of the
Central Secretariat Clerical Service
was done in all the Ministries;

(b} whether Government fcel the
necessity to do the same at present;

(c) if so, by what time it is likely
to be completed; and

{d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
EATASUBBAIAH): (a) In 1879

(b) No, Sir.

{c) Does not arise,
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(d) Since the cadre review of
Central Secretariat Clerical Service
was done on all-Secretariat basis only
in 1979, it is too early to undertake
another review.

Atrocities on Harijang ang Adivasis in
Bihar and West Bengal

5865, SHRI A. X, ROY: Will the
Minister of HOME AFFAIRS be
pleased to gtate:

(a) the number of cases of atroci-
ties on the Harijang and Adivasis
forwarded by the members of Parlia-
ment that have been received from
the States of Bihar and West Bengal
in the last one year;

(b) the number of such cases on
which final report has bheen received
from the State Government afier
enquiry;

(c) whether it is a fact that most
of the cases of atrocities on the Hari-
jans and Adivasis forwarded to the
State Governments for reports are not
replieq fo except providing a formal
acknowledgement; and

(@) if so, the steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
{a) and (b) A statement is laid on
the Table of the House.

(c) The letters received from the
members of parliament are formally
acknowledged at first and subse-
quently a final reply is sent after
taking appropriate action.

(d) Does not arise,

Statement

The nmumber of cases of atrocilies
on the Harijans and Adivasis forward-
ed by the M.Ps. that have been
Teceiveq from the States of Bihar ard
West Bengal in the last one year and
the number of cases in which final
report has been received from the
States cfter enquiry.
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Number of cases in

SLN State Number of cases of '
> atrocities on Harijans] which finat  report
and Adivasis forwarded has been received
by M.Ps. from the state Gover-
nments after enquiry
L 2 3 4
1, Bihar . - » " - - 57 29
2. Weat Bengal 3 3
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Inter-Statey Dacoit Gangs

5868. SHR; MADHAVRAO SCIN-
DIA: Will the Ministey of HOME
AFFAIRS be pleased to state:

(a) whether any well coordinated
scheme for liquidating the inier-State
gangs of dacoits operating in Madhya
Pradesh, Uttar Pradesh, Rajasthan and
Delhi had been evolved and enforced
in recent months;

{b) if so, the details of steps taken
during the 1ast three months in pur-
suance thereof; and

{(¢) the datails of =«ncounters
betweep, the dacoits and the police
during these months ang the number
ol dacoits apprehended/killed during
the period?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
{a) to (¢). The requisite information
is being collected and will be laid on
the Table of the House.

Growth of Indusirial Monopolies

5869. SHRIMATI GEETA MUKH-
ERJEE: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether a study sponsored hy
the Institute of Economic Growth has
come to the conrlugion that the Ggv-
ernment's industrial and licensing
policies have failed to check the con-
tinuing disproportionality in the
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growth of judustrial
India;

monopolies of

(b) whether it is also true that only
Birlas and Tatas have increased their
share of total assets to 40 per cent
and paig up ~capital to 41 per cent
which is significant increase than
those in the last Monopoly Commis-
sion;

(c) whether it is also true that
these very indusrialists have been
allowed the option of automatic
growth upto further 25 per cent in
34 items; and

{(d) i so, what happened to the
Government’s earlier declarations
pertaining to curbing monopoly and
concentration eof industrizl power in
Indian economy?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): {a) to
{d): The study referred o is by Shri
N, S. Siddharthan, Reader in Institute
of Economic Growth. Among the
conclusions that he has come to is
that despite the declared objectives of
the industrial policy, viz., o prevant
restrictive policies of monobolies and
expansionist policies of  cligopoly
firms, the conglomerate monopoly
firms grew at g slower rate while the
conglomerate oligopoly policy grew
at a faster rate since according to his
conclusion, the investment behaviour
of these conglomerate firms was at
variance with the declared objectives
of the industrial gand licensing policies
of Government. The author has
further gone on to admit that jn fact,
a uniform policy cannot tackle the
restrictive policy of the conglomerate
monopoly firms and the expansionist
policy of the conglomerate oligopoly
firms simultaneously, Howevar, tihe
industria] and price policies were more
or less successful in regulating invest-
ment and output of the conpglomerate
firms belonging to the competitive
market where Investment gecisions
are influenced by profitability,

It hag been staled by the authar
himself that his study suffers from
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many limitations such as the follow-
ing:—
() Limitations of data
(ii) Limitationg of statistical tools
used in estimating equations.

(iii) Difficulties Invoiving in deve-
Jopment realistic models based on
assumptions that conform to 1ndian
conditions.

The author has further pointed out
the difficulties of identification of in-
vestment, of clasifying various firms
into various markets when the firms
are mul:ipreduct/multi-national firms
producing unrelated products; the
doubtful reliability of data and the
problem of changes in sample size in
Reserve Bank of India data which he
has relied on; that in fact in certain
special cases, increase in the “value”
of assets might not imply investment
during that period but only “re-
valued” under special clauses of the
relevant legislation. Finally, in cal-
culating the market rates, the guthor
has depended exclusively on the Re-
serve Bank data which though it
covers 80 per cent of the firms, itself
undergoes changes (in the rample
population of firms) every flve years
due to the addition of new firms. The
justification of the models adopted by
him has been mainly intuitivé. He
has admitted that this has been the
main limitation on all studies dealing
with investment and that the present
study is not an exception.

In the circumstances, Government
do not wish fo comment any further
on a piece of purely academic research
ag no useful conclusions for policy
making can be drawp therefrom,

As regards automatic growth, this
has permitted to, among others, all
Appendix I indusries.
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News Item captioned “Two Ministers
in Assam Are Foreigners”.

5871. PROF AJIT KUMAR MEHTA:
Wil) the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
item appearing in Sunday Standard
dated 18th January K 1981 captioned
“Pero  Ministers in Assam  are
foreigners™; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
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(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

{b) The entire matter is under
examination of the State Government
for appropriate action. However,
there js no M.L.A. by the name Anirul
Islam as stated in the news item.

TR ¥ wfzay @iz
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1979 4,000 4,000
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Team to Study Economic Conditions
in Ladakh

5873. SHRI CHITTA BASU: Will
the Minlister of PLANNING be pleased
to state:
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(a) whether the Prime Minister
recently received a memorandum
from the poople of Ladakh demanding
the appointment of a centrzl team to
atudy the economic conditions in
Ladakh and suggest solutions; and

(b) if so, the reaction of the Gov-
ernment therets?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir.

(b) The gaps to be covered and
the problems to be solved nare
numerious in this region as in certain
other parts of the country. These
cannot, however, be tackled by the
State Government all at once. A
careful determination of the hierarchy
of priorities in the regional perspec-
tive and their proper time-phasing ara
erucial in ths content.

Death of Shri Ramlal Das, Carpenter
in C.0.D, Delhi

5874. SHRI R. P. YADAV: Will
the Minicter of DEFENCE be pleased
to state.

(8} whether the authorities have
conducted any inguiry into the death
of Shri Ramal Das, Carpenter in
C.0.D., Delbhi;

{b) if so, the details thereof and
the action taken on the basis of the
report; and

{c} whether it iz a fact that his
token No. 360 was not stamped as 1e-
quired by rules when the worker
leaves the Depot, if so, the reasons
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b).
A Staff Court of Inquiry is investi-
gating the matter. The report of the
Staff Court of Ingquiry has not heen
received so far.

{c) The token was not stamped as
this was not required to be done
under the rules.
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Shifting of Regional Office of Emplo-
vees Provident Fund Organisation,
Delhi

5875. SHR] R. L. P. VERMA:
SHR! DHARAM DABS
SHASTRI:

Will the Minister of LABOUR be
pleased to gtate:

(a) whether it iz a fact that the
Office of the Employees Provident
Fund (rganisation, Delhi has been
shifted twice within three years
raising the monthly rent from
Rs. 7,000/~ to Rs. 22,000/-.

{b) whether it is also a fact that
again there is a move to sghift the
office just at 50 yards {rom the old
office Euilding ay 1110, Pusa Road,
New Delhi on the higher rent as the
same was available at the time of
shifting in February, 1980 on a much
lower rute; and

{c) if so, the reasopg therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): The EPF.
authorilles have stated as under: —

(a) The Regional Office, Delhi was
shifted twire within the last three
years; the rent paid has been increas-
ed from Rs. 7,249|. to Rs. 23,846]- on
the first occasion and from Rs, 23,846/-
to Rs. 52,325/- on the second occasion.
This wns partly due t{o hiring of
additional accommodation and partly
due to Increase jn the rent itself for
shifting the office from residential
area to commercial area,

(b} A proposal to hire g building
at Rajendra Palace is under considera-
tion. In September, 1979 an offer
wag received from Padma Towers for
sccommndation at Rejendra  Palace
@ Rs. 4.75 per sq. ft. This was, how-
ever, not acceptable as accommodation
at lower rate of rent wasg available
at Nehru Place to which place the
Regionul Office eventually shifted,
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(¢} Increase in staff, inadequacy of
accommodation and demand for more
central location are some of the
factors in view,

Disputes of I. B. Employees

5876. SHRI GEORGE FERNANDES:
Will the Minister of HOME AFFAIRS
be. pleased to state:

(&) whether the disputes hetween
the employees of the Intelligence
Bureau and the Administration have
been resolved; ang

(b} if so, the salient features of the
settlement?

THE MINISTER OF STATE IN THE
MINISTRY OF- HOME AFFAIRS
(SHR; YOGENDRA MAKWANA):
(a) There iz no dispute between the
employees of the Intelligence Bureau
and the administration.

{b) Question does not arise,

Plans for eontrol of Nuclear Waste

5877. SHR] SUBHASH CHANDRA
BOSE ALLURI: Wil the PRIME
MINISTER be pleased {o state.

(a} whether Government  have
drawn any plan for control of nuclear
waste; and

(b) if go, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
{SHRI C. P. N, SINGH): (a) Yes,
Sir.

*

{b) Gaseous wastes are ireated and
filtered for the removal c¢f radio-
activity. Liquid wastes with low and
intermediate levels of concentrations
are treated by a number of processes
like chemical precipitation, evapora-
tion, ion-exchange etc. They are then
discharged to the environment after
decontamination and dilution. Con-
centrateg removed from these efluents
ang the solid radioactive wastes pro-
duced are being safely stored in
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multiple engineered containment in
under-ground vaults.

High level radioactive wasteg «are
initially stored in stainless steel
storage talks located in underground
concrete vaults. The most practical
method towards effecting ultimate dis-
posal of such wastes would be to
solidify the waste, thereby immobi-
lising it and further ensuring its con-
tainment. Appropriate action in this
regard is being taken.

The waste management schemes
presently adopted by India compare
favourably wise, the processes adopt-
ed elsewhere jn the world.
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Memorandum of Demands from Emp-
loyees of PF. Staff Union,
Maharashtra

“58%79. DR. VASANT KUMAR PAN-
DIT: Wil; the Minister of LABOUR
be pleased to state:

{a) whether Government have re-
ceived a memorandum containing
Charter of Damands from the Em-
ployees’ Provident Fund Staff Union
(Maharashtra) in December, 1980;
and

{b) if so, the main demands and
the action taken by Government
thereupon?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULAR] SINHA): (a) Yes,
Sir,

{b) The Employees' Provident Fund
authorities have stated that the main
damands as raised by the Empioyees’
Provident Fung staff Union, Maha-
xeshtra, in December, 1980 are as
follows: —

Demands

~ ¢ Present Position

(i} Status of the Employees’ Provident Fund

Organsation,

The demand is ambiguous.

(ii) Non-implementation of the recommendations A number of the recommendations of the

of the Fakir Chand Commitiee.

{ii) Organisational sct up in the Regional Office-

training of staff regarding.
(iv) Restructuring of the siaffing patiern.

(v} Seaff Sanction.

Fakir Chand Committee have already
been accepted, Other recommenda-
tions of the Committee are under consi-
deration. A training Scheme has already
been introduced.

This is under consideration of the SIU of
the Ministry of Finance.

The following additional staff have been
sanctioned in  October, 1980:

— —

—— ——— . - —
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Demend

Pasant Position

(vi) Staff quarters

{vii) Opening of Sub-Regional offices

Head Clerks . . . . . 2O
U.D.,Cs. . . . . 95
L.D.Cs. . . . . 6o

. Action has been initiated to construct ad-

ditional s:wafl quarters.

Sub-Regional Offices are being sct up in
pursuance of the policy laid down by
the CBT and the Govt. with the object
of rendering prompt services to the
workers at their door steps.

Survey of Living and Working Con-
ditions of Agriculiural Labour

5880. SHRI RASA BEHARI BE-
HERA: Will the Minister of LABOUR
be pleased to state:

(a) whether Government propose
to make p fresh survey of the living
ang working conditions of the agri-
cultura] labourers in the country;

(b) if so0, the deails thereof; and

(¢} the total expenditure to be in-
curred thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): {(a) and
(b}: There is no proposal to conduct
a fresh survey of Living and Work-
ing conditions of Agricultural Lobour
by the Labour Bureau. Hanceforward
the work relating to Ruraly Labour
Enquiries woulg be integrateg with
the quingquinnial rounds of the survey
undertaken by the National Sample
Survey Organisatiop beginning from
its 32ng round conducted during
1977-T8.

{c) Does not &rise,
I F WO AT ST AR
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Lang Acquisition (Maharashira Am-
eadment) Bill, 1977

5882. SHRI UTTAM RATHOD:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(ay whether Land  Acquisition
(Maharashtra Amendment) Bill, 1877
passed by the Maharashtira Legisla-
ture in 1977 received the assent of
the President; and

(b) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P, VENKATASUBBAIAH): (a) No,
Sir.

(b) Various policy issuegz are in=
volved and the matter has been under
examination in consultation with con-
cerned departments of the Union
Government and the State Govern-
ment, It has been necessary to refer
back the case to the State Govern-
ment, A decision in the matter will
be taken on receipt of their views.

Utilisation of Solar Energy for run-
ning Railway Traing

5883. PROF. MADHU DANDA-
VATE: Will the Minister of SCI-
ENCE AND TECHNOLOGY be pleas-
ed to state:

(a) whether it is a fact that re-
gearch on utilisation of solar energy
for running railway traing ig in pro-
gress;

{b) it so, what is the progress in
this field; and

(c) when the first train to run on
solar energy is expected to be
started?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH):
(a) No specific research on utilisa-
tion of Solar energy for running
Railway trains is at present in pro-
gress. However, in this area, the
possibility of using solar photovoltaic
panels and modules in signalling
equipment is being explored.

(b) and (¢) Does not arise,

Amendment to Labour Lawsg

5884. SHRI DAYA RAM SHAKYA:
Will the Minister of LABOUR ba
pleased to state:

{a) whether there is any proposal
under consideration tp amend the
existing Labour Laws namely, Trade
Union Act, 1926, Industrial Dispute
Act, 1947, Factories Act, 1848 and
Payment of Wages Act, 1036; and

(b) it so, what are the proposals?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
and (b) Some amendments to the
Trade Uniong Act, 1926, Industrial
Disputegs Act, 1947 and Payment of
Wages Act, 1936 are under various
stages of consideration ang the de-
tails of the amendment proposals are
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yet to be finalised. There are no
proposals at present to amend the
Factories Act, 1948,

Licences issued to U.P. and other
States

5885. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of IN-
DUSTRY be pleased to lay a
ment showing:

state-

(a) the number of industrial licen-
ces granted to Uttar Pradesh and
States during the last three
financial years and the industry to be
set up under each licence;

other
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(b) how many and which of the
above are in private, Joint and Pub-
lic Sector;

(c) the nurﬁber of industriés that
have actually been set up =against
them; - . ..

{(d) the reaisbns why other industries
have nrot been set up till now; and

{e) the action taken by the Centre
and State Governments to expedite
their setting up?

THE MINISTER OF STATE IN THE
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
{a) Statements indicating State-wise
& Industry-wise break-up of number
of Industrial Licences granted during
the wears 1978 to 1980 are enclosed
(Statermnent.] & II).

(b)

Total Industrial Licences granted

(i1} Public Sector (Centre--Siate)
(ii1) State Industrial Dev. Corporation
(iv) Private Sector

1578 10 1980

——— e

1188
o
58

1092

(cy to (e) An Industrial Licence

initial wvalidity
peried of 2 years. The validity of an
Industrial Licence can be extended

is issued with an

upio another 2 years on the basis of
adequate justification by the adminis-
trative Ministries, It generally takes
about 3 to 4 years for an Indusirial
Licence to fructify., The Industrial
Licences granted during the last 3
years would be at various stages of
implementation and firm data re-
garding implementation
pected to be

early date, for

ber of licences,

is not ex-
available at such an

such a large num-

The administrative Ministriegs and
Btate Governments watch the pro-
greg of Implementation of Industrial

Licences, All possible assistance like
raw material financial, power, trans-
port etc, facilities are provided by the
Centre and State Governments. Spe-
cial facilities like Concessiona] re-
finance scheme of Industrial Deve-
lopment Bank of Indig Central In-
vestment Subsidy, Income Tax Relief,
Consultancy for Technica]
Interest Subsidy,

Services,
Import of Raw
Material, Supply of Machinery on con-
cessional terms by the National Small
Industries  Corporation, Transport
Subsidy ete. are provided to encou-
rage establishment of industries in
the backward areas by the Centre
Government, However, it iz the res-
ponsibility of the State Government
o take necessary steps for the setting
up of the units,
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Statement-I
- Sigle-wise Break-up of Indusirial Ligences (IL) Issued During 1978 to I980
STATE 1578 1979 1980
{Jany-Dec) (Jany-Dec) (Jany-Dec)
IL 1L IL

1. Andhra Pradezh . . . . . . . 1y 1y 42
2. Andaman & Nicobar . . . . . 1 —

g. Assam. . 1 2 5
4. Bihar . . . . . - . 12 3 4
5. Chandigarh . . . . . . . 1 - H
6. Dadra & Nagar Haveli . . . . .

7. Delhig . . . . . . . 6 6 5
B. Goa, Daman &Diu . . . . . 2 .. 2
g. Gujarat . . . . . . . 46 48 86
1o. Haryana . . . . . . . 13 16 g
11. Himachal Pradesh . . . . . 4 1 2
1z. Jammu & Kashmir . . . . . 2 2 I
13. Karnataka . . . . . . . 26 24 40
14. Kerala . . . . . . . 7 1 e
15. Madhva Pradesh . . . . . . . 8 7 18
16-. Maharashtra . . N . . . . . 101 It 107
17. Manipur l .

18. Meghalaya . . . .e - .
19. Nagaland ) .
20. Orissa . . . . . . . . 2 6 8
21. Pondicherry . . . . . e
22. Punjab . ] 13 18
23. Rajasthan . . . . . . . ] 8 15
24. Tamil Nadu . . . . Lt 28 26 37
25. Tripura . . . et e

26. Uttar Pradesh . . . . e 26 33 30
27. West Bengual . . . . e 23 29 23
28 State not indicated . . . . . . 3 7 1

ToraL: . . . . . . . g48 865 475
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Statement-I]
Industry-wise Break-up of Industrial Licences Issued During 1978 to 1980

Sl. No Scheduled industry 1978 1979 1980

(Jan-Dec)  (Jan-Dec ) (Jan.-Dec.)

1 Metallurgical Industries . .

e 24 47 56
2. Fuels . . . 1 2 1
3. Boilers & stcam Gencrating plants . . . . 1
4. Prime Mover (other than Electrical Equipments) . 3 2 ..
5. Electrical Equipments . 58 52 70
6. Telecommunications . . 3 4 2
7. Transportation . . . . . . . 13 24 14
8. Industrial Machinery . 29 15 26
9. Machine Tools . . . . 9 5 8

10 Agricultural Machinery . . 1 1 3

11. Earth Moving Machinery . . 1 2 L]

12. Misc. Mech. & Eng-Industires . . . 11 21 20

13. Commercial, Office & Household Eqipments . . 5

14. Medical & Surgical Appliances . . . e -

15. Industrial Instruments . . 6 3 1

16. Scientific Instruments . . . . . 1

1. Mathematical Surveying and Drawing Instruments

18. Fertilizers . . . . . . . - 6 5
1g9. Chemicals (Other than Fertilizer) . . 52 57 8s
20. Photographic Raw film and paper . . . - - -
21, Dye-stuffs v . . 9 10 3
22. Drugs & Pharmaceuticals . . . 43 43 61
28. Textiles (Including those Dyed printed or otherwise

processed) . . . . . . . 19 10 8
24. Paper & pulp including paper products . 4 9 16
a5. Sugar . . . B . . 14 1 11
26. Fermentation Industries . . . . . 8 5 ..
2. Food Processing Industry . . . 7 Vi 18
28. Vegetable oils & Vanaspathi . . . . 4 3 8
29. Soaps, Cosmetics & Toilet preparations . . . 1 . 1
30. Rubber Goods . . . . . . . 1 3 5

-91. Leather, Leather Goods & Pickers . . . . 12 12 9
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81. No. Scheduled industries 1978 1979 1980
(Jan-Dec.) (Jan-Dec. (Jan Dec.)

3a2. Clue & Gelating . . . . . 2
33 Glass . . . . . . . . 2 6 b
34. Ceramica . . . . . . . 3 2 3
35. Cement & Gypsum Products . . . . 4 9 15
96. Timber Products . . . . . 2 . 5
37. Defence Industires . . . .
38. Misccliancous Industics . . . . . ! =
TOTAL 348 365 475
QA /UG w9 waAw !ﬁl‘lR G LE | general and the State of Bjhar in
particular;
5886. st TW X qfawt: &0 (b) whether Government have any
Fa) AR IR TIE SR i scheme to make use of the carcas,
'I'Eqa’fﬂ’gﬁﬁ' e skin and bones of the dead cattle.
(%) 7ar ag 99 § v foeer a1 (cy if so, the salient features of the
9141 & g Tw ¥ fafws e a2 scheme; and
gig ghaard ®r frato &G (d} if not, the reasons thereof?
% rfq) &1 g AT TATE THE MINISTER OF STATE IN
. THE MINISTRY OF INDUSTRY
(E) qig gr, &0 3F&0 §=AT ¥ (SHRI CHARANJIT CHANANA):
FqT A T Fgi A feqa § 5 I (a) Record of gross bovine mortality
is not available. However, according to
( 11') T AN F f98g IFIT F7 the avajlable Statewise figures, cattle

mortality due to major infectious
diseases is not on the high side 7in
the country and is on the low side in

T LG FIR FIICAITE ?

g darea d ¥ W (Gﬂ the State of Bihar as compared to
- ' - . most other States,
WA vwawt (%) 7 (7) T T ’

¥ w3feara AN THA T A G AR (b} to (d). Government is encou-

. - - raging utilisation of carcass for hides
NTCT T ALHAT TEH AT &L WAL and sking as well as other by products

like bone meal, meat meal and tallow.
A number of carcass utilisation centres
Scheme to use Animal Skin are being run by Khadi and Village
Industries Boards, Cooperative So-

. cieties and other State Government
9887. SHRI D.L. BAITHA: Will the Institutions, There are, at present,

Minister of INDUSTRY be pleased more than 300 units for the manu-
to state: facture of crushed bones and bone
meal with an annual capacity of 1.5

(a) whether it is a fact that the lakh tonnes. Production of crushed
number of cattle deaths, untimely bones is partly utilised for exporis
and pre-maturely, is very much and parily for the manufacture o {

on the high side in the country in osgein and gelatine.
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News item “Naxalites give up
Liquidation policy”

5888. SHRI HARINATH MISRA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(ay whether Government’s atten-
tion has been drawn up the news ilem
under the caption, “Naxalites give up
liquidation policy” as published in
the Timeg of Indic dated March 5,
1981;

(b) if so, what have been the acti-
vities of the Naxalites in different
States of the country during the last
three years;

{c) the information which Govern-
ment have received with regard to
the discussion among the “leaders of
13 Naxalite groups’ which ig reported
to have taken place from January 30
to February 2, 1981 somewhere in
Bihar;

(d) the change of policy of the
Naxalites, if any; and

(e) the attitude of Government
towards the Naxalites and their pre.
sent poljey?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
{a) Yes, Sir.

(b) The naxalites have been indul-
ging in violent activities at various
places. These activitics include mur-
der, dacoity, attacks on police and
other government officials and other
acts of violence, They have been
trying to infiltrate into various orga-
nisations with a view to paralyse
producion and sabotaging the vital
sinews of economic ang social life
and to bring the administration to dis-
repute. They have been making efforts
to build up agitations on local issues.
They have been organising seminars,
public meetings and conferences to pro-
pagate their ideclogy.

(¢} According to information avail-
able with the Government, this meet-
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ing was held at Calcutta in which
the current national situation and
matters relating to unity among the
revolutionary groups was discussed.
The communique issued after the
meeting called upon the people to
oppose the Central Government and
also the National Security Act, Essen-
tial Services Act and to intensify the
struggle for release of political priso-
ners, etc.

{(d) The Government is not aware
of any change in the basis policies of
the naxalites.

(e) The Government js keeping a
close watch on the activities of naxali-
tes. Action is taken under the law
against the naxalites found indulging
in violent or any other illegal acts.

Allocation of Cement to Punjab

5889. SHRIMATI GURBRINDER
KAUR BRAR:

SHRI R. L. BHATIA:

Will the Minister of INDUSTRY be
pleased io state:

{a) total! allocation of cement fo
Punjab during the last two years
against actual demand of the Staie;

(b} whether it is not a fact that
allocation to the State was much less
as compared to other States, jf so,
reasons therefor. and

(c) steps proposed to be taken to
make allocation to the State accord-
ing to its demand during he coming
years?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
{SHRI CHARANJIT CHANANA):
(a) The demands of the State Gov-
ernmentg for cement are not collec-
ted. However, the Government of
Ponjab have indicated recently that
their requirement would be 478 lakh
tonnes of cement per quarter. The
allocation of cement in favour of tne
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State of Punjab during the years 1878
and 1680 was as follows:—

Year Allocation
(in tonnes)

1878 9,85,100
1880 9,11,900

— . (b) The States agre given their
basic quarterly allocations of cement
on the basig of past consumption and
keeping in view overall availability
of cement and the allocations to the
State of Punjab have been made ac-
cordingly.

(c) Government are making every
effort to increase the availability of
cement in the country by way of
better utilisation of existing capaci-
ties, sanctioning new capacities and
imporis. Enhanceq allocations to
Stateg including State of Punjab will
be possible when the availability
position in the country improves.

Mafia Kilier

5880. SHRI SATISH ACARWAL:
Will the Minister of HOME AFFAIRS
be pleaseq to state:

{a} whether Government's atten-
tion has been drawn to the news item
appearing in Indian Exrpr-ss dated the
2nd March, 1981 that “A Mafia Killer
lived in India for four months” before
being asked by Government to quit
the country;

(b} whether it j; also a fact that
the Mafia Killer was a contract Killer
planted in India by a foreign country;

(c) whether bhefore deporting this
tnan, Government had taken care fo
find out if more such killers are there
in the country; and

(d) if not, the reasons therefor and
whether the help of Interpol hag been
sought to find if more such foreign

232 154

agents are being sent to India to
create disturbances?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). Yes Sir. A constant
watch was kent on the activitiegs of
this foreign: u-d  his stav wasg ter-
minated at the appropriate tims. So
far Government iz not aware as to
whether any foreign country had
planteg this alleged ‘Contract Killer’
in India, Further, Government are
always alert to such situations and
action ig taken where warranted.

Expert Oriented Industries

5891 SHRI PRATAP BHEHANU
SHARMA: Will the Minister of
INDUSTRY be pleased to state:

(a) the number of industries that
have been listed as export oriented
industries by Government:

(b} what i the progresg after de-
claring certain concessions to these
export-oriented industries;

(¢) how many units have been re-
Eistered ag export-orienteqg industries
in different States of the country dur-
ing the 1last six months in large,
medium and small scale sector indi-
cating their names, production capa-
city and iteme< to be manufactured;
ang

(d) what wil]l be estimaleg export
participation of these industrie; dur-
ing next five years?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHR] CHARANJIT CHANANA):
{a} There is no gpecifieq list of ex-
port-oriented industries. However, an
illustrative list of products which
would be eligible for special facilities
on the ground of 100 per cent export
has found mention in the annex to
Government’s Resolution dateg 31st
December, 1980 {(detailing the scheme
of 100 per cent export oriented units),
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copies of which are available in the
Parliament Library.

{b) and (c). Forty applications for
setting up of 100 per cent export
oriented units have so far been re-
geived. These are at varioug stages of
consideration,

(d) It is not possible to guantify
this,

Education Unemployed in Goa

5892. SHRI EDUARDO FALEIRO:
Wil} the Minister of LABOUR be
pleased ty state:

{2) the number of educated unem-
ployed youth in Goa on the live re-
gister of Employment Exchanges as
on 31st December, 1980; ang

{b) the steps taken to create em-
ployment opportunities during the
Sixth Plan to about the growing
number of unemployed in that ter-
ritory?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI.
MATI Rapy NULARy SHINHA): {(a)
Avialable informatipn relatcs to the
number of Educated (Matric and
above) job-seekers {all of whom are
not necessarily unemployed) on the
Live Register of Employment Ex-
changes in the Union Territory of
Goa, Daman and Din as on 3lst
December, 1980 which was 17,077,

(b) The Sixth Plan's (1980—85)
outlay of Goa has been finalised
kezping in view, among other things,
the prevailing unemployment situa-
tion. Varicous Plan programmes
especially (1) Integrateq Rural Deve-
lopment Programme, (2) Operation
Flood II Dairy Development Pro-
gramme, (3} Programme of Fishing
Fearmers’ Development Agency, (4)
Various Programmeg under Village
and Small Scale Industries sector,
(5) National Rurgl Employment
Programme, (6) Environmental sani-
tation glum improvement, 1tree-
plantation, construction of houses
for the economicelly handicapped
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people etc, for the urban areas, (7)
Minimum Needg FProgramme, (8)
Nationa] Scheme of Training Rural
Youth for self-employment and (9)
Special Programmes for Scheduled
Castes and Scheduleg Tribes for the
creation of income  earning occupa-
tions, are expected to generate em-
ployment opportunities. Different Plan
Programmesg under State Sector are
also expected to generate employment
opportunities in the Union Territory.

Assistance sought by Orissa Jor
Institute of Physics

5893. SHRI LAKSHMAN MAL-
LICK: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether the Government of
Qrissa has sought Central assistance
for the Institute of Physics, Bhuba-
neshwar; and

(b} if so, the action taken by the
Centre in the matter?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY ANDP ELEC-
TRONICS (SHRI C. P. N. SINGH):
{a2) Yes, Sir.

{b) The Department of Atomic
Energy would be giving financial as-
sistance to the extent of Rs. 20.00
Jakhs spreag over a perind of four
vears and g a part of this, 3 grant-
in-aid of Rs. 2.00 lakhg has been ap-
proved during 1980-1981 by  that
Department. The Department of
Srience and Technology has wgreed
tg provide support to specific projects.
Ong such project with an outlay of
Rs. 2.85 lakhs has heen approved. The
Council of Scientific and Industrial
Research js also giving financial assis-
tance for a scheme of thisz Institute
to the tune of Rs. 63.000/- as equip-
ment grant plug expenseg for contin-
gencieg and research staff or the
scheme,
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Licenced Capacity of Miz, Hindpstan
Lever

5894. SHRI NAWAIL KISHORE
SHARMA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) what ig the licenced capacity of
Hindustan Lever Ltd, item-wise;

(b) what j5 the present production
item-wise;

(c) whether it ig 5 fact that the
production hgg been muech more than
the licenced capacity in each item;

(d) if so, how this hag been allow-
ed; and

{e) whether it is ulso a fact that it
ig against Government policy under
which these items have been reserved
for the small geale sector?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHARANJIT CHANANA):
(a) ig (e). The information is being
collected and will be Laid on the table
of the House.

fagr gz GaTq, Aty T Ay arHA

PEBS 95 Wio  Framst gwTQ
IR ;R0 AN FA A IATT AT
T T % -

() Freararae S, faatans
#rzfrw Ja anArfwadr

(&) #71 g FreaE g g0
AU X FAFOGRIY ;

() @31 3§ FATT § 7177 el
drie N feer froad wedt @ T
g ; AR

(7)) oY e & a0 F74F
fat gawre ®71 faa w0 owRA IR
g ?
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Iur wErea § e qay (s
weodfte ArHAT) L (F) HwR () ¢
dod faze die 7/ Fmiog
a0 #1 HTEAN WET AEAT 4 Wi
Fifew o wifs® § a1 1980 F A
FTAET FAT F 77 FdEA FIEE
gaE

() == (9). & wEE 7
ITEA [®T d Kinz &) (4w o faeme
fae g & #1f foR adr faelt
E

Allegations Against Minorities Panel

5896 SHRI G, M. BANATWALLA:
Will the Minister of HOME AFFAIRS
be pleased to state:

{(a) whether Government's atten-
tion has been drawn to allegations
made by the ex-Chairman, Minori-
ties Commission weppearing in the
Press regarding the High Power Com-
mittee on Minoritiegs encroaching
upon the functions of the Minorities
Commission;

(b) if so, the nature of complaints
and allegations made; and

{c) Government’s regction thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{(SHRI YOGENDRA MAKWANA):
(a) to (¢). The termg of reference of
the Minoritieg Commission ang the
High Power Pane] are differnt and
there is no question of one tress-
passing gver the terms of reference of
the other. The Minorities Commis-
sion safeguardg the interestg of mino-
rities whether based on religion or
language. The High Power Panel was
set Up primarily with a view to ensur-
ing that the benefits of varioug fiscal
policies of Government, both Union
ang States, rea]ly reach the minorities,
Scheduleq Castes, Scheduleg Tribea
and other weaker sections of the
society,
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“Industrialimtion of UP,

5887. SHRIMATT MOHSINA KID-
WAI:. Will the Ministey of INDUS-
TRY be pleased to state:

(a) whether there are proposals to
indusirialise Uttay Pradegh at a very
rapig pace by allotiing Rs. 50 crores
to each district identified for the
purpose;

{(b) if so, the nature of the pro-
grammes and the manner in which
this amount iz to be spent; and

{cy whether Meerut aiso finds a
place in the scheme of things?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHR] CHARANJIT CHANANA):
{a) to (c). There are proposals for
rapid industrialisation of the indus-
trially backward districts of Uttar
Pradesh by establishing Nucleus Pro-
jects. In the first phase, the State
Government have proposalg to take
up seven industrially backward dis-
tricts for implementation of these
projects for which funds woulg be
allotted only after completion of the
techno-ecenomic feasibility studieg of
these districts, This scheme does not
apply to Meerus District.

2. However, for industrialisation of
the entire State, the State Govern-
ment of Uttar Pradesh hgs various
schemes in the Sixth Five Year Plan
(1980—385). In the Large and Medium
Industrie; and Minera) Development
Sector, the schemeg included are:—

A. Large ang Medium Industries:
1. U. P State Textile Corporation,
2. U.P. State Cement Corporation.

& PICUP.

4. U. P. State Industrial Develop-
- ment Corpn.

i 5. U. P. Electroniey Corporetion.

-—
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8. U. P. Financial Corporation,

7. Too] Room.

8. Autg Tractors Lid.

9. Land Acqguisition.

10. Infrastructure Development.
11. Testing Developmnent Facilities.

12. Industria]  Potentiality/Feasi-
bility Studies,

13. Continuing Staff of Heavy In-
dustries Section.

14. NOIDA.
15. Subsidy on Generator Seis.
16. Hill Development Corpn.
17. Sugar Industries,

B. Minerals:

1. Directorate of Geology and
Mining.

2. Mining Corporation,

3. During the Sixth Five Year Plan,
the State Government have various
schemeg for the development of Small
Scale Industrieg such as Establishment
of Industrial Estates; Establishment
of Growth Centres; Assistance and
concessions to small scale units by
way of power subsidy, interest gub-
sidy, consultancy subsidy, State capital
subsidy; Marketing Development
through Exhibitiong; Assistance in
Productivity and Modernisation pro-
grammes; Setting up of Industrial
complexes; Providing of Export In-
centives: Setting up of Industriaj Co-
operatives/Specim] Co-operativeg for
weaker sections; Supply of raw mate-
rials and wmachinery and marketing
assistance through TUttar Pradesh
Smel] Industries Corporation; Assis-
tance to Small Artisans in Leather
Industry through Leather Develop-
ment Corporation ete.
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M. Bisleri India Private Limited

5898, SHRI DHARAM DASS SHASB-
TRI: Will the Minister of INDUSTRY
be pieased io state:

(2) whether it is a fact that M/s.
Bisleri India Private Limited was oti-
ginally allowed to bottle only miner
waters;

(b) whether permission was subse-
quently granied to extend their acti-
vitieg into soda and flavoureg  soft
drinkg like Limca and Pepino;

(¢} if 50, on what terms ang condi-
tiohs was such permission granied and
if not, how has this foreign company
expandeq itg activities; and

(d) how this foreign company has
extendeq into the manufacturing and
marketing of Cigars which are reserv-
€d for the small scale sector and whe-
ther thig was done with Government's
permission and if go, on what terms?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 CHARANJIT CHANANA): (a)
to (d). The requisite jnformation is

heing collected and will be laid on the
Table of the House.

Newsprint

5899 SHRI HIRALAL R. PARMAR:
Will the Minister of INDUSTRY be
pleaseq to state:

(a) the gquantity of newsprint pro-
duced indigenously ang imports from
abroad separately during the last two
yearg and what is the tota] require-
ment of the newsprint during the
above period;

(h) in view of rise in literacy rising
circulation of newspapers and in=
creasing demand for more books and
magazines, what steps are proposeq to
increase production of newsprint to
catch up with the demand; and

(c) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHR1 CHARANJIT CHANANA): (a)
The indigenous production, impeort and
total requirement of newsprint duting
197980 and 1980-8! are indicated be-
low:

1979-80 (In tonnen) 1980-8t (In tonnes)

-— ———— " —— —

Indigencus Production
Imports

Total Requirement

3, 1 a’mo

3,36,000

47385 50,000 (Estimated)

3,020,000 (Estima lcd)

4,70.000 (Estimated)

-

(b and (c). In addition to the ex-
isting unit viz. National Newsprint and
Paper Mills (which is expanding its
capacity to 75,000 tonnes) ~ Kerala
Newsprint Project {annual capacity
80,000 tonnes) being implemented by
Hindustan Paper Corporation is ex-
pecteg to be commissioned in 1981-82
ang the Newsprint Project of Mysore
Paper Mills (annuazl capacity 75,000
tonnes) is expected to be commissioned
in 1982.83. Further, Government have
approved one scheme in UP. (annual

capacity for Newsprint 20,000 tonnes)
and another in Tamil Nadu (Annual
capacity for Newsprint 50,000 tonnes).

WET AN H Frqmoms  caawr fom
ITO wHAT wivsa Fifg w1 st
q HITTREAT

5900. WYGH ¥ &1 FqT WR
LEIRCESIEC TR 28t N
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frrm & sy wer wEw ¥ w0
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F wrArg; wfreg fafa 0 e«
it <rfer o gt e
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Shopkeepers’ encroachment upon the
verandahs of shops in Delhi Cantt.

5901. SHRI SATISH PRASAD
SINGH: Will the Minister of DE-
FENCE he pleased to state:

(a) whether it is & fact that the
Verandahg in front of the Delhi Can-
tonment Board owned shops rented
out have been encroached upon by the
tenantg thereby causing great incon-
venience and hardship to the custom-
ers particularly in summer and rainy
season; and

(b) if so, what steps Government
propose to take to get these verandahs
cleared ang vacated and by when?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL); (a) and (b).
Yes, Sir. It ig a fact that verandabs in
front of 40 of the 62 shops owned by
Delhi Cantonment Board in  Sadar
Bazar had peen enclosed by the ten-
ants over 20 years back ang these
were regulariseq by the Canionment
Board which ig the compeient autho-
rity, by charging enhanced rent. Veran-
dahg of the remaining 22 shops had
also been enclosed quite some {ime
back. The Government is considering
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as to what steps should be taken to
deal with unauthoriseg encroachers.

Visit by Experts Team of World Bank
for setting np Industries in M.P.

5902. SHRI KAMAL NATH: Will
the Minister of INDUSTRY be pleased
to gtate:

a) whether an experts’ team from
the World Bank visited some places in
Madhys Pradesh to evaluaie the pro-
posed scheme of fown development;

(b) whether it is also a fact that the
World Bank ig evincing keen interest
in the industrialisation of some 20
backward districtg in the State; ang

(¢) if so, whether the areas of deve-
lopment have been identified and the
nature of help from the World Bank?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRT CHARANJIT CHANANA): (a)
to (e). A World Bank Mission wvisited
Raipur, Bhilai, Durg, Katni,~dabalpur,
Sagar, Indore, Dewag and Ujjain in
January-February, 1981. Th e inten-
tion wag to carry on, in collaboration
with the Housing and Urban Develop-
ment Corporation (HUDCO), joint
urban sector review and project iden-
tification in Madhya Pradesh to evolve
a strategy for the development of
small ang medium towng through pro-
jects such as slum up-gradation, area
develaprment, urban maintenance,
solid waste management, water supply
and sewage Total investmment suggest-
ed wag Rs 84 crores. The proposal is
preliminary in nature and exploratory.

Allocation for West Bengal for Tribal
sab.plan

5903. sHRI AJIT KUMAR SAHA:
Will the Minister of PLANNING be
Dleaseg to state:

(a)} how much amount hag been ear-
marked for West Bengal in the Tribal
SubPlan gcheme In the Sixth Five
Year Plan;

(b) how the allocation ig going to be
made under this head; and

(c) details thereef?

THE MINISTER QF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) to (e¢)
The Government of West Bengal have
quantifieq fow of funds of Rs 180.3
crores for the State’s Tribal Sub-Plan
from a total State Plan cutlay of
Rs. 3500 crores in the Sixth Plan, The
sector-wise distribution, i ag below:

(Rs, crores)

1. Agriculture & Allied Services 61.2
2, cooperation 1.6
3. Water & Power Development 46.7
4. Industry & Mineralg 15.3
5. Transport & Communications 156
8. Social & Community Servicezs 382
7, Economic/General Services 1.7

Total 1803

- -— -

In addition, Specia] Central Assistance
tu West Bengal for the Tribal Sub-
Plan is tentatively placed at Rs. 20.25
crores,

LA.S, Officers

5964, sHRTI VIJAY KUMAR YA-
DAV. Will the Minister of HOME
AFFAIRS he pleased to state .

(z) how many IA.S. Officer’s are
working in the Centre, Ministry-wise;

(b) what ig the policy of Govern-
ment regarding retaining 1.A.S. officers
in the Centre;

(c) the reasong for keeping LAS.
Officers at one place at a stretch for
more than three years; and

(d) the action taken to transfer all
those  have completed more than
three yearg at one place?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFTAIRS
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AND IN THE DEPARTMENT OF India Services and Organised Central
PARLIAMENTARY AFFAIRS (SHERI Group ‘A’ Services) are appcinted to
P. VENKATASUBBAIAH);, (a) A tenure postg at the Centre for periods,
statement giving the requisite infor- ranging hetween 3 years and 5 years
mation iz attached. depending upon the level of the post;

on the expiry of tenure they are re-
quireg to revert to their respective

(b} to (d). The officers belonging to cadres, The tenure period may, how-
the Indian Administrative Service (as ever, be extendeq or curtailed if the
well as those belonging to other. All public interest so demands,

Statement

Number of 145 officess serving at the Centre in parious Ministries|Departments (including organisations
and public enterprises under their adminisirative control)

Ministry/Department No. of
officers

serving at
Centre

1. Ministry of Agriculture

. 56
2, Department of Atomic Energy . . 4
3. Cabinet Secretariat . g9
4. Ministry of Civil Supplies . . - . 4
5. Ministry of Commerce . . . . . . . . . . 69
6. Minstry of Communications . . . 3
%,  Ministry of Defence v . 37
8. Ministry of Education & Social Weliare . . . 26
g. Department of Environment . . . . 2
i0. Ministry of Energy . . . . . 20
rt.  Minisiry of External Affairs . . . . - 4
12. Ministry of Finance . . 59
13. Ministry of Health & F.W. . . . f 10
14 Ministry of Home Affairs 122
15. Ministry of Industry - . . . . . . 28

16. Ministry of Informanion & Broadcasting .

17  Ministry of Irrigation

4
18 Ministry of Labour . - . . . . . . 12
19. Miniatry of Law, Justice & Company Affairs . 5
20. Miniatry of Petroleum, Chemicals and Fertilizers . . . . . 26
21. Mimistry of Planning 12

22. President's Sccretariat




113 Written Answers CHAITRA 11, 1803 (SAKA) Written Answers 114

Min, stry/Department

No. of officers

serv ng a*

Centre

-’23 Prirﬁtr Miniater™s Secreu:riat 3
24. Deaprtment of Parliamentary Affairs t
25 Minstry of Rural Reconstruction 12
26. Ministry of Railways 2
a7. Miniutry of Shipping & Transport 23
28, Department of Space 2
29. Ministry of Steel & Mines 24
30. Ministry of Supply & Rchabilitation 8
31. Ministry of Tourism & C.A. 1
32. UPSC. . 6
3. Minintry of Works & Housing 15
TorAL 645

Nore @ The above statement excludes TAS officers who are on foreign assigniments.

TIHEAT W JIIT WICTR WY Tl
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farw
%o go qiFf g1 ATH T T TR
(Hto z7 amEi W)
1 ITGYT HAT T IAR 6.00
2 srumgdfagan TR 0.66
fao faaty
3 dfaw qrrrsnr e asfn 0.66
fafaze f o TxaqT
4 Farfamsr gz @iz arfo  agdiT IIAIT 0.66
fafads fdto 3eage
5 T oo HIHT g7 [ECirey 0.50
fro favitz (7oz @iz

Canses 0of women burning in Dethi

5906, SHRIMATI KISHORI SINHA:
Wil] the Minister of HOME AFFAIRS
be pleased to state.

{a) how many caseg of women burn-
Ing themselves either by design or
accident have come to tight in Delhi
in 1980; and

(b) how many of these cases wers
investigated by the Police and with
what resulfs?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRT YOGENDRA MAKWANA): (a)
394 cases of women burning themselv-
es either by gJesign or accident were
reported to Delhi Police during the
year 1980.

: (b) 77, out of 394 cases, were regis-
tered under sectiong 306 and 309 IPC
and were/are being investigated. In
the remaining 317 cases, inquest pro-
ceedings under gection 174 Cr. P.C.
were/are being conducted. The results
of the investigations/inquest proceed-
ings are indicatey in the statement
attached,
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Scooter Factory, Kharagpur, W.B.

5907, SHRI NARAYAN CHOUBEY:
Will the Minister of INDUSTRY be
pleased to state:

(a) ‘whether there is a factory to pro-
duce scooters in  Kharagpur, West
Bengal,;

(b) when did the same factory start
and who are the owners of this fac-
tory;

(¢) what were the targets of pro-
duction year-wise;

(dy what is the present position of
the factory in the matter of production
ang sale;

(e) whether it is a fact that the fac-
tory is on the point of liquidation and
closure; and

(D if so, what are the reasons and
what steps do Government contem-
plate to save thig factory?

THE MINISTER OF STATE IN
‘THE MINISTRY OF INDUSTRY
(SHRTI CHARANJIT CHANANA): (a)
and (b). Yes, Sir. The unit known as
West Bengal Scooters Ltd. is a joint
sector Yenture of the West Bengal In-
dustrial Development Corporation Ltd,
and AAEKAY Investment Centre Ltd.
“The unit is reporteg to have com-
menced production in 1977,

(c) West Bengal Scooters Ltd. have
reported that the year-wise targets of
production were as under:—

1976-77 . 6,000 Nos.
1977.78 . 10,000 Nos.
1978-79 . 12,000 Nos.

(@) to (9)- The company had report-
ed experiencing low production due to
technical and marketing problems. It
is now assembling scooters on behalf
of Scooters India Limited, A Central
public sector undertaking. The acti-
vities consist of welding, painting and
assembly of scooters, The company
has also reportedq that it hag since
taken up a diversification project in
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order to restore its health; which ig in
an advanced stage of implementation.

Seizure of counterfeit currency Print-
ing Machineries

5908. SHRI M, ARUNACHALAM:
Wil] the Minister of HOME AFFAIRS
be pleased to state.

(a) whether it is a fact that Govern-
ment of Tamil Nadu have seized
counterfeit currency printing machi-
neries at Mekkarai village, Senkottah
Taluk, Tirunelveli District;

(b) if so, the action taken by the
Government of Tamij] Nadu and how
many persons have been arrested in
thig connection; and

(¢) whether the enquiry of this
counterfeit case is proposed to be en-
trusted to the CBI for fair and impar-
tial investigations?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRT YOGENDRA MAKWANA). (a)
Yes,_ Sir.

(P} The case is under investigation
by the State C.ID. Three accused have
already been arrested and search is
being made for the other three.

(¢) The Government of Tamil Nadu
do not consider it necessary to entrust
the enquiry of this case to the C.B.I.

Re-organisation of Coir Board

5909. SHRI A, NEELALOHITHA-
DASAN NADAR': Will the Minister of
INDUSTRY be pleased to state:

(a) whether any proposal is pending
before Government to re-organise the
Coir Board; ang

(b) if so, whea the re-organisation
wil] take place?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRT CHARANJIT CHANANA): (a)
ang (o). While there is no proposal
pending to reorganise the Coir Board,
the Government is reconstituting the
Board.
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Filling up of vacancies of UPSC mem-
bers

5910. SHRI KUSUMA KRISHAN
MURTHY: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) how many posts of members of
UPSC are lying vacant;

(b) when first vacancy of the mem-
ber of UPSC fel] vacant;

(¢) whether the UPSC found -any
difficulty in carrying out the regular
work without filling up these vacan-
cies; and

(d) whether the representation of
Scheduleq Castes and Scheduled Tri-
beg would be restored while filling up
these vacancies?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBAIAH): (a) At
present, three posts of Members of
the Union Public Service Commission
are lying vacant,

(b) The first vacancy among these
arose on 2lst April 1980.

(c) As in the past, the Union Pub-
lic Service Commission have manag-
ed the work with the existing Mem-
bers.

(d) While considering the selection
for Membership of the Union Public
Service Commission, the claim of
Scheduled Castes and Scheduled Tri-
bes are kept in view.

*m frad gfea o= qxifead
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Inquiries from Campa Cola, Thums Up
and Double Seven

5912. SHR] PIUS TIRKEY: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether it is true that Campa
Cola, Thums Up and Double Seven
have serious inquiries from overseas
people for making these drii ks ab-
road; and

(b) if so, where and what is the
potential?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
and (b). Mj|s. Modern Bakeries
(India) Limited have submitted a pre-
liminary project report to the Nation-
al Research Development Corporation
of India for bottling “77” flavours in
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African countries, The Government
has no specific information in respect
of any opverseas inguiry for manufac-
turing Campa Cola and Thums Up.

Establishment of Management Infor-
mation System

5913. SHRI JAGDISH TYTLER:
Will the Minister of PLANNING be
pleased to state:

(a) whether Governmeni are consi-
dering the establishment of Manage-
ment Information $ystems in all the
Ministries of the Government of India
as an aid in timely and correct deci-
siop making in plai implementation;

( so, the delails thereof; and

{e) what would he the fnancial

implications of the proposal?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARID: (a) and (b). Ma-
nagement Information Systems are
already being designed and establish-
ed in selected production oriented
Ministrieg of the CGloveinmeat of India
as an aid in making information
available for timely and correct deci-
sion making in plan implementation.
The Managemenl Information Sys-
tems are being rel up under the guid-
ance of the Advisory Commillee on
Management Accountancy in Govern-
ment constituted by a1 Covernment
Resolution in Novomber 1974 under
the Chairmanship of the then Finance
Ministet, Managemeat Information
System for the Department of Chemi-
cals ang Fertilisers is already in ope-
ration since January 197¢.  Aanage-
ment Information Svsicmy have bzen
designea for Ministry of Works and
Housing (CPWD) and Ministry of
Agriculture (Command Area Deve-
lopment Progrmemmes), Management
Informatinn Systems aircady designed
by the Ilepartment of Stenl and Mines
and Department of Coal gre in ad-
vanced stages of flnalisation. Mana-
gement Information Systems fory some
other Departments are under prepa-
ration,

tr ea
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{¢) The financial imgtications of
the proposals have not been worked
out separately,

Setting up of Soap Manufacturing
unit in Nagatand

5914, SHRI CHINGWANG KON-
YAK: Will the Minister oy INDUS-
TRY be pleaseg to state:

(a) whether Governnent propose
to set yp soap manufacturing units in
Nagaland since the required raw ma-
terial of non-edible nil trees are
grown in abundance in the forests of
the State;

{b) if so, the details thereof; and

(c) if not, the reason; therefor?

THE MINISTER OF 4STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) There is no proposal underp consi-
deration of this Ministry for setting
up Government units in Naealand for
the manufacture of soap.

(b} Does not arise.

{cy This industry is well establizh-
ed in the country., In view of this,
the Government does not  feel the
entering this line.

Posting/promotions of officers as Re-
gional Commissioner in EPF OQOrgani-
sation

5015 SHRI R N, TRIPATHI: Will
the Minister of LABOUR be pleased
to state:

{a) whether it iy a fact that the
Regional Commissioners have uot
been posted in the regioas of the EPF
Organisation according to the Grade
of the regions and commissioners and
some junior most officers have been
posted in the Grade-I and Special
Grade regions;

{b) whether it ig also a fact that
the transfer policy of the officers on
compietion of 3 years had not been
adopted and even the officerg on pro-
motion have been retaineg at the same



125 Written Answers CHAITRA 11, 1803 (SAKWA) Written AnsWers 1265

station specially in Delhi; and

(c) if so, what action Government
propose to take to post the commis-
sioners to their respective Grade re-
gions and transfer all such officers
who have completed 3 years in Delhi
and also promoted as Asstt. Commis-
sioners and Regional} Commissioners?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LAROUR
(SHRIMATI RAM DULARI SINHA):
(a) The Provident Fund authoritics
have informed that as against the
total sanctioned 34 posts, 13 officers
of various grades of Regional Com-
missioners have been posted against
higher grade posts pending selection
of perons of appropriate grade for
appointment.

(b) The officers appointed to Ciass
I and Class II posts in various offices
of the Employees Provident Fund Or-
ganialion are liable to transfer from
one place/station to another as a mat-
ter of practice, There are however
a few officers who have been retained
in the same place for more than three
years for administrative reasons,

{c} Action has been initiated for
selection of officers for appointment
to the posts on regular basis where-
ever persons eligible for appointment
are available; in the case of the posts
of Rgional Provident Fund Commis-
sioners (Gr, III) however, promo-
tiong are pending decision on the re-
presentations against the seniority list
of Assistant Provident Fund Commis-
sioners Gr, I ang those representationg
are under examination in consulta-
tion with the UPSC,

The CPFC has been recently direc-
ted to review cases of all officers who
have completed or are going to comp-
lete 5 years shortly in the position
Which they hold at present with the
Purpose of ghifting them.

Report on Food for Work Programme

5916. SHRI JYOTIEMOY BOSU:
Will the Minister of PLANNING be
pleased to state:

(a) whether Programme Evaluation
Organisation of the Planning Com-
misssion has recently submitted the
final report of itg studies on the pro-
gress of implementation of the Food
for Work Programme in 10 selected
States;

(b) it s0, what are the main find-
ings and -observations made by the
Programme Evaluation Organisation
on each State included in the said
study; and

{c) whether the report will be laia
on the Table of the House?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir.

(b) Some of the main findings of
the Report of the Evaluation Study
relate to quantity of foodgrains dis-
tributed, cmployment generateq and
expenditure incurred in the creation of
commuanity assets under the program-
me. Amnexureg I to III give the
relevant information, (Annexure laid
on the Table of the House. Placed in
Library, Sce No, LT-2269|81). For
further details, copies of the Report
have been made available to the Par-
liament Library,

{c) No, Sir. ;
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Collection of Polymetallic Nodules
from ocean hy National Imstitute
of Oceanography —

5918. SHRI P. RAJAGOPAL NAIDU:
Will the DMinister of SCIENCE AND
TECHNOLOGY he pleased to state:

{a) whether it ig a fact that Scien-
tists of the National Institute of
Oceanography have succeeded in col-
lecting polymetailic nodules from the
Ocean; and

(b) if so, ihe metals contained by
the podules?

THE MINISTER OF STATE IN
THE DEFPARTMENT OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH):
(a) Yes, Sir. samples of polymetal-
lic nodules have been collected from
the Indian Ocean by National Insti-
tule of Oceanography (NIO), Goa
during the 88th and 87ih cruiseg by
its research vessel, “Gaveshani’,

(b) Although the metallic contents
of the nodules have not been fully
analysed, their preliminary examina-
tion show that thev contain manga-
nese, cobalt, nickel, copper and iron.
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Job reservations for ex-servicemen

5920, SHRI BHOGENDRA JHA:
Will the Minister of DEFENCE be
pleased to refer to the reply given
on 17th December, 1980 to Unstarred
Question No, 4160 regarding Educa-
tion aid to dependents of Ex-Service-
men reading in Watson HE. School,
Madhubani and state:

fa) what hag heen the result of the
matter of reservation or jobs for ex-
servicemen taken up wilth  wvarious
State Governments; and

(h} whether Governnient of Bihar
has agreed to undo the abolition of
such rescrvation doae in 19787

THE MINISTER OF S8TATE IN
THE MINISTRY OF DEFENCE
{SHRI SHIVRAJ V. PATIL}: (a}
The Governmenl are pursuing  the
malter with all the concerned Stafe
Governments, The response from the
State Governments is awaited,

{b) No. Sir. The Goveramcnt of
Bihar has not so far restoreg the re-
servation of jobs for ex-servicemen
which wuas abolished in 1878,

Indian Islands in Arabian Seg and
Bay of Bengal

5921, SHRI N. DENNIS: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the total number of Islands in
the {iy Arabian sea and (ii) Bay of
Benga] which are under the control
of the Indian Government;

(b) the total area of thesg Islands
individually; ang

(¢} the population of these Islands
{male or female), Island-wise?
232 L]_5.
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
{(a) to (c). The required informa-
tion is being coliected and will be laid
ot the Table nf the House in due
course,

Navy training schoo[ in Goa, Daman
and Diu

5822, SHRIMATI SANYOGITA
RANE: Will the Minister of DEFENCE
be pleased to state:

(a) whether Government propose
to sel up and expand the Navy train-
ing school in the Union Territory of
Goa, Daman ang Diu; and

(b) if so, the detailg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCF
{SHRI SHIVRAJ V., PATIL): (a)
and (b). There is no proposal {o ex-
pand the existing Naval training faei-
litiey in Goa, Daman and Diu,

Pension {o Defence Personnel

5923. SHRI N. SOUNDARAJAN:
Will the Minister of DEFENCE be
pleased to slate:

(a) whether it i a fact that the
Defence personnel who retired from
1st January, 1973 are getting their
income in double than those who re-
lired belore 31st December, 1972; and

(b) if so, do Government propose
te considering revision of pension
amount for thaose who retired before
31st December, 19727

THE MINISTER OF STATE °
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) No
Sir. It is, however, a fact that the
total pension sanctioned to Defence
personne] who retireq after 1st Jan-
uary 1873 is more than those who re-
tired before that date because the
amount of pension is related to the
pay drawn by an individual at the
time of retirement,
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{b) There is no proposal under
consideration to revise the basic pen-
sion of those who retired prior to 1st
December 1872, However, pensioners
who retired before Ist January 1873
will get beneflts in the shape of zd-
hoc relief and periodic relief.) There-
for, the disparity between those who
retired before Ist January 1973 and
those whp retired subsequently has
been reduced.

Proposa] from H.PF, to set up Re-
search and development centre

5924. SHRI C. CHINNASWAMY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Hindustan FPhoto
Films Limited hag sent a propoesal to
Government for setting up a fullfled-
ged research and development Centre
in Madras to improve the {echnology,
and

(b) if so, the steps taken by Gov-
ernment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
{ay and (b}. Such a proposal with
a possible location at Madras has
been received, which is being proces-
sed.

Departmental test for promotion as
technical assistant

5925. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of DE-
FENCE be pleased to state:

(a} whether any written Depart-
mental Test for the promotion to the
post of Technical Assistant wag con.
ducted in Jeoint Cipher Bureau;

(b) if so, the date of that test;

(e} the number of candidates cal-
led to appear for this test; gnd

(d) the number of candidateg ap-
peared in this test and number of
those who had qualified this test for
the promotion ioc the next  higher

post?
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V, PATIL): (a) to
(d). Notice regarding holding of a
departmental test for the post of
Technical Assistant, scheduled to be
held on 12th February 1980, wag cir-
culated in the Bureau for the infor-
mation of 50 eligible candidates but
ng candioate appeared for the test.

Recommendations of Mahajani Com-
mittee

5926, SHRI MUKUNDA MANDAL:
Will the Minister of DEFENCE be
pleased to state:

{a} whether Government have ac-
cepted ihe recommendations of the
Mahajani Committee,

(b} ir so, facts thereof;

(c) whelher Government have ac-
cepted the recommendations meant
for improvement of the cadetg train-
ing, organisation of NCC or those
which are for Lthe benefits of NCC
cadets and officers; and

{d) if so, the action taken in ihat
regard?

THE MINISTER OF STATE |IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) to
(¢). The recommendations of the
Mahajani Committee and the Govern-
ment’s decision thereon are given in
the book-let entitled ‘Decisiong on
the recommendations of the NCC Eva-
luation Committee’, copies of which
aTe available in the Parliament House
Library,

(d) A statement is laid on the
Table of the House, Placed in Lib-
rary. See No. LT-3270|81.]

Self Employment Scheme

5927. SHRI RAJESH PILOT: Wil
the Minister of PLANNING be pleas-
ed to state.

(a) have Government considercd a
scheme to set up a chair process of
self employment schemes where one
Centre could produce about two thou-
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sand employeq with ten yearg for a
rezenernting investment of one crore;
and

{b) how many such centres Govern-
ment propose to set up as & trial
where education and development
could be linked?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) After careful
consideration, the Sixth Five Year
Plan (1880—85) has laid emphasiz o
providing facilities like guidance, cre-
dit and marketing to those seeking
s¢lf-employment,

{b) While it has not been envisag-
ed to establish such centres, Lhe Dis-
trict Manpower Planning and Emp-
loyment Generation Councils, would,
among other things, consider linkage
of education with the development
needs.

Transfer of Employees in P.F.C.a Office

5928 SHRI K. LAKKAPPA:
SHRI D. M. PUTTE GOWDA.:

Will the Minister of LABOUR hbe
pleased to state:

{a) whether it i3 a fact that as per
rules, services of Government em-
ployees who have put in 3 years ser-
vice at & particular station are trans-

, ferable;

(b) whether it ig also a fact that
there are a number of employses in
the Provident Fund Commissioner's
Office who have put in mors than #
years of service and have also got pro-
motion but have Dot heen transferred
so far; it so, the details theweof; snd

(e) the action proposed,by.govesm:
ment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (&)
There iz no fixed tenuryg under any
rule. Officers appointed to Clags [ and
II ars however transferred as a mat-
ter of practice of the orgamisation om
completion of service for 3  years oy
more at one place except whee for
administrative reasons it is consiflered
necessary to retain them - ay-a, pimce
beyond the period.

(b) A few officerg who haye put in
more than 3 yoars’ service at £
respective places of their posting havy
been allowed to continua even xfier
promotion/appointment to Cleme I poat
in the Employees’ Provident Funil
Organisation. A statement conlaining
their particulars-ig enclosed. st stobe:
ment.

(¢) The Central Providemi Fund
Commissioner hag recently beea dir-
ected to review all ceses of parsoms
who have completed or are shorily
to complete 5 yemars in the positinm
which they hold a! present, with the
purpose of shiffing Mrem,
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Setting up of Cement plants in Orissa

5929. SHRI NITYANANDA
MISRA:

SHRI DAULAT SINHJI
JADEJA:

Will the Minister of INDUSTRY be
pleased to state whether any new ce-

[N
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ment plantg are proposed to be set
up in Orissa?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
Letters of Intent as detailed below
have been jssued for setting up new
cement plants:—

Namc of the party Location
Steel Authority of India Ltd. . Clinkering Grinding Plant
plant at Chil- at Rourkela
hati District  District
Bilaspur in Sundergarh
M.P. in Orissa.

Industrial Development Corporation of Orissa Ltd.

Kutra Kiring-
sera in Distt.
Sundergarh
in Orissa.

Central Police Forces Called to Quel
Disturbances and Firings made

5930. PROF. P. J. KURIEN: Will
THE MINISTER OF HOME AFFAIRS
be pleased to state:

(a) the number of times and places
where the Central Police Forces were
called for aid to State Governments
in quelling disturbances this year;

(b) the number of times they op-
ened fire and the casualties, resulting
from their actions; and

(c) the number of casualties suff-
ered by the Police forces?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
BSF and CRPF were called in aid of
State Governments for maintenance
of law and order 29 times at 17 places
during 1981

(b) and (c). The CRPF/BSF units
engaged in internal security duties
resorted to firing seven times this year
so far in which two civilians were
killed and one was injured, Three
force personnel were killed and five
were injured.

Disposal of Military Gold Shortage
Plant

5931. SHRI NIREN GHOSH:
SHRI M. V. CHANDRA-
SHEKARA MURTHY-

Will the Minister of DEFENCE be
pleased to state:

(a) whether CB.I. is keeping a
watch on four top defence officers and
two railway officials for disposing of
a military cold storage plant

(b) whether the plant was  built
on a railway land at Wadi Bunder,
Bombay;

(c) whether the plant was sold at
a throw away price of Rs. 1.68 laRhs;

(d) if so, to whom it wag sold;

(e) whether 9,000 square meter

land is in military possession since
1944; and

(f) whether the culprits have been
apprehended?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) to (f).
A statement is attached.
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Statement of disposel of a Military
Cold Storage Plant

In September 1944, the Ministry of
Railways had rented out land mea-
suring 10,157 sq. ¥ds. to the Ministry
of Defence on which the latter had
created certain assets, including a
Cold Storage Depot. On the closing
down of the Depot on 9th  March,
1978, the land and the defence as-
sets constructed thereon became sur-
plus. The Ministry of Railways had
been pressing for the return of their
land. It was, therefore, decided {o
release the land to the Ministry of
Railways together with the defence
assets, The Ministry of Railways.
however, pointed out that they were
not interested in taking over the
dafence assets. Meanwhile, the Rail-
ways also licensed their land in fa-
vour of M/s Kirit Enterprises, Bom-
bay in 1979.

2. Reading that the Railways were
not interested in taking over the as-
sets and that if the assets were to be
disposed of by auction for demolition
and site clearance, this process would
itself have taken several months for
which the Minisiry of Defence  will
have paid license feeg to the Railways
which had been enhanced from 1-4-
1¢77, it was decided, in consultation
with Ministry of Finance, 1o transfer
the assets to M/s Kirit Enterprises,
Bombay, at a transfer value of Rs.
1,67,954/-,

3. The Ceniral Bureau of Investi-
gation have registered preliminary
enquiries against four officers of the
Dafence Department and two  offi-
cers of the Railways on grounds of
alleged irregularities in the sale of
the assets to M/s Kirit Enterprises,
Bombay. The investigation arve still in
progress,

Idemtiflcation of Foreizn Nationals in
Assam Census

5932. SHRI RAJESH KUMAR
SINGH:
SHRI RAM VILAS PASWAN:

Wili the Minister of HOME AF-
FAIRS he pleased to stale:

APRIL 1, 1981
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(a) whether Government have seen
the press reports in the ‘Indian Ex-
press’ dated the 18th January, 1981
wherein it has been stated by the
Census Commissioner/Registrar. Gen-
eral of India that no identification of
foreign nationals wiil be carried out
in Assam during 1981 Census; and

(b) if so, the reasons therefor; and

(e} the reaclion of Government

thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA  MAK-
WANA): (a) Yes, Sir,

{b} and {(c). The quesiion of ‘natio-
nality’ Wiy neither canvassed in
1981 Censug nor in 1971 Census. Besi-
des deleclion of fuicigners is 2 rontinu-
ing process and is not linked with Cen-
5us.

Adivasis in Kozhimuttakkayam

5833. SHR! V., S VIJAYARA-
GHAVAN:  Will the Minigter of
HOME AFFAIRS hp pleased tu state-

(a) whethey Government are aware
that the Adivasis in Kozhimuitakka-
yam of Palghat, Kerala agre slowlv
becoming extinel due lo lack of eare
by Government agencies;

(b} whether it is also a facl that
the benefils of the Advasi Welfare
fund have not been made available
lo them so far; and

(¢} if g0, the reasons therefor and
the steps proposed to he taken to
help them and save them from {otal
extinetion.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): {a) lo (¢). A report is
awaited from the Government of
Kerala and a statement will be laid
on the Table of the House nn receipt
of the report.
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Utilisalion of Forelgn Money by
AWARD

5934 SHRI V. N. GADGIL:
SHRI R. L. BHATIA:

Will the Minister of HOME AF-
FAIRS be pleased Lo state:

(a) whether it is a fact thal the
main area of opperation of AVARD
(Association of Voluntary  Agencies
for Rural Developmeni} during 1ihe
last fewr years has ba2en the strategic
eastern region of India;

) whether il is a fact that fore-
ign money has been channelised by
AVARD for helping those organisa-
tions who are engaged in agitational
work in the eastern border of India;

{c) whether Govrament have in-
stitulec! any enguiry; and

(dy i sou, the findings thercof?

THE MINISTER OF STATE IN
THE M NISTRY OF HOME AFFAIRS
(SIIRT YOGENDRA MAKWANA):
{n) Government iz aware that the
organis-lion has underinken some pro-
jects in the Fastern  region as a part
of their nation-wide programme of
aet vities.

(h) Govrnment have no such in-
formution,

(¢} Nu, Sir, but getvities of such
organisalions are generally keplt un-
der wateh and appropriale action un-
der the law is taken as and when
necessaty.

(d) Does not arige.

Implerentation of Oifficial Language
Act Re. Staffing Pattern

5935. SHRI T. S. NEGIL: Will the
Minister of HOME AFFAIRS he
pleased to stale:

{2} whnether the Minisfry of Finanve
have agreed lo the staffling pattern
suggested by the Ministry of Home
Affairs for the implementation of the
Official Languages Act and the Rules
made thereunder; -

14

(b) if so, the details of the newly
agreed pattern; and

(c) whether Governmeni would en-
sure that all the proposals relating
to creating of post for implementa-
tion of Official Languages Act are
approved if they are for the minimum
requirements?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS. (SHRI YOGENDRA MAK-
WANA}: {a) Posls reguired for the
implementation of the Cfficial Lan-
guage Act 1963 have been exempted
from the general ban imrosed on cre-
ation of non-plin posts. It has also
heen decided that proposals for the
crealicn of such posts would be cons.-
dered on the basis of {the general
guidelines issued by the Ministry of
Home Affairs in 1973,

(b) The general guidelineg irsued
in 1973 suggested the following hroad
staffing pattern:-—

(i) A Senior Hindi Oflicer in each
Ministry and a Hindi Officer in each
Depariment headed by a full-fledgedd
Secretary.

(it} One Senioy Hindi-Translator
and three Junior Hindi Translators
in each Ministry/Major independent
Department.

(iii) One Hindi Officer for cvery
Subordinate oftice having 100 em-
ployees or more,

{iv) One 1lindi Translator for
eyvery Subordinate Office having ai
least 25 emplovees {excluding
group ‘D’ emplovees) and an ad-
ditiona} post of Translator for every
A0 ministeriat staff.

(v) One Hindi Tvpist for every
Subordinate office having a strength
of 25 ministerial employees or more.

{c) It has bee, Government's en.
deavour to provide adeguale number
of Hindi pusts for the implementation
of Official Language policy, keeping
in view, at the sametime the need for
economy in Government expenditure,



147 Written Answers

aaffaw Wiz w1 iy wTh WSl
oy

5936. * feq@ vwm gaaiiTan
T IUN qA TR TGN A FUr w46
fram & s & aog § Adiz v
gatfu® T gieT 2 7

o Haa § Twen Hair (s
WOl SEAL) 9T E g g T
Fi AN¥T ForTH el ywy winw
2

Registration of Engineer in Foreign
Assignment Service

5937. SHRI N. SELVARAJU:
Will the Minister of HOME AF.
FAIRS be pleased {o state:

(a) the number of engineers regis-
tered in the Foreign Assignmeni Ser-
vice for the Iast three years Siale-
wise;

(b} the numbor of engineers whao
have heen given a chance of interview
once, twice and thrice respectively in
the last three years; State-wise; and

{c) the number of engineers who
have gone 1n foreign assignment
through the Foreign Assignment Ser-
vice in the last three years, State-
wise?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P, VENKATASUBBAIAH)Y: (ay The
number of engineersg registered on
the foreign assignment panels main-
{gined by the Department of Per-
sonnel and Administrative Reforms
for deputation to the developing
cvouniries of Asia, Afvica and Latin

APRIL 1, 1981
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America during the past 3 years ia
as under;—

Year Number of
L _ Fngineers
1978 . . . . 4106
1979 - - . . 3183
1980 . . . . 2875

————t = e - -

The break-up of the figures State-
wise is not available,

{b) During the last three years
2899 engineers were sponsored once,
971 were sponsored twice and 349
were sponsored thrice for being given
a chance for consideration for inter-
view hy recruiting delegations from
developing countries.

The break-up of the figures State-
wise iy not available.

(¢} The number of engineers selec-
ted for bilateral assignments to deve-
loping couniries through Foreign As-
signment Section during the past
three years is as under: —

Year Number of
Fngineers
Selccted
1978 . . . - 344
1979 . . . . . 378
1980 . . . . 411

The break-up of the figvres State-
wise is not available.

Involvement of Masses in Implemen-
tation of Planning

5938. SHRI P. K. KODIYAN: Will
the Minister of PLANNING be pleased
fo state:

(a) whether it is a fact {hat one of
the drawbacks of planning in India
was the lack of sufficient Involvement
of masses in its implementation; and
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(b) it s0, what steps are being taken
to see that at least the Sixth Five
Year Plan does not suffer from  this
drawback?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DUTT TIWARI): (a) No, Sir. The suc-
cessive Plang have been laying consi-
derable emphasig on the involvement
of people at all levels of Plan formula-
tion and implementation. The Sixth
Five-Year Plan has also stressed the
need to enlist people’s participation in
its implementation.

(b) Does not arise.

Counting of Pension for deduction for
House rent from Resesrvisis

5939. SHR] ATAL BIHARI VAJ-
PAYEE: Will the Minister of DE-
FENCE be pleased to state:

(a) whether it is a fact that for
Reservist pensioners, rate of pension is
taken into account for the purpose of
recovery of house rent for Government
accommodation but not for house rent
allowance etc; and

(b) it so, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and
(b). In the —case of Reservist

pensioners who take up civil employ-
ment under the Government, recovery
of house rent (licence fee) in respect cf
Government accommodation allotted to
them and grant of house rent allow-
ance and Compensatory (City) allow-
ance are regulated by two separate
sets of rules. Recovery of house rent
(licence fee) is made on the basis of
emoluments which inter-alia include
pension. House rent allowance and
Compensatory (City) allowance are
assessed as under:—

(i) In the case of those whose pay
plus pension exceeds the sanctioned

Written Answers CHAITRA 11, 1903 (SAKA)

Written Answers 150

maximum of the post, the allofances
are calculated on that maximum,

(ii) In the case of those whose pay
on re-employment is a civil post is
fixed without taking into account the
entire pension or a part thereof, the
amount of pension so ignored is not
taken into account for the purpose of

grant of house rent allowance and
Compensatory (City) allowance,
(iii) In other cases, the allowances

are calculated on pay plus pension.

Murders in Delhi

5940. SHRI RASHEED MASQOQOD:
PROF. AJIT KUMAR MEH-
TA:

SHRI
SINGH:

SHRI K.P. SINGH DEO:

Will the Minister of HOME AF-
FAIRB be pleased to state:

RAJESH KUMAR

(a) the number of murder -cases
reported and the number of cases
solved during the year 1980 in the
Capital;

(b) the number of unsolved cases,
if any, closed by the police during the
vear stating the reasons therefor;

(c) the major reasons for the other
cases remaining unsolved so far; and

(d) the steps taken by Government
to gear up the investigating authori-
ties to solve the remaining cases ex-
peditiously?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) During the year 1980, 185 murder
cases were reported. Out of these 7
cass have been cancelled with the
orders of the competant magistrate
and 115 cases have been challanned.

(b) 22 cases have been closed as
untraced because no clue could be
found.

(¢) The major reasons for the other
cases which have remained unsolved
are:-—
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. (i) The identity of the deceased
could not be fixed in some cases,

(ii) Non-availability of clues at
the sotne of crime.

(d) The murder cases are ireated
as speciul report cases and their In-
vestigation is closely supervised by
the Senior Pelice Officers.
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Produciion of Bharat Electronics

SY43. SHRI K.P. SINGH DEQ; Will

the Minister of DEFENCE be pleased
to state:

(a) what is the production turn-
over of the Bharat FElectronics Lid.
during the last two years; and

(b) what are the differeut products
manufactured by BEL for various

civil requirement during the last two
years”

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): {(a) The Pro-
duction turnover of Bharat Electro-
nics Ltd. was Rs. 81.72 crores in 1978-
7% and Rs. 85.0¥ crores in 1979-80.

(b) Wireless Communication
Equipment eg. Transreceivers, Trans-
milters, Receivers Radars for Civil
Aviation Department and Meteorolo-
gical Department., Tape Recorders,
Studio Equipment and Broadcast and
TV Transmitters for the All India
Radic and Doordarshan and Electronic
Components ey Radio Receiving
Valves. Germanium and  Silicon
Semi-conductor Devices, Integrated
Circuits, Mica and Ceramic Capaci-
tors, Crystals, Transmitting Tubes,
X-Ray Tubes and TV Picture Tubes.
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Speclal Peace Keeping Force

5944. SHRI A. T. PATIL: Wiil the
Minisier of HOME AFFAIRS be
pleased 1o state:

(a) the action taken to create spe-
cia] peace-keeping forece consisting of
minorities, Scheduled Castes, Sche-
duled Tribes and others, to pre-
vent and suppress communal vislence;
and

(1) the achievements of the faree?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME APF-
FAIRS- (SHRI YOGENDRA MAK-
WANA): (a) The programme of re-
cruitment has since been started Ilor
the three CRP battalions heing ralsed
speclally for dealing with communal
riols.

(b) Question does not arise as the
battalions have not yet been raised.

Month-wise Industrial Growih Rate

5045, DR. SUBRAMANIAM SWA-
MY, Will the Minister of INDUSTRY
be pleased to state:

(a) the rale of growth in the index
of indusirial production in 1980,
month-wise as compared lo with 1978
and 1979; and

{b) whether the annual! growth in
1980 is less than ihe target rate set
for 1980, ag well a5 the achieved rates
in 1977, 1978 and 19797

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHR] CHARANJIT CHANANA): {(a})
A slalement is attached.

(b) The rates of growth of pravi-
stonal Index of Industrial Production
in 1977, 1978, 1979 and 1960 were res-
pectively 3.4 per cent, 69 per cent,
1.2 per cent and 0.8 per cent over the
corresponding periods of the previcus
year. The Sixth Five Year Plan 1980-
85 envisages an average annual rate
of growth of 8§ per cent for Industrial
production during the flve year period.

APRIL 1, 1881
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Statennaint

Rats of growih in the monthly tadex of industrial
production *during the celiandar year 1 a3
pared io the corvesponding month of ine pra-

—_— ey

Month 1gBo 1980@
1979 1978

January —2.9 1.7
February —2 1 .9
March ~-5.0 0.3
April . . . —-4.9 —1.%
May . . . —-2.0 —-1.9
June . . . —0. 1 - 0.2
July . . . 2.9 0.5
Augur . . . 0.7 1-t
September . 3.2 1.6
Oclober . . . 5.1 q,2%¢
November . . 6.4 2.8
December . . 7.3 .74

i Compound Growth rate.
** Approximation.
*Source ' Central Staristical Oraganisation,

Asgistance to Tamil Nadg for Poveriy
and Unemployment eradication

5p46. SHRI K. RAMAMURTHY:
SHRL K.T. KOSALRANM:

Will the Minister of PLANNING be
pleased {o state:

{a) how the Planning Commission
propeses to help the Siate of Tamil
Nadu in view of the findings included
in the draft Sixth Plan that with
more than three-fifths of the rural
population below the poverty line
Tamil Nadu has “nearly the highest”
number of poor in the country and
that the unemployment in the State
is estimated at 6.1 per cent as
against 8.5 per cent for the country;

{b) ihe proposals for having em-~
ployment orlented schemes giving
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priority to small indusiries and labour
intensive industries; and

(¢} the details of minimum needs
programime being proposed for imple-
mentation in Tamil Nadu?

THE MINISTER OF STATE IN
THE MINISTRY QF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) In
Tamil Nadu 55.68 per cent of the rural
population was below the poverty
line in 1877-78. The unemployment in
the Slate was estimaled o be 15.5%
per cent as againsi 8.18 per cent in
the couniry as 2 whole during the
same year, The State's 6lh Five year
Plan which has been approved by the
Planning Commission with a total
outlay of Rs. 3150 crores seeks to
tackle the problem of unemployment
and poverty through various program-
mes under different sectors of deve-
lopment. The Government of India
would provide Central assistance to
the State Plan in accordance with the
principles approved by the NDC.
Assistance  would also be provided
under the Central sector and Centrally
Sponsored Schemes administred by
various Ministries.

{b) schemes of agricullural deve-
lopment, irrigation and seil conserva-
lipn, rural development, National
Rural Employment Programme, dairy
development, fisheries and small &
village industries, Training for self-
employment etc. are expected to gene-
raie employment in the State. The
Small & Village industries Seclor alone
would be Rs. 80 crores aimed at deve-
lopment of employmenil oriented acl-
vities under small scale industries.
Khadi & Village Industries, Hand-
wom, sericulture eie.

(c) An outlay of Rs. 241.82 crores
has been earmarked for varicus com-
ponents of minimum needs progra-
mme as under:

{Rs. lakhs)
Rurat Roads. . . . 7000
Elementary Eduacation . . 2400%

Rural Health . . . 2182

{Rs. Lakhs)
Rural Water Supply . . 5000
House sites for rural landless 2500

labourers

Environmental improvement af

slums . . . . 2500
Nutrition . . . . 2600
24182

*Includes Rs. 400 lakhs for Adutt Educa -
tion.

Test for KHecruitment of Graduate
Engineers

5947, SHRI A. C. DAS: Will the
Minister of DEFENCE he pleased 1o
state -

(4) whether H.AL. Sindabeda had
conducted a compulsory writlen test
and inteview for recruitment of gra-
duate Engineers in WMechanical, Elec-
trical and Electronics and Telecom-
munication Engineering on 9th May,
1980 at University College of Engi-
neering, Burla and Regional Engine-
ering College, Rourkela (Orissa
State); and

(b) what was the result?

THE MINISTER OF STATE |IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) Yes,
Sir.

{b) No candidale from out of those
who appeared in the test has so far
been appointed on account of the
decision of Management io hold fur-
ther recruitment in abeyance.

Land Acqguired by Andaman and
Nicobar Administration at Gandhi
Nagar, Port Blalr

5048. SHR] MANORANJAN BHAK-
TA: Will the Minister of HOME AF-
FAIRS be pleased to refer to the reply
given to starred Question No. 671 on
the 23rd July, 1980 regarding land ac-
quired by Andaman and Nicobar
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Administration at Gandhi Nagar, Port
Blair and state:

(a) whether the Andaman and Nico-
bar Administration received some
more applications for allotment of
land in the commercial area after ai-
Jotments made to the three privaie
parties|persons mentioned therein;

(b) if so, the number and date of
each such application;

(c) whether the Administration has
made or proposes to make further
allotments in the said commercial
area; and

(d) if not the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). The Andaman and Nicobar
Administration received 10 more
applications  belween 15.12.78 to
5.7.80 from seven individuals, two co-
operatives and one business concern
for allotment of land of Gandhi
Nagar, Port Blair. The Administration
are, however, examining at present a
proposal for allotment of the land in
question to the Indian Airlines Cor-
poration. Requests for allotment of
land by other parties shall be consi-
dered after the case of Indian Airlines
has been decided.

Estimated Cost and Execution Time
for Attaining 10,000 MW of Nuclear
Power

5949. SHR] BALASAHEB VIKHE
PATIL: Will the PRIME MINISTER
be pleased to state:

(a) the time required for the ex-
ecution of the ambitious programme
of atlaining an installed capacity of
10,000 MW of nuclear power in the
form of pressurized heavy waler: and

(b) the estimated cost of the entire
project?

THE MINISTER OF STATE IN 'TIE
DEPARTMENT OF SCIENCE AXD
TECHNOLOGY AND ELECTPONICS

APRIL 1, 1981
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(SHRI C. P. N. SINGH): (a) Subject
to the availability of financial resources
and other basic inputs a nuclear power
generation capacity of 10000 MW is
hoped to be achieved about 200) A.D.

(b) The programme will :onsist of
a number of different projects, the
cost of each of which would ve worked
out at the appropriale time.

Shortage of Writing Papers

5950. SHRI SATYAGOPAL WIiSHRA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government »re aware
of the fact that there is acule shor-
tage of writing papers in the country
and the average price of the writing
papers is seriously affecting tiie people
particularly the studenls of tha coun-
try; and

(b) if so, what action the Ceidtral
Government has taken to .olve this
problem?.

THE MINISTER OF STATE I[N THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). There is only a marginal gap
between domestic production  and
demand, which js being met by import
of writing and printing paper Ade-
quate capacity is also heing set up to
meet future requirements. So far as
the educational sector is concerned,
white printing paper is being suapplied
at a concessional rate for manufacture
of exercise books and publication of
text books.

Payment of Wages to Labourers
Working at Asian Games
Swimming Pool

5951. SHRI K. LAKKAPPA: Will the
Minister of LABOUR be pleased to
state:

(a) the {otal number of labourers
working at Asian Games Swimming
Pool Project, Talkatora Garden, New
Delhi;
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’

-* (b) whether it is a fact that they
have not been paid their wages hy the
contractor and if so, the details there-

-of; and e e e

{c) the action proposed Ly rrovern-
ment so that the labour is paid their
~dues ‘and the action taken agamst the
defaulting contractor?

THE MINISTER OF STATE ,N THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) Approxi-
mately 500 workers are working at
the site.

(b) A complaint was received by the
Labour Commissioner, Delhi, from the
suh-contractor against the contractor,
on the 11th March, 1981, alleging that
220 workers had not been paid thelr
dues.

{¢) The Labour Commissioner, Delhi,
had held discussions with the parties
concerned for settlement of the dis-
pute. Further discussions are pro-
posed to he held.

Additional Satellite Facilities for Re-
laying Television Programmes from
Foreign Countries

5952. SHRIMATI MADEURI SINGH:
Wiil the PRIME MINISTER be pleased
to state:

(a) whether any additional Satellite
facilities are proposed fo pe installed

for relaying Television Programmes
from other countries for viewers in
India; and

{b) if so, the defalls of negotiations
with varioug countries in this regard
and the likely date by which facilities
would become available?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (1) Mo, Sir.

(b) Does not arise.
232 1LS—8.

' Decentralisation of Scheme of Provi-

dent Fund

5953. SHRI M. RAM GOPAL REDDY:
Wilt the Minister of LABROUR be

. bleased to state:

(a) whether Government
sidering any proposal to decentralise

are con-

the scheme of Provident Fund; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE

"MINISTRY OF LABOUR {(SHRIMATI

RAM DULARI SINHA): (&) and (b).
The Employees Providen! Fund Review
Committee headed. by. Shri G. Ramanu-
jam has made certain
tions for decentralisation of the work
of the Provident Fund Organisation.

recommenda-

The recommendations of the Comniittee
were laid on the Table of the House
on 18th March, 1981 in reply to Un-
starred Question No. 4076. The re-
commendations gre under consileration
of Government.
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Revislon of Policy Re: Generation of
Computer Boft Ware

5956. SHRI K. MALLANNA: Will
the PRIME MINISTER be pleased to
state:

{a) whether it is a fact iha! Gov-.

ernment have announced its revised
policy for promoting the generation of
computer soft ware, particularly {for
exports; and

(b} if so, the details regarding the
new poljcy in this regard?

THE MINISTER OF STATE .N THE
DEPARTMENTS OF SCIENCE AKD
TECHNOLOGY AND ELECTRONICS
{SHRI C. P. N. 8INGH): (a) Yes. 5ir.

(b) The new Policy aad Procedures
for projects of Computer Soft ware
Export, as announced by Government
on January 2, 1981, is set out in the
Stafement lald on the Table of the
House. Placed in Library. (See No.
LT—2271/81).

Financial Assistance to War Widows

5457. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE he pleased to state:

(a) whether Governemnt have drawn
up any plan for giving Anancial as-
sistance and other rehabilitation incen-

tives to the war-widows in the cgun-
try;

~ {b) if so, an outline of the pro-
Eramme ang the number of war-
widows, State-wise for each State/
Unjon Territery to whom these bene-
fts and facilities have been given:

(¢) whather any war-widows have
declined to accept these benefits/facili-
ties;

(d} if so, the number thereo! and
the reasons for which they have de-
clined to accept these facilities;

.(e) whether Government lhave re-
ce_wed any complaint from iny war-
_Widow regarding any neglect by any
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State Government/ locai authorities
or any other type of harassment; and

(f) if so, the nature thereof and
the action taken by Goverament in
this regard?

THE MINISTER OF STATE IN 1HE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) to (f}. A
statement is.attached.

Statement .

The Government have taken a num-
ber of measures to facilitate rebahili-
tation of the war widows and to grant
fAnancial assistance te them. Some of
the important schemes are licted
below:—

{(a) Government have issued in-
structions that upto two memhers
each of the family of the Defence
Service personnel killed in action
may be appointed to Class III and
Class IV posts by direct recruitment
without going through the Employ-
ment Exchonge., For this purpose be-

sides the war-widow, the sons/
daughters near relatives of the

deceased defence Service personnel
have also been included in the
definition of ‘family’.

{b) The Ministry of Petroleurn has
reserved 10 per cent of all de:ler-
ship/agencies of various petroleum
product for the war-widows and
war disabled service personnel.

{c) A special fund called *“*War
Bereaved and Disabled servicemen
Special Relief Fund” has heen created
by the Government for the purpuse
of giving recurring/non-recurring
grants to the war widows and cther
war hereaved and disabled service
personnel or their dependents.

2. In addition, various State Gov-
ernments alsoc have granted conces-
sions and financial assistance to war-
widows.

3. The number ¢f war widows in
various States as a resull of the
Chinese Aggression 1962, Indo-Pak
Conflict 1965 and Indo-Pak War 1971
is given in Appendix ‘A"

4. No instances have come to the
Dotice of Ministry of Defence of =¥
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war widow declining to accept the ¢ 2 .

benefits/tacilities given by the Ceniral —

and State Governments. Whenever  West Bengal . . ) 6

any complaints are received from war 22 e nea 5
’widows regarding neglect or harass- 23. Chendigarh . . 2

ment in regard to allotment of land,
payment of ex-gratia grant, sducalional
concessions, grant of pension, allot- 25. Goa, Daman & Diu . T
ment of house sites, ete., the same are

ag. Delhi . . . . 60

taken up by the Government with the 26. Arunachal Pradesh . ..
anoemed authorities to redress the 27. Sikkim . ) .
grievances.
APPENRDIX ‘A’
TotaL . . . . 5210
Statistical Datqa— War Widows
Chinese ression 1962 —Indo-Pak Coordination Between Various Minist-

Conflict 1965 and Indo Pak war tg71}
ries and State Govermments Re Utill-

- : zation of Infrasiructure

Sr. Name of States/Union Tntal War
No. Territor Widows
oo 5058. PROF. NARAIN  CHAND
1 2 3 PARASHAR: Will the Minister of
- - PLANNING be pleased to state:
1. Andhra Pradesh . . 70 L
(a) whether there is any coordination
2. Assam . . . 23 between the various Miaistries/Depart-
Bihar (0 ments of the Government of India
3 * : : o and the State Governments for ihe
4. Gujarat . . . . 7 maximum utilization of infrastructure
and on the planning for the provision
5. Haryana . . . 707 of this infrastructure like National
6. Himachal Pradesh ] 456 Highway/Railway L 'nes/Air Links
for:—
4. Jammu & Kashmir . . q57
8. Kerala . . . 157 (i) the industrial developmenr;
9. Madhya Pradesh . . fa (ii) promotion of tourism; and
10, Maharashtra . v - 361 .
(iii) provision of electricity for and
11. Manipur . . 2 other categories of energy;
12. Meghalaya . . . 2 (b) if so, the nature of the coordina-
13. Mizoram . . . 5 tion and the agency/mechanism set up
to ensure the optimum utilization of re-
14. Karnataka . . . 4t sources; and
15. Nagaland . . . e
5 N (¢) it not, whether any such agency/
t6, Orissa . . . . . 25 mechamsm is proposed to Le set up?
t7. Pumjab . . . . 97% THE MINISTER OF PLAMNNING
18, Rajasthan . . . 459 AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir.
19. Tami Nadu . . . 140
. T 2 (b} This function of coordination
- pura . . between different sectors of the e ono-
1. Uttar Prasdesh . , 1113 my (including infrastructure iike trans-

port, electrici*y industry and tourism
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refered to by Hon. Member) js being
performed by the Planning Commis-
gion at the time of the formulation of
Five Year and Annual Plans. In this
context, the Planning Commission un-
dertakes a series of exercises and holds
discussions with Central Minisiries
and State Governments. Interaction
also takes place between different sec-
toral and other Divisiohs within {he
Planning Commission. Efforts are thus
made to draw up Five-Year and Annu-
gl Plans with maximum possikle in-
tegration and coordination hetween dif-
ferent sectors of the economy and the
Centra] and the State Sectar program-
me,

{c) Does not grise.

Recasling of Draft Sixth Plan By The
Present Government

5959. SHRI SHIVKUMAR SINGH
THAKUR:
DR. SUBRAMANIAM SWAMY:

Will the Minister of PLANNING be
pleased to state:

(ay what were the compelling rea-
sons for the present Government io
decide to recast the entire Sixth Five

APRIL 1, 1981
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Year Plan draft prepared during poevl-
ous Government’s period;

¢b) at what stage the mew draft is
at present; and

{¢) what are likely io be the ccaiw
peints of difference in old and new and
whether overall plan allocations are
likely to increase to otfset pricosiss
and reacth new goal of higher mrowih
rate?

THE MINISTER OCF PLANNIMG
AND LABOUR (SHRI NARAYARN
DATT TIWARI): (a) Government Jde-
cided to prepare a hew Sixth Five Year
Flan (1580—85) to refleci the ;rigrilies
which Government have in view and
also to take account of the develop-
ments in India’s internal econommic =to-
ation and the external economwc en-
vironment since the preparation of the
earl.er draft Five Year Plan (1¥I8—
83).

(b) The Sixth Five Year Plan (1988—
B5) has already been approved by ikw
National Development Council

{c) The attached Statement indca-
tes the financial outlays of the Heviomi
Draft Sixth Five Year Plan {19713—
B3} and the new Sixth Five Year Plas
(1980—85).

Statement

Public and Private Sector Outlays in Draft Sixih Plan-Revised (1078—B3) and Sixth Plan {1y80-85)

{Rs. ervres}
Secter Draft Sixth Plan (1978—83) Bixth Plan (1980—8s)
Invest- Current  Total Invest-  Current  Total
ment Outlays ment Cutlsays
{1) (2) (3) (4) (5} (6 v i)
"1, Public Sector 60750 10250 21000 84000 13508 ) T8
JI. Private Sector . . 70377 703577 74710 .o LTI
ToTaL . . . 131127 10250 141377 158710 13500 17220

.-

Note : Qutlays for the 1978 -B3 Plan are at 1978-7g prices; those for the 19B0-85 Plan s

1979-Bo prices.
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Capaclty utilisation of Newsprint
5060. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of INDUS-
TRY be pleased to state the total in-

gtalled capacity of newsprint and the
percentage of utilisation at present?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): Nationsl
Newsprint and Paper Mills is the only
unit in the country, at present, manu-
facturing newsprint. Its present instal-
led capacity is 67,500 tonnes per annum
angd the capacity wutilisation 15 about
74 per cent.

Literacy among Scheduled Caste and
Scheduled Tribes in Orissa

5961. SHRI CHINTAMANI JENA:
Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) the percentage of literacy am-
ong the Schedulejd Caste and Schedu
led Tribe people of Orissa;

(b) the special measures which the
Central Government have taken to pro-
mote their percentage of literacy;

(¢ whether it is 3 fact that the
State Government has reguested the
Centre to share the pre-matric scholar-
ships given to the Scheduled Caste and
Scheduled Tribe students on  53:50
basis by Centre and State or to meet
the expenditure in full; and

(d) if so, the decision taken ay the
Centre in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDERA MAKWANA):
(a) The percentages of literacy among
the Scheduled Caste and Scheduled
Tribe people (inclusive of age group
0-4) of Orissa were 15.61 and 9.46 res-
pectively, as per 1971 Census. The 1981
Census has just been conducted and
the data have not been processed as
yet.

{b) to (d). The required informsation
is being collected and will e laid on
the Table of the House in due course.

Written Anstvers CHAITRA 11, 1603 (SAKA) Written Answers 174

wt fordt e wfew, foe s fcn

w feest qmEs & wRwiig) &
faeg ¥ feww g U wiw

5962, st fapw fog : w7 ng
weft ag qem A g o¥IL fF o

(%) «¢ feesl m onfee, freelt
A 7 feefl A w3 e
far & oXr sawivay N g fead
¢ form & faxg ool & agat fvm
gT s A s @ ow faw w-
@ifd) & femg sma A w1 @ &
g fem fF-femmt & wag oAk
X G-I § ;

(8) mm ug &= § f& anx
frrr ®1 Rl fawmr 3o FHafay
¥ furzg foed 7 aat & sT9 F¢
W g AR T wW ww g A ar
Ty AR

(v) afe g, @ =& sAmE
o) fawrt s femw @ Aeg §
fraoor w1 ® Al = g FEAH
F FemiT wqwE #w W WY

g HarHg § Iy SEy (o dvex
weaT): (%) faedh smew F1 geda
fawmr gwmma ¥ faw Teafas ofg-
s & freg wmeew s
g FeET & ) faedt wm fwes
aik 7€ feell v wifemy & %H-
aifat ¥ fawg wwmATE @
qEATE I F WX GIF &7 A fori
ufasifdt gra & st § 1 fe=A),
wured, feedt A frm wl ag
feeel 7 arfereT ¥ gewar fawmr
s wfred (o) & ewvw afwa
FIA-GTHT & T F {7 Faaoor wor:
it v, @ v 7 g §
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ga qE® 9T v A [wiwtem ¥
it qfma w@em [ T-2272/
81}

(@) =T (w) fzesfr qore fama
¥ gfaa fear § fF 54 sqarfedt &
fasg faariz wiggzoe 7 7
wfogs a9l & wfray o) § @I
3T & X ¥ gegasd =T qf-
faer 5 fager v fag @ &1 493
erez fFmr wmr § fw ozA W & 49
Fiwifedl & fosg Iw @I
qQ g & mfgw waedr 7§
¥A T F aveAt § 37 U A
ferar war @ ®¥T & syw Fogd faae,
wRW e Afzg S W W
FROT qarRl Fiflgr ¥ osAU o@
frare s Frugeqr 7 & 0 AW 99
oaEl 7 g 17 flo ro oo E
amA § fraw gt srdamr £ IE
T OYC mer Fr owma ofsfey s
¥ fag wafvyr sx fag n8 & ™
MAIAT ¥ EQTA MEW F KT AW
AU F aer & wrow frAafy w4-
Ty F AT AHA ¥ G ¥ fAEA
famr war 3

aeatg F A § ifaw wtr aifas
A & Qg 9T w17 wT Q@
wAFrfrgt w1 Hear

5963. wt fagre Yoy : &1 ww
gt g 07w F1 6 fw

(%) wredrr 3w famw fafwes
¥ fRgr w4 1) "y 7T A
fee7 #qad IfAF wAG F oA
TFE FLRE; Ok

(@) #ITQ wiger fafg ok
eog &7 Al # feady wrfw wa
aF wR1 FU{ 7 § 9T Fadr wfm
g7 el & m=ay Fwrw £ 7
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W Swrwa ¥ vien Wt (SwEr
un gd fagr) : (w) Wi (@)
AT OHA A AT W § W GAT AT
A TT T & ATy o

foeslt § qug nd ot Wt AR

5064. W frgre Pug : w0
ng Wet aF I A A ¥

(w) =71 freelt # woeg amEn
¥ 10,50 #X 100 ¥7@ F I
T A qFE 7

(@) afz g, @ ™ T H
mE oA & sy afeqw fawew ;) wIR

(7} foga safmat & fyeg F14-
gt £ af ¥ 7

ng dama F wew A (s
qYAex mmmA ) (F) gt AHI

(@) #F I9@ 7F DA TOYT-
oua gRw X fwd g &

1. g Afaase e &
wFTIR NAR gA 9
"o 700 FriMg 22—12-—
1980 ¥ ®AKIT 100 Fo
FT I AT GFET AGT |

2. 9MT AT AT & QAR
xAy g fgrd Ho
73%1° 27-1-1981 &
"X 50 §o T A
TFIT AT |

3. QAT IED W T onevs
sqw gFm fofd go
76 {1 27-1-1981
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F AIAIC 100 To F AR
AE, 50 ¥ & & A
WX 10 &0 ¥ wag(17)
A 9FE 77 |
afy f13F wraet £ oqtx K Jr w@r
2

(a) g7 WAt i dra sutEaay
fireqre fEar sar

faa v =rzy A gravy § $fw
wlr Rifas ARG ¥ Qe 9T
G1d T T wHE

5965. W fvgm fag : #3379
¥ qZ T4 Ft T FAfF

(%) <redir w131 R & weflw
T @ fFadr w7 faey graor
2Mas A dk wfss 734 F
oMTT 9% (RA7 i w4wrh FW

FTRE

() 37 faa & w478 wow
iy Draar "¢ FA09; afyey 4
F FErA-FEeA v 9T ww ST
Fuf ¥ ure 7 Qe & fFadr wfw
ITF HRFHNT F AR

(w) v @l #1 g7 ¥7 F
fq #2r wrgad & qE F 7

WA OSATed ¥ II@ HEl
(wdt A fagr )
(%) 3IIFT  JITT & HAET,

FLAL; 5T i1 TIHAT AYE FHa09
wfesr fafg  digar & QdT W
ark FRarfEl N g9 7emr (faaw
dfafas @rae wx fadifg wfs
wrfer §)  FRWL 1078 ST 1332

qr

(@) ot (7). sd«G wsy
fram grigen<al 7 gfws fear 3 v
fadias & 1776 & 12/80 F wafw
% forg 13,99,001. 60 ¥74 ¥ Tfw
A o & AT iy AW gasr W%
12,72,954. 00 §74 #Y wfeo gm0
g1 WW owEr ITHT (UEia-
Foor) sffufaas, 1974 % wdiafager
gy IR F  uAe wfaEre #
¥ ¥ qd wt W uhat & aew i
arar @vET fE&a wqr o) ggE A
5,00,206. 70 &7 %1 TN famr g4
ETC N I ST I e (S 4
¥ o I

wqwrd; ufyey fafg gifgefat
F gfar fFar & fF IfF 77 ordiw
Fya1 farg fafide grar woa gfaw
¥ forgr war wer: Ffves 8/75
¥ 12/77 1 A+t ¥ AI0 F 7018
w7t Gfwm %l @EFL,  wlEaes
fafa M a=ar oo 7 fasfa =v 8
SR U G A ™ ulw Fr /g
W F fog wrvas s@At s
01 5T @ 21 1w ¥ wifam, wfa-
F< ¥ fa wrr & 7@ gfasA &t
13.59 A1y ®aF £} Ig wfor &
AT ¢ 95 1 %5 Tfw & qam
q T g AR & qry e fear
wat, f43 w3 9. 47 € w47
a1 faar &

Seminap on Cement Manufacture

5866. SHRI HARIHAR SOREN:
Will the Minjster of INDUSTRY be
pleased to state:

{a) whether the all India Seminar
on Cement Manufacture organised by
the All India Cement Research Jnsti-
tute in 1881 has given certain sug-
gestions to adopt some new methods
in the Plant lay out and system design
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of the major cement plant for Jess
energy consumption;

(b) if so, whether such new
methods are also proposed to be adop-
ted in the public sector in major
cement plants;

(¢) what others technology is pro-
poseq to be adopted for the conser-
vation of less energy;

(d) when such proposals are going
to be implemented; and

(e) the details in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (e). Yes, Sir, The Seminar
emphasized that minimising of energy
requirements should become an im-
portant parameter for the choice of
the plant lay-out, system design and
choice of machinery and equipment
for large-sized plants, and made cer-
tain suggestions for energy saving
devices. These suggestions, however,
require to be examined on a plant to
plant and situation to situation basis
in order to assess their feasibility for
adoplion. The deliberations of the
Seminar are being circulated by the
Cement Research Institute to all ce-
ment producers in the country includ-
ing those in the public sector for counsi-
deration. In view of this, plant-wise
measures that would be adopted or the
time frame therefor cannot e indica-
ted at this stage.

Verification of deaths due to exposure
of Radioactive Rocks in Anantagiri

5967. SHRI G, Y. KRISHNAN:

SHRI RAMAVTAR
SHASTRI:

Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that a Ex-
pert team was directed to Anantagiri
Forest, Vishakhapatnam district to
verify reports that 25 tribal there
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have died due to exposure to radio-
active rocks; ang

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE.
AND TECHNOLOGY AND ELECTRO-
NICS (SHRI C. P. N. SINGH): (a)
Yes, Sir.

(b) A team consisting of three geo-
scientists of the Atomic Minerals Divi-
sion of the Department of Atomic
Energy recently visited Anantagiri Re-
serve Forest to investigate the area.
On the basis of the investigations, it
is concluded that the alleged deaths of
tribalg as reported could not be due to
radioactivity,

Amendment of payment of Gratuity
Act

5968. SHRI K. A. RAJAN: Will the
Minister of LABOUR be pleased to
state.

(2) whether Government are consi-
dering any measure to improve the
pravisions of payment of Gratuity Act
as a result of which the payment of
Gratuity amount would be raised to
30 days total wages and allowances
per year of service and the clause in
the Act regarding the minimum ger-
vice, forfeiture of gratuity in case of
dismissalg might be deleted; and

(b) if so, the getails thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
and (b). Proposals to this effect have
been received and are under examina-
tion,

Management of E.SI. T. B. Hospital
at Mulankunnathkav, Trichur .

5969. SHRI K. A. RAJAN: Will ihe
Minister of LABOUR be pleased to
state .

(a) whether Government are aware
that the E.S.I. T.B. Hospital at Mulan-
kunnathkav in Trichur district in Ke-
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rala has been in a pathetic condition
for a long time;

(b) if so, whether any measures have
been taken by Government to examine
the gituation; and

(c) if so, the remedial measures
taken in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
to (¢). The provision of medical care
under the ESI Scheme being the statu-
tory responsibility of the State Gov-
ernments, the required information
is being collected from the Govern-
ment of Keralag and will be placed on
the Table of the Sabha shortly.

Communications re. Property Tax
cases addressed to D.M.C,

5970. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it has become the well-
establisheq practice with the Delhi
Municipal Corporation’s Zonal Offices
not to reply to any communication
from an assessee pointing out inflated
billing of property tax asking for the
break-up of the amount billeq or seek-
ing elucidation on other cognate mat-
ters;

(b) ‘whether comamunications addres-
seq to the Commissioner; Delhi Muni-
cipal Corporation are not even ac-
knowledged;

(¢) whether such practice preeds cor-
ruption ang giveg rise to various mal-
practiceg forcing the assesses to run
after the Zonal Offices and the Inspec-
tors there;

(d) the total number of communica-
tions pending with the Rajouri Garden
and South Zones of the Delhi Munici-
pal Corporation regarding property
tax cases and the reasons for not re-
plying to them; and

(e) whether Government would con--
sider the desirability of directing the-
Corporation to give a reply to all such.
communication at least within 30 days
of their receipt if not earlier?

THE MINISTER OF STATE IN:
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA); (a)
No, Sir.

(b) The Corporation has intimated
that letters addressed to the Commis=
sioner, MCD are acknowledged.

(c) Question does not arise in view
of the reply to parts (a) & (b) of the
question,

(d) 693, The Corporation has stated
that in view of the fact that the majo-
rity of the Staff attached to the West
Zone (Rajouri Garden) and South
Zone (Green Park) wags diverted for
Census work till 53.81 and since the
current financial year wag drawing to
an end ang the staff has been deputed
for collection of taxes from the assess-
ees by personal contacts, these com-
munications could not be replied to.
The Corporation has informed that all
these pending communicationg in the
two Zones will be replied to by the
30th April 1981.

(e) The Corporation has been ins-
tructed to ensure that all such com-
municationg are replieq to expeditious-
ly.

Supply of Sub-standard blankets to
Army by a Bombay Firm

5971. SHRT SANAT KUMAR
MANDAL .

SHRI GEORGE FERNANDES:

Will the Minister of DEFENCE be
pleased to state:

(2) whether any enquiry has been
held into the supply of sub-standard
blankets by a Bombay firm to the
Army;

(b) if so, the out-ccme thereof: and
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" (¢) the action taken or proposed to
be taktn against the delinquent officers
and the Mill concerned?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHKI SHIVRAJ V. PATIL). (a)
and (b]n. Yes, Sir. The matter wag en-
truste¢ to the Central Bureau of Inves-
tigation for inquiry and the investiga-
tion report submitted by them in Nov-
ember, 1973 revealed that a number of
blankeis supplied by M/s Shree Krish-
na Woollen Mills, Bombay,k during 1971
were ol sub-standard quality.

{¢+ Departmentazl action wag taken
againit the delinquent officers. The
penalty of cut in pension was imposed
in the case of an Army officer who had
retired, and promotion of the delin-
quent civilian officer was withheld
for one year. Business dealings with
the firm were suspended for g period
of three years andg the question of re.
covery of losg cuaused io the Governs

ment from  the gupplier is pending
arbitration,

Caantonment in Abohar

5672, SERI R. L. BHATIA. Will the
Minister of DEFENCE Le pleased to
state.

(a) whether Government have de-

cided to set up a cantonment in Abo-
har (Punjab);

{by if s0. the estimated capital out-
lay involved, and

(c) when the proiect is likely to be
undertaken ang completed?

THE MINISTER OQF STATE IN
THE  MINISTRY OF DEFENCE
(SHR1 SHIVEAJ V. PATIL). (a)
to (¢r Abohar ig one of the locations
under consideration for setting up a
military station. A final decision has,
however not yet been taken.
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Revision by Iavestment Schemes of
Employees Provident Fund amd
Increase in rate of interest

5073 SHRI K. A. RAJAN: Will the
Minister of LABOUR be pleased to
state .

{a) whether Government are consi-
dering to revise the investment sche-
meg of Employeeg Provident Fund and
the rate of interest to exempteq esta-
blishmentg hag been raised to ten per-
cent; and

() whethey (Government are also
considering to disburse the interest ac-
cried from bank and post office invest.
ment annuzlly to the workers' contri-
bution to the Fund?

THE MINISTER CF STATE IN
THE MINISTRY OF LABOUR (SHRI~
MATI RAM DULARI SINHA): (a)
The patterm of investment has been
revised recenily, i.e, from lst January,
1981, There is no proposal at present
to further revise the pattern of invest-
ment of Employees’ Provident Fund.
The rate of interest in respect of ex-
empted establishments is declared by
the respective Boards of Trustees and
no proposal to raise the rate pf inter-
est to 10 per cent in respect of exempt-
ed establishments is under considers-
ticn of Government.

() No amount of Provident Fund
money is being invested with Banks.
The interest earned on Pest  Office
Time Deposits and other invesiments
are taken into account for the purpose
of determining the rate of interest pay-
able annually on Provident Fund accu-
mulationg of the members.

Wit wram gwtfAator sqmar Awr

5874. W TWMEAT FEAT @
| IGN gE TZ FATT R FAT
s fw o

(%) ® mHifawa w6 gfE
ghtafor svD & qimgw Y gk
darm, 7% fesdt T sy a9 2 @ 18
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-Seiting up of Electromics Corporation

in Qrissa

5975, SHRI RAMA CHANDEA
RATH. Wil the PRIME MINISTER be
pleased to state.

(a) the names of States where the
Electronicg Corporation have been get
up;

(b} whether Government have sent
guidelineg about the formation of such
Electronic Corporation in Orissa;

{c) if go, whether the Ministry has
sanctioned or propose to sanction any
funds for the proposed Electronics
Corporation of Orissa at the initial
stage; and

{d) if so, the tolal amount proposed
to be given to Orissa Stute in 1his head
and the details thereof?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELECTRO-
NICS (SHRI C. P. N. SINGH); (a)
State Elecironics Corporation have

been set up in Bihar, Gujarat, Karna-

taka, Kerala, Maharashtra, Punjab,
Uttar Pradesh and West Bengal,

(b) No, Sir.
(r:) No, Sir.

{d) Does not arise.

Out of turn allotment of Government
Accommodation on Medica] Grounds

5976. SHRI CHANDRA PAL BSHAI-
LANI. Will the Minister of HOME
AFFAIRS be pleased to state-

(a) the total number of applicativns
for gut of turn allotment of Govern-
ment accommodation on medical
grounds received by the Delhi Admi-
nistration from varioug departments
during the last three years, depart-
ment-wise and year-wise;
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(b) the number of applications for-
-warded by the Lok Nayak Jal Prakash
-Narayan Hospital, New Delhi and the
number of applicants, year-wise; and

(c) the time by which they wil] be
allotted out of turn Government ac-
comodation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI YOGENDRA MAKWANA): (a}
A statement is attached.
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Number of
applicamts

{i) Aprit, 1978 to March, 1979 s
(i) April, rg79 to March, 1980 2
(ifi) April, rgBo to March, 1981 4

-

{b) Periogd

Total 9

(¢) The Delhi Administration has re-
ported that cut of the 9 applicants for-
warded by the Lok Nayak Jaya Pra-
kash Narayan Hospital, New Dethi,
allotment in B caseg has already been
made. Ag regardg the 9th case  the
applicant has not furnished the requi-
site Medical Certificate.

Statement

LIST OF MEDICAL CASES

S, Department

78-79 79-Bo Bo-8rx
April, 78 Aﬁ‘ﬂ. 719 April, Bo
to

Dte. of Education

Dte. of Tech. Education
L.N.]J.P.N. Hospitals . . .
Land & Building Deptt. . .
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Reg. Coop. socicties, . . .
Pay & Accounts Office . .
D.C. Office . .
Commissioner of sales Tex .

- I

@

5

Commissioner Food & Supplies
1z, Ihe. of Social Welfare

13- Housing Looan Deptt. . . .
14. Dev. Commissioner Office . .
15. Labour Commissoner ., . .
16. Dte, of Transport . . .
17. Distt. & Sessions Judge

18. Delhi Admn. Sectt.

19- Mental Hospital . .
go0. G.B. Pant Hospital . .
21. Chief Engineer, PWD . .
g22. Delhi Colicge of Engg. . .

Dte. of Employement . . .

to March, arch, to March,
1979 Bo 81,

25 12 off
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- 2 2
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. . —_ . 1
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Cay Renpairing shops in Maunicipal
Market, Connaaght Clrcus, New'
Delhj

5077. PROF. AJIT KUMAR MEHTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

{a) whether Government are aware
the activitieg of various car repairing
shopg in Municipal Market, Connaught
Circus, New Delhi are mainly done on
road thereby obstructing free flow of
traffic;

(b) whether a number of accidents
walso occurreq due to that; ang

(e) if so, what stepy Government
propose to ensure free flow gf traffic
there?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS:
(SHRI YOGENDRA MAKWANA):
{a) Yes, Sir.

(b} During the last 3 yearg viz.,
1978 to 1980, only one minor accident
is reported to have occyrred on this
stretch of road.

(c) Apart from spot challans, the
Traffic Police is lifting wvehicleg by
crane. In this area, 13 vehicles were
lifted in Janury, 1981 and 7 vehicles
were lifteg in February 1981,

Yisi¢ of U.K. pelegation to India

5978. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the PRIME
MINISTER be pleased to state:

{a) whether it is a fact that a UK.
Delegation visited India recently
sponsored by Electronic Component
Industry and haq discussions; and

{(b) if =so, the outcome of the
discussions?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHf! C. P. N. SINGH):
{a) Yes, Sir.
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(b) It was a return visit of an
exploratory nature in order to define
possibilities with regard to increasing
trade and industrial cooperation. A#
thiz stage, it would be premature to
predict the quantitative outcome.
However, g favourable climate of
interaction between the two couniries
has resulted due to the visit

Manufacturp of Agarbatties

5879. SHRI R. K. MHALGIL: WwWill
the Minister of INDUSTRY be pleased
to state:

(a) whether Agarbatti manutfactur-
ing is principally a cottage industry
and whether it employg about four
lakh employees;

(b) whether Government are take
ing any measures to make available
raw materialg directly to the industry
in order to encourage this small scela
industry;

(c) whether it i a fact that these
raw materialg are exported, tHereby
creating shortage of these articies for
the industry;

(d) whether it is true that mw
Apgarbati is also being exported and
re-imported in India after blending
it in foreign countries;

(e} whether Government have re-
ceived the report of the Study Com~
mittes formed to suggest improve-
ments in the manufacture of Agar=
batti; and

(f) if so, what zre the recommenda-
tions?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA)Y
{a) Yes, Sir.

(b) Government of Karnataka
(where this industry is mainly con-
centrated), have made arrangements
for making gwmilable main raw mate-
rials to the Industry.

(¢) Government has received corvs-
plaintg to this effect,
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{d) Government are not aware of
any such practice.

(e) There is ng information on any
Study Committee having been
formed.

(f) Doeg not arise.

Organisations Associations Accepting
Fo:reign Contributions

5980, SHRI CHITTA BASU:
DR. VASANT KUMAR
PANDIT:

Will the Minister of HOME
AFFAIRS be pleased to state:—

(a) the nameg of the organisations/
associalions why have sought premis-
sion of the Government for accepting
foreign contribution under gection 5
(1) of the Foreign Contribution
{Regulation) Act, 1976,

(b) Whether any association receiv-
- ing foreign contributio gave intima-
tion to the Centre as to the amount of
foreign contribution received by it,
the sources from which and the man-
ner in which such Iforeign contribu-
tion was received ang the purposes
for which and the manner in which
such contribution wag utilised by it
under section 6(i) of the Act; and

{c) whether Government prohibited
any association/organisation or any
“person from accepling any foreign
contribution ang asked gny associa-
tion/organisation or person ty obtain
prior permission befcre accepting any
foreign contribution under section
10(a, b and ¢) of the Act?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(BHRI YOGENDRA MAKWANA):

{a) The follewing organisations/
asgociationg have sought permission aof
“the Government for accepting foreign
contribution under section 5(i) of the
Joreign Contribution (Regulation)
Act, 1976 —
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1. Samajvadi Mahila Bamaj,

" Maharashtra.

2. A]] India Trade Union Congress,
New Delhi.

3. National Federation of Indian
Women, New Delhi.

4. Hind Mazdoor Sabha, New
Delhi.

5. Indian National Trade Union
Congress, New Delhi.

8. Friends of Moral Re-armament,
Maharashira,

7. Jamat-e.Islami-Hind, Delhi.

(b) Under Section 6(i} of the Act,
about 5,000 associations/organisations/
institutions ete. having definite cul-
tural, economic, educational, religious
or S0Cia] programmes are submitling
the half-yearly returng on the pres-
cribed form ag to the amount of
foreign contribution received by them,
the souree from which and the man-
ner in which such foreign contribu-
tion was received and the purpose for
which and the manner in which such
foreign contribution wag utiliseq by
them,

{c) No, Sir.

Inspectibpn of Recerds of Political
Parties Receiving Foreign
Contributiong

5Bel. SHRI CHITTA BASU: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) Whether Government have s0
far got account or records of any
political  party/association/organisa-
tion/person inspected under section 14
of the Foreign Contribution (Regula-
tion) Act, 1976, receiving foreign
contribution;

(b) whether any action has been
teken sp far under sectiong 15, 18, 17
and 18 of the Act and which are the
pulitical parties/organisations/associa—
tions/persong involved;
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{¢) whether any action has been
taken under Section 23 (1 ang 2),
24, 25 and 26 of the Acl; and

{(d) whether any association/or-
ganisation/individual hag been ex-
empted under Section 31 of the Act?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(S8HR] YOGENDRA MAKWANA}:
(a) to (c). No, Sir.

(d) S0 far only one individua] hes
been exempted Under Section 31 of
the Foreign Contribution (Regula-
tion) Act, 1976 in recognition of his
achievements in the application of
science ang technology in the service
of the community.

Committee on structure and service
conditions of Employees Provideni
Fund Organisation

5982. DR, VASANT KUMAR PAN-
DIT:

SHRI 5. T. QUADRIL:

Will the Minister of LABOUR  he
pleased to state:

{a) whether the Ceniral Board f
Trustees has appointed a sub-Com-
mittee under {he Chairmanship of
Shri Fakir Chand to finalise the struc-
ture and service conditions of the Em-
ployees Provident Fund Organisation
and iis employees:

{b) it so, whelher the repert has
been submitted to Government; and

{c}) what are the major recommen-
dations of the Committee and which of
the recommendations have heen ac-
cepted by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) The Cen-
tral Board of Trustees. Employees
Provident Fund had constituted a
Committee under the Chairmanship
of 8hri Fakir Chand in February,

232 L8—7
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1979 to review the Structure of the

Employees Provident Fund Organisa-

tion and conditions of employment of

its employees and 1o submit its report

to the Central Board of Truslees.
{b) Yes, Sir.

{c) The Committee submitied two
reports, first an interim report and
later the final report. A summery of
the recommendations of ithe Commiftee
as adopted by the Central Board of
Trustees and communicated to Govern-
ment will be placed on the Table of the
Sabha.

A statement showing fhe recommen-
dationsg accepted by Government s,
laid on the Table of the House. [Placed
in Library. See No. LT-2273/81].
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Revision of Texi-Books

5984. SHRI K. MALLANNA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the inter-
Ministerial Advisory Committee had
decided that all history and language
text books should be revised imme-
diately for academic session 19B2-83 to
remove all such references as wen!
against the concept of communal har-
mony and national integration; and

{b) if so, the names, qualifications
and criteria adopteq regarding the
selection of members who are serving
in this Advisory Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(1) The inter-M'nistry Advisory Com-
mittee on Publicity, Education and Em-
ployment in the context of communal
harmony has taken a decision that (i)
H story and Language text books, parti-
cularly in sensitive States, will be
scrutinised on a t'me-bound basis so
that text books for the academic year
1982-83 are fully in line with the
spirit of national integration. Suita-
ble guidelines will be issued in th's
regard for the preparation of college
and school text books (ify Public Co-
operation would be sought in the task
of weeding out contents in text books
which gre not fully in conformity
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with the spirit of national integra-

tion.
{b) This inter-Ministry Advisory
Committee under the Chairmanship

of Union Home Secretary comprises
officers at the level of Additional Se-
cretary/Joint  Secretary from the
Ministries of Labour, Eduction and
Cultural Affairs, I & B, Industry,
Depit. of Personnel & A. R. and Depit,
of Economic Affairs.

Joint Study of Indian Fish Industry

5985, DR. VASANT KUMAR PAN-
DIT:

SHRI RAMA CHANDRA
RATH

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Ceniral Govern-
ment have sponsored the joint study
of the Indian Fish Industry by White
Fish Authority and A & P Appledore
(International) Limited;

(b} if so, what are the suggestions
for Fish Industry Developmeni by the
Joint study and the actlon taken by
Government thereon;

(c) whether they have recommended
setting up of three major shipping
centres; if so, the site and the plants
suggested;

{d)} whether any such centre will Ie
located in Orissa; and

{e) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA); (a) Yes,
Sir.

{(b) The Study team made recom-
mendations regarding the type, size
and number of fishing vessels requir-
ed {or next 10 years and also sugges-
ted measures for development of the
indigenous industry. The report has
been circulated to all concerned agen-
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cies including the fishing industry and
the fAshing vessel building industry.

(¢) Three new fishing centres at
Veraval in Gujarat, V:zhinjam in
Kerala and Paradeep in Orissa have
been recommended in the report.

(d) and (e). The location of fishing
centres in Orissa and elsewhere would
he determined on merits of the specific
proposals.

Increase in Project Cost of Atomlc
Power Projects

5986. SHR! B. V. DESAL: Will th2
PRIME MINISTER he pleased to state:

(a) whether the project cost of the
3 of the 4 atomic power projects in
the country has gone up substantiaily
mainly due to increase in the prices nf
imported as well as indigenous equip-
ments;

(b) if so, the total cost of increase
of each power plant:

(e) whether this will create delay in
its completion;

{d) if so, the total rise in costs of
all the 4 projects; and

{e) how these increasing costs will
be met?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SISHRI C. P. N. SINGH): (a) Yes,

r.

(b) The cost increases in respect of
RAPP, MAPP and NAPP are Rs. 80.51
crores, Rs. 78.48 crores and Rs. 166.11
crores respectively of which increase
in prices of equipment—both imported
and indigenous—account for Rs, 49,61
crores in RAPP, Rs. 64.30 crores in
MAPP and Rs. 119.83 crores in NAPP.
These cost increages will not delay
completion.

(e) After the revised estimates are
approved, revised financial sanctions
for these projects are issued and funds
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provided in the department’s plat:s
and budget.

Proposal to Constitnte Indian Energy
Service

5987, SHRI CHINTAMANI JENA:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Governmeni propose lo
constitute an Indian Energy Service oD
the lines of the Indian Administrative

Service, and
{b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) and (b). No.
Sir. However, the question of consti-
tuting an all India Service of Engineers
{Irrigation, Power, Buildings and
Roads) is under consideration of the
Government.

Meeting held with Small Scale Indus-
trialisis

5588. SHRI B. V. DESAI: will the
Minister of INDUSTRY be pleased to
state:;

{a) whether a top level meeting bet-
ween the Union Minister of Industry
and representatives of small scale in
dustry was beld on 21st January, 1581,

{b) if so, whether the meeting was
convened by the Minister of Indusiry;

(¢} if 50, what was the main purpose
o! the meeting;

{d) what were the subjects dis-

cussed; and

(e} what are the decisions arrived
at?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.

(b} Yes, Bir.

(¢) and (d). The main purpose fcr
calling this meeting was to impress
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upon the representatives of the small
scale industries sector the need {for
having a fully representative apex
organisation of the sector which could
communicate with the Government
on policy matters for the development
of this sector.

{e) The representatives of the Small
Scale Industries Associations aought
time to have consultation among lher.
selves before they could reach a defl-
nite decision for having such a re
presentative body.

Bhortage of Bicel In Engimeering Daits
North Eastern Region

5989. SHRI B. V. DESAI: Wwill the
Minister of INDUSTRY be pleased 10
state:

(a) whether it is a fact that engine.
ering units in the northern region have
been forced to cut their production by
70 per cent folowing non-availability
of required steel material from the
integrated steel plants;

(b) if so, the main reasons for shott
supply cof steel to these units;

(¢) the steps being taken by Gov-
ernment in thig regard; ang

{d) details of the engineering units
that have suffered due to this decision?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (d).
There has been a shortfall in the pro-
duction of saleable steel by the inte
grated stee] plants due mainly to inade-
quate availability of power and coal
The engineering units in the Northern
Region have been affected by this
general shortege. Its impact on the
production of these units have not been
quantified.

There is no statutory control on the
distribution af any category of steel.
Iron and Steel materials are distri-
buted as per the Guidelines for Distri-
bution of Iron and Steel Materialg an-
nouncec! by the Joint Plant Committec.
These fiuidelines do not provide for
State-wise and Region-wise alloca-
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tions. The scheme of priority in supply
against the allocations made by ilhe
Joint Plan Committee iz also laid
down in the aforesaid Guidelines. In
accordance with these Guidelines, the
requirernents of exporters of engineer-
ing goods for the execution of targets
upto 31st March, 1981 have been met
in full. Supplies to the Small Scale
Industries Corporationg in the Nor-
thern region against allotments dur-
ing the period April—December, 1830
have also been satisfactory compared
to the all India average,

Bteps to augment the supply of re
quired steel material by integrated
steel plants have been taken. Bufter
imports by SAIL and direct imports
by actual users have also been permit-
ted as per the Import Policy.

Guidelines to Make Education more
Purposeful

5990. SHRI B. V. DESAL
SHRI M. V. CHANDRaA-
SHEKARA MURTHY:

Will the Minister of PLANNING Le
pleaged to state:

(a) whether guidelines are Feing
prepared by an expert committee of
the Planning Commission to meke
education more purposeful by forging
beneficial links with the employment
and economic development;

{b) if so, whether the expert com-
miitee has prepared the guidelines;

{¢) il so, the details of the same
and when the final decision for its
introduction wili be taken; and

{d) whether State Governmoents
have approved these guidelines?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): fa) to (d). The
Planning Commission has set up a
Working Group in Octobet 980 under
the Chairmanship of Shri G. Partha-
sarthi for recommending steps to
achieve beneficiel linkages among e7u-
cation, employment, Health sngd Deve-
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lopment. The Group set up by the
Planning Commission is yet to submit
its report and its work is still In
progrees. The Report, when available,
will have to be considered by various
agencies,

Prosecution initiated under Various
Statutes for Ensuring Environmental
Protection

5991, SHR] XAVIER ARAKAAI:
Will the PRIME MINISTER be pieased
to state how many prosecutions were
initiated under various statutes in 1979
and 1980 for ensuring environmental
protection?

THE MINISTER OF STATE IN T'IE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N. SINGH): There are
numerous laws, statules and regulu-
tions that directly or indirectly have
a bearing on enviornmental proteclion.
These include, among others, The
Water Prevention and Control of Pol-
lution) Act, The Merchant Shipping
Act, the Factories Act, the Induslries
{Development and egulation Act), The
Mines and Minerals Act, The Insec-
ticides Act, The Wildiife (Protection)
Act, The Indian Forest Act The Motor
Vehicles Act, The Urban Land (Ceil-
ing and Regulation) Act and Smoke
Nuisance Acts of different States.
These are administered by various
ministries of the Central, State,
Union Territories Government Bod-
ies. Some Regulations are also en-
forced by Local-self Government
authorities. No information in res-
pect of prosecutions under these
numerous statutes, laws, regulations s
available at one place. To collect the
informatien in respect of all guch
legal measures from all concerned
ministries of Central, State Govts
and Union Territories as also from in-
numerable municipal and panchyat
bodies spread all over the country ia
respect of a large number of subje:ts
covered under them like forests, wild-
life, public health, factories, mines
bollution centrol, soil conservation,
urban- ang rural settlements, ‘*own
Planning ete, will be a tremendous
lima onsuming task because of the
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very large coverage of geographical
and administartive jurisdictions. No
such study is contemplated at present.

Setiing up of New Atomic Power
Stations

5992. SHRI JANARDHANA "OO-
JARY: Will the PRIME MINISTER
be pleased to state:

(a) whether Government are con-
sidering to set up a new atomic power
station in the country during 1981-82:

(b) if so, whether project repc:.; in
this regard has been finalised;

{c} if so, the details thereof; and

(d) the name of the place whe:r it
will be set up?

THE MINISTER OF STATE IN 1E
DEPARTMENTS OF SCIENCE D
TECHNOLOGY AND ELBCTRONICS
(SHRI C. P. N. SINGH): (a) to 1d}.
Government proposes to start work on
the setting up of a new Atomic Power
Station in the Western Region duoring
1981-82. A {feasibilty report has been
prepared and is awaiting Goveramernt
sanction. Details in this regard would
be available after the feasibility report
is approved by Government.

Pension to Freedom Fighters

5983. SHRIMATI PRAMILA DAM-
DAVATE: Will the Minister of HOME
AFFAIRS be pleased to state whether
Government have taken decision to
pay full pension to Freedom Fighters
getting pension under the Pension
Scheme of 1972 irrespective of the pen-
sion paid by the State Governmeut to
Freedom Fighters from Ist October,
19767

THE MINISTER OF STATE IN TWE
MINISTRY OF HOME AFFAIRS (SHRI
‘.Sr'OGENDRA MAKWANA): Yes,

ir. e

Pakistans Efforts for Defence Treaty
with UK, & U.S,

5994. SHRI M. RAM GOPAL REDDY:

SHRI CHINTAMANI
GRAHI:

Will the Minister of DEFENCE be
pieased to state:

PANI-
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{a) whether Government are aware
that Pakistan is making hectic efforts
to build up her defence contingents
and has sought delence treaty with

U.5. and UK,

{b) if so, what steps have been iaken
by Government to meet this threat?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATEL): {a) As is well
known, Pakistan is making determinel
efforts to augment and modernise her
Armeq Forces. Some media reporis
have appeared suggesiing that Pakis
tan has been seeking to upgrade the
1959 Understanding with USA to the
level of a Security Pact between these
two countries, These reporis, lLow-
ever, have not been confirmed. There
are no indications available to suggest
that Pakistan was seeking a defence
treaty with UK. also.

(b} Government constantly analyse
all developments having a bearing on
the security of India. Based on as-
sessment of such developments, Gov-
ernment initiate from time to time
necessary programmes for updating
our defence preparedness to ensure
security and territorial integrity of

India,

Steps taken to Encourage Imvestment
in Electronics

5995. SHRI M. RAM GOFAL REDDY:
Will the PRIME MINISTER be pleased

1o state:

{a) whether Govemment have ini-
tiated some steps to create totality of
climate to encourage investrmment in
electronics; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE ANID?
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N. SINGH): (a) Yes, Sir.

(b) The following fiscal measures
have been initiated to encourage in-
vestment in electronics: —

(i) The depreciation allowance
on capital equipment for the manu-
facture of eletronic equipment and
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componets has been increased from
10 per cent to 20 per cent.

{ii} The following electronics in-
dustries have been excluded from
the !1th Schedule of the Income
Tax Act, 1961, through the Budget
for 1981-82.

(a) Broadcast Television receiver
sets, Radios (including Transistor sets).

{b) Amplifiers or any other ap-
paratus used for addressing public.

With this exclusion, the above seg-
ments of the electronics industry
would be eligible to the benefit of
investment allowance at the rate of
25 per cent of the actual cost of machi-
nery and plant, in the computation of
taxable profits. This would enable suhb-
stantial expansion and more units in
these twao consumer electronics area.

{iii} In the budget for 1981-82, the
following segments of electronles in-
dustry have been included in the 9th
Scheduled of the Income Tax Act,
1961 through which priority status
has been accorded to this industry:

Electronic components and raw
materials; computers and periphe-
rals, communication equipment,
process control instrumentation,
indusirial and professional grade
electronic equipment.

With this the segments of the elec-
tronics industry as listed above, are
eligible to—

(1) the benefits of inter-corporate
dividends; and

(2) exemption from wealth tax in
respect of the initial issue of equity
shares of companies manufacturing
these items for 5 assessment years
without any ceiling limit.

The exemption from wealth tax on
the initia] issue of equity share would
encourage direct investment, while ihe
benefit of exemption from tax on in-
tercorporate dividends would help exi
sting units to diversily into the elec-
tronics area.

(iv) Complete tax holiday for the
electronics industry in the export
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promotion zone i.e. Saniacruz Elec-
tronics Export Processing Zone
{SEEPZ) has been accorded in the
current hudget. With this, more ¢x-
port oriented units would be set ap
in the SEEPZ enabling accelerated
investments.

(v) The import duty on a number
of capital equipment and components
reguired for electronies industry has
been reduced.

{vi) Import duty on specified com~
ponents and piece parts for selected
equipment has been reduced to make
them competitive.

News Item Captioned “Canieen Funds
Misappropriated” by Dethi Police.

5996. SHRI ARIF MOHAMMED
KHAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government's attention
has been drawn lo a news item appear-
ing in National Herald dated 1st March
1981 captioned "Canteen funds misap-
propriated” by some officers o! Delhi
Police; and

(b} it s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
{SHR] YOGENDRA MAKWANA); (a)
Yes, Sir.

(b) On 23/24-2-1981, a checking of
the stock of the sweet shop, attached
to the Old Police Lines Canteen, was
carried out. The Assistance Commis-
stoner of Police, Old Police Lines, sub-
mitted a report, after veriflcation of
the stock, that various items worth
Rs. 8,083.97 paise were found short.
The Anti-Corruption Branch was asked
to register a case of criminal misap-
propriation against the Heaq Consta-
ble, Incharge of the Sweet Shop. The
Head Constable has been placed un ler
suspension. Investigation is being held
by the Anti-Corruption Branch.

Naxalite Activities

5897. SHRI K. PRADHANI:
SHRI G. Y. KRISHNAN:

Wil] the Minister of HOME  AF-
FATIRS be pleased to state:

(a) whether Government are aware
regarding the signs of a Naxalite re-
vival, particularly in the State of West
Bengal at more than one level;

(L) if so, the details regarding their
activities in that State;

(c) whether it is a fact that leaflets
found by the police speak of the fun-
damenta] tasks of the Indian  re-
volution with special reference to
Naxalbari, Srikakulam and Bhojpur
movements; and

(d) if so, the steps which Govern-
ment have taken or propose to take
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HCME  AFF-
AIRS (SHRI YOGENDRA MAK-
WANA): (a) to {(d). Information s
awaited from the Government of
West Bengal and will be laid on the
Table of the House.

Confirmation and Promotion of SC/ST
OfMcers Grade I (Executive)

5088. SHRI BHEEKHABHAL:

SHRI CHANDRA PAL
SHAILANI:

Will the Minister of HOME AF.
FAIRS be pleased to state:

(a) whether some representationg
regarding discrimination being prac-
tised in matters of regularisation,
confirmation and promotions of Sche-
duled Caste and Scheduled Tribe Offi-
cers Grade I (Executive) have been
received in his Ministry and the Delhi
Administration during the last year,

(b) if so, the details thereof;

{¢) the action taken so far on those
representations;
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(d) i! no action has peen taken, the
reason therefor; and

~(e) what action iz contemplated to
be taken on those representations?

Tr{E MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK.-
WANA): (a) and (b). The Delhi Ad-
ministration has reported that two
Scheduled Castes Grade I (Executive)
Officerg had submitted representations
regarding (i) assignment of
seniority on the basis of their confir-
mation in Gr. II {Executive), (ii) re-
gularisation im Gr. I (Executive) and
(iii) promotion to DANI Civil Servi-
ces. The Delhi Administration’s Sche-
duled Caste and Tribeg Employees Wel-
fare Association had also sub-
mitted a representation that these two

higher

officers and some other Scheduled
Castes Gr. 1T (Executive) officers may
be regularised and
DANICS.

promoted to

{c) The Delhi Administration has
intimated that (i) the representations
of two Scheduled Caste Officers have
besn considered and rejected on
merits and (ii) the cases regarding
regularisation of other Scheduled
Caste Gr. I (Executive) Officers are
under considerat'oa

(d) and (e). Do not aris»,

Reservation guota for Scheduled Cas-
tes and Scheduleg Tribes in Central
Secretarint Stenographers Service

5985. SHRI BHEEKHABHAI: Will
the Minister of HOME AFFAIRS b2
pleased to state:—

(a) the total number of working
hands in the foliowing grade of the
Central Secretariat  Stenographers
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Service as on 1t March, 1981 and thz
percentage of Scheduled Castes and
Scheduled Tribes in each category
(i) Private Secretary, (i) Senior Per-
sonal Assistants, (ili) Selection Grade
Personal Assistants, {iv) Pergsonal As-
sistants, and (v) Stenographers in
various Ministries/Departments;

(b} whether reservation quota , for
Scheduled Castes and Scheduled Tri-
bag has not been filled up for 1978,
1979 and 1980; and

(¢} if so, what is the policy of Gov-
ernment in regard to filling up the
reservation  quota by special ex-
amination/ad-hoc prometion till, the
qualified Scheduled Caste and Sche-
duled Tribe emplovees in each Minis-
try/Department are available?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF.
FAIRS AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
A statement is attached.

(b) Yes, 8ir. It is due to non-
availability or eligible officers.

(c) Recruitment to the various gra-
des of the Central Secretariat Steno-
graphers’ Service i8 made by pro-
motion/limited departmental com-
petitive examination/direct recruit-
ment. The Government orders re-
garding reservation of vacancies for
the Scheduled Caste and Scheduled
Tribe candidates, including carry for-
ward of the un-filled vacancies are
being followed scrupulously,

-
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Statement
- No. of Number and per-
working  centage of SC/ST Total
5. Grade in the Central hands as  Officers with refer-
No. Secretariat Stenographers’ on 1-3-81 ence to Col. (3)
Servi
eriee sC ST No. Percen-
tage (%)
1 2 4 5 6 7
1 Grade {A) (Privatc Sccretary) 155 3{19%) . 1 1-g
2 Grade (B} . . . 469 20(4 3%) =2(0 40%) 22 47
{Semior Personal Assistants)
q Grade (C) including Seclection Grade 2342 85(3-6%) 1ln- 049 86 37
(Personal Assistants)
2380 27(1 195} . 24 I

4 Grade (I} (Stenographers)

Unemployed Registered with Em-
ployment Exchanges in Delhi

60ng. SHRI BHEEKHABHALI:

SHRI RAJNATH SONKAR
SHASTRI:

Will the Minister of LABOUR be
pleased to state:

(a) the total number of persons
registered with various Employment
Exchanges in Delhi for the post of
Class-IV/Sub Staff /Peons during
the last three years, year-wise;

() the number «of Scheduled
Caste and Scheduleq Tribe persons
among them on rolls of Employment
Exchanges;

(c) how many times each of the
nationalised banks including State
Bank of India made their requisition
with the employment exchanges to
sponsor candidates for recruitment of
the Sub-Ftaff/Class IV posts during
the last three years, year-wise;

{d) the number of persons spomnso-
red by the Employment Exchanges
and actually recruited by the above
banks separately and the number of
those belonging to Scheduled Caste
and Scheduled Tribe communities;

(e) whether gny  non-availability
Certificates were taken by these banks
from the Employment Exchanges

during the last three years; Year-wise;
and

(f) ip s0, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR {SHRI-
MATI RAM DULARI SINHA): (a)
The total number of job-seekers on
the Live Register of Employment
Exchanges in Delhi for the post of
Class 1V/Sub Stafi/Peons as at the
end of the years 1978, 1979 and 1980
was 54042, 61490 and (0452 res-
peclively.

(b) The number ot Scheduled
Caste and Scheduled Tribe job-see-
kers on the Live Register of Em-
ployment Exchanges in Delhi as at the
end of 1978, 1979 and 1980 was as
under—

Scheduled Scheduled

Casgte Tribe
w98 ... 13,483 576
1979 . . . 15,066 644
9o .. 14,996 549
'(c) The number of requisitions
with the Employment Exchanges,
made by each of the Nationalised

Banks including State Bank of India,
for recruitment of the Sub-Staff/
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Class IV posts during the last three years was as under:

1978 1979 1980

S.B.I. & its subsidiaries . . . . . . . 7 13 16
Allahabad Bank . . . . . . . . 2

Syndicate Bank . . . . . . . . 1 1 1
Punjab National Bank . . . . . . . 2 4

Bank of India . . . . . . . . . 2 4 1
Indian Bank . . . . . . . . . 1 1 1
Bank of Baroda . . . . . . . . 2 1

Canara Bank . . . . . . . . . .. 1 y
State Bank of Patiala . . . . . . . .. T

United Commercial Bank . . . . . . . . 1 "
Bank of Maharashtra . . . . . . . .. 1

Indian Overseas Bank . . . . . . . .. 2
Andhra Bank . . . . . . . . . - 1
New Bank of India . . . . . . . .. .. 5
State Bank of Bikaner and Jaipur ., . . . . . .. 2

(d) Information is furnished in the statement attached.
(e) No, Sir.
(f) Does not arise,

Statement

Number of candidates sponsored by the Employment Exchanges in Delhi and the number actually recruited,
Bank-wise, during the years 1978, 1979 and 1980.

No. sponsored No actually recruited
Name of the Bank Unre- Sche- Sche- Unre- Sche-  Sche-
served duled duled served duled duled
Caste Tribe Caste  Tribe
1 2 3 4 5 6 7
1978
1 Bank of India . . . . 444 .
2. Allahabad Bank . . . . 389 120
3. P.N.B. . . . . . 91 . 130 6 19
4. S.B.L. and its subsidiaries . . 105 61 15 2 1 1
5. Syndicate Bank . . . 21
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1 2 3 4 5 6 7
rg78
6. Indian Bank II .
7. Bank of Baroda 68 14 13 5 2
1979
8. State Bank of India 313 1 30 1
g. Canara Bank 10 e
10. S.B. of Patiala 99
1. P.NB. . 587 246 10 . 21
12. Bapk of Barcda 29
13. Syndicate Bank 55 it
14. Union Bank of India I 1
15. Indian Bank a9
16. U.C. Bank . . . 240 Ve .
17. Bank of Maharashtra 28 3
18. Bank of India 120 .
19. State Bank of Bikaner and Jaipur . 73 . .
zo. S.B.I. . . . . 625 279 87
2. Indian Overseas . 210 59 10 —
22. New Bank of India 138 42 16 29 12 2
23- Syndicate Bank 159 167 30 . .
24. Bank of Maharashtra 58 . .
25. Andhra Bank . . - I 15 .-
26, Bank of India 118 59 47 '
27. Canara Bank . . . . 102 51 2
28. Indian Bank . . . . y 6 . . .

Al] India Association of Defence
Employoes

6001. SHRI RAYA RAM SHAKYA:

Will the Min'ster of DEFENCE
pleased to state:

be

(a) total membership of each All
India Association/Federation ¢f De-
fence employees which is recognised
by the Ministry;

(b) it total membership is readily
not available the grounds on  which

recognition was granted;
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(c) number of such Association/
Federations which have not held an-
nual elections for last five vears, and
above;

{d) whether membership vf each
Association/Federation ig known to
the Ministry representing in JCM II
& III level; and

(e) if not, is it going to be verified?

TIE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V., PATIL): (a) The
information is not readily available.

(b} Recognition was granted on
the basis of rules/orders/policy in
force at the relevant time.

(c) and (d). The information is not
readily available.

(e) Information is bheing collected
and verfication will be done where
deemed necessary.

Civilian Employees of Border road
Development Organisation and
GREF,

6002. SHRI DAYA RAM SHAKYA:
Will the M'nister of DEFENCE be
pleased o state:

(a) whether civilian eroployees ser-
ving with Border Roads Development
Organisation and G.REF. are under
administrative control of Ministry of
Defence; and

(b) if so, the reasons why these em-
ployees are not brought at par with
their counterparts serving with MES,
EME etc. as regards their terms  of
conditions of service?

THE MINISTER OF STATE IN
THE MINISTEY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): {a) No, Sir,
They are under the administrative
control of the Border Roads Develop-
ment Boarg which independently
exercises the ©powers of a Govern-
ment Department,
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{b) Does not arise.
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Memorandum from Kerala Small

Scal Cycle Tyre and Tube Manufac-
turers Assoclation

6005. SHRI K. A. RAJAN: Will the
Minister of INDUSTRY be pleased to
state:

(a8) whether Government have re-
ceived a memorandum from the
Kerala Small Scale Cycle Tyre and
Tube Manufacturers Association re-
cently regarding some of their prob-
lems; and

{b) if so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) No,
Sir.

{b) Does not arise.

20 Year Nuclear Power Development
Programme

6006. SHRI PRATAP BHANU
SHARMA: Will the PRIME MINIS-
TER be pleased to state:

(a) whether it is a fact that the
Atomic Energy Department has pro-
duced a 20-year nuclear power deve-
lopment programme envisaging the
production of 10,000 megawatts by
2000 AD;

(b) if so, the details thereof;

{c} how many new nuclear power
planis wiil be set up in the couniry
under this Plan; and

(d) what will be our total power re-
guirement by that time and percen-
tage of contribution wy nuclear power
plants?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
{SHRI C. P. N. SINGH): (a) to (d).
The Department's nuclear power
development programme has 1o bhe
integrated with Hydet and thermal
power programmes by the Minisiry of
Energy and finalised in consultation
with the Planning Commission. This
has yet to be done for the years he-
vond the five year plan period
1980—85,
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Design of Nuclear Plants

6007. SHR1 PRATAP BHANU
SHARMA: Will the PRIME MINIS-
TER be pleased to stale:

{(a) whether our present nuclear
plants are sp designed as to operate
on mixed Oxide Fuel, and

(b) if not, whether these plants

could be modified according to our
requirements?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH):
(a} and (b). Existing Atomic Power
Plants, except for the ones at Tarapur,
use natural uranium as  fuel
Technology has been developed
for making mixed oxide fuel
for wuse in certain type of reac-
tors, including &the ones at Tarapur.
Our development work indicates the
feasibility of using this fuel without
any modification to such reactors.

Completion of Nuclear Fuel Comp-
lex, Hyderabad

6008. SHRI PRATAP BHANU
SHARMA: Will the PRIME MINIS-
TER be pleased to state:

(a) when the expansion of nuclear
fuel complex., Hyderabad will be
completed;

(b) what will be its capacity afler
expansion; and

(¢) i1s contribution in nuclear sell-
sufficiency of the country?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI}: (a) The
Nuclear Fuel Complex is being ex-
panded in a phased manner to cater fo
the requirements of fuel and zircaloy
compenents of the heavy water reac-
tor programme. The present phase
of expansion will be completed in
1984,

(b) Afler completion of the present
phase of expansion, the Nuclear Fuel
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Complex will have =& capacity to
manufacture 210 tonnes per year
of fuel required for the heavy water
reactors and 53.4 tonnes per year of
zircaly components.

(c) Through the Nuclear Fue! Com-
plex the Deparfment of Atomic Ener-
gy has been able to achieve self-suffi-
ciency in fuel and near-se-sufficiency
in zircaloy components required for
the heavy water reactors.

Inclusion of certain Castes from Goa
in list of Scheduled Castes and Sche.
duled Tribes

6009. SYRI EDUARDO FALEIRO:
Will the Minister of HOME AF-
FAIRS be pleased to stale:

(a) whether a proposal has heen
rece.ved from the Government of Goa,
Daman and Diu for inclusion ¢f cer-
tain sections of itg population e.g,
Gaudas, Kumbi and Dhangar among
other backward classes;

(b) it so, the reasons for delay in
according necessary sanction;

(¢} whether Government propose
{o consider including the above com-
munities in the 1list of Scheduied
Castes and Scheduled Tribes; and

(d) it not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) Yes Sir.

(b) The proposal can be decided
only after the Report submitted by
the Backward Classes Commission
is processed and decisions taken there-
on.

(c) No such proposal is under

consideration at present.

(d) No proposals for inclusion of
the communities named in part (a)
of the Question, in the lists of Sche-
duled Castes or of Scheduled Tribes
have been received so far. However,
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only such Communities which satisty (b) the details thereof and the items
the prescribed criteria can be consi- ~  p gubeiar
dered for inclusion in the lists of O Cooeiies provided.

Scheduled Castes or of Scheduled
Tr.bes when these lists are taken up

for revision. THE MINISTER OF STATE [N THE
MINISTRY OF INDUSTRY (SHRI
Suobsidieg to variows industriz. sectors CHARANJIT CHANANA): (a) and
. i isions
6010. SHRI NAWAL  KISHORE (b). A statement showing prov
SHARMA . Wwill the Minister of made in RE 1980-81 and BE 1581-82
INDUSTRY be pleased to state: for payment of subsidies by the Gov-
ernmen India to the industrial sec-
(a) what is the total amount of sub- enment of Be :
sidies which are given by Government tor is attached.  This does not in-
to various Industry sectors; and clude the following items:—
(Rs. in crorers)

BE 80—81 RE 81—82

(i) Subsidy to Railways towards dividend reliefs and other concessions 65 42 70-84

ii) Contribution to Trawler Development Support Fund, . ' ' o' 50 2 50

There are also certain implicit subsidies which are provide to the
industrial sector by way of tax concessions and reliefs.

Statement

Subsid'es for Industrial Sector
{In crores of Rupecs)

Revised  Budget
Estimate Estimate

1g80-Br 198182
A. Industrial Sector other than village and Small Irdustrics
\i) Export Subsidy . . . . . . . . . 402° 25 290" 50
(ii) Sugar Exports . . . . . . o« . . . 1500
(iii) Subsidy on irmported cotton . . . . . . 7-25 o015
(iv) Subsidy to new Industrial uwnits etc, in selected backward
areas e e ce e 25° 00 20° 00
(v} Subsidy for import of Steel . . . . . . 10° 6o 4 00
(vi) Subsidy for impor! of PVC resin . . R . . 1'00 ' oo
(vii) Reimbursement of losses on-Lac procurement import of rub-
ber . ' . ' . . ' . . . . oq: c:jgg

(viii) Tea Replantation subsidy scheme R
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% {In croresof Rupees)

Revised Budget
Estimate Estim:atg

1980-81 1g981-82

{ix) Interest subsidies :
(s) Coal India Ltd. . 53 Bo 52 58
{b) Shipping Development Fund Commiltee, . . . 2y - co 28 oo
{(c) Others 23'28 30" 59
TOTAL—A . 550°98  543°57

B. Village and Small Industries :
{i) Handloom subsidics .
(it} Interest sybsidies :—
(s) Khadj and Village Industrics
{b) Others
(iii) Other subsidies

TOTAL—B

37°20 34 05
19° 4% 21° 00
013 014
405 365
60 B3 s8-8
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Disabilities of Chrisfians or Scheduled
Caste origin

6012. SHRI GECRGE FERNAN-
DES:

PROF. P. J, KURIEN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have re-
ceived a memorandum from various
Christian organisations in India re-
questing removal of disabilities of
Christians of Scheduled Caste origin;

(k) if so, the salient features of
the memorandum,;

{c) the action tazken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b). According to
the Constitution (Scheduled Castes
Order, 1950, as amended from time
to time, no person who professes a
religion different from the Hindu or
the Sikh religion shall be deemed to
be a Scheduled Caste. Representa-
tiong have been received from some
Christian organisations in India for
inclusion of Christians of Scheduled
Caste origin also among the Schedu-
led Castes by  deleting|suitably
amending para 3 of of the above
mentioned Constitution Order.

(¢) The matter is under examina-~
tion,
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BHEL’s contract with Bibar State
Electricity Board for setting up of
thermal power station

#013. SHRI GEORGE FERNAN-
DES: Will the Minister of INDUS-
TRY be pleased to state!

(a) whethey BHEL has signed a
contract witin the Bihap State Electri-
city Board to huild a thermal power
station in Muzaffarpur;

(b) if so, the terms of the contract;

(¢) whether work on the power
station has been proceeding as Dper
schedule; and

{d) when is the power station like-
ly to be commissioned?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHR! CHARANJII CHANANA):
{a) Yes, Sir.

(h) The terms of contract provide
for setting up s Thermal Tower Sta-
iion of two units of 110 MW each on
a turnkey basis,

(c)} Yes, Sir.

{d) The first unit is likely to he
commissioned in  Aupgust, 1983 and
the second unit in February, 1984,

India lagging behind in electronics
Field

6014. SHRI CHINTAMANI
GRAHI:
SHRI ARJUN SETHI:

Will the PRIME MINISTER be
pleased to state:

PANI-

{a) whether it ig a fact that India
is lagging behing the most advanced
natiens in electronicg by as much as
20 to 25 years; snd

{b) it so, what steps Government
propose to take to promote rlectro-
nics industry-

THE MINISTER OF STATE IN

THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C, P. N. SINGH):
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(a) and (b). Depending on the area
product category, India is only 5 10
10 years behind the most advanced
nations in electronics. This gap is
being bridgeg by the Department of
Fleetronics through:—(1} setting up
special groups such as Systems
Group in the Department of Electro-
nies to undertake the design, develop-
ment snd customs fabricators of ad-
vunced electronic systems, particular-
ly, for the Defence Services, and the
TITAN Systems Engineering ang Pro-
ject Executing Group to undertake
furnkey design, engineering, installa-
tion and commissionin gof sophisticat.
ed communication and computer-based
control systems {or offshore and on-
shore-gil production, and electric
power distribution and control; (2)
widening and deepening the base of
manufacture of professiona]l eleciro-
nic products particularly through the
State Electronics Corporations and
private sector companies by means of
planaed issue of industrial appro-
vals|licences on a liberal basis; (3)
particularly active promotion of elee-
ironic eomponents production through
jssue of industrial licences to seversl
parties in both public ang private
sectors for preduction of components
at scales|volumes as close to interna-
tional scales at possible. The indus-
trial licences ¢ issued over the last
18 monthg invelve capital investment
on plant and eguipment alone of
around Rs. 30 crores; (4) setting up,
by the Department of Electronics it-
self, of major electronic component
plants in the central public sector
such as the Semi-conductor Complex
Ltd., and the lectron Tube Complex,
{at capita] costs of Rs. 17 and Rs, 10
crores respectively} to  undertake
both production and R & D on Large
Scale Integrated Semi-conductor cir-
cuits ang high power election tubes
which are basic building blocks of
contemporary and future electronic
systems and equipment particularly
those of strategic character; (5) sot-
ting up special facilities for the pro-
duction of critical|sirategic electronie
materials such as semi-conductor and
photovoltaic grade Silicon, Copper-
Beryllium, and Gallium; (8) aelective
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purchase of foreign technology from
leading firms in the highly industrial
ised couniries; (7) actively promoting
the underiaking of design, develop-
ment and engineering of new sys-
tems, enuipment and components in
industrial companijes, particularly in
the public sector companies, which
make mos{ of our professional elec-
tronic products; (8) direct funding
of a large number of technology de-
velopment projects in various public
sector companies R & D Laboratories

and IITS/universities, through
the Technology Developrnent
Council and the National XRadar

Council of the Elecironics Commissjon.
Over the pericg 1974—1580, an in-
vestment of about Rs. 33 crores has
been made by the Depariment of
Electronics on such technology deve-
lopment; and (9) provision in  the
Sixth Plan of Rs. 185 crores of invest-
ment on new plants in the central
public seclor and Rs. 53 crores, in the
State Electronics Corporations, as also
fiscal incentives for promoting in-
vestments In the clectronics in gene-
ral.

Compensation to families of victims
of communal disturbances

6015, SHRI CHITTA BASU:. wWill
the Minister of HOME AFFAIRS be
bleased iy siate:

(a) whether the Minority Commis-
sion has recenily guggested a com-
prehensive gcheme for compensation
to surviving membera of the family
of those who have been wvictims of
comimunal disturbances;

(b} if so, the details thereof; and

{c) the
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b). The Minori-
ties Commission have recommended
that adequate monetary agsistance
should be given to the victimg of
communal riots to enable them to re-
build their houses[shops burnt or laot-
ed during the riots, and to the vic-

reaction of Government
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tims who are killed as a result of the
injuries during the riots. The fami-
lics of those whose earning members
are killed should also he given ade-
quate monetary assistance to enable
them to maintain themselves and in
addition employment ghoulg ne pro-
vided to one member of each of the
affected families.

{(c} A scheme in thig regard is
under consideration of the Govern-
ment.

Creation of Jobs

6016. SHRI CHITTA BASU:
SHRI KX OBUL REDDY:

SHRI RAMAVATAR SHAS-
TRI:

Will the Minister of PLANNING ke
pleased to state:

(a) wheither Gavernment are aware
that organised ccetor can hardly pro-
vide for only four to five rillion re-
gular additional jobs dquring the Sixth
Plan Ieaving almoest 30 million un-
employed during the saig period;

(b) if so, whether Government have
given thought to this gigantic prob-
lem and formulated suitable action
programme to create adequate job
potentials; and

(c) if so, the details of such pro-
grammes?

THE MINISTER ©OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) The total emp-
loyment generation during the Sixth
Plan period is envisaged at 3¢ million
standard person years, While the
organised sector would provide jobs
to the tune of four to five million
during the Plan period, bulk of emp-
loyment generation would he in the
unorganised gector,

(b) and {c). Various program-
mes under different heads of develop-
ment jncluded in the Sixth Plan are
expected o generate employment. In

) particular, the following Programmes

have significant employment potential
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1. Integrateq Rural Development
Programme,

2. Operation Flood 1II Dairy
Development Programme,

3. Programme of ‘Fish Farmers’
Development Agency.

4, Various programmes under vil-

lage and gmall scale industries sec-
tor,

5. National Rural
Programme,

Employment

6. Environmental sanitation, slum
improvement, tree plantation cons-
truction of houses for the economi-
cally handicapped people, etc, in
the urban areas.

7. Minimum Needs Programme,

8. Special programmes for Sche-
duled Castes and Scheduled Tribes
for the creation of income earning
occupations.

Industrial development of backward
districts on war footing

6017, SHRI ARJUN SETHI: Wwill

the Minister of INDUSTRY be pleas-
ed to state;

(a) whether it is a fact that there
has been a slow response to the pack-
age of incentive announced by the
Central Government for the indus-

trial Development of the backward
districts;

(b) if so, what measures have been
taken by Government to finalise the
line of action to be followed to deve-

lop these districts on a war footing;
and

(c) what are the details regarding
the.names of the districts announced
as industrially backward, State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHARANJIT CHANANA):
(a) Central Investment Subsidy and
Transport Subsidy reimbursed to the
State Governments upto January, 1981
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in respect of industrial units set up
in backward districts is given below:

Year Amount (\Rs.)
172-73 . . . 11,76,644
1973-74 . 58,91,231
197475 - 3,85,50,952
1975-76 . 5:99,71,549
1976-77 . 11,17,00,000
1977-78 . 19,96,00,000
 1978-79 . . 15,41,19,034
1979-80 . . 12,00,00,000
1g80-81 (upto 19-3-81) 28,66,17,149

From available information, 10808
industrial unitgs (10064 small, 601
medium and 143 large scale industrial
units) with a tota} capital generation
of Rs. 710 crores were set up in selec-
ted industrially backward districts’
upto June, 1978.

In addition, under the Concession-
al Finance Scheme, amount of Rs.
101884.56 takhs, Rs 14961.12 lakhs and
Rs. 16453.22 lakhsg respectively was
sanctioned and Rs. 56330.09 lakhs,
Rs. 10267.48 lakhs and Rs. 11242.53
lakhs respectively was disbursed by
IDBI, ICICI and IFCI to industrial
units set up in backward districts|
areas.

(b) For the development of back-
ward areas, the Central Government
offer the following assistance and
facilities:

(i) Central Scheme of Invest-
ment Subsidy,

(ii) Transport Subsidy Scheme.

(iii) Concessiona] finance facilities
from the All India Term Lending
Financial Institutions,

(iv) Tax concessions.

(v) Hire purchase of Machinery
by small scale industries,

(vi) Consultancy for technica] ser-
vices,

(vii) Special facilities for import
of raw materials.

(viii) Rural Industries

Projects
Programme,
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{ix) Rural Artisans Programme,
{x) District Industries Centre,
{xi) Seed/lMargin Money,

. A National Committee on the deve-
lopment of Backward Areas had
been set up under the Chairmanship

+ of Shri B, Sivaraman, former Mem-
ber, Planning Commission inter glia
to review the existing scheme of in-
centives to backward areas and to
recommend the criteria by which
backward areas should be identified.
The Committee has submitted its re-
port on ‘Industrial Dispersal’ which is
under examination in consultation
with the State Governments and con-
cerned Administrative Ministries,

(c) 246 districts (as given at
Yinnexure-1 laid on the Table of the
House., Placed in Library. (See No.
LTH2%74/81), in the country] have
heen declared as industrially backward
to qualify for concessional finance and
other facilities. (Qut of these, 101 dis-
trictsfareas (as given at Annexure-1I
lajg on the Table of the House.
Placed in Library (See No. LT-2274/
81), have been notified to qualify for
Central Investment Subsidy Scheme.
Certain hilly areas in 13 States/Union
Territories as given at Annexure-III
laid on the Table of the Huuse, Placed
in Library. See No. LT-2274/81) have
heen identified for beneAt under the
Transport subsldy Scheme,

» Creation of posis of stenographers

6018. SHRI SATISH PRASAD
SINGH: Will the Minister of
DEFENCE be pleased to state:

(a) whether it is a fact that there
are orders that the proposals for
creation of posts of Officers should
also contain necessary complement
of posts of stenographers so that re-
laxation for creation of the posts is
simultaneocus; -

(b) whether it is further a fact that

“ there has been a Cadre Review of

the Service Officers in the Armed
»Forces Headquarters and large num-
ber of posts in the rank of Lt
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Generals Major Generals, Brigadiers,
Colonels, Lt. Colonels ang their
equivalents in the Air ¥Force and Navy
have been sancﬁonedfupgraded but
ne complement of Stenographers has
yet heen sanctioneg with them;

{e) if so, the reasons for deviating
from fhe decision already taken; and

(d) by  when the posts of  Steno-
graphers will be sanctioned and if not,
the reasons thereof?

THE MINISTERK QF STATE IN THE
MINISTRY OF DEFENCE {({SHRI
SHIVRAJ V. PATIL): (ay Such
orders exist on the Civil side unly.

(b) and (c). It ig a fact that there
has been a Cadre Review of Service
Officers and sanction has been accord-
ed for upgradation of Service officers’
posts. These upgradations are heing
effected in phase after identifying the
posts. Cases for provision of appro-
priate complement of stenographers
for the posts in the Armed Forces
Headguarters are also being processed
following the normal procedure.

(d} Complement of Stenographers
of appropriate grade in the upgraded
Posts have already been sanctioned
in some cases and in other cases,
action is in hand.

Monghyr Potentia! for Manufaciuring

Guns
6019. SHRI SATISH PRASAD
SINGH. Will the Minister of DE-

FENCE be pleased to statg:

{a) whether Monghyr District in
Bihar has potential for manufactur-
ing gung elc.

(b) if so, whether there is any
proposal to manufacture ordinary
tifle and gmall arms there: and

(c) if so, the reaction of Tovern-
ment thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) No study
has been made on this subject.

(b} No, Sir.

{¢) Does not arise
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Solution of Assam Problem from Poli-
tical Parties

6020. SHRI AMAR ROYPRADHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have re-
cently received any solution from all
political parties lo golve Assam pro-
blem;

(b) if so, the details thereof; and

(¢) if not ,the steps taken by Gov-
ernment for inviting suggestions from
the different groups and polilical
parties in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). Three meetings had been
held with leader: of Opposition parties!
groupg in Parliament on the foreignerg
issue in Assam and it has also been
discussed individually with some of
them. Home Minister also met the
leaders of political parties/groups re-
presented in Assam State Legislature,
Suggesiions have also been received
from several quarters. No specific
solution to the problem has been pro-
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forth, however, is for negotiated
settlement of the problem, Govern-
ment are most anxious to find a solu-
tion acceptable to all concerned and
continuing its efforts in this direction.

Industrial Growth during Three De.
cades

6021, SHR}1 RASA BEHARI
BEHERA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether during the last three
decades our industrial production has
been increasing at an average rate of
6.1 per cent per annum;

(b) whether this growth is below
the target fixeq by various plans; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
trend growth rate of industrial pro-
duction from 1959-51 to 1978-79 works
out to 6.1 per cent per annum;

(by and (c). Growth performance
of industrial production during the

posed. The main suggestioin put plan periods is as under:
- T T " Growtk performance of Industrial Production (i (c T
Growth rate achievcd Targetted growth
rate
%per annum % per annum
compotund compound
First Plan . . 73
(1951-52 to 1955-56;
Second Plun . . 6-6 8- g%
(1956-57 to 1960-61’
Third Plan . . 9o 1%
(1961-62 to 1965-66)
Annual Plan . . 2:0 I
(1966-67 to 1968-69%
Fourth Plan 47 8 to 10
1969-70 to 1973-74)
Fifth Plan . 59 7

(1974-75 to 1078-79)

@@The growth rates achieved are in terms of compound rates between
the base year before the Plan and the last year of the Plan.

*In terms of envisaged increase in index of industrial production.

@The Annual Plans for 1967-68 and 1968-69

however, envisaged the

following increases in Index of Industrial Production:
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1967-68 -~ 5 per cent.

1068-69 —_ 5 to v per cent

The reasons for fluctuations in
growth in individual years would
differ irom year to year. However,
the reasons for decline in industrial
production ecan be generally iraced to
shorizge of power, sluggishness in
demand for certain commodities,
paucity of basic inputs like steel, coal
and non-ferrous metails, shortage of
foreign exchange, transport bottle-
ncrks and drought conditions.

Declaration ef Khandwa District as
Industrial Backward

6022. SHR1 SHIV KUMAR SINGH
THAKUR; Will the WJinistr  of
INDUSTRY be pleased to state:

(a) whether Madhya Pradesh Gov-
ernment have recommendeq declara-
tion of Khandwa district as Indus-
trially backwarq distriet; and

(b) if so, the action heing taken
by the Centre in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA}: (a) No,
Sir,

(b) Does not arise.
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Crisis in Cable ang Conductor Manu-
facturing Units

~<024, SHRI BHIKU RAM JAIN:
Will the Minister of INDUSTRY be
pleased to state-

{a) whether the small scale cable
and conductop manufacturing units in
the country are facing severe crisis for
delaulls in payments and canccllation
of ordery by thp  Siate  Eleciricity
Boards;

(b) whether it is also a luaci {hat the
ban ¢n the coxpori of calles ang con-
ductorg had further aggravated the
difficuliies of {he indusiry: and

(¢) what steps are proposed ic help
the industry?

THE MINISTFR OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) No
representation hag been received from
Small Seale cable and conducto~ manu-
facturing unitg in redard fo default in
pavment ang cancellation of orders
by the State Electricity Boards.

{(b) Due to acuie shortage of ihe
ruw materiuly and also rise in internal
demand, export is allowed only on
restrictive basis. Smal] Scale Units
generally manufacture domestic types
of cables ang industrial cabizs yp o
1.1 kv. only for which therc is no
significant exiort demand for. Hence
the restriction on  expart has not
aflecied advers v the units in  the
small seale sector,

(e} Doeg not arise.

Officials Working in  Commitiee on

Official Languages

6025. SHRI VIJAY KUMAR
YADAV. Will the Minister of HOME
AFFAIRG be pleased to state:

(a) how many officials are working
in the Committee on Official Langu-
ages, category-wise;
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(b) the expenditure incurred on the
tours and salary of these officials since
the formation of this Commttee year-
wlise separately;

{c) whether the officers Lelow the
rank of Joint Secretary are permitied
fo travel py air thereby causing more
expenditure on Government; and

{d}) if so, the reasons iherec!?

THE MINISTER OF STATE IN THE
MINISTRY COF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): ().
There are 5 Group "A’, 15. Group ‘B’
12 Group ‘C" and 15 Group ‘D’ offi-

Tok Sabha [ mtareed Q wstion No, 6025 for
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cials working in the Committee at

present.

(b) The details of 2xpenditure are
given in Statement attached.

(c) and (d). As per rules in ths
behalf, officers below the rank of Joint
Secretary are also permitted to travel
on tour by air at their disccetion if
their pay iz Rs. 1800/ p.m. or more
and the distance involved in the jour-
ney is 500 kms or more and the same
cannot be covered by other means in
overnight journey. Other officials sre
allowed to travel by air with the ap-
proval of competent authority zg and
when required in the exigencies of
work.

Statement-]

1-4-1981 Regarding Officials 1Working in Commuttee

on offictal [anguages,

{Figures in Rs.)

Sub-head

1976-77 197778 197839 1970-8c 1gBo-fir
{(Lpto Feb.
1981}
Salaries 1,16,130  4,02,911 500,581 5,253,588 561,006
Travelling Allonwance 14,160 41,136 70,933 27,244 1,10,481

Appeointment of Persons jn Committee
dn Official Langnages

6026, SHRI vV JAY KUMAR
YADAV: Will the JMinister of HOME
AFFAIRS be pleased to state:

(a) what arg the termg ind condi-
tions of the rersong appointeq on the
different categories of posts in the
Committee on Official Langunges;

(b) whether there is great Jiscrimi-
nation in retaining and
the officials; and

renatriating

(c) the action which has been tuken
to repatriate all those who have com-
bleted more than five vears 1n the
said Committee to give equal oppor-

tunity to otherg to get the deputation
privilege?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA);: (a)
The post of the Secretary, the Deputy
Secretary and Under Secretaries in
the Commitiee are tp be held by All
India/Central Serviceg Officers who
are eligible for appeintment o com-

parable posts in the Central Secre-
tariat as per rules in this behalf. The
persons working on the remaining

Group ‘A’ all Group ‘B’ (except one
person wWhy hag been appointed on
purely ad hoc basis). Group ‘C' and
one Group ‘I¥ pest have oeen taken on
deputation from varicus Ministries|
Departments of the Centra] Govern-
ment ana their pay and tenure is
governed by the genersl orders in this
behalf issued by the Ministry of Fin-
anec. The remaining Group ‘Dr offi-
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cials have been recruited through the
employment exchange.

(b) and (¢), No, Sir. None of the
officials has befh on deputation to the
Committe, Office for 5 years or more.
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Out dateg T.V. Technolozy

6028. SHRIMATI KISIIOR! SINHA:
Will the PRIME MINISTER be pleased
io state:

{a) whether Governmen{ ure swure
that present TY  technology hoth in
regard {o transmission pnd reception
is becoming out-dated with the giowth
ol aigitul technigues in  jransiniseion
and flat tube or LCD technigues in
reception;

(b) if so, whether Governmeni have
undertaken anv regearch ang deve-
lopment it these ficlds, mors paticu-
larly in fiat tube of LCD techni-
ques at receiving end; and

(c) if so, with what resulls so lar?

TS MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY WAND ELECTRONICS
(SHRL C. P. N. SINGH): (a), Gov-
ernment js aware of the recent techno-
logical advances made in poth trans-
mission, ang reception of TV signals.

(3 These technologies  are siill in
the developmental stage and yet to be
commercially expleoited even in ‘e
highly industrialised countries,

{c). Does not arise.

Investigation of eases regarding nse of
Third Degrees Methods by Police in
Dealing with Crininals

6029. SHRI R. K. MHALGI: Wil
the Minisler of HOME AFFAIRS be
nleased to stale;

(a) whether the Central Govern-
mene are aware that there are seridus
allegationg about the police foree in
the couatry using third degree me-
thodg in dealing with the criminal in-
cluding undertrials;

(b) whether it is also a fact that
sometimes these methods include
blinding bf persons or breaking their
legs or even killing them in alleged
“encounters ’;
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(c) the nutnber of such cases which
are presently being investigated by the
Central Government;

{d) whether the Police Comn:ission
has made any recommendations in
thix behalf so that the police do not
resort 1o these methods or, if they do,
they are awarded exemplary punish-
ment:

(e} if so, wimnt are those reeom-

mendations; and

{f) what action is being taken Ly
the Centiral Governmenl te  ensure

ihat the police do nol resort 1o such
meothons in docting with the erime
situation?

TUE MIxilsikR OF 8TAYTE IN
THE MINJSTRY OF HOME APF-

FARS (SHRI YOGENDRA MAK-
WANA)Y (a; Yes, Sir,
th}y Somye  zllegations regarding

blinding ol uuderirial perso:; lodged
in Bhagalpur Jail and breaxing of the

legs of some persons in Varanasi and

uhnzipur distriets of Uttar  Pradesh
have been made.
(¢) “Public Ovder” and “Police”

Siute subjects a5  listed in Ligt 11
of the vin Schedu o of the Constitu-
tior.  As such the Central Government
tdoss not  receiva reports about the
alleged use o7 thira degree methods by
the police in the normal eoursz and,
therefore, the (entral Government
does not investigzle into sfch cascs.
However, the C.B.I. has been usked
to inquire into the alleged casges of
blinding of underirial prisonerg lodged
in Bhagalpur Jail on the specific
requets of the State Government of
Bihar.

(d) and (e), The National Police
Commission have made 5 few recom-
mendations in this connection and
they are under consideration,

(I} Instructions have beecn issued to
the State Governments not to use
thurd degree methods and that serious
view should he taken about the alleged
use of third degree methods by police
personnel.
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Unemployed Graduates, Scientists and
Engineerg

6030, SHRI R. K. MHALGI: Wil] the
Minister of LABQUR be pleased to
state:

(a) the number in each of the last
three years of unemployed Graduates,
Svientists and Enpineers, State-wise;

() how many of them are females;

(¢} how many of them got a job by
the end of 31st December, 1980; and

{(d) what are the plans to give 'hem
employment?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (S{RI-
MATI RAM DULARI SINHA): (a)
Availatle information relating 1o tiae
number of Graduate job-seekers (ail
of whom arc nol necessarily unenm:-
played) who were on the Live Regis-
ter of Employment Exchanges as &t
the end of 1978, 1979 and 1980 is fur-
nished in Statement I laid on the Table
of the House. [Placeg in Library. See
No. LT-2275/81].

(LY Information is furnished in
Statement 11.

{c¢)} Information is furnished in
Statements 1IIL and IV laid on the
Table of the House. [Placeg in Lib-
rary., See No. LT-2275/81].

(d) The Sixth Plan doctment 1980—
85 provides details in {he Chapter
“Manpower anhd FEmployment’ on
different programmes to be taken up
for creation of employment for the
educated unemployed. The Plan en-
visages that the prcgrammes which are
to be taken up under different sec-
tors, will provide considerable poten-
tial for the employment of the edu-
cated. It is proposed to provide 5 new
deal for the gelf employed by provid-
ing training programmes, credit fa-
cilities, marketing facilities and
guidance,
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Demang and. production of Scooters

6031. SHRI R. K. MHALGI: Will
The Minister of INDUSTRY be pleased
to state;

{a) the annua] requirement and pro-
duction of scooters ang cars in India
with special reference to Mahavrashtra;

(b) what percentage of the produc-
tion of each is exported; and
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(c) steps envisaged to meet tae

shortage?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SIIRI CHARANJIT CHANANA
(ay 10 (). The production and ex-
port of cars and scoolers during 1379

80 was as follows:

'Passenger Cats .

Scooters

Production
Export
Al Indin Mnhg-
Busis rashtra
33,074 15.460 175%
1,55,445  1,00,006 1w BGy

The demand for cars was roughly of
the same order., In regard to scooters
the existing capacities are adequate to
meet the estimated demand which has
been assessed at about 2,10,000 nos.
in 1980-81. However, there is a wait-
ing list in respect of a specific make
of scooters. Approval has been o
corded for creation of additional
capacities and steps have been taken
to encourage higher utilisatlion of the
capacities of existing units.

*These figures relate to the period
April-—December, 1979

Pak's Chemical Warefare capability

6032. SHRI MADHAVRAO
SCINDIA:

SHRI 5. M. KRISHNA:

Will the Minister of DEFENCE be
meased to state:

{a) whether Government have in-
formation that Pakistan has acquired
chemical war capabilities; and

{v) il so, the details thereof?

THE MINISTER OF STATE IiN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) There are
#ome reports to this effect.

tb) It will noi be de:irable to dis-
close details

desire {0 solve Nagaland

Problem

Phizo's

6033. SHRI MADHAVRAO
SCINDIA:

SHRIMATI KISIIORI SINHA:!

Wil the Minister of HOME AFF-
AIRS be pleased to state:

{a) whether the Naga-rebel leader
Mr. Phizo (in London) has expressed
a desire to come to New Delhi for a
final setttlement of the Napaland prob-
lem:

{b) if so, the details in this reg.-r;
and -

(¢} Government's reaction thereto?

THE MINISTER OF STATE IW
THE MINISTRY OfF HOME AFFAIRS
(SHR] YOGENDHA MAKWANA): (a)
and (b). Mr. Phizo is reported to have
expressed a desire ip meet the Prime
Minister to discuss matter relating to
Nagatand.

{c}) Government’s view has been
that suech discussions can he fruitful
only when Phizo accepts the positioo
of Nagaland being an integral part of
India.
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Job opportunities for the Blinds

6034. PROF. MATMHU DANDAVATE:
Will the Minister of LABOUR bhe
p:essed to state:

{a) whether the representatives of
ihe National Federation of the Blind
had talks with the Prime Minister 1o
garding preferential job opporfunities
for the bLlind; and

{(h) if so, what are the assurances
given to the Federation in this re-
gard?

THE MINISTER OF STATE IN
THE MINISTRY OF LABQUR (SHRI-
MATI RAM DULARI SINHA): (a)
Yes, Sir.

(b} None, Sir.

Dacoity threats in Delhi

6035. PROF. MADHU DANDAVATEK:
Wil the Minister of HOME AFFAIRS
be pleased to state:

{a) whether it is g fact that threat-
ening leliers were received in Febru-
ary, 188! by some residents of North
West Delhi colony giving indications cf
likely dacoities in their area;

12} if sa, whether the police have
receiveq any complaints from  the
residents about such ihreats; and

{c) if so, the steps taken in this re-
gard?

THE MINISTER OF STATE IN
TIIE MINISTRY OF IHOME AFFAIRS
{SHR] YOGENDRA MAKWANA): ;a)
ta) and {(b). An anonymous letiers
demanding Rs. 1000/- failing which
threatening commission of a dacoity in
hiz house was received opn 8-2-1981 by
Shri Hari Chand Gupta resident of
Punjabi Bagh. He reported the matter
to the Paoiice.

(¢) A round the clock watch was
kept at the house of Shri Hari Chand
Gupta from 10-2-1981 to 16-2-1981 but
no unfoward incident took place. A
special police picket was also posted
in the area to keep waich round the
clock.
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Introduction of objective type tests in
Examinationg

6036, SHRI R. L. P, VERMA: Will
the Minister of HOME AFFAIRS bLe
pleased to state:

{a) whether in the recent Confer-
ence of the Chairmen, Public Service
Commission, there was a general con-
censys that instead of written papers,
objective type tests should be intro-
duced so as to speed up the handling
of the examinationg and better op-
portunities to the candidates and to
avoid delays in the announcement of
the final results which now take
about a year or so;

(b) if so, whether Government pro-
pose to switch over {o the objeclive
type tests for all the examinations ir-
respective of the fact whether they
relate to open or liv ited deparimental
examinations; and

{c) if so, from when”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OfF
PARLIAMENTARY AFFAIRS (SHRI
P, VENKATASUBBAIAH); {a) ln tne
recent Conference of Chajrmen of
Public Service Commissions there was
only a general exchange of views
about the use of Objective Type Ques-
tions.

(b) There is ng such proposal under
consideration at present.

(¢} Does not arlse.

gt # ad w tww & A
Ty R A

6037. WY, Ox A Wy w7t
i WA A g7 AT Ay
o fr

(%) a1 g arr s 90 sfawm
¥ STE waderr ThE Y v ¥
AV @ e oz, S
oY @ ofraea FuT FEX H g
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w1 FANA T AR N AT L
FONTIUI ST N &

(%) fu TWINT LT AT
A7 FAeig ¥ o7 Fac woad
mrs § omre At WAL A IQ
Her ATITH T FRIT A M O
Fprqers I50r & far wmio oA
3, A )

(q) atz =i, €1 336 74 ey
Fo1e FL gl A1 qeAeTeal MU
37

TAL WM AA G ) (= Aavaw
I3 fqu@)  (F) A7) o AT
F garfar fax F oy FEag ¥
AT A Ay AIAET F Feabaa
a3 3737 Agi g . Aafr1977-
78 % fre zrezrr wfgesl ad@o &
Frwgl & o7 AT F T a7, e
¥ oaam 57.5 AW ATEEdr
T F QAT AT @ A A0

RHAAM  H W BIE( AN
Fogeg foadf ¥ shaq et ToaFes
faq, wtraeg fawg TITFAT F gT@E,
ex a3 § usigw amiwm  fawrg
KA, TEIT ATH AT FTFA
¥t wagfea sifea & foo faig
J9zF AEIAr I8 §o faqg FoiEw
LHEERCEE R

Death and Rape cases in Police
Custody

6638. SHRI A. X. ROY: Will the Min-
ister of HOME AFFAIRS be pleased
to state:

(a} the number of death and rape
caseg in  police custody alleged :n
Bikary wity particular reference to
Dhanbad district in 1980;
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{b) the number of such cascs
brought to the notice of the Central
Government by different Membvers ol
Parliament in the same period: and

{c) the action taken thereon?

TIHIE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHR] YOGENDRA MAKWANA): 7a)
to (c). The iniormation is being col-
lected from the Government of Bihar
and will be piaced on the Table of the
House on ils receipt.

Subletting of Shops in Dethi Cantt,

8035. PROF. AJIT KUMAR MEHTA:
Will the Minister of DEFENCE le
pleased to state:

{a) whether it is a {act tha! shops
in Sadar Bazar Delhi Cantonment
owned by Delhi Canilonment Board
and rented oul 1o individuals have
further been sublet by the tenants to
others by parlitioning the same .and
the same does not have the sanctity
of any authority or law;

(b) whether licences Jjor running
fair price shops, atla chakki, kerosene
oil, wheat, oil ctc, have been issued
by the concerned authorilies in  sucn
premises on the authority of the rent
receipt issued by the tenants in such
partitioned areas;

(c) if so, what action Geovernment
propose to take against the defaulters
to clear the partitions, cancellation of
licenices thus illegally obtained hesides
instituting legal action;

{d) il not, reasans therefor; and

{e) how many such caseg occurred
so far and details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir
Some such cases have come to the

notice of the Cantonment Board,
Delhi.
{b) No, Sir.

{c) and (d). Action RKas been initiat-
ed by Cantt. Board under the provi-
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sions of the Cantonments Act, 1924 to
remove the partitions which eonstitute
unauthorised construction. The ques-
tion of cancellation of licences does
not arise in view of (b) above,

(e} There are three cases as detailed
below:—

1. Shop Ne. 1/159, Sadar Bazar,
Delhi Cantt.

2. Shop No. 1/186, Sadar Bazar,
Delhi Cantt.

3. Shop Ne. 1/172, Sadar Bazar,
Delhi Cantt.

“fren” ¥ winel gror mad A &
frafra w23 ¥ fag gwam

6049. =t ARTIATT MTEET :
=t fasa gax aga
=T #Ho AR ;
Y o BAo HA7AR MYET:

FU NI AL 3 TIA B OFAT
FaT T

(%) sar fafaw wfes  wvi &
TR feqq Cfemi’ & wavwwt
F QY TA TR F 10,000 3BT
=fEY ¥ are # fadr s 2 g=re
fen @ ;

(=) afz &, & @ wq T &
wia warE SET & FE qT 9 gn
wtawi #1 frafaw #¢r & farg favia
fge mar o

(w) afa gf, ot &1 “feert” &
TFLFT T 1@ FOIF) A0 T G
Aar ®T faar §

(7) =T 3, oY 39% Far Feo
L §
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* 7 g7, ag w@irwrL e war fE
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9B ¥ FAT H, 0F wfwe’ € =
g feg o1 ®@ Fiat ox frafaa fea
s | fage w7 gfew fear
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Symposium on Nuclear Technigues in
Public Health ang Pollution Contrel

6042. DR, VASANT KUMAR PAN-
DIT: Will the PRIME MINISTER e
ple. od 1o state:

(a) whether  Government attention
has been (rawn to the symposiun: on
Nuclear Terhnigues in Puhlic Hea'th
and Pollution contrel held ot Bhauohu
Atomic Research Centre in Fehruary,
1631;

() il 20, what ptans have oeen
drawn to utilise this techinique in
sewage disposal, air pollution andi
other human hazards: and

(¢} what schemes are under Gov-
ernment’s  consideration to  give a
thrust to Nuclear Power and techn.que
develnpment plans”

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P, N SINGH::
{a)y Yes Sir,

fh} A proposai to sel up a plant ta
utilise nuelear technigues jor the
treatinent of sewnge sludge at Baro-a
is under consideration of the Govern
meni. The treated sludge will thenr - e
free from pathogens and wili be a sale
and uselul fertilizer. Research and
development works on some apnlica-
tions of nuclear technigues for contrel
of air and water pollution are belng

carried out gt  Bhabha  Atomie Re-
scarch Centre,

{c) There is 5 proposal to start cons
truetion of 3 nuclear power stations
with two units of 235 MWe capacity
each and  three more heavy wa'er
plants  during the Sixth Five ‘VYoar
Plan period. This will add 1410 MWFe
to the power generating capacity, Be-
sides. atomic energy is being used for
various applications in Industry, medi-
cine and agricullure. There nre proe-
grammes for fuller exploitaiion of tve
country’s capacity to develop and use
atomic cnergy in all these areas dur-

ing the Sixth Plan.
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Explosive situation in Naga™nd

043, SHRI M. V. (HANDRASHLI-
KARA MURTHY: Will the Minister of
HOME AFFAIRS be pleased to staler

(a) whether it is a foct that Uninn
Gowvernment have  shown pgreal  .on-
corn over the explosive situalion de-
ve oping in the Nagaland for the last
three to four months;

(t:) if so, the main reasoens thovefor;
angl

{¢1 ihe steps laken or proposed to
be taken in this regard?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SIIR] YOGENDRA MAKWANA): (1)
to ic). The State has been, Ly and
large, free from vinlenee after the
signing of Shillong Agreement w
November., 18753, There has, however,
been infighting among the China re-
turned Naga undergrounds= lurking in
Burma across our borders.  Govern-
ment are, however, keeping a close
walth aver the situation

Freedom of Religion in Arunachal
Pradesh

tn4d, SHRT GREORGE FERNANDES:
Will the AJinister of TTOME AFFAIRS
he pleased Lo state;

fa) whether Government have  re=
coived a memorandum from the Catho-
lic Bishops® Conference of India on
18th August. 1980 on the freedom of
religion in Arunachal Pradesh;

(b)Y if so. whHat are the salient fea-
tures of the representation made to
Government; ancd

fe} what steps have been takeu hv
Governmeni to deal with these mat-
ters?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHR1 YOGENDRA MAKWANA)Y: (2)
and (Y. Yes, Sir.

Representation was eszentially
against the Arunachal Pradesh TFree-
dom of Religion Act 1978. Allegations
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were also made of violalions of
fundamental rights of freedom of

worship.

tcy Government of Arunachal Dra-
desh have clarified that their freedom
o!f Religion Act, as the very title 3ug-
gests, allows freedom 1o practise #n¥y
faith or religion. It is only conversion
from one religion to another by gues
tionahle means that they wish to Ore-
vent. They have further slated that
secularism and re.gious tolerance s
practised in the lInion Territory in
full measure.

Workers' participation in  Manage-

ment

6045, SHRI M., V CHANDRAS:IE-
KARA MURTHY . Will the Minister of
LLABOUR be pleased to state:

{(a; whether Government are 1on-
sidering to give Statulory suprort 10
the scheme for workers’ participation
in management of industries;

{h) il so, whether this scheme which
was under the consideralion of Gov-
ernment earlier hus not bheen serious-
1y implemented so far; and

{ey if so, whether Government have
now decided to serfously consider ways
and means to improve the implemen-
tation of the scheme?

THE MINISTER OF B8TATE IN
THE MINISTRY OF LABOUR (SHERI-
ATATI RAM  DULARI SINIIAY: ()
Yoes, Sir.

() and {c). Two schemes of work-
ers’ participation af shop floor/unit
and plant/division levels—one for
manufacturing and mining industries
#ngd lhe other for commmercig) and ser-
vice organisations in the puhlic sector
are alreadv in operalion. The Ceniral
public sector undertikings have T"een
advised to ensure effective implemen-
tation of these shemes. The 3State
Governmenits have also been reguestod
1o ensure that these are implemented
in their States by the public, private
and co-operative sectars. According to
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ihe gvailable information, many puc-
jic ang private sector undertakings are
implementing the schemes.

12 00 hrs,

RE. MOTION FCOR ADJOURNMENT
REPORTED CONSTITUTIONAL CTISIS IN
Assam

SOME HON. MEMBERS: Sir. what
about ouy adjournment motion?

PROF LIADHILT DANDAVATE
(Rajapur): Sir, T want to raise a
constitutional point.

MR, SPEAKER: I will call ane by
one the hon. Members whoe have given
notice.  Firgt, 4 will take up the
adjournment motion on which you
can raise your constitutional point.
Then I wouldq like to lislen lo the
other viewpoint also,

SHR] GECRGE
(Muzaflarpuri: Sir, are you
ing the adjournment motion?

FERNANDES
accept-

MR. SPEAKER: T am going 1o
listen and then I shall decide what I
have to do. I want to satisly myself
and then 1 will decide and give my
ruling.

SHRI ATAL BIHARI BAJPAYEE
{New Delhi): Kindly read out the
test of the adjournment motion.

SHR!I SATISH AGARWAL (Jai-
pury:  Sir, be kind enough to read
oul the text of the adjournment
motion.

THE MINISTER OF STATE IN THE
ANISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASURBAIAH): Sir, this matter
came up before the House ynce and
as per the direction then the text of
the adjournment motion cannot be
read out.

MR. SPEAKER: 1 am not reading.
I am listening.

(Interruptiong)**

**Not recorded.
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MR. SPEAKER: What are you
doing® Not allowed. Without my
permission.

I gave my assurance to the House
that 1 will listen to both points of
view for deciding this question of
adjournment motion regarding Assam,
So I would first like to call one by
one the Members who have given the
notice.

PROF. MADHU DANDEBATE:
Please read out the motion.

MR. SPEAKER: No. They are
going to explain something. Now.
Mr. B. D. Singh: 1 would like you
to be precise.

SHRI HARIKESH BAHADUR
{Gorakhpur): 8ir, I have alss given
notice under Rule 388. We should
also be allowed to explain »ur view-
point. (Interruptions),

MR. SPEAKER: No. I have dis-
allowed it.

SHR! ATAL BTHARI BAJPAYEE:
Sir. if there is no objection from the
Covernment then you admit it

MR. SPEARKER: T am poing to
listen. 1 am going to listen to bath
the parties.

PROF. MADHU DANDAVATE:
Sir, did they object to it in the
Chember?

MR. SPEAKER: He is objecting
here,

SHRI K. P. UNNIKRISHNAN
(Badagara): He has only objected to
the reading,

MR. SPEAKER: 1 would like to
listen and I want to satisfy myself,

{Interruptions)

SHR] BIJU PATNAIK (Kendara-
pars): Only i! you reject the ad-
journment motion you may not read
out the motion.

MR. SPEAKER: 1 will call one by
one. There are eight Members. They
will refer to it when they speak on
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it. When they wil] say, it will come
out, They cannot do it without ex-
plaining something.

SHR1 BIJU PATNAIK: It ig not
8 persohal matter. Tt is a matter for
the whole House.

MR. SPEAKER: They are not
going to speak to themselves, They
are going to speak on some subject
and that is for the whole House.

SHRI BIJU PATNAIK:
be read out.

{Interruptions)

MR. SPEAKER: Why are you try-

ing to unnecessarily waste the time
of the House.

It must

PROF. MADHU DANDAVATE:
Please tryv to understand what we pre
saying. Since you are going to take
the opinion of both sides to make up
your ming on the admissibility of the
adjournment motion what is the harm
in reading it out, What is the harm
in reading out the Adjournment
Motion?

MR. SPEAKER: He will explain
it. Mr. B. D. Singh.

{Interruptions)

MR. SPEAKER: Please sit down.
Please don’t try fo teach me.

SHR1] GEORGE FERNANDES: T
am on a point of order, under Rule
60 first proviso, It says:

“Provided that where the Speaker
has refused his congent under rule
56"

—one might assume you have not
made up your mind—

“ ...or is of opinion thst the
matter proposed to be discussed iz
not in order”

There also T am sure you have not
made up your mind. . .

*....he may, if the thinks it
necessary read the notice of motion
ang state the reasons for refusing
consent....”
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MR. SPEAKER: Who said, I am
refusing consent?

SHRI] GEORGE FERNANDES:
My submission is this. Since you
intend making up your mind and
since those of us who have given
notice have been asked to submit our
case, in order ihas the House may
make up its mind, we would like
your reading this, so that the House
ig aware of what the subject matter
it of the Adjournment Motion,

MR. SPEAKER: It says ‘If he
thinks jt necessary’, I don't think it
necessary. I know my duty. T am
not to be fold. Mr. B. D Singh. I
have calleq Mr. B. D. Bingh.

SHRI K. P. UNNIKRISHNAN: 1
am on Rule 23. Please read it. I am
on a point of order. In the List of
Business that has heen supplied to us
for the day. there are items very
clearly mentioned. Now I do not
know what is going on at 12 O elock.
I don’t know on what issue you have
decided to hear. And, I am entitled
toc know, the House js entitled to
know, what ihe subject of the Ad-
journment Motion is....

MR. SPEAKER:
explained that.

I have already

SHRI K. p. UNNIKRISHNAN: May
I know what the motion is?

MR. SPEAKER: The Adjournment
Motion which Mr. B. D. Singh has
given.

(Interruptions)

MR. SPEAKER: Order please. My
ruling is, I have over-ruled.

(Interruption)**

MR. SPEAKER: He will explain.
1 have over-ruled. Nothing is going
on record. I have over-ruled.

{Interruption)**

MR. SPEAKER: Please read rule
80, second proviso.
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SHRI HARIKESH BAHADUR:
Why you have not readq Rule 25?

MR. SPEAKER: Pleasc read se-
cond proviso of Rule 60,

SHR! v. KISHORE CHANDRA S.
DEO: 1 have a submission to make.

ME. SPEAKER: No submission is
allowed. Mr. B, D. Singh, are you
saying anything on your Adjournment
Motion?

st oW, ¥, feg (GFU) 0w
N, FAW 7 qANIAF A< oL g1 qAT
g T F FEL. ..

SHRI K. P. UNNIKRISHNAN:
Rule 60 is applicable. Am I right?

MR. SPEAKER: Second proviso of
Rule 60,

st at. w1, fwg : semer Y, sAW
L
MR. SPEAKER: 1T am listening.

(Interruptions)**

MR. SPEAKER: You are 90t to
argue. You are not Speaker. I am
the Speaker. I have not allowed it
T have not allowed you. Please sit

down,
(Interruptions)**

MR. SPEAKER: Shri B, D. Singh.
Nothing elge will go on record.
(Interruption)**

ag gwauTlaR g | gaban #F Fw-
TR TIF #T M WOTH ATy 47 I«
FE R T

MR. SPEAKER: Shri Chitta Basu.

SHRI CHITTA BASU (Barasaf):
Sir, now a Constitutional crisis has

**Not recorded.
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developed in Assam because of certain
events which have taken place there
in the meantime.

Sir, first of all, a Government was
installed there by defection. It was
installed with the hope that the diffi-
cult problems cof Assam  would be
solved by that Government. There is
no doubt about the fact that the Gov-
ernment had failed to solve the basic
issues particularly the issues relating
to the foreign nationals. There, the
Assemnbly was called to meet and the
Assembly <=ession was on., TBut at a
certain stage the Government had to
face the defeat on the floor of the
House. Subsequently the House itself
had been adjourned sine die. No
Finance Bill had been passeq and
even the Motion of thanks for the
Governar’s address had also pot been
adopted. The vote on &tcounts also
had not been passed. I want to know
what is the status of the Government.
Sir, a situation has arisen that we do
not know what is the legality of the
Government, how the financial busi-
ness will be transacted, etc. A Con-
stitutional crisis has developed. What
does the Government propose to take
in this context to overcome the Con-
stitutional crisis. Government must
make a statement. What gdoes the
Government propose to do now?
How does the Government of Assam
function and what js the status of the
Legislature? Therefore 1 think the
Government should make a statement
and make the position clear.

SHRI K. MAYATHEVAR (Dindi-
gul): Sir, T have a point of order.
According to Article 356 of the Con-
stitution, if there js a failure of (on-
stitutional machinery in a State or
if any crisis had arisen which neces-
sitated the constitutional break- down
in anv State, first the Prescident of
India should get a report from ihe
Governor of the State. Only on
receipt of the report from the Gov-
ernor, the President should make up
his mind as to the future course of
action. Here in the case of Agsam,
there is nothing like the Governors
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report or that sort of thing. There-
fore, the House cannot discuss the
Assam situation. It is premature to
discuss the Assam situation.

SHRI GEORGE FERNANDES: BSir,
some of us had given Motion of ad-
jourment yesterdsy, bhecause it iz a
total collapse of the consitution in
s0 far as Assam is concerned. Article
204 of the Constitution concerns
Appropriation Bills, We know it for
a fact that the Assembly had to be
adjourned sine die yesterday and
subsequently prorogued without the
appropriation bill heing passed and
a situation had arisen where an
attempt on the part of the Govern-
ment to get the ~ut motion defeated
was made defeated, and In the process
the Government had lost ifs 1inoral
tight, it not the legal right, certainly
moral right to continue. This point
was made yesterday by some of us.
In your wisdom you felt that we could
not raise this issue. Since then a
situation bas arisen as I said, where
Article 204 has been completely
breached. The Appropriation Bil] has
not peen paseed.

MR. SPEAKER: What about Article
2137

SHER1 GEORGE FERNANDES: I
will eome to Article 213. Yesterday,
I think, what the Government was
trying to do was to get a Vote on
Accout. The Appropriation Bill was
oh a Vote of Account. and therefore,
Articles 204, 205 ang 206 get attracied.
It is obvicus now, that the Statei Gov-
ernment has not been able to function
in sa far as its financial responsibili-
ties and financial commitments are
concerned, In fact, between midnight
last night ang early hours of this
morning, when the Governor is
supposed to have invoked his po-
wers under Article 213, which youw
mentioned. whatever expenditure the
Government incurred wag totally
unautherised. This is hecause the
vear ended with midnight last night
and I am sure, my friend, Prof.
Ranga is conscious of  this fact,
Between midnight last night and
whatever the hour of the morning at
which the Govermor invoked his
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powers under Article 213 there was
no sanction for any expenditure that
the Government incurred ang the fact
is tha; Government de¢ incur expen-
diture; even when the rest of us are
sleeping, the Government keeps
functioning and they do incur expen-
diture.

Now, let us take Article 213, which
relates to the power of the Governor
to promulgate ordinances during
recess of legislature . 1t says:

“If at any time, except when the
Legislative Assembly of a Stale 15
in session, or where there iy a
Legislative Council in » State,
except when both Houses of the
Legislature are in session the Gov-
ernor is satisfied that circumstances
exist which render it necessary for
him tio take immediate action, he
may promulgate such ordinances as
the circumstances appear to him to
require.”

Now, what are the circumstances of
the case? The circumstances are that
the Government........

MR. SPEAKER; Who is responsi-
ble for that judgement?

SHR! GEORGE FERNANDES; Who
is responsible for that is not the issue.
There was a Ministry. If you have
to find ocut who is responsible, whoso-
ever installed a Ministry that did not
have the support of the majority of
the legislators is pesponsible, and on
that, I am sure, the gentlemen sitting
vpposite-~the lady is not present—
are responsible. In fact between the
time they installed the Government
and till yesterday evening they—each
one of them-—used everv conceivahle
measure, immoral and illegal to see
if they could prop up. The news-
papers carried a report that one of
the junior Ministers, Mr Thungon—
his name was mentioned—was sitting
in the Speaker’s Gallery while the
House was discussing the Appropria-
tion Bill and the Government was
trying to push through its financial
business. 8o, every effort was made.
In spite of those efforty, yesterday
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evening it was ng more possible for
the Government to get the Appro-
priation Bill passed and the Assembly
gets prorogued. ‘Thereafter for the
Governor to invoke powers under
Article 213 is to say the least an
assault on the Constitution and what
the Constitution signifies and symbo-
lises,

MR, SPEAKER: Who is responsi-
this to me—‘such ordinances as the
circumstances appear to him to
reqguire'?

SHR] GEORGE FERNANDES: In
the first place, the Appropriation Kill
was before the House. The House
was not able to adopt that Bill. In
fact, the House was wrorogued
primarily because of its incapability
to adopt that Bill. So, the central
issue apart from the failure of the
Constitution, is upholding both the
letter and the spirit of the Constitution
What is he spiri of cur Constitution?
Is Governor's rule the spirit of our
Constitution? Or, is the people's
legislature taking decisions, people’s
legislature legislating for the people
the spirit of our Constitution? Either
we gre a republican Constitution, or
weg are a Governor's Constitution.
Therefore, T don’t think anybody
should seek protection  hehind the
powers which the Governor has, under
Article 213, to promulgate ordinances.

In this case, the Governor has
cerlainly misused the powers which
are available to him under Article
213. Apart from the Appropriation
Bill question, there is one other
matter; and you will see it in my
notice. In my notice, T have men-
tioned the fact tha; this legislature
could no even adopt a Motion of
Thanks  on the Governor's Address.
What can be more pitable than this?
The Governor comeg and addresses
the House. Then you are quoting to
me....

MR. SPEAKER: No. I am just
getting myself some information.
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SHR; GEORGE FERNANDES: So,
this i& an important point, because
the Governor’s Address isz under this
Constitution, viz,, under Article '76.
Article 176 says:

“(1) Al the commencement of
the first session after each general
election to the Legislative Assembly
and at the commencement of the
first session of each year the Gov-
ernor shall address the Legislative
Assembly or, in the case of a Siate
having a Legislative Council, both
Houses assambled together and
inform the Legislature of the causes
of its summons.”

The Governor did it
also says:

That Article

“{2) Provision shall be made by
the rules regulating the procedure
of the House or either House for
the allotment of time for discussion
of the matters referred to in such
address.”

The Governor comes. addresses the
House, makes his points. Under the
Rules of Procedure, the Assemhly
sets apart time. The Motion of
Thanks is moved; and the Assembly
gets adjourned. The Assembly gets
prorogued, with out its being able
even to pass a Motion of Thanks {o
the Governor’s Address. Thereafter,
for the Governor to invoke the pro-
visions of Article 213—what is left,
8ir, of the Constitution® Therefore,
my subission is that you must
accept oftr adjournment motion and
help us to protect the Constitutien of
this country—a duty cast on us.

MR. SPEAKER: Mr. Rajnath
Sonkar Shastri js not available. Shri
Atal Bihari Vajpayvec.

Nt gzw fam@ myRdr o mew
wgren, war fagrd 27 & T owoaw ®
wF Af adufes Ty foreft 57 =
21 fam dfaam & gqar on wa
A ITX T I& A1 97 TH T wAR
¥ dmowmw W g A oA
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# AT o FIOAE FROW@T F |
=335 ¥ WArT 9T A1 gE TR
g T(SESIE G A & FT AFH
¥ g, dAfcr gfgews @ 55 ¢ fy
8t a1, ¥few wy IgA GdarfeE
gfusz @& fagr

F Sraatr weer g fRoawr
EYFR A g5W & 17 ¥ g F Toq-
qre & ;g fedd darg & 71 930 -
g ¥ =g FEPAE w1 7 wa
frid gt & M 98 F @ ¥ 77 A1
fazara ¥ famr wrg | wfes mifewe
356 ® TEAR 7% TIER FAF TE
genA yv aedr E fTr o wAqE W
USH ¥ WiES GfadiA F geows 9=

wr § 7 wnfgoss fam Qe w@
gar, Fa=ifl #@ FA9 A
fraemr L,

Fe Aradra &z o fAReer

Mt wew fagdt FAD ;. wemm
IRy, B FANMA NI @ ¥ av
qifFgmhe & ¥Ew QA7 WE 7

foqrs mwr A dzF T TEEE
wafre 7 foor w@r @ FEr ¥ fedt
e § o w71 fF magfediz fequ-
w21 & sreer 9T g R oaee-
gt AEIER 7 Sa wenrEw Jrd et
0 afau= g1 & i7 wemdw 3% gvw
s i w9 feum & & daw
afy gift, ufewm =g =@ 21 &
FErEw gz § for & wo ¥
feurm #wr F d43F fafie ¥T @
o7 e mae & Fpfe . T g
faam war @ 7 *7 54 g oo
wga wigwrr & wr afg, .
(wmam) ...
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L

Wy TTgTd ®IE I ¢ (WIwareT):
Fg wrAA ®Er g, Araadl &

st owzw fag & misddy @ ST gl
afrr gz ez @ d fooriame ®
AR FET AR TemIs R
TELET T T3 T aeq efT:7 #1
e frer § 0 mzEfenm & oew
AatE fRgranT 2 1 W nerrEy 574
T BIST 59 @) WIRT AIR FT G570
wzr g1 =E a1 afss war fRass @
f uremam wEiEm & arfee g=mar
FIAT FIET | FFEIG AKFEIT AEA F7
sivfeafr & groetq 797 ¥ awww @Y §
zufag gw *HT mTEIr £ faer
w41 WEa 51 ¥ feemr ¥ dzwe
Far F7 @ & 7 ondr qdr vz Wy
qgigg feeda wo &, azf 25 Fgw R
g7 gf wvErT AT 415 4491 F7 077
Z afeEr sy wvave faurs w9 § 581
feo axdy o 7% femslt & wow w18
i T fowh aTer AE & 0w
fagas & v oret & w519 & T "fgye
F ary mark 7 3Fm . gow &
feafs sem & §ranfie & v max
nar ot 3m1 § & $1f mvve gdfsw
At gAd i a0 § w5W 97 9197
ST WEr g @t ofefeafs g & aww
AN e L
FROF. MADHU DANDAVATE:
Mr. Speaker, Sir, when many of us
requested you to read the text of the
adjournment motion, you said that it
is left to wus and, therefore, T will
follow your direction first and read

the text of the adjournment molion.
It says as follows:

"“The break-down of the Consti-
tution in Assam created by the pro-
rogation of the State Assembly
without the passage of Appropria-
tion Bill, the Finance Bill ¢nd Vote
of Thanks on the Governor's
Address and the failure of the
Centre to dismiss Assam Ministry
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in the event of its refusal to
resign.”

MR. SPEAKER: Thank you. This
ig the fourth time this has come now.

PROF. MADHU DANDAVATE: I
will always abide by your dircction.

MR. SPEAKER: Very nice of you.

PROF. MADHU DANDAVATE: As
far as constituliphal provisions are
concerned, they are absolutely clear.
(Interruptions). As my friend, Mr.
George Fernandes read only article,
I would like to guote the relevant
part of it, Article 204(1) says as
follows:

“As soon as may be after the
grants under article 203 have been
made by the Assembly, *here shall
be introduced a Bill to provide for
the appropriaticn out of the Conso-
lidated Fund of the State of all
moneys required to meet.”

So, various items have been given
there. It is very clear that if from
the Consolidated Fund amounts are to
be drawn and the government is to be
conducted, it is very necessary that
the Apprepriation Bill has to be
passed in the Assembly, the Finance
Bill has to be adopted; and the
democratic  econventlons and norms
also demand that the Motion of
Thanks to the Governor’s Address also
has to be accepted. I am sorry to find
that not only Article 204 has been
violated but Article 213 is heing mis-
interpreted and misused.

From 1947 upto 1981, in the history
of parliamentary democracy of India,
nowhere Article 213 has been misused.
I am shocked and surprised to find
that even the Tinance Bills are
brought within the purview of Article
213. (Interruptions). I think this is
another mischief and it is a failure
of the Government.

As far as other aspects are con-
cerned, it is very clear. (Irterrup-
tions). 1Tt is clear that the Governor
is expecteq to send his report whether
there is a constitutional desdlock or
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crisis in the State, But on many
occasions, I would like to nuote the
precedents and go on record that—
recenlly when in 9 State Assemblies
were dissolved irrespective of the
report that was submitted by the Gov-
ernor of the State concerned—I want
to go on record—ihe Governors of
Gujarat and Madhya Pradesh not only
sent the reports but publicity made
statements that there was no consti-
tutional crisis in the States. there was
no failure of law and order machinery.
Even then we found that certain sieps
were taken, And therefore, we are
afraid that the entire constitutional
provisions are sought to be misused
and certain provisions are violated.
(Interruplionsy, Please rest assured
My voice can be louder than the voice
of all of you put together.

Therefore, T want to point oul to
you, that some provisions of the Con-
stitution are violated and certzin
Articles of the Constitution are bheing
misused and it was the bounded duty
of the Centre that these sanctions are
protecteq notwithstanding the fact
that the Governor's Report has not
arrived,, suo motu, the Government of
India could have taken a decision, On
30 many occasiony they were wvery
keen to see that the President’'s Rule
ts imposed and they intervene in the
matter. In this case also without even
dissolving the Assembly, keeping it in
suspended animation it would have
been possible to intervene in the
matter. They have done it in 1ihe
past. But it is unfortunate to find
that they are refusing to do it. And
that is the reason why we  have
hrought this adjournment motion,
Let me conclude by saving, why Ad-
journment Motion is brought and no
other potice. In the Speakers’ Con-
ference some years back at Srinagar
it was accepted that adiournment
Motion has an element of censure in
it, And we are interesting in censur-
ing this Government on thig issue.
Recause this is the greatest failure
from 1947 to 1981, thal is why we
wanted an element of censure to be
introduced ang that is why we have
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sought your permission to move the
Adjournment Motion. We have got
the least doubt that after hearing the
valid arguments that the Members of
Opposition have put forward—I have
got the least doubt that notwith-
standing what the Members of the
ather side will say—you will give the
consent to us to seek leave to move
the adjournment motion.

T faima aiRew (BT ¢
gy qAgEy, § w9 F ommend &
AFAT AR F-—31 WA, XA TH
g war & 9 wIW 7w A oA w4,
AT ®A-T 7 A7 g § 1 owfad
faa azt arx 58 gwr o fan wfz-
AT & argel ¥ oggl 99t gE——Tm "
®7 {377 wi% g 0% wadv T ogrew
T & 1 wa yg ufaEee ®r qEen
2, 3G AT AZ UL FTI0E AT AT,
& a@t sg wzan, JFfEw gt
123, wF HIUF I=AI E, g &I
FAAT A ATAN F7 AT 5 | FFI9
fsa wewre 30 wiew gwr 41, 3z Wi
THIAT g1, ATHIT FI J3Izw
T FUE W R WE A7

Ry g% A FEAAT  Friag
INA F YL, UF A4 T ARG
Zadr AN £I4 AN @ F—-H AT A
qreqn K ag -1 Agar g o3
q34 &1 a1 =300 frai war, €1 #
gz #=afns TRT W IR
ARAAAE WAL, TiAEFA--Afziz
o[, A<HT F A TTTE LT 97 )
¥ o & &iEa¥ H AT A1 ¥ &ZAT
Tl g 16wt Fr e w1 fefenq
fRar s mv fefemg =9i 3 4@
feamr G020 @1 I8 ) I TATA
1 wiwrfEar 1a, AT G RS
fegr s 1 ag M 7§ qweTer Agy
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21 Tomawa @R T fwar s fs
FIEAMS A WT H TAT 3T K
Fiq~ TN TEIAT IV F FT T

LG AR Lo G AR Y e e
T w4 afad, greas wfa
# @z wdr A7, wrfAzree @ar A ¥
&g Wr TgaT Tl g——ofa o= w
F¥3 3 AT AT wEr g e ow
FIEGMA & FaTEr =g 7@ SIEdr
w7 fws #1 A fRai— i ma
F AZ-/AOT 7 {7977 T A7 F =10F
o femzw &
Tg ¥ Fans wErs frur g, fsA aw

THT TUEVIT FIOT

oTT AZF FTATIHL |

SHRI R. K. MHALGI (Thane):
Sir, my¥ motion by and large i3 on
the lines of Prof. Dandavate’s. The
provisions of the Rules, Nos. 56, 5T,
58 are wel Jlohserved in resepect

of the Adjournment Motion. Firstly,
1t iz in regard to o definite mat-
ter. There will be no dispute about
that. Secondly, it is g matier of nuhlic
importance. This will also not he dis-
puted. Thirdly, this is a matter of re-
cent occurrence. This cannot alse be
disputed. This is a case of constitution-
al crisig, taking into consideration, the
special circumstances of the situation,
especially the three points, namely,
the motion of thanks has not ‘been
adopted in the Assam Assembly. e-
condly, there [s the defeat of the Gov-
ernment in respect of a cut motion r
garding the National Security Act.
Thirdly, though the wvote en account
has been passed by 52 voles to 11
votes, the Appropriation Bill has ot
been introduced at all in the Assem-
bly. Article 204 says:

“As soon as may be after the
grants under article 203 have been
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made by the Assembly there shall
be iutroduced a Biil. . "

Tne word is 'shail. Such a B.ll has
not been iniroduced in the Assembiy.

MR. SPEAKER: Introduced, but ot
passed.

SHRI R. K. MHALGI: Yos, it is as
good as the same.

The next thing is, the Governor has
issued an ordinance. Lel this  FHoose
know what is the exact time of the js
suance of that erdinance, because it is
only uptu 12 O'clock in the night of
31st Maurch that the Assembly has sanc-
tioned the spending of money by the
Government. But from the first minute
of the next hour, there is no sanction
of the Adjournment Motiun, Firstly,
ment to Frend money. According to my
infermation, the issuance of the ordi-
nance was in the early morning of
today. What anout the period of ihree
or four hours in between?

MR. 8PEAKER: That point has een
muade already. Any fresh point?

SHRT R. K. MITALGI: So, this nceds
to be explained. Unless it iz doue,
whateer aclions kave been taken by
the Covernar of Assam are totally
illegal, and absolutely immoral.

MR. SPEAKER: Law Minister.

SHRI SATISH AGARWAL: I have
also given un adjorrnment motion roe-
garding the Conslitutionai crisis in
Assam.

MR. SPEAKER: Il was late. [t prri-
ved late,

SHR] N. K. SHEJWALKAR: On a
point of order  Sir.

MR. SPEAKER: No point or order.

SHRT ATAL BIHAR VAJPAYEE: Na
other memher will be allowed (o spei:
now?

MR. SPEAKER: Nn.

SHRI N. K. SHEJWALKAR (G uwa-
lior): [ want to speak for two minutes
only.
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MR. SPEAKER: No: I have allowed
only members who have given this
notice?

SHR! N. K. SHEJWALKAR: What
about the Law Alinister? This is un-
just. I do not shout; I never say any-
thing which is not relevant.

MR. SPEAKER; I cannot.

SHRI N.K.SHEJWALKAR: 1 want
to mention only one constitutional
point.

MR. SPEAKER: No, Sir.

juem ] HYVHIVMIAHS 'Y N IHHS
unjust, Either you rule that anybody

who is not a mover will not speak, to
which I agree. . . .

MR. SPEAKER: That is what I said.

SHRI N. K. SHEJWALKAR: But
Law Minister is not a mover.

MR. SPEAKER: He is not a mover
but he has to reply.

SHRI N. K. SHEJWALKAR: Repiy
-on what basis? Let Home Minister re-
ply.

{Interruptions)

MR. SPEAKER: I am
force. . . .

going to

{Interruptions)

MR. SPEAKER: Nothing will go on
record. lie is irrelevant.

(Interruplions) **

MR. SPEAKER: 1 gave the assur-
ance on the floor of the House that 1
will hear both poinls of view and
thoen 1 will deeide. I have given a clear
indication and I am not going to re-
trace my steps

SHR! JYOTIRMOY BOSU (Diamond
Harbour): On a puint of order, Sir.
Adjournment motion has ieen given
by centa 11 members,

SHRI N. K. SHEIWALKAR: Under
what rule he is speaking?

SHRI JYQTIRMOY BOSU: You
have been good enough to ask them
to explain their stand. They  have
made ocut their case that the Govern-
ment of Assam have forfeited their
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right and popular support. That is
a different thing, But under  what
rule you asked the Law DMinister to
reply? Under what rule? You have
heard the petitioners. the movers of
the adjournment motion.

MR. SPEAKER: No. no. There is
the rule.

SHRI JYOTIRMOY BOSU: That
rule does not apply. It is up to you.

MR. SPEAKER: I gave a categori-
cal assurance on the floor of the House
that 1 will hear both the poinis of
view gnd then give my ruling.

(Interrupiions)
SHRI INDRAJIT GUPTA (Bashir-

hat). If they are opposing it, Yyou
must give them an opportunity.

MR. SPEAKER: That is not the
point.

(Interruptions)
SHRI INDRAJIT GUPTA: If there
is ng objection, there is ho need to
hear them.

MR. SPEAKER: | have lo hear the
Minister,

SHR] JYOTIRMOY BOSU: No, if
therp is the regquisile number, you
have to allow it. (Interruptions)

SHRI INDRAJIT GUPTA: Many
times in the past the Government indi-
cated that they have no objection to
the adjournment motion being admit-
ted and discussed. In that case, il is
not necessary to hear them. They will
be able to speak during the aebate.
Have Yyou gsctertained whether they
have any objection or not to the ad-
journment motion? QOtherwise. why
are you asking them to speak?

MR. SPEAKER: I have called the
Law Minister.
(Interruptions)
SHRI INDRAJIT GUPTA. | am

asking the Speaker; I am not asking
the Law Minister.

**Not recorded.
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MR. SPEAKER: You just listen.

I am asking the Law Minister. I gave

Iq FE a1 fedr 7
QAT Agl (541, 79 8 TH0A F @E |

an assurance,

SHRI N. K. SHEJWALKAR:  Sir,
I am rasing a peint of order under
article 207. I am not saying any-
thing about the situation, what is
simple

happening in Assam. The

point is that under article 207....

MR. SPEAKER: No, [ am not
allowing it.

SHRI N. K. SHEIJWALKAR: Bear
with me for a minute,

MR. SPEAKER: No, S5.r.

SHRI N. K. SHEJWALKAR: 1 am

raising it to have the discussion at

a higher level.

MR. SPEAKER: 1 have already over-
ruled it.
W QAo &o WRIAXT : T
F ATAT & TATH 3 AT TP,
IfFr mEfTT 2o7vagd ..
MR. SPEAKER: No.
SHRI N. K. SHEJWALKAR: It is

a very important point.
MR. SPEAKER: No, 1 am nut
allowing it.
SHRI N. K. SBEJWALKAR: It is
unfair.
(Interruptions)

MR. SPEAKER: No. (Interruptions)
Are you afraid of him?

SHRI HARIKESH BAHADUR: Sir, I
Tise on a point of order.
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MR. SPEAKER: No.

SHRI HARIKESH BAHADUR: You
have to listen to my point of order.

MR. SPEAKER: No, I will not.

SHRI HARIKESH BAHADUR: I want

to sumbit. . . .

MR SPEAKER: There is no point on
ithis thing.

SHRI HARIKESH BAHADUR:
Just one minute. One interpreta-
tion. ]

MR. SPEAKER: No, I do not allow.

SHR]I N. K. SHEJWALKAR: The Fi-
nance Bill cannot be passed without
the recommendation. . .

MR. SPEAKER: Nothing is going un
record.

{Interruption)**

MR. SPEAKER: You sit down.

(Interruptions),

MR. SPEAKER: I have to listen to
him. I wanl to be very fair. I have L=

tened to every rmember

SHRI BLJU PATNAIK: A point of
order can be raised by any member at
any time. You cannot deny the right
of a member. Yoy cannot deny it, it
any member of the House has s peint
of order at gny time.

MR. SPEAKER: Nothing should be
recorded without my permission.

{Inlerruption)**

**Not recorded.
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ME. SPEAKER: He is speaking with-
out my permission. I have not permi-
tted him.

(Interruptions) **

MR. SPEAKER: He is speaking some-
thing e¢lse. He has not got even mv
permisgion.

(Interruptiong) **
MR. SPEAKER: 1 have overruleq it
{Interruptions)+*

MR. SPEAKER: You
my permission.

did not have

{Inlerruption)**
MR. SPEAKER: 1 have overruled i%.
(Interruption)**

SHR1 BIJU PATNAIK: You cannct
take away rights of the Aembers of
this House.

MR, SPEAKER: 1 have listened to
him.

SHRI BIJU PATNAIK: Anybody can
raise a poinl of order and you have
to listen teo if.

MR. SPEAKER: 1 have listencd to
him and 1 have overruled it.

SHRI ATAL BIITAR] VAJAPAYEE:
You did nol listen,

(Interruptions),

SHRI BAPUSAIIEB PARULEKAR
{Ratnagiri): Mr. Spcaker, Sir, it is A
very importaot point of  order. You
said that you. . . .

(Interruntions).
MR. SPEAKER: Who said?

SHRI BAPUSAHEB PARULEKAR:
You said.

MR. SPEAKER: To whom?
(Interruptions),

MR. SPEAKER: I told him that his
point of order is overruled.

SHRI BAPUSAHEB PARULEKAR:
Sir, it is said in the booklet which has
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been circulated here. (Interruptions).
Kindly listen.
(Interruptions).

MR. SPEAKER: You have perhaps
nol heard me. 1 said I have heard him
and I have overruled his peoint of
order’, So simple it is.

SHRI BIJUPATNAIK: You said
did not want to hear him,

SHRI JYOTIRMOY BOSU: There
must he some micro-wave channel bet-
ween you and him. We did not hear.

(Interruptions),

MR. SPEAKER: I listened to all the
Wlembers. e was asking me to nermut
him to say a few words. 1 did nol al-
law. So simple it is

{Interruptions).

MR. SPEAKER: Why are vou al
all speaking at the same time?

SIIRI SATYASADIAN CHAKRA-
BORTY (Calcutta Sputh): We are col
jectively defending our rights.
{Interruptions,

R, SPEAKER: Whai (o you want to
sav® Under what rule you want to say?

SHRI K. P. UNNIKRISHNAN: I
need not enlighten you. My poini of
order is always raised under Rule 376.

MR. SPEAKLR: It is always heard.
{Interrupiions).

SHR] K. P. UNNIKRISHNAN: I Yave
heen in thiz House for quite some time.

MR. SPEAKER: What is it? You let
me know.

SHRI K. P. UNNIKRISHNAN: Plea-
se do net put 1his question to me like
you put to Members who are not fami-
liar with the rules. Please do not put
this question like this.

MR. SPEAKER: Have you got any
point of order?

SHRI K. P. UNNIKRISHNAN: There
js only one rule. . ..

MR. SPEAKER: Have you got any
paint of order?

**Not recorded,
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SHRI XK. P. UNNIKRISHNAN: Plea-
se do not have a rumming argument.
Please listen. Rule 378(1) says:

“a point of arder shai]l relate to
the interpretation or enforcement of
these rules or such articles of the
Constitution as regulate the business
of the House, . . .~

Now, when you are kind enough to
allow us to raise thiz question, il a
Member wants to raise a point of or-
der, it has never been rejected. You
may reject it, but you must listen flrst.

MR. SPEAKER: No. I have overru-
led it.

SHR] K. P. UNNIKRISHNAN: You
have overruled. We are entitled to that
courtesy from you that you should lii-
ten first.

MR. SPEAKER: But
poinf?

SHRI K. P. UNNIKRISHNAN: You
are g creature of the Constitution. You
are a creature of these rules. You can-
not violate them.

MR. SPEAKER: I am not the anly
one, You are also responsible for this.

Mr. Parulekar, what do you want to
say? Have you got any point of order?

SHRI BAPASAHEB PARULEKAR:
Yes.

MR. SPEAKER: What is it?

SHRI BAPUSAHEBR PARULEKAR:
Bir, it is this. Mr. Harlkesh Bahadur
wanteq fo raise a point of order. You
said ‘N&" T want to invile your atten-
tion to thig booklet which hag been
circulated,

MR. SPEAKER: I know.

SHRI BAPUSAHEB PARULEKAR:
No, no. I want to bring it to your no-
tice ang I want to remind you of this
that a point of order is an extraordi-
hary process which, when raised, hes
the effect of suspending the proceed-
ings before the House. So, no sooner
does a Member rise and say that he
has a point of order, you have to
listen. (Interruptions). The entire bust-

232 Ls—10.
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ness i3 suspended. He has a right tv
be heard. You cennot curb it.

MR. SPEAKER: I am not curbing il.
{Interruptions)

SHRI K. P. UNNIKRISHNAN: We
will fight every inch for our rights,

every inch, every step.
{Interruptions)

MR. SPEAKER: Mr. Shejwalkar, what
is your point of order?

SHRI N. K. SHEJWALKAR: Of
course, the third point is. . . .

MR. SBPEAKER: No, you tell wyour
point of order.

SHRI N. K. SHEIJWALKAR: I am
on the interpretation of the Constitu-
tion provision under Articel 207. (In-
terruptions) Let me complete,

(Interruptions)
MR. SPEAKER: No.
(Interruptions)

MR. SPFEAKER: Why are you speak-
ing? Let me listen to him. Why are
you trying to interrupt us?

(Interruptions)

SHRI N. K. SHEJWALKAR: Yoy can
say ‘no’ after it. I will sit down imme-
diately. The provision is-—

“A Bill which, if enacted and
brought into operafion, would invol-
ve expenditure from the Consclidated
fund of a State shall not be passed
by a House of the Legislature of the
State ynless the Governor has rea-
commended to thiat House the consi-
deration of the BiH"

This is in continuation of Article
204. Both the authorities cannot pe the
same, the person who is recommending
as well as passing the Ordinance. They
cannot be fogether. Therefore, actua-
lly the Governor has no power to enact
such an Ordinance. This is my point
of order. Now you decide whatever
you want to. (Interruptions),

MR. SPEAKER: The Bill has heen
introduced. We will still listen fo..

(Interruptions).
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MR. SPEAKER: Mr. Venkatasub-
biah, "have you got any point of
order?

{Interruptions).

MR. SPEAKER: For you there is a
point of order and for him is it not?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKAT-
ASUBBAIAH): My point of order is

. .(Interruptions}.

A point of order is not a peint of
privilege. {Interruptions).

MR SPEAKER: No.

SHRI P. VENKATASUBBAIAH: Un-
les the Speaker permits him to place
the point of order. . . .

MR. SPEAKER: This is what we do.

{Interruptions)

MR. SPEAKER: It js all right. (In-
terruptions).

SHRI P VENKATASUBBAIAH:
Pleased hear me, (Interruptions). Mr.
Unnikrishnan has said whenever a
Member raises a point of order, sou
have to allow him.

MR. SPEAKER: No.

SHR] P. VENKATASUBBAIAH: My
guestion is on a point of order.

MR. SPEAKER: Which rule did you
quote?,

SHRI P. VENKATASUBBAIAH: Rule
378, ( Interruptions)

SHRI GEORGE FERNANDES: Ask
him to read the rule. He has not read
the rule.

SHRI P. VENKATASUBBAIAH: I
have read the rule.

MR. SPEAKER: It is well taken.
(Interruptions)

MR. SPBAKER; Mr. Unnikrishnan,
you have to reag the rules.

(Lnterruptions)
MR. SPEAKER: Why should 17

SHRI GECRGE FERNANDES: “Pro-
vided that the Speaker may permit a
Member to raise a point of order dur-
ing the interval between the termina-
tion of one item of business and the
commencement of another. . . ,”
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MR. SPEAKER: This is what he has
said. . .

{(Interruptions)

SHRI GEORGE FERNANDES: Our
rights are involved.

MR. SPEAKER: Whatever the rtule
says, he has pointed out this rule.
{Interruptions)

SHRI GEORGE FERNANDES: It is
before this House at the moment.
376(2) says:

“A point of order may be raised
in relation to the business before
the House at the moment.”

That is my right.

If there is no item of business het-
ween the two items the Speaker might
permit. . . .

MR. SIEAKER: It is with my con-
sent. (Interruptions)

SHRI GEORGE FERNANDES: You
have the authorify.

MR. SPEAKER: That is what I do.

SHRI GEORGE FERNANDES: First
right is mine. This Minister of I'arlia-
mentary Affairs has not read the rule.

MR. SPEAKER: He says ‘it is not
privilege'. It is my consent.

SHRI HARIKESH BAHADUR: I want
to draw your attention to Rule 358(iii).

MR. SPEAKER: Please go on.

SHR] HARIKESH BAHADUR: Plea-
se see Rule 56 and 58(iii). Rule 56—
tee e . a motion for an adjournment
of the business of the House for lhe
purpose o! discussing a definite matter
of urgent public importance. . . "

Rule 58(iii)—"the motion shall! bLe

restricted te g specific matter of recent
occurrence;"”

in regard {o both these I would like
to say that there is viclation of the
Constitution, Constitutional areak
down . ..

MR. SPEAKER: What is tnere a™out
these?

SHRI HARIKESH BAHADUR: Ap-
propriation Bill and so it is. . ., .

MR. SPEAKER: How does it rome
1n? Over ruted.
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (Shri P.
Shiv Shankar): Mr. Speaker, Sir, when
I stand before the House. . . .

SHRI SATISH AGARWAL: He is
famous in Andhra Pradesh for always
arguing hopeless cases &nd winning
them. Why should you allow him?

MR. SPEAKER: He always -wins.
What is the nel result? That comes i
some succesg or not? It is the outcome
which matters.

&GE T Al g, wE S

SHRI P. SHIV SHANKAR: For once
at least I would like to thank him lor
the left-nanded compliment that Thers
been paid to me.

MR. SPEAKER: His right hand was
forward

S5SHRI BAPUSAHEB PARULEKAR:
He is always at his besi when he lLas
10 case.

SHRI P. SHIV SHANKAR: Sir, ]
have requested wvou, as contemplated
by the second proviso to Sub-rule (1)
rule 60, to give me the rermission tg
explain the positicn of the Government
because you are not in full possession
of the facts. That is why ] sought your
kind permission.

Now, the point that has been urged
is that there is a constitutional break-
down and it is rather amusing for once
al least to hear from the Opposition
that the Ministry of a State should bc
dismissed or thait Presidential Rule
should be imposed....(Interruptions)

SHR!I HARIKESH BAHADUR. We
did not say that,

SHRI P. SHIV SHANKAR: I am
saying that it is amusing for once at
least to hear these expressiong from
the other side. ...

SHRI GEORGE FERNANDES: Who
has said that?

SHEI P. SHIV SHANKAR: The
arguments have been advanced....
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SHRI GEORGE FERNANDES XNone
oi ug has said that.

SHRI R. K. MHALGI: We warn! lhat
Government to resign.

SHRI P. SHIV SHANKAR: The mo-
tion that has been given reqguests for
the dismissal of the Ministry. I am
only trying to rely on their own words
I am reading their owm maotion.

Before I make my submission on
the question whether there is a consti-
tutional breakdown which I would re-
fute, with the little knowledge of Iow
that 1 have, ] would like to explain
some facts.

SHR1 SOMNATH CHATTERJEE:
Little knowledge is dangerous.

SHRI P. SHIV SHANKAR: The
House is aware that the Assam legis-
lature met on the 19th March, 1981. A
No-Confidence motion was moved which
was rejected on the 24th March, 1981
by a majority. I wil] not go into ilose
facis. Whal actually happened was
that on the 30th March, 1981, the Sup-
plementary Budget was passed. A cut
motion related to that was movea and
without going into the details...

SHRI N. K, SHEJWALKAR: What
is the cut motion?

SHRI P. SHIV SHANKAR: Would
you like it? I would certainly read
it, I would not mind reading it as
long as you like to hear it, That
related to Demaad No. 4 relating to
the expenditure on jails, ete,

AN HON. MEMBER: The National
Security Act.

SHRI P. SHIV SHANKAR: 1f you
cannot have the patience to listen to
me, it would be wverv difficult. You
give me a chance to explain it.

MR. SPEAKER: Let me get the
facts, Why do you interrupt him?

SHRI P. SHIV SHANKAR: I am
confident that vor will not oppose
every word that I will utter.

The Home Minister considering the
sentiments expressed by hon. Members
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[Shri P, Shiv Shankar]

sought to withdraw the Demand
amouanting to Rs. 50,000,

SHRI R. K. MHALGI: Is it ever
done? alnterruptions)

MR, SPEAKER: Again you are
speaking unnecesarily?

13.00 hrs.

SHRI P. SHIV SHANKAR: They
Seem Lo be incorrigible. The House
was adjourned for 10 minutes. Tha
Opposition Members belonging to
Janata, Assam Janata and Congress
(U} objected to the withdrawal of the
demand. The House was ad-
journed for 10 minutes by Hon. Deput/
Speaker as transaction of  business
became impossible due lo disturbance
created. After 10 minutes, the Houyse
met, but the Hon, Speaker had to :d-
journ the House again for 10 minules
and finaily till 10 AM on 30th March.
On 30th March, the Hon, Speaker ga.ve
the ruling on point of order raised, to
one of the aforesaid Memebers. Yet the
interruptions continued {frequentiy.
The House passed the cut molion as
the Government side accepted it and
did not oppese it. It was a motion.

SHRI RAVINDRA VARMA (Bombay
North): What is the document he is
reading from? Is it the Governor's
report?

MR. SPEAKER: That js what you
askea for.

PROF. MADPHU DANDAVATE: Is it
the Governor's report?

SHRI P. SHIV SHANKAR: You
wanteq some facls. I am obliging
you. If you do not want to be obliged,
1 will keep quiet, You wanted the facts
to be narrated. I am giving the facts
from my own notes which I prepared.
I have prepareg my own notes for
the purpose of your knowledge if you
would like to be enlightened.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
NARAIN SINGH}: Hg is giving the
NARAIN SINGH: He is giving the
actual position.
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SHRI JYOTIRMOY BOSU: You are
a perpetual knowledge-giver.

SHRI P. SHIV SHANKAR: Not t{o
persons like you.

SHR1 JYOTIRMOY BOSU: It will
amount to carrying coal to New Castle,

SHRI P. SHIV SHANKAR: Yet the
interruptions continued. The  House
passed the cut motion as the Govern-
ment side accepled it anag did not op-
pose it. It was a motion for a token
cut. After passing the cut motions.
Demand No. 4 was withdrawn by tioe
Home Minister with the leave of the
House and the Appropriation Act ex-
cluding this demand was passed durinz
continued interruptions.

The point iz this that so far as the
Supplementary Budget is concerned,
which related to the cut motion, that
was passed, even the Appropriation
Bill was =zlso passed. Now, so far ag
pur ruleg are concerned and the rule
of the Assam legislature which 15 a:s¢
in pari materig with the rules that we
have, there gre three ways of express-
ing the grievances by a cut meotion.
One is, representing the disapproval of
the policy when the amount of the de-
mand is sought to be reduced {o Re. 1
and the second is the economy cut and
the third only ta venatilate a specifie
grievance when it is moved that the
amount of the demand be reduced by
Bs. 100. It is precisely tais which in-
grained or inhered in the cut motion
and it was only to ventilate a spevcific
grievance. Now so far as the Govern-
ment is concerned, Government wanied
to withdraw, but as 1 said, some of the
Hon. Members did not want it to he
withdrawn. Therefore, Government de-
cided {0 adopt it and finally the whoale
thing was withdrawn.

SHR] BIJU PATNAIK: After heing
defeated.

SHRI P. SHIV SHANKAR: This is
not a case of defeat. Now the point is
that in the annals of the parliamentary
history, there is no case where in 3 cut
motlon of this nature, even if it were
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to be adopted by the House, any
ministry has resigned. There is noth
ing of that type. (Interruplions) Here,
it is not 5 case of a eyt motion being
voted. On e contrary, the Govern-
ment, taking into consideration the
sense of the House, adopted the cut
motion itself agnd voted along with
that, ...

SHRI RAVINDRA VARMA: Govern-
ment adopted the cut motion. That is
what he says.

SHRI I’ SHIV SHANKAR: They
adopted it.

SHRI RAVINDRA VARMA: Can 2
Government gpecept a cut motion? Has
it ever happened?

SHR]I P. SHIV SHANKAR: They ad-
opted it. Iy Hon. friends may allow me
to speak. What is the purpose of your
saying {Interruptions)

SHRI RAVINDRA VARMA: Did
Governmment adopt the Cut Motion?

SHRI P. SIIIV SHANKAR: We can.
There are Parliamentary precedents.
What is the purpose of your talking
like this?

SHR] RAVINDRA VARMA: I am
not challenging, I want lo know the
fact. Did the Government adopt the
Cut Motiogn?

SHRI P. SHIV SHANKAR: I am say-
ing that. I have gone so far as to say
that, even if it were to be a case of Cut
Motion bring voed, there is no prece-
dent in the annals of the Parliamentary
history where any Ministry has resign
ed. I say Lhis w'th authority. (Inter-
ruplions)

SHRI BIJU PATNAIK: Is there any
precedent anywhere where a Cut
Motion has been adopted?

PROF. MADHU DANDAVATE: In
Parliament no Cut Motion was ever
adopted.

SHR1 GEORGE FERNANDES: Min-
ority Governments were never propp
ed up....
eg up....{Interruptions)

SHRI P. SHIV SHANKAR: Mr. Fer-
nandes, T would not Hke the 1ssues to
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be side-tracked. I am on one issue,
and you would like {o argue the other
issue. I can give you instances of
Crissa, but I woud not like to go into
those things now. (Interruptions) I
am saying categorically that there is
no case where a Minisiry has resigned.
On the contrary, in the present case...
{Interruptions). ...

PROF. MADHU DANDAVATE: 1
would like to know from the Minister
whether in the history of Parliament of
india or of any Legislature, any Cut
Motion was ever accepted.

SHRI P. SHIV SHANKAR: You will
not allow me to say what I waat to.
Please sit down so that I may say what
1 want to. (Interruptions)

MR. SPEAKER: He is not
anything wrong.

SHRI EiJU PATNAIK: He is gaying
that, in the annals of the history of

India, no Government has ever resig-

MR, SPEAKER; If anything is
wrong, you can rebutt it

SHRI GEORGE FERNANDES: BSir,
I am on a poin! of order. Here {s the
Practice and Proredure of Parliament
by Kaul and Shakdher. This has
been quoted every time. I would like
io quote pne sentence from this, This
is Vol. II, page 603;:

“Cut Motions

“During the discussion on the
demands for grants, molions can be
moved to reduce the amount of a
demand. Such a molion is called
a ‘cut motion’. It is only a form of
initiating discussion on the demand,
so that the gftention ofthe House is
drawnt to the matter specified in
such a motion. If is not obligatory
that discussion shoula start only on
a cut motion, nor does it bestow a
right on 3 member 10 jnsist on mov-
ing his cut motion. Cut Motions
are given by members of the Opposi-
tion gnly and memberg of the Gov-
ernment party do not give such
notices ag it wIl amount to a vote
of censure or indirectly ‘no-confi-
dence' in the Counecil of Miinsters.”

{Interruptions)

saving
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SHRI BIJT PATNAIK: The Law
Minister pdmitts that Government has
accepted it. Government has accept-
ed g censure on itself!
i/loogaicayt
MR. SPEAKER: Please sit down
now.. ...

(Interruptions)

MR. SPEAKER: Please let us lis-

ten. You are going to prejudice..
(Interruptions) No, no. I have seen
that also.

SHRI P. SHIV SHANKAR: Now, it
appears that it will be difficult for me
to go on replying to each and every
point that is raised..(Interruptions)

WELS wFiaw ¢ Y R AN @
1 sa REAR sG], A wEE
TH qENF Fdr &)

SHRI P. SHIV SHANKAR: Mr. Pat-
naik, of all the persons [ really object
to your constant nterruptions—you
wera a part of a government which
did 1ot come before the House {or a
day. . (Interruptions) You continued
for six months, You have the check
to sp=ak?..(Interruptions) This is very
unfair.

SHRI BIJU PATNAIK: Please ad-
dres; the Chalr and not me,

SHRI P. SHIV SHANKAR: I am
only addressing wou through the
Speaker.

Bir, so far as they were concerned,
when they were speaking, we, on our
side, kept quiet and we listened to
then,, But when we are trying to
expiain the situation should they get
upsst unnecessarily and particulariy,
a senior Member? They should al-
low me to speak..(Interruptions)
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MR. SPEAKER: Why can't you
sit, 8ir? Your Minister is speaking.

SHRI P. SHIV SHANEKAR: As I
was trying to say, the facts in this
case are much better than the ins-
tance that I myself suggested ang 1
categorically said that there is no such
example in the annals of Parliamen-
tary history, Now, Sir, about what
had happened yesterday—I would
give some facty which 1 have noted
on my own, based on the press :tate-
ment that has been issued. I just
noted down the points and I would
like to give the facts. The Assembly. .

SHRI RAVINDRA VARMA: State-
ment issued by whom? He said a
statement was issued. Statement

issued by whom. . (Interruptions)

T REIY WY SR TN
Afwa 1 T o difwo 1w
i T g & fwear w=EhE

21 (gewiv)

In the circumstances, J wil! betier
ask him to explain to me what he has
10 sa¥y. in my Chamber. . (Interrup-
tions) Then, let him speak. Why are
vou interrupting him? You don't let
him speak..(Interruptions)

SHRI1 RAVINDRA VARMA: I am
asking—staternent issued by whom?

MR, SPEAKER - He will let us
know,

SHRI RAVINDRA VARMA: Sir, I
am sorry you are losing your temper.
I wanted to ask a legitimaie ques-
tion. He said, ‘a Statement was issu-
ged'—I want to know by whom?

MR, SPEAKER: You don't let him
say anything. That is what it seems
to me—that everybody is not keen to
listen to anything Let him cay. He
will explain whom he iz quoting
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SHRI P. SHIV SHANKAR: That is
what I said.

MR. SPEAKER: You don't let him
speak. I do not get frustrated. 1
say, Ravindraji, let him do it. That
is what I am requesting you, Don't
worry about that. Let him gay.

SHRI P. SHIV SHANKAR: 1 said.
Sir, that I prepared my own notes.
Would they not allow me 1o speak
on the basis of my own notes?, (In-
terruptions) I said on the basis of
the Presg Statement that was issued,
1 prepared my own notes. Language
is mine. . .

SOME HON, MEMBERS: Siate-
ment issued by whom?

SHRI P. SHIV SHANKAR: Gov-
ernment of Assam, certainly. [ gssert
that.

SHRI JYOTIRMOY BOSU: There
is no Government. They have no
money. There is no Government in
Assam.

SHRI P, SHIV SHANKAR: If they
woutld not like to know the view
points 1o be expressed. . {Interruptions)
If they are satisfied with their Pyrr-
hic victory of ‘nterruptions, well, I
cannot help it.

SHRI GEORGE FERNANDES: We
want to help you.

SHRI P. SHIV SHANKAR: You
give me a chance, It you would like
to speak, do it afterwards, You are
entitled to speak but not interrupi
me at evey sentence or word, like
this.

MR SPEAKER: Yoy may have
certain things to say, You must also
listen to certain things.

""SHRI P, SHIV SHANKAR: Sir, the
assemnbly, during the seseion yester-
day, passed the Vote on Acceunt for
the first four metthe of 1981 with 52
voteg for wng 41 voltes against. The
Appropriation Bill relating to Vote on
Account had also been introdwced.

Following the disgrdecly scene, the
Houge was adjourned for ten minutes
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by the Speaker. However, on re-
assembly, the Deputy-Speaker ad-
journed the House sine die without
ascertaining the sense of the House
stating that the situalion was unpre-
cedented,

SHR] JYOTIRMOY BOSU: It is
an aspersion on the Deputy-Speaker.

SHRI P, SHIV SHANKAR: Let me
complete the facts. (Imterruptions)

SHRI GEORGE FERNANDES: This
is the point. That ig precisely  our
case,

SHRI P. S8HIV SHANKAR: I will
also meet your legal point. He stated
that the situation was unprecedented,
The Appropriation Bil} could not be
passed. Even though the Vote on
Account hag been passed, Assam Fin-
ance Bill, 1981 also got held uap for
the same reason.

Then, it se happened that this 1rat-
ter was considered by the Council ol
Ministers and the implications also of
the Bill not having been passed were
also considered. Since the adjourn-
ment of the House would leag to
grave financial crisis for the Govern-
ment leading to stoppage of alt pay-
ments from lst April, 1881 and would
also stand in the way of collection of
certain categories of revenues, they
requested the Governor of Assam to
issye the Ordinance to provide for
payment out o the Consolidated
Funds of the State to the extent of the
earlier Bill agreed to by the House.

The igsue of the Ordinance was thus
a constitutional necessity. After pro-
rogation, the Governor of Asaam pro-
mulgateq the Assam Appropriation
Vote on account Ordinance 1081. It
may be recalled....

SHRI R. K. MHALGI: At what
time?

SHRI P. SHIV SHANKAR: In the
intervening night of 31st March and
It of April

SHRI R. K. MHALGI: We want
the exact time. (Interruptions)

SHRI P. SHIV SHANXKAR: Sir, a»
I said, this was a case of Vote ob
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[Shri P. Shiv Shankar]

Accouni for the first four moaths of
1981, The Demandg for Granis were
passed, So far ag the Appropriation
Bill is concerned, it wag introduced
but it could not be passed because of
the situation that I explained. Now,
the question is: what is the position of
law about which a lot hag been said
by the other side? I am only sorry
that many of them have betrayed the
jignorance of the provisions of the
Constitution.

Sir, in the circumstances and the
factg of the case, because this is a
Vote on Account, may I, at the very
outset state that Article 204 ¢n which
they were replying upon for the
purpose of arguments does pot apply
at all. If they would look up Arti-
cle 204(3), it says ‘subject to the pro
visions of Articles 205 and 206.' There.
fore, Article 204 has been made sub-
ject to the other Articleg of 1he
Constitution, namely, Articles 205 and
206 and the Vote on Account is dealt
with ynder Article 206, Clause 1 of
Article 206 reads:

“Notwithstanding anything in the
foregoing provisions of this Chap-
ter, the Legislative Assembly of a
State shall have power—

(2} to make any grant in ad-
vance in respect of the estimated
expenditure for a part o? any fin-
ancia]l year pending the comple-
tion of the procedure prescribed
in article 203 for the voting f
such grant and the passing .f the
law in accordance with the pro-
visions of article 204 ipn relation
to that expenditure™

SHRI GEORGE FERNANDES: That
is precisely our case,

{Interruptions)

SHRI P. SHIV SHANKAR: Sir, I
may have to agree for the comfort of
the hon. Member, Mr, George Fer-
nandes, that he might know better
law than me but he should allow me
to put forth my case. You need not
jump when vyouy find &8 particular
word. Give me a chancg to explain.
(Irl:tgrruptim) This 18 only for his .
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comfort. The point is that Article 208
completely takes away or excludes or
eschews procedure that has been pro-
vided in Article 204,

SHRI SATISH AGARWAL: Please
read sub-clause. (Inferruptions)

SHRI P. SHIV SHANKAR: Kindly
listen to me. This Article in my sub-
mission is a self-contained Article and
if it ig a case of Vote on Account it
has to be within the parametres of
this Article. One need not look to
Article 204.

SHRI SATISH AGARWAL:
about sub-clause 27

SHRI P, SHIV SHANKAR: Sir,
the position iz that an unprecedented
situatjon has been created..,, {Inter-
rupy ons).

SHRI JYOTIRMOY BOSU:; 8Sir I
rise on a point of order under hule
60(1).... {Interruptions)

MR, SPEAKER: Let him finish.

SHR!I JYOTIRMOY BQOSU: Sir,
the proviso to this Rule says:

What

“Provided further that whera the
Speaker is not in possession of full
facts about the matter mentioned
therein, he may before giving or re-
fusing his consent read the notice
of the motion and hear from the
Minister and/or members concerned
a brief statement....”

Sir, is it a brief statement?

MR. SPEAKER: The point of urder
ig over-ruled.

{Interruptions)

SHRI P. SHIV SHANKAR: Sir, an
unprecedented  situation was created
in the House. (Interruptions)

Sir, the position iz so Tar as this
Article is concerned, definite proce-
dure hag not been provided for the
manner in which the Bill shoul be
pushed through, As I said the cir-
cumstances were exceptional. Now,
the House was prorogued. The ques-
tion is when there iz a consolidated
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fund expenditure from which has
been voted, could the money be with-
drawn without an Appropriation Bill?
That is the point. So far as the Conso-
lidateq Fund is concerned, the De-
mands for Grants have been voted.

SHRI B1JU PATNAIK: That mak-
es no difference,

SHRI P, SHIV SHANKAR: So far
as Appropriation is concerned, I would
like to submit that once the House
hag been prorogued, the Governor
could use the powers under Article
205. I will read out one sentence from
Kaul and Shakdher, If says:

“An Ordinance for the appropria-
tion of any moneys out of the Con-
solidated Fund in invalid if the re-
lative Demands for Grants have not
been placed before, considered and
assented {o by Lok Sabha.”

If it is a case where the relative De-
mands for Grants have not bheen rlac-
ed and voteg by the Lok Sabha then
the Ordinance for an appropriation
would be illegal Conversely, it
therefore follows that the Ordinance
for the appropriation will be valid.
{Interruptions)

MR, SPEAKER: Order, order,

SHRI SATISH AGARWAL: You
are interpreting.

SHRI P. SHIV SHANKAR: What
else could it be?

MR. SPEAKER: Could it be inter-
preted without saying anything?

{Interruptionsg)

ME. SPEAKER: I did not say cor-
rect or not. Could jt be interpreted
without say'ng aything?

SHRI P. SHIV SHANKAR: I am
getting the impression that he hon.
Mermber from Jaipur has started los-
ing grip over law since he bhecame a
Member of Parliament. 1 read a pas
sage which refers tp three things. It
is an Ordinance for Appropriation.
The second part of it says that if the
Demends have not been voted by the
House, then, the Ordinance with re-
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ference to Appropriation will be jlle-
gal. The natural interpretation
based on simple language ig what 1
have already submitted. If the De-
mands have been voted by the House,
an Ordinance could bhe 1ssued
for appropriation. Therefore, I do
not find any confusion in the laugu-
age, unless there ig some confusion in
the minas of some of the hon.
Memberg sitting ppposite, Therefore
the position with  regard te
Article 213 js this. This is a
power which has to be exercised
in the  extraordinary  circumstan-
ceg given these facts, unless they say
that these facts do not exist. They
can as well say that the ordinance
itself iz illegal. That iz a different
issue altogether. In fact, I can go that
far, as to bring to the notice of the
House a case from Madras High Court
as far hack as in the year 1950. The
House then was prorogued only for
the purpose of issuing an ordinance.
This was in 1950, It is a reported
case, Therefore the position i this.
(Interruptions). Then the Law Minis-
ter was Dr. Ambedkar, (Interrup-
tions). There is nothing wrong in my
submission. [ am saying that it hap-
pened in 1950. It is a reported case.
You can look up for the reference, If
yvou like I wil] give the reference to
you. It is re: Veerabadriah, A.ILR.
1950, Madras, page 253.

SHRI BIJU PATNAIK:
on?

Decided

SHRI P. SHIV SHANKAR: I am
giv'ng you this reference, (Interrup-
tions).

SHR! K. P. UNNIKRISHNAN: He
cannot mislead the House.

SHRI GEORGE
That; was before the
came into force,

FERNANDES:
Constitution

SHR!I P. SHIV SHANKAR: You
have got a privilege to say anything
you llke: Now you may ‘before (re
Constitution came into force’, That
is your privilege. I always talk rele-
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[Shri Shiv Shankar]
vance, not irrelevance.

Now, the point ig this.

SHRI SOMNATH CHATTERJEE
(¥adavpur}: Sir, with your king per-
mission, I would like to make my sub-
mission. If this question is purely to
be decidad¢ on the interruption of the
Constitution, then a fuller debate is

necessary becauge it is a momentous
matler.

(Interruptions)

SHRI P. SHIV SHANKAR: 1
wolld have completed my submission
very briefly but because Mr. Jyolir-
moy Bosy waats me to explain all
these things. ... (Interruptivons),

SHRI SOMNATH CHATTERIJEE: I
am not saying that it is wrong, (In-
terruptionsy My only humble submis-
sion is i it is to be decided on mere
interpretation of the Conastituion,
there should be a fuller discussinn on
this because it is a momentous mat-
ter. (Interruptions).

SHRI P. SHIV SHANKAR: The
whole difficulty has been that if I
wag allowed to make my submission
without interruptions, surely I would
have finished my submisgion. But I
am facing constant interruptions.
Even when [ am citing clear decisions
they have started interrupting me.
What is it that ! can do? Thercfore,
let them give me a chance to =xplain
the position.

{Interruptions)

SHRI JYOTIRMOY BOSU: Sir,
he has been gpeaking for 45 minutes,
His brief submission does not mean
that he can speak for 45 minutes.
There is no precedent like this. You
ask whether there are 50 persons sup-
porting this adjournmnt motion. &:r,
it is your duty to ask us and not
allow him to reply. He can say those
things in reply to the adjournment
motion when the House debates on
this. Thiz was never done before in
thin House. You wre doing things
which have never been done %efore.
- (Interruptions)

S8HRI P, SHIV SHANKAR: There-
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fore, my gub:nission is, Sir,..
(Interruptions).

MR. SPEAKER: I do mot get out
of the procedures. I do not break
the rules.

SHRI JYOTIRMOY BOSU: 3ir, he
has said he would make a brief state-
ment. Is t g brief statement? (In-
terruptions).

MR. SPEAKER: It is because you
have not alloweg him to speak. Other-
wise he would have flnished his sub-
mission long ago. He would lLave
taken only 7 or 10 minutes al the most.

(Interruptions)

MR. SPEAKER: I can sum t up
with the and tell you what {ime he
took.

SHRI P. SHIV SHANKAR: In my
submission, the power of Article 213
could be legitimately and properly
exercised by the Governor which
would be completely legal. This is
the submission that I thought 1 could
make in so far as this aspect is coen-
cerned. One more poiat about lie
passing of the vote of thanks has also
been raised, Well, I would not like
to go into it in detail except to bring
to the notice of the House the judge-
ment of the Patna High Court where
is was raised,

SHRI SATISH AGARWAL: It has
not been raised.

SHRI P. SHIV SHANKAR: It has
been raised. (Interruptions) Sir, .ne
of the grounds on which the dismus-
sal of the Mimistry iz sought iz that
the Assembly has not voted the Ap-
propriation Bill. 1 would not like to go
into it. (Interruptions).

SHRI K. MAYATHEVAR (Dindi-
gul): Yoy need not refer to the
judgements of the High Court and the
Supreme Court betause Parliament is
supreme.

SHRI P, SHIV SHANKAR: What
they speak about the Finance Bill is
only with reference to the provision
in the Sales Tax Act and also the
Agricaltural Income-tax Act. There
are certiln States where pven with
relerence to the rateg to ke Bxed, rale
has to be fizes under he Finance
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Bill. With reference to these two
things, that is, Sales tax and the Agri-
cultural Income tax, in the State uf
Assam, the rates will have to be fixed
under the Finance Bill, This i5 an
ordinary legislative process. Marely
because it hag not been passed by the
Asgembly it does not mean that an
ordiaance cannot be issued. There-
fore, nothing much turns on the
question of Finange Bill which o1ly
confines {¢ the rates of sales-tax and
agricultural  income-tax. Lastly, I
would say this much, .

SHR! N, K. SHEJWALKAR: What
about the point raised by me under
Article 2077

SHRI P SHIV SHANKAR: Ags re-
gards the point raised by my hon.
friend from Gwalior, | may remind
him that Article 207 only applies to
the Bills and not to Ordinances, The
language is very simple; one need .aot
sirain the language, and 1 am  sure,
my hon. friend understands very well
the difference between an ordinance
and a Bill. T wouly only say 1his
much. ... {Interruptions)

When once a vote of no-confldence
has been rejected, I would submit
lastly that the Ministry has every
moral, ethical and legal right to
continue,

13.37 hrs.

The Lok Sabhy then adjourned for
Lunch till thirty-five minutes past
Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch at thirty-seven Minutes past
Fourteen of the Clock.

[MR. SPEAKER in the Chair]

RI. MOTION FOR ADJOURNMENT
—Contd.

REPORTED (CONSTITUTIONAL CRISIS IN
Assam.~Contd,

SHRI MADHU DANDAVATE: Good
Afternoon, Sir.

MR, SPEAKER: Good aftermoon.
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Members, I have heard hon. Mem-
bers Sarvashri B, D. Singh, Chitta
Basu, George Fernandes, Atal Bihari
Vajpayee, Madhy Dandavale, Ram
Vilas Paswan and R. K. Mhalgi as
well as the Minister of Law, Justice
and Company Affairs,

It would appear from the facts sta-
ted in the House that Demands for
Grants were passed by the Assam
Legislature after discuasion, but tihe
Appropr ation Bill, which was introdu-
ced, was not proceeded with to th:
stage of passing. The State Legisla-
ture was proroguej by the Governor
Under Article 174(2) of the Constitu-
tion. The Governor has issued an
Ordinance under Article 213 of the
Constitution Article 213 does ont lay
down any limitaiton in respect of Ap-
propriation Bills or Money Bills. The
Ordinance in gquestion, therefore, does
not contravene the provisions contain-
ed in Article 213. I am unable, there-
fore. to give my consent to the imov-
ing of the Adjournment Motion under
Rule 58 of the Rules of Procedure
of Lok Sabha

But, having, however, regard to Lhe
importance of the subject, it is open
to the Members to give Notice for
discussion, even though there would
be opportunities for discussion on this
matter when the Demands for Grants
of the Ministry of Home Affairs come
up. I am ready to accept that.

PROF. MADHU DANDAVATE:
Mr. Speaker, Sir, we respect jsour
ruling; we cannot protest against it.
the Government, and, therefore, as
But we protest against the action of
a protest against the action o©of the
Goverrument we are all walking out.

1439 hrs

{P‘rof. Madhu Dandavate and some
other hon. Members then left the
House]
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1439 hrs.
PAPERS LAID ON THE TABLE

ExroRT Pouicy, APRIL, 1881—MaRcH,
1982 AND STATEMENT GIVING REASONS
FOR NOT LAYING SIMULTANEOUSLy ITS
HINDI VERSION.

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SIIRI
PRANAB MUKHERJEE): I beg to
lay on the Table:—

(1) A copy o] the Export Policy,
April, 1981—March, 1982,

(2) A statement (Hindl and Eng-
lish versionsy giving reasons fur
not laying simultaneously the Hindi
versions of the Export Policy for
April, 1981—March, (982. [Placed
in Librery. See No. LT-2245/81].

FinaL RrpoRT oF GROVER COMMISSION
OF INQUIRy SET-UP TO0O INQUIRE INTO
ALLEGATIONS AGAINST SHR1 D). DEVRAJ
URS AND OTHERS,

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF FPARLIA-
MENTARY AFFAIRS (SHR] P. VEN-
KATASUBBAIAH): I beg to lay on
the Table a copy of the Final Report
Hindi% version) of the Grover Com-
mission of Inguiry set up to inquire
into certain allegations against Shri
D, Devraj Urs, Chief Minister and
other Ministers of Karnataka, under
sub-section {4) of section 3 5f the
Commissions of Inguiry Act, 1952.
[Placed in Library. See No. LT-
2246/811.

14 40 hrs,

RE. PAPERS LAID ON THE TABLE

SHRI GEORGE FERNANDES
(Muzaffarpur): I am on a point of
Order on jtem No. 2, Sir. Sir, I got
up Immediately.
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MR. SPEAKER: You can do it
later on.

SHRI GEORGE TFERNANDES:
No, Sir. I have a point of order. I
am opposed to the laying of these
papers. ] am on a point of order.
Please see the item, This is a very
jmportant thing. The Constitution is
being torn to pieces by these people
every day, in every respect, My
point of order is this. Please see item
2. 1t says:

“SHRI PRANAB KUMAR MUK-
HERJEE to lay on the Table—

{13 A copy of the Export Policy,
April, 198]—--March, 1982

(2} A statement (Hindi end
English versions) giving re-
asons for not laying simul-
taneously the Hindi wversion
of the Export Policy for
April, 1981—March, 1982

My point of order is under Article
343 and Article 120 of the Constitu-
tion.

SHRI G. M. BANATWALLA
(Ponnani): You first walk ocut and
then come; and then say this,

SHRI GEORGE FERNANDES: I
know. After making my point of
order, I shal] walk out, Article 343
is about the official language of the
Union. It says:

“(1) The official language of the
Union ghall be Hindi in the Deva-
nagari script.”

Article 120 is sbout the language to
be used in Parliament. Article 120
says:

“{1) Notwithstanding anything
in part XVII, but subject to the pro-
visions of article 348, business in
Parliament shall be transacted in
Hindi or n English.”

wifewT 343% fearwar 2 fs g=rdi
e R g2 & awmr W

%English version of the Report and
randum of Action taken, were laid on

Hindi and English versiong of Memo-
the Table on the 9%h May, 1879.
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forr & o) agi o¢ w1 1w
ferrd & zodt q@ wTATA f )
femid & wgAMAGTE L WX &7
ag ¥ fo g97 wifrdl arr e § A2
e ¥ ur gl wue w2 giard
A wEA & T T T T AT AT
Tar M WET e Afs w1 fod gIa
T H W’ W & W U U
&2 wr¢ 70 ¥ @ faqrsmar § ¥
AR P AR CHE AR S
HAl Wi FT AT FgAT &, TAFTAR
YT AE 2, Ay A7 0F I W&
w o TzA & R owifzwr 343 #
YU FoATH FC F § 7T oL WAy
¥ Wi HvEICH N qradrd §, o1ea
T W HERENTT HE §,  WqFi s
o AT FIY L HCITE
SHR; G. LAKSHMANAN (Madras
North): I want to raise a point of

order on the point of order raised by
Shri Fernandes.

SHRI GEORGE FERNANDES: Is

it a point of order on a point of
order?

SHRI G. LAKSHMANAN: On the
point that he has raised, I want to
rajse a point of order.

SHRI GEORGE FERNANDES: He
can speak on my point of order, He
is the Deputy Speaker,

SHR!I BAPUSAHEB PARULEKAR
{Ratnagiri): The Deputy Speaker
has set 3z healthy precedent for us.

We can do it when he is in the
Chair.

SHRI G. LAKSHMANAN: I am a
Member of Parliament, when I am
gitting here.

SHR! GEORGE FERNANDES: He
cannot raise a point of order on a
point of order. I suppose that when
he is raising it from here, it will not
be treated as a precedent

T X ) g1 PR oww wve
¥ ym # @ty Uw oMY s

on the Table 314

YTHTC ¥ WY1 oTC 6 g el fged &
Wt W@, FyE AT R aEh v W
F X1 FH FX | TE fga @17
HT S N THH F1E TR QA AT
afY , ¥fFw asgww & wg AL
WG FC ¢ & Jo YT UEF wwt |
Tl WIS T T AC AR TWT W
@ 3 F AW & ovgmd g, 4
AT § 5 39 w0 &1 @H ue OF
HMT

SHRI G. LAKSHMANAN: The
assurance given tfo the people of the
non-Hindi speaking areas is that
English shall continue to be the offi-
cial language til! non-Hindi speaking
people want it. That is equal to a
constitutional guarantee to the non-
Hindi speaking people of India.
Therefore, when it has been punt
“Hindi and English”, it is constilu-
tionally in order. That is my humhle
opinion.

SHRI GEORGE FERNANDES: I
have to correct the Depuly Speaker.

Mr. Lakshmanan has not read the
Order Paper. It says:

“A  statement
reasons for not laving
ously the Hindi version.....

giving * * *
simultane-

H

I am only saying that Hindi and
English versiong must be laid. They
are laying only the English version,
not laying the Hindi version.

SHRI G. LAKSHMANAN: What [
am saying is that if it is put only in
English, it Is equal to the Hindi also
having been put because Hindi and
English are the official languages of
India.

{Interruptions)

st wfues Qo qWo Qo wl (qa):
AT AT WIF WET §

WETW  WERT : wivdr AT
W ogET E
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oft wfewas . mRo Qo wi: A Wi

TIO40R IO 5 4T H&i § W T WA
g zom dGgar &1 oW g OFA
AEG 97§ &0 w4l 5 A wifwdi
qad;r i ggieay € wf § w0 HAE
e 7€ & ag fg® & ot w@d
Friga dl " W < R eqieT
A TT WIS R & T H(ATHIT-
Jaa 21 g vHag ug A @ fE
HUS; 7 A1 9w fEar 1 w4
g girfei®w W gl afgom
36 At g wirsaofar s S
TR ARA HHT 1

Wi Aagda @ w0
K1) AT WE QAT | SO ST §
oF; L w81 &i- frar s oo
b e fge SAt § a4

a1 A fx@ia wR'uA(FAiqE)
FgT AT Wi &1 A frg 3 foar

g1

WIIR  wgEa uy TR
mFwmmy o f £ oAifewe

Aqud wiww ) A ¥ & af g
TEH A For @1 T AT
AT A9 719 KA Arfgg Fifw fea
F AL AFHIF A1 uF VR
Qe A F S oA

wT AR wAOI 0 g oA
fgezt w9t & wig T i F )

o1 TR fadm amaA T

%25 i 1978 ¥ ®fE w1 =fwq

& f5 & vir N fgeli o oud O

& aw K1 Sl qar @t i @)

© IRET T FT@ Y OF fgar siowr
LHIAC HT TS U6 X |
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Mt s ewigR : wS F feg
ufsy 1 go fawe adi siewin

WoAW AT : W(EST O HEf
FT |

st WA Az (mAge) o
§ qgy % TiEw €t

WA WETT fea &1 war
agl g agadt o7 wfgn ) w30

wi TR el @ mibEy @ g
Tif=s #a

WoTR WEAT  AFEL

ofi TH fael oEs s wed
¥ 33 89 % 4T Wi Ggr §W wIW W
qUE; ¥ e sm AT i g o
FA4 Fi oS0 FT TWA FII9A 0 HEY
foar st w6ar @ 1 TEEAMIEAT E 0
z9 @ o g T IAE 9061 WA
7 e faur o A e 5
F FTwar fgwd W e feur sioan—

WO REEW T WA AH
TE

Wi TRLAT WA (W@AT)
e T ga wrfa g o

woaq ROTT Wik, mishT ®i
g A@s o qU QR w35 3 wgr
g1

ot UHNNT WER
qga AT EA &

5 &£

WoaW WERET : gH aE wAY

feegsr 3w =& #ig &F



317

Re. Papers Laid
on the Table

THE MINISTER OF COMMERCE
AND STEEL, AND MINES (SHRI
PRANAB MUKHERJEE): I do ap-
preciate the sentiments of the hon,
Member., Mr. George Fernandes,
during your time also, you were con-
fronted with a situation like this that
sometimes we did not get printed
papers. I got the permission of the
Official Languages Commission and I
sought your permission. They had
directed us. We try to do it simul-
taneously. In one or two odd cases,
it may happen that if the Hindi copies
are no'! readily available sometimes
we do t. (Interrupiions) I have got
a constitutional right. 1 gought the
permission of the Official Languages
‘Commission. I also sought the permi-
sion ol the Speaker, and I laid the
Hindi translation.

{Interruptions)

- —— -

MR. UPEAKER: Let me say some-
thing.

st i wafd s o oow g
FAL grefFT I ¥ w3477 ;7 1@
g

91w WEAT

gfam

«ft gfcen agyT (TrwiT)
77 gy SfwfAz wawqwa & fr Twe
fafRed &, 9 faAed & ges
T arfzn o & o agt ¥ ¥
REY T R

Ty W ATH

{Interruptions)

MR. SPEAKER: Don't you have
eyes, Sir? You must see that 1 am
standing on my legs.

% g4 €Y ®gA g g vEANW

TeidT w1 Wi g Agdr g f
sTEAtfaga® w1 wige | e Wt
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ik Qadr &1y ol frerar wifgn
It should not be done. Why should

there be room for a complaint? (In-
terruptions). \

SHRT RAMAVATAR SHASTRI: It
is mandatory. (Interruptions).

SHRI GEORGE FERNANDES: Sir,
now I walk out on the Assam ques-
tion.

14 50 hrs,

[Shri George Fernandes then left the
House.]

14.50 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTIETH REPORT

SHRI G. LAKSHMANAN (Madras
North): 1 beg to present the
Twentieth Report of the Committee on
Private Members' Bills and Resolu-
tions.

1451 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

ELEVENTH REPORT

SHRI BANSI LAL (Bhiwani): I
beg to present the Eleventh Report
{Hindi and English versions) of Com-
mittee on Public Undertakings on
Action Taken by Government on the
recommendations contained in the
Fifty-second Report of Committee on
Public Undertakings (Sixth Lok
Sabha) on  Air India—WorkinZ
Results and Allied Matters.
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14.51 hrs.

CALLING ATTENTION TO MATTER
OF VURGENT PUBLICc IMPOR-
TANCE

COLLAPSE OF A OVERHEAD WATER TANK
mw J. J. CoroNy, DELHI

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri}: I call the attention of
the Minister of Works and Housing
to the following matter of urgent
public importance and request that
he may make a statement thereon:

The reported collapse of a 50,000
gallon overhead water tank in J. J.
Colony, Hasthal, Delhi causing death
of a child and injuries to others and
the action taken by Government in
the matter,

qA3@ a1d war fmior site ey
wal st wire iTEer Ry ) e
qrega, & wed) wawi b e ®
g EATHIETO  SEGTH FT W41 FeT
T E

14.52 hrs,
[Mr. DEPURY-SPRAKER in the Chair]

JIUE WERY . FEAATH T o
Fo FIAMAL, AL TR, 28WIF, 1981
ST 10,00 T Mid: ®i 50,000
T STHST ) Tt FNICEF HAHE
TE T, T {5 9% X UF qHF
Fi 7 gl E ot 10 TR Tqrued g,
IGH 34801 T & MTH] T T

FfEs AT WG W ICEX F
a1z e are four aray 97

2. B« TE!®1 AT qrij Frdr
R 1976 H 9T fdr w97
ug gfwd feur war § & 1080 o
"igr qte & fwar a1 a0 wieow
Y ZA YRR T 9T T
TR TOORG ® OO 0
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T ALY, 1981 ¥ qaig § a7
g ol |

3. faeeit  fuary sifomecor &
gfss frar g f& frfefee g
FIAATE F TE [ AT P ST G ]

(1) faeelt fasey srfawar %
qo%F areE F I A 5,000 WA
HqT AT WA iR w1 1,000
'Y F wAug wiE & 0 gEor A

g

(1) wvus sufFaat & waierd
fafreyt wewyar, Tng sfe & & forg
faeelt fawmy srfusew & oy fFa
g | IAF ATGCIIE ®T W gEHY
faFaT wuT 971 |

(1ii) feeet fafra wifgsco
Qg qety W eThowe, G,
i eIfE % Ifed wowd | §%
g

4. gaT F  wan ) fewgd
ST FA AT HIETE FT wiE wE
R gl Susn suwwifuen fmya
F F foo faedy & Iv-syne &
mawl & swiig 0F s wiafa s
s fwur a1 § 1 afwig o 29
HqMA, 1981 § WIH FAT AT ¥
fear & w1 wig @ & fige wad;
feq@  wege & W) )

5. gferd § oF wrAstt o w T foear
& HYT W07 & WTHY & A FL Gl
2 1 fzeslt ferprer wifomoor & &
wfudrfvadt ®1 frewoe fw war ar
oY I KR o Fegt F faa ooy
2

SHRI BAPUSAHER PARULEKAR:
Mr. Deputy-Speaker, it is unfortunata
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that in a serious jncident of this type
in whith one innocent life has been
lost and -ebout ten persons seriously
injured, the Ministry of Works and
Housing has dealt with the subject very
lightly. Now the Minister has read
a statement., The statement would
show that it hides more than what it
reveals. The ucual type of statement
has been read out by the Minister and
it seemg that the Government or the
Ministry feel that when ex gratia pay-
ments have been made to the bereaved
families or some compensation has
been given to the injured or some type
of inquiry is ordered only with refe-
rence to negligence the terms of
which are not mentioned in State-
ment the duty of the Government is
over. I do not know who drafted this
particular statement. But with regret
I may say that the person who drafted
it has absolutely no heart and with
that he has dqrafted it. It would be
necessary for me to make some state-
ments with reference to some factors
which would show that this parti-
cular construction had a very
chequered history, to which no refe-
rence has been made by the Minister;
I do not know why.

The construction of this tank sfart-
ed in 1972, Now we are in 1981. This
has not been mentioned, of course
for obvious reasons. This tank was
constructed in an area which was
originally reserved for a children’s
park. This area is situated in a place
which is a jhuggi-jhompri colony.
Because the worqg used js ‘colony’ we
may feel that it is a colony of the
elites. On the two sides of thig con-
struction, there are houses near about
a distance of 15 to 20 paces. This
construction was started in 1972. I
would ask the Minister whether it is
a fact or not that in 1972, from its
very inception, when the construction
was started, the colony people were
opposed to it out of fear that it is
very dangerous to construct such o
type of construction in the midst of
the locality. Not only there was an
oral request but there was a petition
in writing presented at that time. I
would Hke the Minister to tell this

232 LS—11
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House whether it is true or hot. This
50,000 tonne overhead tank, you
would be surprised to know, was
standing on one pillar. I do not know
who was the architect. That pillar
was 52'° high and that particular
pillar, which was expected to be con-
stiucted in cement wag constructed in
mortar mixed with charcoal powder
and only 1/10 cm o cement plaster
was 52 high and that porticular
at the hands of Mr. Jagmohan, then
Lt. Governor of Delhi on 12th Feb-
ruary and within g period of a month
and a half it collapsed. The
original contractor was—of Course, I
expected that the Minister would make
a reference to this in the Statement—
one Mr. Kripa Ram, to whom this con-
tract was originally given. I do not
know what happened, but he had to

leave this. He not only left this con-
tract. but he left the country and
went abroad. This construction,

without checking what material was
brought by the contractor, Mr. Kripa
Ram, was transferred to the Muniecipal
Corporation. From 1972 to 1980 this
particular project was hanging fire and
in 1980, afte, eight years, it again
came back to the DDA. I would like to
know from the Minister whether it is
true that in 1980 after eight years this
particular construction came back to
the DDA. May I know whether at
that time DDA activities had checked
the construction, they had checked
the material that was used, they had
checked he pillar of 52’ height that
was constructed, whether the pillar
was sufficiently strong enough to carry
a load of 50,000 ballons of water to
be stored in the tank? This was the
position at the time of construction.

15.00 hrs.

In the second stage, after the matter
was taken up py the DDA, various
complaints, some oral and some in
writing, were made by the people.
The main gravamen of the complaint
was, in January 1981, after the eon-
struction was complete, thig particular
tank on a 52’ high pillar, was leaning
on one side to the extent of 9. I

would like to know from the Minis-
ter whether it is true or not, whether
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[Shri Bapusahib Parulekar]

your office had received any petition
or not, whether any morcha had come
to vour particular office or not and,
i so, what you did from January,
after vou received this parlicular
petition, gemanding the repair of this
particular watep tank. Sir, you would
be surprised to know that, instead of
making repairs, they started pumping
water into it. Imagine the situation of
a water tank, with a capacity of
80,000 gallons, at a height of more
than 50°, leaning to the extent of 9”
on one side, with jhuggi-jhompris on
both sides, and instead of doing any
repair work, they started filling this
particular tank.

The reason was obvious. This had
happeneq on the 11th of February.
Omn the 12ih of February the insugura-
tion was to be made by the Lt
Governor of Delhi Shri Jag Mohan.
When the pumping of water started,
no soconet than aboutl 3 feet heipght of
water was  pumped in, the entire
water started leaking from fthe tank
into the pipes. They stopped pump-
ing. But the programme had already
been announced. Therefore, Shri Jag
Mohan came. He only switched on
and swilched off and the inaugura-
tion function was over in 7 minutes.

The dwellers wanted to meet Shri
Jag Mohan and tell him about the
danger, They were not allowed to
meet him. Not only that, one Mangal
Ram, who wanted to show him the
piece of the construction, was whisk-
ed away by the police. The police and
the DDA authoritles did not permit
him to meet the Lt. Governor. I
only the Lt Governor had taken
notice of it, this iragedy could have
been averted. 1 would Tike to know
whether this j5 true or not.

After the inauguration ceremony,
for about 14 to 15 days water was
not pumped in for the obvious reason
that the engineers or contractors, I
do not know who they are, very well
knew that the water cannot be stored

1.:h'ere. On the day previous to this
incident, they started pumping in
water.

The water started leaking.

APRIL 1, 1981
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The person who was working on the
pump was told not to work on the
pump, stop filling this particular tank.
But the replied “I have orders from
my superious, nothing doing, I have
{o do it". When this pumping was
going on and the water was being
filled in this particular tank, the
entire tank collapsed.

324

Imagine the woe and the misery
of the mother, whose child was buried
under the debris. The hody of the
child was taken out of the debris.
For full three hours that mother was
sifting by the side of the debris
crying. The only answer that we are
getting from the hon. Minister js that
we are giving an ex gratia payment
of Rs. 5,000. The important point that
I would like to underline and high-
light is that the mere appoiniment of
a magistrate 1o probe into thia
matter, in order to find out the
negligence is not spfficient.

The reason for this tragedy is that
sub-standard material has been used.
Day before yesterday I met the hon.
Minister and presented him with a
piece out of the debris. I have with
me two pieces, because I have visited
the particular spot. You will be
surprised to see that thig particular

tank, which was supposed to hald
50,000 gallons of water, is made
purely out of sand and charcoal

powder and with 1/10 centimetre of
cemen{ plaster.

Sir, T would like to ask the hon.
Minister, through you the amount
that was gpent on this particular con-
struction. What is the total .ement
that was put on this? Will you tell
us whether it is a fact or not that B0
per cent of the cement that was given
for thig particular cause was sold in
black market and 20 per cent reached
this particular spot? Ewven that 20
per cent was not utilised and this 1s
the {ragedy which we find out of it.

Bir, aiter the tank collapsed, every-
body took to heels. The pumpwallah
to whom the reguest was made not
to work on ™e pumps ran away, the
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DDA officers ran away, the engineers
ran away and the poor people staying
in this particular jhuggi were left
alene.

Now, as we find from the statement,
two persons have been prosecuted
under Section 304A of the Indian
Penal Code. Do you know the
maximum punishment under Section
J04A7? It is only two years’ imprison-
ment, j1¢ lakhs of rupees which were
spent on this project have been mis-
appropriated by using sub-standard
material, these people will be very
happy, they may say that some lakhs
of rupees at the cost of two years in
jail is not a bad bargain. I would,
therefore, request that he ghould take
up the matter with the Home Ministry
that in cases of such g type, if persons
are to be prosecuted under Section
304A, the punishment should be made
more deterrent, But I am not satisfi-
ed only wilh this sentence. In re-
spect of these persons who enjoy life,
who have contacts, who have air-con-
ditioners, mercedes cars and all gorts
of enjoyment at the cost of the poor
villagers, if you want to teach them
a lesson, find out & punishment of
this type to see that these persons
who Rave enjoyed at the cost of the
peor move In rags through the sireels
Prima facie this may seem to be
primitive, but if you have to bring
this home to these officerg and to these
chaps in this particular construction
line, this is the only punishment
because they have their gains. May
I, therefore, request the hon. Minister,
through vou, to take proper steps to
amend this Section 304A and see that
more deterrent steps are taken. The
Statement refers fo the enguiry being
ordered in this incident. T do not
know what type of enquiry is being
ordered. Enquiry by a Committee
consisting of DDA offlcers is not
sufficient. There must be a judicial
probe, 1 therefore, demand that in
this matter where one valuable life
has been lost and many have been
injured and lakhs of rupees have been
spent, District Magistrate’s or inquiry
by the Committee ig not sufficient.

CHAITRA 11, 1903 (SAKA)
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It requires a detailed judicial probe
at the hands of very genior judicial
officers. I would, therefore, gtk the
hon. Minister to answer these 5 or 8
guestions which I have posed and it
is not necessary for me to repeat the
questions because while I was making
my submissions, 1 formulated my
questions. Thank you.

st vrew qzgm fag : Swisrer
wEIZq, g AF L] FHSAI T (A ¢
fazar g of) qiedw St S} MG T
ga gE Wt A & 1 gwgdeAr ®
FIN UF (T T4 FT 57 wE 0¥
st Forg B W A 3w fw form oo zg
gizar gk ot far € @ o wravaw
w AT & Wi Ag AN A A FT
fad wwa-ufmrr & =2 faay afea @t
Ao Fws AR qITAE wEGAT
¥ SIE N AV AT ATE T, IA FT
savg fFar |

g st faqiw g #¢ &
g fedr afee e ar fefewe afage
F FF NF 75 D 1 ag T Stw
2 Tifc ga ¥ fodr fefgwe afe-
TT Y T H A AL Q¥ aifw
T & q# A ag e w0 gre e
qf | AZFAIZHATATE) g7 AL AWM
wr Qe faare gwr fE Tw ¥ wrf
TFTEs wadt wia F fag da3r0 AT
IR far iy gFamis fiy @
wifts agfrfroa & amfear draar
WE 1 Aok v wE
03 & gant gRg @ qea O fw
ez o f® wd v Wil
I W e # e gu fE
ey e wiay g, =fr &
@ AYRaATE, % hfrae, o
®, feelt wfafrgwa, & v Ty
wfafa =1 oo qraTAT R 1 AR
YT toé grer § o o fegn,
w¥rerre o (ol (o), gfafe-
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[4¢ sfien mngw fag)
g Feriowr, faest | T € EAF
A o gV AT 0 THAGT
TLTEeT (£74a) &1 |Afw ag qwr
gigst Frear i oarmer yeafraa @
T AT SAF CgAT AEU F 1 TR
sl S Are dio T, THAAT JH
g, g F TAT QI g 1 A
At F1 faer w3 wg whafky ang af
A gy yfufb & art § dsr A
WA T .. (A

SHRI XKRISHNA KUMAR GOYAL
(Kota):
D.D.A.

Qut of four, two are from

st Wte] g Tz e €
U F ¥ awm Al A A1 A
s AT ? AT D @ oW Faar
e T A § AT e gfRue
F\ v wfuf & Ay qA THYP TG
T4 o Tg ¥ T AT ORI ST T@T WAT
¢ f& vt wfqdza ams gty sag
9% WRiAgT WTT g1 HTTRI T TSI
A gEST T G WO—FH A
F1eq@ T T FAT FA T
L i T il

o ggw ¥ § w1 gwE
1 AR ¥ 9 TR I =Y FATAT
wiget g R wrd o afwd= an ya-
EITE FW AL AT HIFA (AT I IHF(
FH1 FaTe 7@ frgr s 1 wREId
FA T T AT AL T § TF fasg gw
adf & e wre w7 Ffveaw o
fRdl o F ATIER! T AT HIRT
arid @ g SEHET v @
Fdf FO1 1 T SFATEH I A
wAf KgrarpIE wG G @ D T
T ya-2veE w1 g & wif oo
FrRrfl ot gw ey Ry ot S T W)
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IR SIART IR TR FAE ST
F AT H 1 IHHT G AT FH Y |
WA T aohe #1 Ffepedn gadT
grat & 1 faody  w@eRTC ¥ ame ug
g A wE § ) HWEC AL
sfry = i ¥ FfFs ag g
QAT AIRAr § WY Sar T e aan
TH R Ug EFATTIWE BT FT W

W g wg uEt & @) wgi

T WAl T FE I8 §
1 gEArAA R & 8 I¢F Aurlaw
ATHT 90 TSI TX F 07T T X
*fagtor wz oM @ S growt
faxir &, & i fafema g ...

SHRI BAPUSAHEB PARULEKAR:
Has the entire amount heen paid?

qt qew Aroan feg A
st sl QU g & adY & Afew
QAR A TiFAT 4i | TS WIT aget
farnfeds wi 3gFrgum @ g Afea
oL QU FIAT R Ty AL & weqdr
§  oOIIF1 9EL ¥ A1

oY giaw AR T: ITEAN wErET
Warl St @t wwa fzar g
MR. DEPUTY-SPEAKER: Please

put only new points in the form of
questions.

{Interuptions)
MR. DEPUTY-SPEAKER: You

put only those points which have not
been put by Shri Parulekar.

SHRI HARIKESH BAHADUR: The
problem is that he has said every-
thing which T wanted to =ay.

(Interruptions)

MR DEPUTY-SPEAKER: You

simply endorse those questions,
(Interruptions)

SHR] HARIKESH BAHADUR: I

am trying to avoid repetition. But he
has almost spoken everything
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w® ug fdea s fF wEdia
e A sFoe fear g S ouEe
awe ag ey 7L § fr o arew AR
I6H G §; 5gAE &g fer 7w & o
g dgwufm Fgn @ FWE #
adm  wef W & wiw war §
36 gavfor #) @G FT FH & FH
50 wae wy fanr s, soifE 48
wOF st s 9= 50 & o wige
¥ 9 wfeare & s & fag wfuw
FuT W Y TR GHAT AT | TE AFF HaAd
5 9T WY ¥ FT I/ gf@r A
wreEsl g1 9Ed —g famye
AT & | FE TE FiS AAH &
& "Htargais SE9 & AL E 5% &
age qarfeaismig, T feasr ang
g fFem & Faw 5gA< g T ST
@& A i R onaw
RGN FiG |

FGE AR—Eio o To ¥ 6 34
9T 1975-76 H IHEF F; FAIGT
qr | o o To IE EHG TFE &I
FW AT TIW G, AT T E
@i 9\ & ¥gann 96 §A% [H50
TRl 5 Wiaq & fEar nyr fr sg =
A WG, TT FE | HAEA o)
IE §FG JIAM T FH I @I AR
IR+ & T fam 92 33 31 Sgees
fogr) SN IrTMFCRT w8
IATER T @ ¢ 91X 58 36 Aifcge
# gwrd vt fog fifge ¥ i3 =
FHE W GT— THET= Y
FTadifiaadiaarf wdd, w A
&gt gard wf g fr agr & @ Ty
NEEANE | F9 § ga% 7
R IFHE T T 1 qmg
T | 5F T W gAEHT § W g
TUGT W FIREHT §, T I8 a5 A
=it s i (RAisud
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& w1 IvgE s el g1 5% |
¥ siger g i o oweed ad aard
e 3, 3% fedy oW Ft wsmeaT ®
AT 5%, I§ F SFiwe; a7 ATAEZE
& <@r wm e T ol
HE | T oF TH oG F a0 TH
¥ 78 W o7 9F & TT WIEA
mgY wren, agifE ehfaes & 20
faogd F1 smda 3% | g faq &
Tiw et g 6 o s wfefa g
wg g e § mdiaw F A owoT@r
Fd WU w5 f @A F qA%
T |

oy SGT qreFe qgT 4 w1 f®
W § A GEifras pRwm gar a8
7T AT | & &9 A wiF F
T FIHA TN ATFT qars &8 a7
#1 & 7 5% g95 37 & 90 oF
7 ®IAAT o7 I A9z =gl & fAariear
F 38 R TeUT fear ar 8T Fgr @
fF 3a ®1 Tgr 9 ALY FATEI SAT
Tifgr « & seewr Sger §F 34
Fi agrae Al ava famr w511 @@
A wFAT FIFT A G *
age ¥97  wieEww g wafwo &
argaT § R @ Erd At #ae 7
sz ®9 & B9 ¥ AT, TK §I9 #
aeq fagaw ¥ ¥ @if| gq @gqa
FLES fH N om i g Wil Se
¥ gl e www § wiaW A 7w
ft wEmw # wirer fvose A &
NWET ¥ FRG A g TG AT g€

g1

Wt eR Frugw &g @ Anage
gham W i 36 719 B qmw MW
f& mm swmhT qwwr €0 qegar
FET A I H §FIHIL A AT /79
AT G R, I A N wedn )
xraft, Wit I8 wwe 7 W =g
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[= W Frgw fag)

gy ®wrf TF-amm g Frow At
ATSAT IY G AT G ), 3y Tt
W, qTex WHHFF qaa § qh
gi—ag o wr & Hrqw F
gl & 5 wwR ar A F9 @
g arfemt mid & g e e ¥
T forr & ool HRATT WY ARG
A F YEFR TR swedAr gy
FEAT AZAT 47 |

a9y HAAG AT F AT A AT
FE EAR @I 7 @ gA
e vF waw faw g forgr w1 qwre
gt 9% 9w g}, O qg a9
WeF-T7T FTTA R ATAT R, o o
To I & HFAAT AL FTHFATE 1
afFa ug arr IeT F--qfF gt
HFR QAR  G@ERX §  gHien
5 AT Ft Ft gaug wfwdaf
IH ® TG FL 10 AR W &Y
FET ...

Bt THTSHIT WIES @ eq &
TIUETA T AR T UET § ..

UL I CIE R R E L A o
gHEAT H 1 1 T @7 i F

St qrsw wruaw feg o war
BRECE Ml S (SO T IR B
IHAT W NGB T Garar afY &
s owEA g 1 f®T e A7 W ovgr @
FAB IR ST I M 4A A
g AsTd A3k § I7 ¥ SHT0Rd
g wZTE

DR. VASANT KUMAR PANDIT
{Rajgarh): I amn extremely sorry the
Hon. Minister has made a very ca-
sual, white-washed statement today.

Possibly, the entire statement is cul-
led out from newspaper cuttings,
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which we have got. The statement
has not given us any additional infor-
mation than what we have already
had from the newspapers. I had ex-
pected that the Minister would take
us into confidence and give us certain
more details than this.

This is one singular incident of an
Act of Man. It is not an act of God.
This smacks of gross human negli4
pence and, therefore, a more official
Committee to make a probe will not
bring out the facts. All of us are
aware that there is a gang of DDA
officials which is operating in these
constructions and contracts, They will
cover each other. For the sake of the
report, they might make a scapegoat
of one or two lower persons. The
entire working of the DDA is sus-
pect.

Right from the beginning the tank
hagd cracked. We were informed
that the tank was heing filled with
3 ft. only to test it. Even then the
water leaked. In spite of this, an
attempt was made to fill up the tank
again.

I would like to know whether it
is a case of construetion at the hands
of one Kriparam who ran away. Al
the stage of Kriparam, how much
construction was done and how much
construction was gone during the jn-
tervening period by NDMC and how
mich construction was done by DDA?

The amount of cement which is
allocated or lifted {for this Project
and how much gold in black market
and how much was actually used?

The debris has been sent to the
Forensic Science Laboratory and the
officials are asked te give their report
to us within seven days. May I,
therefore, ask the Hon. Minister
whether you are going io receive this
report from the Forensic Science
Laboratory for the officials to probe.
Actually, the debris should have been
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sent to the Chemical Analyser to find
out the contents of cement, sand,
morter and ash in that. Therefore, it
is my submission that the Hon. Minis-
ter should give wus the Iollowing
details: —

(i) The name of the engineer and
the architect who designed this
tank;

(ii} The name of the contractor
who ultimately buily the tank;

(iii) The name of the Superviser
who was supervising the construc-
tion of the tank.

All these persons are included in
that gang of DDA.

(iv) The DDA official who re-
ceived the complaint from the re-
sidents that the tank is leaking.
Why did he not act on that com-
plaint?

__{v) Why there was such a haste
about this ten years’ project to
builq one tank in the Jhuggi
Jhopri colony?

Sir, T have a suspicion because the
DDA has already come out with 2
statement in the press that it was the
foundation which was weak. Every-
thing was all right. The design was
all right. Construction was all right.
1t was the foundation which was
weak. In that case, somebody must
have heen responsible to select out
that site for construction. Who was
the person who had selected the site
and inspected the foundation—laying
operations?

All these facts would come out only
if there is a judicial probe or an
entirely independent probe. Delhi is
not lacking in architects or enginers
and experts who are not connected
with Government Departments.

Therefore, this probe will only
whitewash the entire gross negligent
act.

And, therefore, I would appeal to
the Minister that if this incident is to
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prove as & deterrent for the future, if
it is to be the last incident of gross
humans negligence, cancel this Com-
mittee of Officials and the report of
the Official Committee. Appoint a
Committee of Experts drawn from
outside the Government Officers and
then they can...(Interruptions).

PROF., K. K. TEWARY (Buxar):
8ir, I rise o, g point of order.

MR. DEPUTY-SPEAKER: No point
of order on Calling-Atlention.

PROF. K. K. TEWARY: Under the
rule, in a Calling-Attention, no
Member can gpeak for more than two
minutes. ...

MR. DEPUTY-SPEAKER: He has
only given the background....

PROF. K. K. TEWARY: He has to
speak only for two minutes and he
has to put only sharp and pointed
questions. This is not a debate.
(Interruptions).

ME. DEPUTY-SFEAKER: 1 know,
this is uot a debate. Prof. Tewary,
you should have got up a liftle
earlier. He is putting the questiona
now.

DR. VASANT KUMAR PANDIT:
If the hem, Minister refuses 1o appoint
an independent Committee of experts,
then whatever report will pe given
by the Commiftee of official in
seven days, with refercnce 1o the
forcnsic laboratory’s report or with-
out reference to it should be placed
on the Table of the Houze. We would
like to have all the facts that come
out of thig probe, It iz my submissiocn
that gall those people who are found
guilty shoulgq be blacklisted from
getling any government contracts, so
that a lesson will be tauzht to the
officials as well as the contiractors who
are in league and are runing the, life
of the people.

I voice the same fear, as was voiced
by Mr. parulekar, in regard to the
haste with which constructions are
going on for the Asiads; things are
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going on at a wvery fast pace; no
supervision is being done, there is no
time now. Such gub-standard con-
structions would ruin our repuiation
and would also be a big hazard for
the people of Delhi

May. I therefore, make this appeal
to the hon. Minister? Even now, it
is not too late to appoint a Committee
which is beyond suspicion, which
consists of experts in the line of con-
gstruction, architecture, design, con-
tract, etc.

I would also like to seek from the
hon. Minister all these details that I
have asked for.

Wt wrew seow fwy o AremER
87 ¥ 929 & Mo Fgw A dfew
&t #1 ag famre fosmr svgar g
frggas fgamer Im o favqrg i
A F AT A YT T ) FE
qa@ AT TR ot 3E gfeww &
fFgst ¥ * fao gfafy a=rd
w gy wtw s 3 feo afefa
gt R wg o diogo F A
aqr§ & |« FAwr A 0E § Iqm i
sft wamar fardfl  qefafsEw
FE

#F 4z ff Tom fF moere
I ¥ @ ¥ oTad fafsg § fF IER
ZFGT & TF I RAATE Fi AYC oiedy
Y oy F WfowT W [y 35
far wEsE 01 &d faw $ e
) THF NdTH WIS, Gd GTEr
& wifaw i

SET 4F AAEH ® WWR 2, I§
waey u -3 wfewd firoers
gt & Wk fiaar wiafedie gad
FETE @ awh f |y FTE K
Ir A af
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SHRI R. K. MHALGI (Thane):

Will it be placed on the Table of the
House?

MR. DEPUTY-SPEAKER: Mr.
Mhalgi, you cannot. ..

W wiew A fag PE
oz & fF 7grerl) RIga & A9 w1 6T
% H2gwa1 g Fifs ag frow 7
g &% fmaw & gagmix dfew
¥ AW F I @I

¥ AzA ¥ FemAAig qIEY *i
fagars § % 99 1 AL FEI
WL T s T W} SATE & &%
¢ o ar wE

st AN FFX AT (WITNT )
AT 9IS Sy, § " /e
Fi quig 1 wgaT g R 9 959
Tal § I% &9 § FrEarg # |
%5 weaey § s wiale fag 8 s
FERLEl g1 &%d A Jadl FoUCEl §
IEI FTUIATE Fi

# 38 srg ¥ fedeT A0
wien g % o wfafc ges a=rg
2 A foadi ooh & faard 8, ol
N & & I afafe & freewt
1 fwgrass fear s =wfgd
gie & dw  fF A faa & we—
W AT gATETE & & S §
3 HoTawr faear §, (W AT
A ot mRan § e € fw
oS # fn fowd afas § sfaw
gi &F, & 50, 5 I
o

s whR Froow feg : SuTeRe
qgmE, A WA 38 A e g
0 ooger Hovamaar$ § 1 e
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#o wo § 5000 wq&1 TG afwwr 3
w1 Freo ffgr ar, g7 3§ 10000
wy wcfeard | o o qo faedl
F fagrg & fRg & |98 TR,
g a1 5 fen QR ARE F a5 ®
wy +fY € w1 gwd;,  difFg gew
g, wfer fofeafediNamd ofsm=ar
NI S, wgHAG E WIKEH 10000
oy ) g0 OEEAfeET & wW A
A FIT GO A A 67 GEATT GG
T & T FT AR FA E

15.31 hrs.
ELECTIONS TO COMMITTEES

MR. DEPUTY-SPEAKER: Now,
Motions for Election to the Com-
mittees, Shri Pattabhi Rama Rao.

(1) COMMITTEE ON EsTIMATES

SHR1 S. D. P. PATTABHI RAMA
RAO (Rajahmundry): 1 beg to
move:

“That the members of this House
do proceed to elect in the manner
required by spyb-rule (1} of Rule
311 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
thirty members from among them-
selves to serve as members of the
Committee on Estimates for the
term beginning on the st May, 1981
and ending on the 30th April, 1982.”

MR. DEPUTY-SPEAKER : .The
question is:

“That the members of this House
do proceed to elect in tha manner
required by syb-rule (1) of Rule
311 of the Rules of Procedure and
Conduct of Busness in Loy Sabha,
thirty members grom among them-
selves to serve as members of the
Committee on Estimates for the

lerm beginning on the 1st May,
1981 and ending on the 30th April,
1982~

The motion was adopted.
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{ii} PuBLIC ACCOUNTS COMMITTEE
SHRI CHANDRAJIT YADAV

(Azamgarn): I beg to mave:

“That the members of this House
do proceed to elect in the manmner
required by sub-rule (1) of Rule
309 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
fiftcen members from among them-
selvzs to serve as members of the
Committee on Public Accounts for
the term beginning on the 1st May.
1981 and ending on the 30th April.
15827

MR. DEPUTY-SPEAKER: The

question is:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of Rule
309 of the Rules oy Procedure and
Conduct of Business in Lok Sabha,
fifteen memberg from among them-
selves to serve as members of the
Cummmiltee on Public Accounts for the
term beginning on the st May 1981
and ending on the 30th April, 1982.%

The motion wis adopted.
SHRI CHANDRAJIT YADAV @1

beg to move:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do agree to nominate seven mem-
berg from Rajya Sabha to associate
with the <Committee on Public
Accounts of the Hoyse for the term
beginning on the 1lst May, 1981 and
ending on the 30th April, 1982, and
do communicate to this House the
names of the members so pnominated
by Rajva Sabha.”

MR. DEPUTY-SPEAKER: The

question is-

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do ggree to nominate seven mem-
bers from Rajya Sabha fo associate
with the Commitiee on Public
Accounts of tHe Hopse for the term
beginning on the 1st May, 1881 and
ending on the 30th April, 1982, and
do communicate to this House the
names of the members so nominated
by Rajya Sabha

The motion was adopted.
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(iii) ComMmITTEE ON PuBLIC UNDER-
TAKINGS

SHRI BANSI LAL (Bhiwani): 1
beg to move:

*“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of Rule
3128 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
fifteen members from among them-
selves t0 serve as members of the
Committee on Public Undertakings
for the term beginning on the Ist
May, 1981 and ending on the 30th
April, 1982.%

MR. DEPUTY-SPEAKER: Tha
question is:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1} of Rule
312B of the Rules of Procedure and
Conduct of Business in Lok Sabha,
fifteen members from among them-
selves to serve as members of the
Committee on Public Undertakings
for the term beginning on the Ist
May, 1981 and ending on the 30th
April, 1982,

The motion was adopted.

SHRI BANSI LAL: 1 beg to move:

*That this House do recommend
to Rajva Sabhu that pajya Sabha
do ggree to nominate seven mem-
bors {from Raiva Sabha to associate
with the Cocmmittee on  Public
underialkings of the IHcouse for the
term lheg'nnirg on the 1st Way. 1981
and ending eu the G0th May, 1982,
ard do communicale to this House
the names of the members so nomi-
nated by Rajva Satha™

MR. DEPUTY-SPEAKER: The
question is:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do agree to nominate seven mem-
berg from Rajya Sabha to associate
with the Committee on Public
undertakings of the House for the
term beginning on the 1st May, 1981
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and ending pn the 30th April, 1982,
and do tommunicate go this House
the names of the members so nomi-
nated by Rajya Sabha.”

The motion was adopted.

{(iv) CoMMITTEE oON WELFARE OF
ScHEDULED CASTES AND SCHEDULED
TRIBES

SHRI R. R. BHOLE (Bombay South

Central): Sir, I beg to move:

“That the members of this House
do procead to elect in the manner
required by sub-rule (1} of Rule

33!B cof the Rules of Procedure and

Conduct of Business in Lok Sabha,
twenty memberg from among them-
selves {0 serve as members of the
Committep on the Welfare of Sche-
duled Castegs ang Scheduled Tribes
of the House for the term beginning
on the 1st May, 1981 ana ending on
the 30th April, 1982."

MR. DEPUTY-SPEAKER: The

question is:

"“"That the members of this House
do proceed to eleet in the manner
required by sub-rule (1) of Rule
312B of the Rules of Procedure and
Conduct of Business in Lok Sabha,
filteen members from among them-
selves {0 serve as members of the
Commiltee on the Welfare af Sche-
duled Castes ang Scheduled Tribes
for the term beginning on the 1st
May 1981 and ending on the 30th
April, 19827

The motion pas adopted.

SHEREI R. R. BHOLE: Sir, I beg to

move:

“That this House do recommend
to Rajva Sabha that Rajya Sabha
do agree to nominate ten mem-
bers {from Rajya Sabha to assaciate
with the Commitiee on the Welfare
of Scheduled Castes and Scheduled
Tribes of the House for the lerm
heginning on the 1st May, 1981 and
ending on the 30th April, 1982, and
do communicate to this House the
names of the members s0 nominated
by Rajya Sabha"
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MR. DEPUTY-SPEAKER: The
question is:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do agree to nominate ten mem-
bers from Rajya Sabha to associate
with the Commiltee on the Welfare
of Scheduled Castes and Scheduled
Tribes of the HouSe for the term
beginning on the ist May, 1981 and
ending on the 30th April, 1982 and
do communicate to this House the
names of the members 50 nominated
by Rajya Sabha.”

The motion was adopted.

15.34 hrs.
MATTERS UNDER RULE 377
MR. DEPUTY-SPEAKER: Now

the House will take up matters under
Rule 377.

SHRI GEORGE FERNANDES
(Muzaffarpur): Sir, hefore you take
up next item I want to make one
submission. 8Sir, I could not give a
formal notice becapse I came to know
of it only when I came to the House
this morning. ... (Interruptiong)**

ME. DEPUTY-SPEAKER: I am
sorry. You must have given notice,
You must help me. 1 will not permit.
I go hy the agenda. I am not permitt-
ing you. This will not go on record.
15.35 hrs,

[Surt CHANDRATTT Yabav in the Chair}

st st wAtd 0 wg g
TEORHE G HATH T 1 AW
g 74377 % 07 GgF Al o
SCETRE SR A e pAl D E O |
o d g an feowsi aTw 381 T
TF 1 Wl o JREL T TR
qd ja di gHIT Nd "AD  BETd
qi & | ZIAT TV §TT el 48 9 )

ME. CHAIRMAN: Who paid for
thats
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ot wrel evbitw ¢ §R & fiwar,
AITqS T1 WIS g WX €1 qgi &
FAafdl ¥ W ¥ fowrwe o fw
HIHI &€ AT W Y A AT T R E
I T agr fam 1 &en owwr
faarerg & FHIG , qAFIL, HOT
ZOL AR AT FIFIEF qgEad §)
1 & ygr faw g § 3 agy saEr
HIEN AN QY T 7 4 F9 ¥ TE
yax dy e iR w a®
Y FIerw wTAe w19 F 719 aqr fau
T ¥ gre wrr & ) v &
F1 foerdy ot Iu® 85 T8 ¥ fau
g 45 u@e I feg @ F
*fee ior 3 ot & st o Iw K Tw
75 Y ¥ I T OF U ¥ 2O
o ¥ FNTTT dEfafaq forr €1 Frog
Lo S I TS e T B B
75 G4 F< fEar qw1 ¢ ot 75 =g
wWh T aq faw o § 1 A
gsfafaa & 1 war go 4% ¥ agy =%
2871 75 G Fxfeume & my
gefafaa & 1—50 ¥ a1 &% 2. 25
FT fgu e g1 FEediewe ¥ 60 ¢
# agrET 1—10Fv famaum . warw
fud wog wEwrETAEY S | d%EfinE
F TR FAAE N e wfz 9@
g1 3aw Fat & o g agerd
rgd &y our oy whiwmw agi-
qit A gER | SAEr o Hwer &
wEAnt wodr g 1 T wEiE #
AN ¥ & fomogw o &t &1 AT
TR B

MR. CHAIRMAN: What do vyou
want?

ot it wARYS 0 g w9l
gy F1 FE ¥ F quig g
aifecs w7

**Not recorded.
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MR. CHATRMAN: Now you have
brought it to the notice of the House.
Tomorrow you can give a formal
notice,

N WN wARS : AH 5
RS ISTAT  GIAT
Wi URITT NED ;. WifET

FGr g, GZ M EH Faar Jrfg

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT COF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH): Sir, the Deputy
Speaker has given g ruling earlier
that ynless he gives notice, he cannot
raise such things on the floor of the
House.

St URSAT WR 1 (FTAT )
¥ A F ST 997 <, AA @
ar QT A "R |

SHR! P. VENKATASUBBAIAH:
What he said should not go on record.

SHRI GEORGE FERNANDES: Why,
S5ir? Tt is part and parcel of record.

MR. CHAIRMAN: I have not said
that it will not go on record.

SHRI GEORGE FERNANDES: The
Minister should not arrogate to him-
self the powers of the Chairman.

MR. CHAIRMAN: Order please.
1 have vcalled 8hri Jaipal Singh
Kashyap.

{i) STEPS FOr SETTING UP OF INDUS-
TRIES FOR CREATION OF EMPLOY-
MENT 1IN AoxXLA Lox SaBHa Cons-
TITUENCY.

o T iRy www (siEs )
WiTAT AF war AE da gy
=g 5% F xoew 7 fanes 9519
wx A Wit T 57 & orswr
aRgr 0@ FOECE T8 gF Wiy § )
7 TS B § WA ® T FT 15
. A A TET KA age & e
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gt g fas da ¥ us ofi wi<@mT,
FaAT gur ¥ GawT fewm ® v
Gigw Jgae AT P W ETH
i & a8 4uT ], TG WAL
¥ gaw % UES F &fET cqaedr
F TN F IO A F AGH STIIA
#r 3faw qFg 81 fRe qiwi 1 ™
wa F TS v hamaGid fw
9% FY Weeaqu sdw uy Fafoe
f% siig | A T ARl M
2 fosd s gfawe s sormagi gl
B wit s, I3 wigA § ne5 WY
TIAATT AT WLA 7d & wexy freer &,
TGN G ®GAF GIE TN FHCGEAT
ToIfhs F¢F G F AT ¥ ST
fetimr w1 &% & AT I6 9T &
JNET T OAFGT & 1 OTHF WG
famme & ararTs, SUIGLH S WTRAYT
SrEaaIe & A fRet # ewmar
UEIGE  § | THE HETAT ST

Fregrn § Fend § A S NS
§ wur f=f aids o wfesws ®iew
att ghfqator oo d eoifes g
AT ¢ ¢ ¥ ST F SEi
i IEGES AT AR EREGHT &
A § WY gy RIS AT
feamr =mgar g 8w ov wfas=
s wTEEiE w1

(i) DrINKING WATER PROBLEM IN THE
HILLY DISTRICTs OF UTTAR PRADESH

st gaw wox feg v (meAe):
IO W3y F SING sacEi H s
# fefe fam afcms fove g€di s
W@ § ) Tae amsfRdiE 4, 5
e ar Fi gh & wrifi s &
feor &z aod wgd @ Foe® Seer
ufasio &40 e giswr § 1w
sfew wrei & fagm® fen wya
TepTw frm wew JoTa wifgo -
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(iii) Neep T0 CONSTRUCT A BY-PASS

1. Fo To WTHA ®I UF HA To
NEAR RATLWAY OVER-BRIDGE IN

TY AT H Ty o Fi HREGT T WHATT T
FUAST WA ST 1 THFE A
g6¢ g% & whaw A faig wfg
WO TG FATT WA JEATHT I
i o Ry ferar S

2. Qusi AisiATal & (g 3g
fRg sifaaae a1 7 39S 7 A1ET
ST 8 oAt T yaAraT R uT
swcefusy  faaifea fFar sy sifs
aduy  Awy ¥ 3¢ wiqggaw yar F
gy 7 &1 sgiey wiwgyr v A IAE
wiqgamst & widsit® fga & oo
gUdur #F WIANT & |

3. agr  wfwiw &t ¥ wwea
yuesr ¥ wamme foAE e
T srer dystArsit &1 frato ®war q9gar
& fuad o wam faga & wramsar
vedi § 1w o5 drsATal w Ivesy
gt grudrd | mwa: oFd a6
fagg w2 & A7 TEd 5 W
HORTR 1 Fg FF 07 SEFHENE
I EFEG R TH qF H I
qafefaeg w7 fagq  avqmamT i
WSIFF T AW T ST S |

4. fogzaEr @ & e
¥G TUT I AT BT TGN AT JO
X gRERI A AfgE faweqd g @
¥ gddry §dt 7 AT ¥ LW A
qof: & wAT A HTEeEE
7 yrfws afar § owrie oW aa
¥ A odf O ofq qR e
&1 O fRar IAT TEATEF § |

w3 "EAR A A S
SUOEY  fawgel 9X AT wREAE
X FT GLAT @ g )

(Kalahandi):

KoTa RAJASTHAN

Mo frew  TRIQ mRand
(Ao ) @ swohe #grey &
T AATHR FT T FIET USEATT
g fraturdr "Hiaw fas € 43S
faemr  wrgeht | xy wac faw w5
o w7 49,1977 % WA goT |
T wiax fas & frafo F19 snow @
& wr § arfury ot I Faww gy
YT M1 ATge /7 9Tg arg-
9TH A aAT ¥ &7 gAY F1 20 AT
z5 femdrer & g4 wfefor ao
o oot B owWE 2 T® ¥
e g1 W@E | wrer aw F G ey
&M AR g AEr 8, 20 25fFwl-
HTL HATAWF 50 T FA & FohasT
ufefawr gifr dgifean gard 57 g
W F IHET WAFA ST AT
TFAT ¢ | TET SIS 1N F9T
BFIT  TH &l & wATAVGE gH
qI¥ &Y 7 (AT ¥y gar A9 TOET
¥ OWR

RETN AT TN ATST THH
waafes e § | Wl e
FRET & syfargl &1 (g 90 qor ay
Fr g g W g THFT HIIAT THL
I wATAR GO FEIE FT | ¥
fagomd et faw & 9@ &
ar-a AT a2 ar fex grafeay
Wt F1 TR ¥ £ xm yAer 1
garge #31 WY frw A s &
anfaat 1 #fers w1 e @ W<
T wRiEd w0 o

(iv) NiEp FOR IMPLEMENTATION OF

CHILb WELFARE PROGRAMMES IN
KALAHANDI DISTRICT OF ORISSA

SHRI RASA PREHARI BEHARA
Under the Integrated
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Child Development Services pro-
gramme of the Central Government,
Children are provided nutritious feed.
For this purpose Balsevika Centres
are oponcd at various pluces in  the
country. Under the same programime,
pregnant mothers are also provided
rich food. Mothers are alsp given
education for proper bringing up of
children,

There is severe scarcity of nutritious
fcod for the mothers and babies of
Kalahandj district of Orissa and many
children are facing untimely death
dye to this. QOut of the 18 lakhs of
population of this district, more than
20 thousand children are suffering
from diseases which are caused hy
malnutrition and lack of buby food.
Their physical and mental growth is
not possible if they are neglecied any
further. The baby food supplied by
the Social Welfare Department
through the blocks is very insufficient.
There are certain complaints of gross
misuse of bapy food is the Golamunda
black of Kalahandi district.

Due to lack of proper educatlon,
the mothers belonging to the poor
community are unable to take proper
vare of their children. They are
quite ignorant about the child welfare
schemes of the Government which are
under operation in  this district,
Therefore, I urge upon the Gov-

ernment to open large nhumber
of ‘Bal Sevika Centregs jn all
the 16  1block of the Kalahandi

district in order to train and
educate the mothers to take care of
their children and utilise the facilities
that Government is making available
to them. Social Welfare Department
should implement the child welfare
programmes throughout the district
vigorously. Steps should be taken to
save the children from untimely
death by providing sufficient nutriti-
ous food. Necessary guidelines should
be given to the State Government to
check the misuse of baby food.

{v) NEeD ror CONSIDERATION OF
DEMANDG OF THE INDIAN IMMI-
craTION GULr COUNTRIES.

APRIL 1, 1981

Rule 377 348

SHRI K. A. RAJAN (Trichur):
Sir, the representatives of the Kerzla
Muslim Cultural Centres in Kuwait,
the Unifed Arap Emirates and Quatar
in & memorandum to the Centre
through the Kerala State Governor
have put forth the following demands
for gympathetic consideration: -

1. Creafion of a geparate Union
Ministry to attend speedily to their
problems.

2, Setting up of a cultural centre
in each  Indian Embassy in Gulf
region.

3. Embassies to be empowereq to
dea; with local government and
employers on problems of immi-
grant workers like termination of
contract and accidents.

4. Each Embassy to have at least
one officizl with a knowledge of
Malayalam. ~

5. Reduction in the Air fares and
establishment of an International
Air Port gt Kozhikode,

6. Customs duties 1o bhe lowered
from 320 per cent to 120 per cent
ang freight allowance to be raised
on goods warflh Rs. 2000/-.

7. For more favourable terms for
expatriate employees to invest their
savings jn Indian Banks.

8. Conslructien of housing colonies
for families of Indians abroad.

cement
remittance from

9. Priority in allocation of
to them against
abroad.

10. Reservation of seats in Educa-
tional institutions for their children.

1 urge upon the Government that
the case of Indian immigrants in Gulf
countries whose annyal remittances
go to polster the nation's depleting
foreign exchange reserves, be taken
into serious consideration.

(vi) NEED FOR A LOCAL TRAIN RETWEEN

BHAUDARS RCGAD TO JAWAHAR

NAGAR DEFENCE FACTORY IN MAHA-
RASHTRA
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Rule 377 350

(vii) NEwg COVERAGE ON NATIONAL
ISSUES BY ALt INDIA Rapio

Wt cwm faers qmaA (FA19)
garfr Agrea, I FT & TT  FFAT
qga & fan Tedig AAAt a7 qFr AE i
Frodqc uwdt g ¥

T H WAWT FIGA T F MEIA-
Fiof (&9 & ¥eT BT ¥ 1 JiEA
magfas sfeaios sawifadis meaa
F 9T T WFNWEO FT A G TR
g, wu fqora 28 w=0 @ w600
&X W FFIG 0T F FGAT 4 fEAT
® X, & A9 F qFOT T AT
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gl T F9, aive wieao-faidr
gasdt & wigw A fEai E o
femtd  30~3~81 ufa # g9 Ffaam
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# ot %€t wmiwwr FwoA Sifge, 77
N owEifes €¢ fggr Tar 1 3er Aaw
FZIFE g fFE TR M I AT A2
fra fox sl awRal 4. af=
faatfasr dat & & mew 1 379
g w7 3w wifgg . Afes w3 ==
FaGG g7 A F39 g 9" AHL-
ATl o o § 0 ¥ qdmay fam,
at gudi faegm sTer T & af

THe  wgd ofi weq # Mg sy
Hfl gru wrEiaT ¥ oF uFdET
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warar, afer gx ot F oF A
¥ gt dg-ace @@ Fasn q
Stq ggar faar fear st geaw &
e § gy faar, &1 3w swaifa
& fwai mar o

HITEAT T FIIA $TAT AT &
F wrwnmach 9 & g9 e
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[ T {awre qrEaT]

wLawdl § ) URa wAr & fag
gaa  dzr g AwA ¥ AEL A
OF X ¥ WRET & 98 ¥ IEE
qg fear & 1 0@ feafs 7 weEm-
AT GTT AM-TH FT TN TERT
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@ |

15.53 hrs.

DEMANDS FOR GRANTS 1981-82—

Contd.

Mmasrry oF FeETROLEUM, CHEMICALS

AND Frmrrazers—Contd.

wafa agag : #7 gaq Ay
wiE Rifraw, dueed e Raned
Fi apit gt feaxaa F1 A @A |

sl wWgw Wi garfzar g
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fraffa & & S s=ria oigl @&
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APRIL 1, 1981 °~

Min. of Petr, 35
Chemicals and Fertiliser
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CHAITRA 11, 1803 (SAKA)

Min. of Petr.
Chemicals and Fertiliser
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APRIL 1, 1881

Min. of Pelr. 356
Chemicals and Fertiliser
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iSHrI K. RaJAmMALLU in the Chair]
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Min. of Petr. 358
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[ sgaam aadzai]

g WE F HrA A5 AW Gg Y
EIAFITE & H Iudr anda F0
g1

SHRIMATI SANYOGITA RANA
(Panaji}: Mr. Chairman, I am on a

point of ¢rder under Rule 344 11
savs as Jollows:

“Whilst the House is sitting. a
member- (i} shall not read any
book., newspaper or letter except in
connection with the business of
House.'

51 fF M AsqewT W gEEe
Ly &

i TR 0F 0N FIAH (FarfeaT )
HowaAre w93 w@ g, afew wf
A 9\ E W17 WATT H gr 3
AGAET § 5] F WeqGH FC @
g

SHR1 CHINTAMANT PANIGRATII
(B whaneswar): J rise 1o support the
Demands for Grants under the Cont-
rgl of the Winistry of Petroleum,
Chemicals and Fertilizers, Our
country has Ly now entered the third
decads of the development of oil in-
dustry. During gall these years, we
have achieved 2 greatl success in spite
of the difficulties which were created
hy the foreign il interests in the

beginning of our oil industry in this
country.

Here we must remember the great
help that the Soviet Union had ren-
dered to us in the initial years when
we were trving to get oil exploration,
when the foreign interests mostly
the western countries were trying o
intervene, not to help us. Aftier the
th'rd decade of development in the
oil industry, on the 31st MMarch, 1980,
the total investment in the oil in-
dustry, both in the private sector and
In the public sector, came ta  ahout
Rs 1500 crores, And in the Sixth
Plan we have provided a further in-

APRIL 1, 1981

Min. of Petr. 360
Chemicals and Fertiliser

vestment of Rs. 2,873 crores for oil
exptoration and for consolidatng the

oil indusiry in order to be able to
achieve technological and economic
independence from foreign  countries,

The achievement during the last three
decades has been really remarkable.
We wiil have 1o ask  ourselves, why
even gziter all this investment lhat we
have inade, our imports of crude and
petroleum products hag bheen .ncreas-
ing from one plan to another plan.
Our installed reiining capacity today
iz 31.80 million tonmes, But the
target for indigenous crude produc-
tion which we had set for oursel-
ves—has not bheen  achieved. I
think we proposed to produce 21.6
million tonneg of crude oi]l indigen-
ously by 1984-85 and our target in
1981-82 was 205 million {onnes. But
we have preduced so far only about
g million tonnes. In 1980-81, in the
retineries we have produced only 9.4
million ‘panes in our couatry. There_
fore. T would like to submit this be-
fore the hon. Mnister, as our Go-
vernment is taking a keen  interest
1 meet the oil crisis that we are fac-
ing in the last four or five »ears. I had
sald thiz ia 197! in this House thatl
the ol prices were going to
risze angd if we  hag taken a
very pragmatic view and evolved 1
rational fuel policy then we  would
nol hzve been facing the difficulties
that we arc facing now. Therefore,
we nced uyrgently g rational fuel
policy and I am happy that we have
set up a commission and that com-
mission will coordinate the entire fuel
policy taking into consideration the
ail. enal. hydel and also tidal resour-
ces. The Commission is considering
all these. But, In view of the rise in
oil prices by the oil producing count-
ries we must have an integrated
energy  policy, without getting
panickv, 1 am glad that in the
Bombay High we have—with help of
the Oi] and Natural Gas Commission—
huill our own expertise. In the
olden times Pandit Nehru started ihe
oil cxploration and when it was an-
nov.ced in this House there was great
jubilation and it was welcomed in this
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House with thunderous applause, and
successes in 0l exploration were an-
nounced in the House from time to
time and this got thunderous applause
from the House. That impetus has
been built up by ONGC and the ox-
pertise has been developed by them
during the last three decades. Sup-
posing, because the il prices are ris-
ing and our demands are also rising.
and we are not able to contain our
demands, can we think of inviting
Ioreign interests to participale in our
own explored areas for helping us lo
inerease production? If we can go-
in for off-shire oil exploration without
the foreign interests it will be g good
proposition. But in Bombzay High
we have already explored and we
have made a massive investmenl in
the oil sector. When ONGC is able
to produce annually 12 million ionnes
of Crude from Bombay  High why
should involve foreign firms in already
explored areag for increasing the pro-
duction from 12 to 17 million lonnes.
But if they want a share in the pro-
duction of crude in Bombay  High
which has been explored by us, the
Minister should think seriously about
it.  ¥You knsw in another 20 years.
ihe price of il is puing to Rs. 200
dollars per barrel. If we give them
10 per cent share, what will happen?
Today when we are irying to have
a rational energy policy locking to
the demands of our couniry for the
coming 20 wyears, should we degrade
our self-reliance or the expertise that
we have built up and in 5 panic invite
foreign interests? They can invest
money and get their return, but shar.
ing in the production is a gquestion
which the Minister must think seri-
ously about, as lo what extent it can
be allowed.

SHR!I NAWAL KISHORE SHARMA
(Dausa): What in vour opinion? Why
are you mincing words?

SHR]I CHINTAMAN] PANIGRAHI:
My opinion is not ioc share the pro-
duction. We must relv on our own
expertise in the ONGC which we
have built up. 1 know there are
many difficulties and short-comings
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in the way. I have gone through
them. I was in the Estimates Com-
miltee and ] have looked into every
aspect of ONGC. Still, we are proud
of the ONGC, which is a public sector
undertaking, Pandit Nehru had
great  hopes about ONGC. Let us
Iry to ulilise whalever expertise we
have built up. If there ig any short-
coming we shall try to improve it. I
Teel that so far as sharing in produc-
tion is concerned, it will not help us.
May be temporarily for: five or ten-
¥ears you wani to have some more
oil from Bombay High and therefore,
you are asking the foreign firms to
help us. II may be 3 tiemporary
gain. But we have o look to our
energy policy for the next 20 or 25
years. The entire western world is
now thinking—the Club of Rome is
teying to build up the thesis of “limits
to growth". They are planning for
a zero growih. They want to invest
their surplus capital in developing
countries like us. In the last few years,
we have been going in for more loans
trom IMF and some foreign countiries.
The cbjective which Pandit Nehru
placed before ys was to make our
country gelf reliant. We must Consoli-
date and strengthen self-reliance. In
the Soviet Union, when they started
building their nation, none of the capi-
lalist couniries came forward to help
them; for the Kniper Dam which they
built, not even one turbine was given
by other countries. 5Still the Soviet
people said, *we shall accept the chal-
Ienge and we shall build it on our
own'". They did it, not depending
even for one dollar on others. That
was the mode] of Soviet Union, That
was the heroic response to foreign in-
tervention by the Soviet youngmen
in those days. And, within a span
of 60 years. the Soviet Union has
excelled the strength of America.
Take little Vietnam. The Americans
went on pouring all their
bombs on Vietnam. The entire
quantity of bombs used in the Second

World War was hurled on the Viet-
namese people. But they said, “we
shall not surrender”. Therefore,

self-reliance should be our gasl - N¢
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thing is any substitute for self-reli-
ance. There may be easy money
available in the international market
today and they want to pour more
money into different countries. But
for self-reliance there is no substitute.

We will have to sacrifice for this We
are going increase the investment im
the oil industry. Whatever little
difficulties may come in our way, we
shall have to face them. We shall
also have to limit our consupmtion.
The demand is golng to be 45 million
tonnes, they say, in another one or
two years, by 1984-85. But I say,
let us limit it to 33 million tonnes, be-
cause our refining capacity is about
31.8 m'llion tonnes and our produc-
tion capacity also, we are going to
increase to about 23 or 24 million
tonnes. Today we are importing
Rs. 6000, crores worth or oil. In
another two years, we shall be im-
porting Rs. 10,000 crores. I say, let
us limit it to Rs. 5000 crores. I am
very happy to note that next year
they are thinking of reducing it to
Rs. 4500 crores. It is a good thing.
We must try to reduce it by going in
more and more for energy from coal.
Ssmo time back we thought to pro-
ducing 240 million tonnes of coal. But
at the present moment, our actual
production is 113 million tonnes. We
have put in huge investments. We
have huge deposits of coal, nearly
12,000 million tonnes. Take the case
of Japan. What do they do? Theres
fore, in the energy sector, we shall
have to convert coal into electricity.
We cannot carry coal from Bihar to
Bombay. But we can carry electri-
city. It is good that we are building
atomic energy stations also. Let us
try to coordinate our fuel policy in
the coming 20 to 25 years so that we
depend less and less on foreign count-
ries for oil. I hope, there will be
glut in the international market as
far as oil is concerned. If the con-
flict between Iran and Irag goes on
and there is a third world war as the
prophets of dom predict it in 1984-75,
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there will be shortage of oil. But
there are interests who create such
panic to see that prices go on in-
creasing year after year. That way,
let us not be panicky.

About fertiliser, we have invested
nearly Rs. 2000 to Rs. 3000 crores.
Our total production capacity is 5.2
million tonnes. But what we &re
producing is only 18 lakh tonnes. Can
we go on investing like this without
achieving our installed capacity?
These investments have no return be-
cause there is a kind of interest which
wants that we must have to go on
increasing our imports so far as fer-
tilisers are concerned. They have a
vested interest in that. I do not want
to involve any one. But there is
a kind of psychology working for this
desire to get more imports. Otherwise
how is it that the more we invest, the
more we import. Why can we not
produce at least four million tonnes
of fertiliser when our capacity is
5.2 million tonnes? In 1971, we
imported fertiliser worth Rs. 200 cro-
res. This year we have imported
fertiliser worth Rs. 700 crores. If
we go on in this way, perhaps, we
will have to import fertiliser worth
Rs. 1000 crores in the coming years.
Therefore, 1 request the hon. Minister
as things are moving in the interna-
tionl arena and in the international
market, let us try to stick to our
basic ideals which Pandit Nehru had
enunciated that we must be self-re-
liant whatever sacrifices we have to
make. I request the hon. Minister
to try to evolve a rational ‘fuel policy
which will make our country more
and more reliant on our own
strength  without dependence on
foreign countries.

With these words, I  support the
Demands of the Ministry of Petro-
leum, Chemicals and Fertilisers.

SHRI N. K. SHEJWALKAR (Gwa-
lior): Mr. Chairman, Sir, I do not
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know as to what remarks I should
make regarding the performance of
the Ministry of Petroleum, Chemicals
and Fertilisers. Actually, this Minis-
try is very vital so far as the prog-
Tess of ihis country is concerned. At
the same time, the oullock, the per-
formance and the projects which have
been kept ahead and the way in
which actions and decision are taken,
they are most disappointing. In the
short time at my disposal, I cannot
deal with all the subjects. T can deal
with two or three subjects only.

If we make a comparison of the
population ratio, the  productivity
ratic and energy consumption ratio of
industrialised countries, developing
countries, oil exporting countries and
planning couniries, the resullz are
interesting, For the industrialised
countries the share of population is
15.2 per cent, productivily 36.6 per
cent, energy consumption 573 per
cent: for developing countries the
share of population iz 52.2 per cent
productivity 30.9 per cent and energy
consumption just 13.8 per cenl. For
o] exporting countries the population
ratio is 0.3 per cent, share in pro-
duction 12.7 per cent and energy con-
sumption 0.7 per cent. For those
who have planned economy, the
share of population is 31.3 per cent,
production 29.8 per cent, while energy
consumption is 5.2 per cent, This
shows that the developing countries,
particularly Tndia, are lageing far
hehind.

Only day bhefore yesierday I had an
opportunity to wvisit Blkaner, near
Jaipur. They have sophisticated ins-
truments for testing o many things—
the nature of the wool, what are the
effects of crores—breeding and so on.
But they are not having enough elec-
tric power: they have shortage of
electricity. They complained that
sometimes for 17 hours they have ho
Power supply. In fact, the shortage
of power is a common feature all over
India.
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There is shortage not only for
electricity but alsp for diesel and pet-
roleurmn products. In the background
of this, it is not clear what integrated
plan we have in mind, Many tumes
it appears that we are not very serious
about 1apping other sources of energy,
whereas many other countries have
made much advance in this field of
late, Only last week I saw a picture
which showed that a smail
country like Thailand was ex-
perimenting and it has already cons-
tructed one plant which would pro-
duce 300 kw of electricity through a
geo-thermal power station. I do not
know where we siand in this matter.
No doubt there is thinking here, but
how much of it has been translated
into act.on?

Therc are various statements issued
by Shri Sethi and his colleagues in
the Cabinet that they want substitu-
tion of furnace gil by Coal, they want
low-speed vehicles so that efficiency
may increase, they want economy in
the use of stafl cars, they will have
improved vick stoves, defence has
already made experiments tg have a
saving of Rs. 3 crores in fuel, So far
as nuclear energy is concerned, it
is still at a stage of stand still. It is
very costly. Further, the gestation
period is not over. It is still to be
tested what are the effects of radio-
activity and things like that.

We can dp one more thing. Methyl
can be produced from forests. Then
there iz szolar energy. In spiie of
having experiments at the Arid Zone
Laboratory and at Roorkie, we have
not yet started having solsr heaters.
It we do that, we could save at least
some percentage of the elecrical or
other sources of energy which we
now use.

Similarly we talk of tidal waves.
Probably, if I am not wrong, the Prime
Minister zlso hag stated or Mr. Maha-
jan has stated in his speech that they
want tp have an experiment on tidal
waves with the help of France. But
I do not know at what stage the mat-
ter stands, 1 just talked about geo-
thermal power statlons. Mr. Vikram



367 D.G.—1981-82,

[Shri N. K. Shejwalkar]

Mahajan said about only ong valley,
but he hag not been able to tell us
what the prospects in the whole of
India are. Because these new experi-
mentg are {g go on, financial assistance
of a capital nature for relging them
has aglsc to be provided. But no
thinking seems to have been done on
that point.

Sir, apart from that we hive come
to g stage where schemes which are
unde; consideration for generation of
hpdro-electric power are not picking
up speed, they are just lying there for
various reasons and day by day
the «cost is increasing 1 read
in the papers and for the in-
formation of the House I will
submjt that in Tokyo there ig an ex-
periment going on to find out the
source of energy from snow, the dille-
rence of temperature is tn be harnes-
sed to produce the source of energy.
This is how the world is going on, but
I am afraid we do not seem to be very
serious about thig problem.

8ir, we consume more than the suffi-
cient quantity of diesel for railways.
If we can just save electrical energy
and produce energy by these yarious
methods or reduce the consumption of
electrical energy foy so many things,
that energy can he divertea for run-
ning the electric trains and we can
save diesel. As was righlly poinled
out, there iz a drain to0 the tune of

Rs. 5,800 crores to foreign countries
and we have not beea able to do
anything abhout it. Secondly,

as I pointed out, what Iz our policy?
Everything seems t{9p be 1n a mess.

Regarding oil reserves there wag a
decision taken by the earlier Janata
Government thay the Bombay High
exploration should not be done, Afler
that more than I0 million tonnes of
oil could not be taken out. Then when
your Party came into power, then the
Government sajd, ‘Yes, it should be
inereased to 12 million tonnes’. (In-
terruptions) It is just the reverse. The
proposal is to take out. Tt is not to re-
serve. The exploration is to be done
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at different places. There has heen sur-
vey and there are 27 places where this
survey can he effected and all these
companies can be given coentract. But
it seems to me that that has not been
followed and only 17,000 or 18,000
tonnes of o0il is being recovered from
Bombay High on the advice of the
French Company, and they are not
serious to have the experiments all
over the shore of India, off-shore as
wel! as middle shore.

ME. CHAIRMAN: Please conclude.

SHRI N.K SHEJWALKAR: Yes, I
am conscious of the time,

Sir now I come to fertilisers, On
fertilisers the Fertiliser Corporation of
Indjz has incurred a loss of Rs. 87
crores and it is working at the capa-
city of only 33 per cent. Sir, An-
nexure III to the Report shows how
other companies are also working, and
last time also Members objected say-
ing that all these units are not work-
ing to the capacity, I do not know why
they are not working to their optimum
capacity. Just having such small pro-
duction and incurring losses, of
course, is z matter of great concern
to everybody, Not only that. I may
mention, in the last sessiin matier re-
garding fertilisers was discussed. It
was in regard to Ammonia at Thal
Vaishet and Hazaria, the contract 'was
taken put from the U.S.A. firm and it
was given to another firm. It was done
against the 1iehnical advice even by
bearing the continuous loss of Rs. 55
crores per year. If had been done
against all the set principles even
having the displeasure of World Bank
whe was expected to give us soft loan.
Why it was dong is not clear.

I want to bring to the notice of the
hon. Minisleyr ihe condition of sale of
petroleum products and L.PG. etc.
It iz a well known fact that for the
aealership of any petrol pump, some-
thicg is going on ynder the iakle
Thousands of rupees are beiog given
to get an  agency. Gag is not being
arranged. They say that the toial
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number of persons on the waiting
list is 37 lakhg They pad to release
50,000 gas connectiong in January and
in the later months 1,00,000 connec-
tions every month. They have to re-
Jease 11,50,000 connections. By that
time the waiting list will go to 60
lakhs. Have you gol any policy? What
is happening to-day? In this regard 1}
wrote a leter on 8th of January, 1981
to Shri Seth.. The leiter had been
acknowledged. | am very much thank-
ful to him. But nothing had been done
til} now. I reported that in Gwalior the
backlog is of three months 1 have not
been informed of the action taken on
my letter.

Only yesterday, a friend of mine
said in Agra the backlog is of two
meonths. It means the position is the
same in U.P. too.

I read an article in one of the
papers. 11 is probably Amrit Bazar
Patrika, I do  not exactly re-
member {he name of the paper. In
Calcutta, on payment of Rs. 50/-
Rs. 70/-, Rs. 90/-, and Rs. 100/- you
can have cylinder in black market.
Rs. 50/- is for a Bengali, Rs. 70/- is
for non Bengali Rs. 90/- i; for a Mar-
wari and Rs_ 100/- is for an industria-
list, Here also, we learn in black mar-
ket you can get any number of cylin-
ders. What ig this? Why are we not
able to control this? What is wrong,
T cannot understand? We are plon-
ing to give further cannections. I amn
afraid there will be havoc. I do nol
say that connections should ngt be
given. The connections must be given.
On the one hand you want that fuel
from forests should uot be given.
treeg should not be cut, forests should
be protected. After al} yYou must pro.
vide some sources of fuel to the com-
mon man. people are not getting coal
also. What should be done? (Interrup-
tions) I have written a letter to Shri
Sethi.

The same thing happened two years
before. At that time Shri Bahuguna
was the Minister of Petroleum. I wrote
him a letter. The Officials teld him
that the backlog was of 10 days I
Phoned him and told him thnt it was
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of 70 days. He immediately sent an
officer to Gawlior with an instruction
to see me, to find out the difficulty. He
explained that the contractor was not
giving that. Special train was sent.
Within ten days everything was all
right, (Interruptions) It was set right
not only in Gwalior but everywhere.
You have no control over ihe officers.
(Interruptions) It was not a guestion
of Party Not for the Party. Agra is
not g place of my party, You de it in
Agra; don"t do it in Gwalior. There-
fore, my submission is that there is
mismanagemeni, there ig no control
over the authorities, no proper
management and no direction. I do

not know what will the fate in the
circumstances,

o7 qAig A _qt  (fatwar ) o
aarefy Agica, ¥ wNF GregA §
90799, THAA FAT it warag
F 9 F a9GA T q97 3= @
T O |

o i fasa 7 feq-afa-fag 3ot #r
A% AFAOAA A0 N & | Wewqd
§ A9 §FAZFIRTGTURE, §9 ¥
TE WIFA U4 IF({9Iq qaTqt 1 6wz
faegeards g war &« wqar & ady,
AR 390 ¥E Frad1 a Fawraeia
29T ¥ qUT X FI-q4Eqr g7
TENIT WAL 9 | A qfcfrafaay
HET GCRT K qUG 0d A% |
LETEE RIS SEE LK Togh Elie e
4 741 Fifvsa gl & wmw § ww
*t weafadT a1y #1 faar g ASY
b &1 e § W Fiv-iregas fratf
AYL | U9 ITVAT F( Trog 5 |

8 & WA@Y & wAN(T xw ¥
¥ TA W IWIET 1980-81 ¥
94. 9 Wi AfgT 34 & 97 T 1981-
82 ¥ 137 wrar RigF T4 Fiv A

AT 334K %1 7k § o\ Nwtaw da
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frore &rqr wifge w8k gw
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i fRmrs & 5@ & g
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SHRI €. D. PATEL (Surat): Mr.
Chairman, 8ir [ rise '»> make some
concrete and important suggestions
regarding 1he policy and functioning
of thig particular Ministry. But, hefore
I do that, I would like fo make it
clear that I support the Demand for
Granlg in respect of this Ministry.

So far as our oil import bill which
ig about Rs 5600 crores lasi year is
concerned, I would not deal with that
subject in detail because much has
been said by my other colleagues. The
enly thing 1 would like to submit is
that, looking te the present statistics,
looking to the policies ena program-
mes, our cherished hope of becoming
self-sufficient in thig sphere has elu-
ded us and, I think, in the near future
also '‘we will not be able to attain it. I
wish I am proved wrong, But the hard
facts are like that. So, I would like o
make some concrete and serious sug-
geslions,
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Exploration and exploration of oil
and natural gas is to be slepped up.
Austerity measures and new device to
generate energy are to be found. At
present there ig no scope for attzining
self-sJiciency in the matter of oil.

A Committea known as Lovraj Com-
miitee was appointed by Government
in accordance with the suggestions
made by the Satish Chandra Commit-
te. That Committee has subinitled ils
report to the Government. And Gove-
ronment was pleased 1o accept that re-
port. I am grateful to the Ministry for
acceptance of this report. But [ would
say that since a scheme has leen for-
mulated for laying down the pipe for
the supply or for the delivery of Bom-
bay H'gh gas to Gujarat and other
States and the land face point has heen
selectea for the purpose, we must go
ahead with it very quickly.

Coming to the other asnect, 1 would
state that recently, that s, lasi month-
March-the Ministry hag declazed an
awarg regarding the crude nil royally.
My submission on this is th.s. 8n far
as this award is concerned, a gross
injustice has been caused to Gujarat.
It iz manifesily unjust and improper.
I would not like 1o deal with it in
details hbecause of lack of lime. But,
we will have to look to the back-
ground, principlss ang relevant sta-
tutes/laws while fixing the royalty on
crude. So far as property rights gre
concerned, they are vested in the
concerned States. So far as natural
resourceg are concerned, it has heen
an admitted position that the right to
extraet oil js given to the Central
Government. The right to pay com-
pensation is also with the Central
Government. Both these rights are
vested in one authority and that one
authority takes a decision without
any consultation.

There were five awards given-1962,
1968, 1972, 1976 and 1981. The 1862
award was known ag the Nehru award
while the 1968 award was known as
Indira Gandhi award. Under both
these awards. basic and card’nal
principles were laid down, The actual
price of erude oil should be the mar-
ket price and not the wellhead
value price at which the crude oil
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is sold by ON.G.C. to the Indian Oil
Corporation. This is the artificial
price—a  mere paper iransaction.
This paper transaction value is taken
for the purpose of fixing the royalty.

I may incidently siate that so far
as oil resources are concerned 50 per
cent of the resources in the State have
been already utilised. So far as
Ankleshwar is concerned, that is
the best crude oil and about 70
per cent of the crude oil has been ex-
tracied. Proprietlory rights are vested
with the States everywhere, No pro-
per steps are being taken to see that
when two rights are vested in one
authority. Government of India
should exercise thig autherity judi-
tiously gnd should not =xpose jtself to
the charge of cxploiting this aulhority
to its own advantage and at the ex-
pense of the Silafe Govermment, Com-
ing to the royalty from 1062 {o 1981,
it was Rs. 7.50 per metric fonneg in
1962 it was Rs. 10 per meiric lonnes;
ir 1968 it was Rs. 153 per melrie fonne
in 1972 ana in 1976 jt was Rs. 42 per
metric  tonne. I shall illusirate my
point by ciling one example, In the
year 1978, while fixing the Royalty
at Rs. 42 per metric tonro, the criler-
ion was that Rs. 275 per metric tonne
was considered to be the price for the
purpose of fixing the rovalty fo be
paid to the States,

17.00 hrs. -—Tw

Now, Sir, so far as other aspect is
concerned in all aspects different pri-
ces are considered. So my  submi-
ssion is that the prices must be acecor-
ding io the Oil fields Regulation Act
1948 and not arbitrarily fixed. This is
the relevant Act and statute amended
from time fo time and the rules made
thereunder but the principles laid
down according to the former Award
are flonted. 8ir, they are not only
required to consult while making the
amendment in the statute but also
while making the rules the concerned
States are required {0 be consulted
and also while fixing the rtoyalty.
This has not been adhered to. Sir, T
anticipate the reply from the hon.
Minister, He will say that the Oil
Prices Commitiee has recommended
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this price but the Oil Prices Commi-
ttee has flouted the cardinal princi-
ples and the provisions of law.

Now, let us see what are the clajms
and contentions of the State Govern-
ment? Everytime the prices are fixed
at an interval of four years they come
out with a new proposal. There are
protracted discussions and correspon-
dence. After that they fix the price
and the concerned States are the
aggrieved party. Sir, can’'t we have
a permanent procedure and a for.
mula to be adopted? As soon as
there js a certain price rise there
should be 20 per cenl ad valorem of
a corresponding increase in the royal-
ty. The gemand of the State Govern-
ment is that the royalty should be
weighted average posteq ©price of
analogous Middle Eastern crude plus
4 per cent loss of sales tax w.elf.
1-1-1976. This may kindly be ac-
cepted.

As regards the Drug Policy I would
like to submit that the Drug Policy
statement was laid on the Table of
the House on March 29, 1978 by the
then Minister of Petroleum, Shri H.
N. Bahuguna. Are we accepting that
statement in toto because that was
in furtherance of the Hathi Commi-
ttee report. The Hathi Committee
report has not been implemented by
the Government, I woulg like to
know how far that implementation
has been made. Whether we have
done any act in furtherance of the
suggestions for the implementation.
Sir, the Hathi Committee report was
as big as an elephant but we have
not even implemented it to the extent
of an ant. May I invite the attention
of the hon. Minister to para 12 sub-
para xiji? I quote:

“The question whether Indian
companles may be allowed to ex-
pand formulation capacity freely,
based on consumption of indigenous
bulk drugs and whether restric-
tion on expansion of formulation
capacity may be applieq only
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where the Indian companies are
seeking imported bulk drugs, will
be reviewed after a year.”

17.04 hrs.

(SHRI CHINTAMANI PANIGRAHI
in the Chair.)

That was in the year 1978. Has any
committee been appojnted? I find
that no committee has been appoint.
ed.

Now, 1 refer to another poliey
matter, that is, para 16,1 of the
Report. 1 quote:

“As there are frequent allegations
of unduly large profits by foreign
companies, Government have decid-
ed to set up a committee to carry
out an investigation in this regard
and suggest measures, where ap-
propriate, to regulate the profits of
foreign companies.”

It is regarding diluting of foreign
assets. My only submission is that the
Hathi Committee decisions were to=
tally diluted by the Janata Govern-
ment and whatever decisions Cabinet
sub-committee headed by Shri Jag-
jivan Ram took were diluted by the
officials before putting them before
the Cabinet. The Hathi Committee
decisions were further diluted when
the statement was laid. 1 would like
to have an assurance {rom the hon.
Minister 1o look into all this and a
free hand should be given 1o 100 per
cent technorcrat oriented drug units
for their development which has so
far been curbed by multi-nationals.

MR. CHAIRMAN: Please conclude.

SHRI C. D. PATEL: So far as the
Gujarat Government is concerned,
they have applied for setting up of a
gas based fertilizer plant to be located
near Broach. The detailed feasbility
report for setting up of the off shore
gas-based fertilizer plant hag also
been submitted which will produce
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1350 tonnes per day of ammonia and
1800 tonnes per day of urea. It is pro-
posed to be located at a site mear the
Gujarat Narmada Valley Fertilizer

Company Limited, Broach. Ten
fertilizer plants were approv-
ed by the Satish Chandra

Committee and ocut of these ien, 1wo
are to be located in Gujaral. As re-
gards the petro-chemicgl complex in
Gujarat, the Gujarat Government has
submitied an application in 1978 for
letter of intent to be given io them
for setting up of gas-based petro-
chemical complex in the State. The
Gujarat Government has already set
the Gujarat State Petro-Chemical
Corporation Limited. Considerabile
preliminary preparations have been
done in this regard. Considerable work
with regard to feasibility study has
already been undertaken. We have got.
enough technical skill and it will pro-
vide a good competition between the
State sector and the Central Sector.
Since much of the eguily capilal will
be coming from the State Govern-
ment. It will be in the State Sector. It
will mnot impose any additional
financial burden on the Central Ex-
chequer., So, these projects are re-
quired to be approved and immediate
action should he taken an these. Very
good quality of gas and oil has been

found in ihe vicinity of Ankleshwar
and Broach. These places must be pro-
vided with Whereas
Baroda has bhen provided with the
facility of Whereas
Baroda has been provided with the
facility of cooking gas, So I request
the Minister to lok into this mater and

cooking gas.

cooking  gas.

properly maintained. Maintenance of
these roads iz not properly done.
They should be handed over to Zilla
Panchayats or otherwise; proper steps
must be taken up for their mainte-
nance. With these words 1 conclude
my speech. Thank you.

DR. V. KULANDAIVELU (Chidam-
baram): Mr. Chairman. Sir, on be-
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half of the DMK party I would like to
participate in this discussion on the
Demands for Grants of the Ministry
of Petroleum, Chemicals and Ferti-
lizers.

The Ministry of Petroleum, Cherni-
cals and Fertilizers deserves appreci-
ation in all aspects. 1 shall be failing
in my duty if I do not make g men-
tion ghout the reservation policy to
be extended by this Ministry to the
underpriviledged  scheduled casles
and scheduled tribes. When a meagre
section of anti-social elements in the
country are making chaos throughout
ihe country, the Ministry of Petro-
leum, Chemicals and Fertilizers has
magnanimously issued special institu-
ctions for reservation of 50 per cent
in all future vacancles for Scheduled
Caste and Scheduled Tribe candi-
dates in order to make good the back-
log from the previous years. Thesc
orders are being implemenied by all
the public sector undertakings under
the control of this Ministry. It is also
heartening to learn from the Report
that the reservation is also being ex-
tended to the phs’sical]y-handicapped
persons. If is not a mere exaggera-
iion to say that the dreams of our re-
nowned lecader and seviour of the
down-trodden, Thanthai Periyar EVR
ie heing achieved in our couniry and
what our eminent leader, Dr. Kalaig-
nar Karunanidhi has ensured during
his golden regime in Tamil Nadu.

In this conncction 1 wish to point
out that ihe pereentage of rescrvation
exiended io the dizabled is very mea-
gre. We are now in the International
Year of the Handicapped, As a mark
of sigpificance and the sentiments
attached to this noble cause, may I
request the hon. Minister {o increase
the percentage of reservation to the
handicapped?

As our Government is commitied
for the under-priviledged and down-
trodden, may I plead with the other
Ministries also fo follow suit when
social-economic equality can be en-
sured at least in the ensuing decades.

Now, I would like to draw the
attention of the hon. Minister to the
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fact that the public distribution
system of petroleum products in Tamil
Nadu ig highly attended with irregu-
larities, malpractices and corruption.
The rural people do not get kerosene.
The poor farmers are denied the
supply of diesel for irr'gation pur-
poses. Practice of adultration in the
pelroleum products are highly ram-
pant in Tamil Nadu. The culprits, it
was learnt, are invariably under the
umbrella of protection frow: .ne ol
ing partymen and the AIDMK Gove-
rnment in the State. When the
hoarders and the blackmarkeleers are
encouraged under the AIDMK regime.
the ruling partymen blame and de-
plore the Central Government. We
are given to understand that there are
irrigularities in the supply of Indane
gas conmnections. Even after years of
registration many people in Tamil
Nadu do not get their turn. The doc-
tors that is private practitioners are
also claiming priority. Of course, their
demands should not be ignored. But
one thing I can suggest and reguest
the hon. Minister is that the private
hospitals and the clinical laboratories
should be considered for priority in
the allotment of Indane gas connec-
tion. The Government siould also en-
sure easy availability of fertilizers to
our farmers under contirolled prices.

Sir, we are given to undestand that
there are reservoirs of petroleum pro-
ducts in Banks of Cauvery and Goda-
vari river beds. Hence may I request
the hon. Minister to tap the resources
by expediting an early survey of the
areas and draw a scheme to that
effect? Sir. Science and Technology
have sp much advanced. We must he
prepared to stand on our own legs.
We must go in for an alternative
when there are hindrances and im-
pediments in the import of adequate
petroleum products.

Sir. I am happv 1o note that
we are marching towards self-reli-
ance in the field of vharmeceuticals
and drue production at least in the
ensuring decade. Still, it is our great
concern and ganxiety whether we
would be on par with the developed
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countries. We must remember that
drugs are allowed to the utility follo-
wing the years of trial and control
studies. When a new drug is introduc-~
ed in the developed countries, we will
have the opportunity to avail of its
utiiity only after a decade of time or
so when actually a refined or an im-
proved drug would have evolved in
the other end of the sphere. For exam-
ple, the newer peptic ulcer drugs like
carbenexaletne and cimetidine have
recently been marked in India, that
too n small quantities, and the cost
of these medicines is exorbitant and it
is not within the reach of the poor
people. Likewise, newer drugs for
epilepsy, diabetes, hypertension, as-
thma, cancer, etc. are only in the
literature in so far as our people are
concetned. So, our Government must
cnsure in the ensuing years to manu-
facture newer drugs on par w'th the
other countries. In the circumstances,
we must be prepared to avail of the
technical knowhow and import the
basic materials as an interim mea-
surre.

Sir, it has heen our better experience
that there are frequent acute shor-
tages of low priced drugs, especially
depsone, a primary drug for our lep-
rosy patient is not made available.
Similarly other lowpriced drugs are
also not made available. The reason
for such observations is eye-catching.
In Tamil Nadu the doctors do not get
spirit for use in the hospitals and the
clinical laboratories. I am confident
that you will realise the gravity of the
prevailing situation in so far as inter-
linking Tamil Nadu and Kerala Gove-
rnments are concerned, in the matter
of supply of spirit.

Many drugs have been exempted or
shown relaxation in the levies and
duties. While welcoming such atti-

tude to continue, my contention is
that many life saving drugs require
further reduction in prices. Many

drugs need subsidy, For example, life-
saving injectable steroids, antibiotics,
insulins, antiasthmaties, electrolytes,
fluids antiepleptics require reduction in
retail prices and exemption from duties.
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Similarly, when the drugs are like-
Iy to be continued for life-time or pro-
longed period like drugs for epilepsy,
diabetes, hypertension, cardiac ail-
ments, leprosy, tuberculosis etc. re-
quire subsidisation.

Considering the immense role play-
ed by the Ministry, more money
should be allotted to it. With these
words, 1 support the Demands for
Grants of this Ministry.

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI DALBIR SINGH): Mr. Chair-
man, Sir, I will caver only a few sub-
jects under this Ministry. It is a huge
Ministry very effectively headed by
my senior Colleague, Shri P. C. Sethi
with the cooperation of our very dedi-
cated Secretaries, Shri Lovraj Kumar
and Shri Ramanathan as also the
ather officers.

MR. CHAIRMAN : Is it necessary to
menlion the names of the officers.

SHRI DALBIR SINGH: May not
be, but they gre very dedicated.....

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): That means all others are
not.

SHRI DALBIR SINGH: All others
are also there.

The Drugs and pharmaceutical in-
dustry in our country has achieved
significant growth both in the public
sector and private sector. At the time
of independence, the gross value cof
production of drugs and pharmaceuti-
cals in the country was of the order of
Rs. 10 crores. This rose to about Rs. 34
crores in eatly 1950. By 1980-81, the
value of bulk drug production alone
was about Rs. 340 crores and formu-
lations Rs. 1300 crores. Among the
developing countries, Indiag has the
largest and moat modern pharmaceuti-
cal industry,

232 LS5—13.
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I may, however, add that in order
to achieve the objective of reasonable
health care for our masses, the pre-
sent growth has to be stepped up con-
siderably. Government is, therelore,
concentrating on the maximsation of
production of drugs by exped ting dis-
posal of applications for issue of indus-
trial licences. During the year 1980, 55
industrial licences and 77 letters of in-
tent were issued, apart from 3 carry-
on-business licenczs,

The production of certan essential
and life-saving drugs like penicillin,
tetracycline, oxytetracycline, ampi-
cillin, erythromycin, sulpha drugs, cor=-
ticosteroids etc. has shown increase as
compared to the production during
the preceding year in spite of general
constraints like increased cost of
petraleum products, decreased avail-
ability of utilities etc.

The CIF value of imports of drugs
and pharmaceuticals in 1578-79 was
Rs. 95.32 crores and n  1978-80 Rs.
93.81 crores. During the period April
to October 1980, imports were of the
order of Rs. 34.6 crores. The hon,
Members would appreciate that im-
ports of drugs and pharmaceuticals
have; more or less, stabilised during
the last two years. It is the Gov-
ernment’s objective to move the
country faster towards self-suffl-
ciency in drugs and phar-
maceuticals,. While it is possible
to achleve broad self-sufficiency, there
will still be imports even after en-
hanced production. Hon, Members
can appreciate that newer and newer
drugs are being discovered in the
world and all the technologies will
not be Immediately available to
India. To make available the benefits
of these new discoveries even before
they mre manufactured in the country
imporis would be necessary.
There are other drugs for wh'ch the
dermand in the country will not be
sulflc’ent to allow setting up of manu-
facturing capacity at an ecomomic
level. Tl the demand bullds up
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sufficiently, imports are unavoidable.
Further, even where sufficient indi-
genous capacity has been established,
there are occasions when there ATE
shortfalls in production due to cons-
traints like power-cuts or industrial
unrest or shortage of essential Taw
materials ete. ©On such occasions, ihe
consumers have to be taken care of
by supplementary imports. Imports,
therefore, are not totally avoidable.

Expeoris of drugs and pharmaceuti-
cals have registered a steady growth
during the last five years, ie. from
Rs. 42.27 crores during 187576 to Rs.
71.06 crores during 1979-80. During
the period April 1980 to January 1981,
exports have increased by 12 per cent
as compared to the corresponding pe-
riod of last year.

The Drug Policy provides that the
public sector will be assigned a lead-
ing role in the production and distri-
bution of drugs and pharmaceuticals
and that adequate outlays will be
provided to achieve this objective.
Another objective is that public sec-
tor units will plan to meet the major
requirements of drugs for public
health services.

The nsationalisation ¢of Bengal Che-
mical & Pharmaceuticals during
1980-81 'vas an event of sgnificance to
the public sector and to the eastern
Ttegion particularly. The four public
units, ie. IDPL, HAL, SSPL and
BCPW manufacture a number of gnti-
biotics, synthetic drugs as well as in-
termediates from basic stages. Go-
vernment have taken steps to streng-
then the public sector units to achieve
the'r objectives under the 1978 Drug
Policy. During the year 1980, I4
industrial licences and 13 letterz of
intent have been issued to the public
sector/joint sector units. During
1980-81. the wvalue of the estimated
production of bulk drugs by the pub-
lic sector umits will be about Rs. 63
erores and of formulations about Rs.
80 crores. The performance of the
public sector wunits in this respect
shows an Improvement as compared

. to the previous year. Production of
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the following drug items has registered
increases this year over last year in
the public sector:—

Penicillin, Tetracycline, Oxy-
tetrazcycline, Vitamins like Folic
Acig and Vitamin B2, Metronida-
zole Piperazine Hydrate, Sulpha-
guar'lidine and Sulpha-Phenazole a8
well as various formulations.

Sustanied efforts are being made to
further improve the performance of
the public secior units. It s expected
that by the end of the Sixth Plan pe-
riod, the public sector would be
producing Rs. 215 crares worth of
bulk drugs and Rs. 330 crores worth
of formulation against the estimated
requirement of the country of the order
of Rs. 815 crores and Rs. 2450 crores
worth of bulk drugs of formulations res-
pectively. During 1980-81, Government
released RS. 30 crores for plan schemes
to the public sector companies. During
the Sixth Plan period, adequate cut-
lays would be provided taking Into
account the essentiality of schemes
and the techno-economic feasibilities.
All the pulic sector units have plans
{for! expansion and diversification.
Indian Drugs &  Pharmaceuticals
Limited (IDPL) for example, is ex-
panding its production of antibiotics
at Rishikesh and is setting up capacity
for newer anti-bictics. The Synthetic
Drugs Plant of IDPL at Hyderabad
has expansion plans, for Sulpha drugs,
Vitamnins and Analgesics. Besides,
IDPL with the help of the State Deve-
lopment Corporations s setting up
toint sector plants in Pun-
jab. Rajasthan and U.P. Further joint
sector plants in a number of  other
States are under discussion. Hindus-
tan Antibiotics Ltd. (HAL) is expan-
ding itz formulation capacity at Pim-
prl besides expanding Streptemycin
production. It is also setfing up joint

gector plants in Maharashtra, Goa
and Karnataka. Its further expansiom
schemes Include the production ot

Dextrose, Penicillin etc. Smith Stanis-
treet Pharmaceuticals Lid. (SSPL)
besides expanding formulation oro-
duction 13 also golng into bulk drug
production; Bengal Immunity Com-
pany Ltd. (BICL) are Bsettng up &8
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plant for Chloroquine Phosphate and
are examining the possibilities  for
projects for vaccines and for Ampicil-
lin. Bengal Chemical & Pharmaceuti-
cal Works Ltd. (BCPW) are expanding
their Ferric Alum and Sulphuric Acid
facilities as also improving their tech-
nologies and their capacity for
Caffeine and Dapsone production.

It is estimated that during the Sixth
Plan period, the investment on pro-
duction of bulk drugs will be Rs. 275
crores and on production of formula-
tions Rs. 50 crores. The public sector
share in this investment is estimated
as Rs. 140 crores for bulk drugs and
Rs. 20 crores for formulations. The
remaining investment is expected to
be made by Indian companies both in
the organized sector and the small
scale sector, as also by FERA com-
Ppanies.

As the hon. Members are aware,
Government’'s objective is to make
available essential and life-saving
drugs at reasonable prices to the
people at large. The prices of such
drugs are controlled. For a number
of years, Government had not revised
the prices of such drugs. In the 1978
Drug Policy, there was a specific
frecze on pr.ces. his freeze came to
an end in March 1979 when Govern-
ment issued the Drugs (Prices Con-
trol) Order, 1979, After this, there
were considerable escalations in the
costs of inputs due to the rise in
Pprices of petroleum products. The
manufacturers of drugs and the va-
rious Associations wanted immediate
price revision. Government decided in
August 1980 the procedures to be
adopted while granting price adjust-
ments on the basis of the new Price
Control Order, faking care simultane-
ously of cost escalations. The prices
of 112 bulk drugs and a number of
formulations have so far been revised.
These revisions have resulted in in-
crease in the prices of some drugs and
decrease in the prices of others. It
is the intention of the Government
that while the availability of essential
drugs as reasonable prices should be
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ensured, the manufacturers should
also get a reasonable return, so that
there is an Incentive to produce and
to expand.

The prices of drugs and medicines
have remained steady, as compared to
the prices of all commodities taken
together. For example, the wholesale
price index in 1979-80 with 1970-71 as
the base year for all other commodi-
ties taken together, was 217.6. The
index for drugs and medicines was
135.2. In the period April 1980 to
February 1981, the wholesale price in-
dex of all other commodities taken to-
gether was 225.5 whereas that of
drugs and medicines was 137.2.

Government monitors systematically
the availability of esential and life
saving drugs every week. As the bon.
Members are perhaps aware, Go-
vernment have set up a Monitoring
Cell in the Department of Chemicals
& Fertilizers and has also designated
an officer to whom the public can com=
plaint direct about non-availability of
drugs. The Minister-in-charge and
myself look regularly into the short~
age reports and the steps taken to
alleviate shortages. Government advises
the manufacturers of the products re-
ported to be in shortage, as well as
the manufacturers of eguivalent pro-
ducts to rush supplies to the areas
from where shortages are reported.
There occur periodic shortgae of certain
prands in specific regions. Equivaleng
other brands are usually available. In
view of the large number of formula-
tions that are marketed in the coun-
try, some formulations or the other is
usually in shortage in particular re-
gions of the country. There are varl-
ous reasons for this, such as the
shortage of imported drugs or trans-
port problems or labour problems or
power cut in the producing works. In
these cases, some other manufactu-
rers’ brands are usually available. The
original manufacturer or the manu-
facturer of the equivalent is often
able to rush gtocks to the area con-
cerned. These are being constantly
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watched and followed up by the Moni-
foring Cell.

As the hon. Members are aware,
the benefits of modern medicines ure
still not reaching the majority of the
people in our country, and the per-
capita apnua]l consumption of drugs is
gtill low. Government is committed to
the twin objective of (i) making es-
sential and life-saving drugs availa-
ble at reasonable price to the wvast
majority of the people; and (i)
achieving self-sufflciency in drugs and
medicines. Government are making
sustained efforts in this direction.

Sir, 1 would also like to say some-
th'ng about production of fertilizers.

At the beginning of the year 1980~
81, the fertilizer capacity was 38.91
Iakh tonnes of Nitrogen and 12.72
lakh tonnes of P, (O, the capacity
for Nitrogen increased to 47.75 lakh
tonnes of Nitrogen with the commis-
sioning of three new plants (Talcher,
Ramagundam and Phulpur) while
the capacity for P,Q, increased
marginally to 12.82 lakh tonnes with
the start of production in a new
small single Superphosphate plant.

At present, there are 33 large fer-
tilizer plants produeing straight Nit-
rogenous and phosphatje fertilizers
including complexes of various grades.
22 of these plants are in the public
sector 9 in the private sector and 2 in
the cooperative sector.

Production in the fertilizer plants,
particularly the nitrogenous fertilizer
plants, suffered considerably during
1980-81, due to power cuts, feedstock
problems and input problems. In the
wake of the severe drought of 1979
most of the State Governments im-
posed power cuts, The plants at
Mangelore, Kanpur, Gorakhpur, Kota,
Visag, Rourkela and Panipat are the
ones that were severally hit by power
cuts. The commissioning of the Talo-
Ber smd  Bamagundam plants was
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suspended for about 6 months beca-
use of power cuts in the respective
States. This situation improved by
July, 1980. But ] must confess that
there are some disquieting trends
again. The Panipat plant had o pe
shut down for 15 days in January and
has again been shut down from the
middle of February for want of po-
wer., A power cut has been impos-
ed in Tamil Nadu. Ii iz necessary for
State Governments to give effect to
the priority that is to be afforded
to the fertilizer industry ‘n this mat-
ter and exempt fertilizer plants from
power cuts altogether. Going back to
1980-81, the second main constraint
was posed by problems relating to
feedstock. The Namrup Expansion,
Barauni, Sindri Modernisation, Kan-
pur and Nangal Expansion plants had
to remain closed for varying periods
due to non-availabjlity of feedstock
as a consequence, direct or indirect,
of the Assam agitation. Government
took a number of steps to overcome
the defects in regard to supply of
feedstock, Arrangements were made
to move feedstock from sources other
than traditional sources of supply
though this meant longer haulage
and greater pressure on the Railways.
Ancther constraint, that affected
particularly the plants in Punjab and
Haryana was shortfall in the supply
of coal. Here again sustajned efforts
were made to increass supplies and
in the last guarter of the year, there
was a much more satisfactory rate of
supply. 1 woulq like, at this stage, to
acknowledge the efforts of the Rail-
ways to come to our assittance in the
matter of supply of feedstock and
coal. As a result of these special
steps taken by Government nitrogen-
ous fertilizer production showed an
upward trend from August, 1980 on-
wards and reached an all time mon-
thly high of 2.26 lakh tonnes during
December, 1980. However, the over-
all production of nitrogenous ferti-
lizer during 1980-81 is expected to be
around 31.3 lakh tonneg against the
target of 27:5 lakh tonnes thaoks to
the loss in production for the reasons
glven gbove. I am happy to state
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that the producion of phosphate fer-
tilizers has been higher than last
year's. Jt is expacted to be around 8.3
lakh tonneg of T against the tar-
get of 8.5 lakh tonnes and last yeai's
production of 7.56 lakh tonnes

Some of the fertilizer plants, parti-
cularly the oheg at Durgapur, Cochin
1 & II, Namrup Expansion Barauni,
Trombay IV and Cindri Rationalisa-
tion were achieving low levels of
capacity utilisation mainly sn account
of certain design deficiencies and
equipment problems. Remedial ac¢-
tion has been taken tp set th- defects
rights. I am happy to say that the
performance of Cochin | and Barauni
plants has already shown considerable
improvement ana the other :lants are
expected to shoy improved perfor-
mance during 1981-82.

During the course of the year,
India's first two coal based fovtliser
plantg at Talchar and Ramagundam
went into commercial production.
Though these plants have besn facing
some teething problems in the first

few months of their operation, tihey
are experted to stabilise and give
The

steady preduction during 1981-82.
Neyvelj Fertilizer plant has perfrrimed
remarkably well during the year gchi-
eving 85 per cent capacity utlisation
Considering the fact that this is the
first full year of production of the
plant after change over from feed
stock to fuel oil, this performance is
creditable indeed. Generally, the fuel
oil based plants performed very satls-
factorily whenever they had adequate
supply of feedstock and inputs. The
Madrag FPertilizer Limited plant con-
tinues to improve upon its ouistanding
record of safety. Its capacity utilisa-
ton is 5 little above its installea
capacity. The Indian Farmers Ferti-
lizer Cooperative Limited continued 1o
operate during 1980-81 well above its
rated capacity. Its mnew plant at
Phulpur went into commercial preduc-
tion towards the end of 1980-8]1 and
is expected to produce well during
1681-82.

Notwithstanding the set hack sufter-
e In fertilizer production during
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1980-81 mainly in the field of nitro-
genous fertilizers, the prospects for
1981-82 appear to be very goed for the
production of fertilizers in India. Five
new plants, viz. the planty of Rash-
triyva Chemicals and Fertilizers at
Trombay-V  of Hindustan Fertilizer
Corporation 8t Haldia, of Gujarat
iNarmada Valley Fertilizer Company
at Bharuch, the Kandla Expansion
Pilant of Indian Farmers Fertilizer
Cooperative Limited and the Kanpur
Expansion plant of Indian Explosive
Limited will pe commissioned during
the course of the next year increasing
the installed capacity of nitrogen
from 45.75 lakh tonnes on 1-4-1981 to
53.02 lakh fonnes by March, 1982.
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MR. CHAIRMAN: Shri T. R Sha-
manna.

SHRI BAPUSAHEBR PARULEKAR:
It you permit me, I want to seek a
clarification from the hon. Minister.

MR. CHAIRMAN: Tomorrow, when
the Minister replies,..(Interruptions).

SHRI T. R. SHAMANNA (Bangalore
South): I am very happy that 1 was
able to get a chance to take part in
the discussion today. This Ministry
is one of the most important Minist-
ries that we have. This Ministry is
expected fo deal with petrol which is
direcfly connected with the transport
system of our country, and the next
thing is the fertilizers, which are
directly connected with the production
of agricvltural products andit is con-
nected with the podT and middle class
people with reference io the lighting
of the houses of poor people and the
kerosene stoves to be used by the poor
and middle class people. Apart from
all that, to this Department is attach-
ed the preparation and distribution of
drugs and since these important things
are involved, I expect from the hon.
Minister that the first thing Is the cost
must be brounght as low as possible,
Particularly of those articles which are
used by the poor people and of those
articles which are required for the
industrial development of the country.
Nextly, quality should he maintained
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at abny cost. Adulteration should be
checked and adulteraled articles of
foog should not be zllowed to be sold
in the mafket and nextly spurious
medicines should not be allowed to be
sold. Apart from gll that, there must
be good control over the distribution
system.

Coming top petrol now, petrol is the
topic of the world. In gail parts of the
world this matter is being tackled and
every country is tirying to see how
best they can face the present situa-
tion. Ag far as we are concerned, our
country cannot zfford to gpend annual-
1y RBs. 5,000 to 6,000 crores. A way
must be found out wherehy we can
reduce it to the barest minimum. All
these steps should be taken together.
Firstly, we shoulg economise the use
of petrol to a onsiderable extent by
having some substitute to do the work
of petrol—either alcohol, or electric
power or coal gas or vegetable oil or

whatever it 1may be. Somehow or
other we must find some substitute
whereby we can reduce the use of

petrol. I would 2lso suggest that if
rationing is introduced, it would be
very helpful in reducing consumption
of petrol. Immediate steps should be
taken to see that there is g 25 per cent
cut in all cases except essential things
like the mililary, etc. 1 alsp wish
that some stepg are taken to see that
we build up some buffer stock s that
in times of emergencies like strike or
bottleneck in the transport gystem, it
will be helpful Otherwise, it would
be difficult to adjust later on.

When | am mentioning absut the
use of alternate materials, cne such
important material is zlcohol. In this
connection, there iy already a biz
sgcandal in spirit as far as Tamilnadu
ang Keralg are concerned. Here I
have to mention that there is an eqgual-
tv serious thing in Karnataka also. I
have got the details here, but because
it does not concern this Minister I am
not going to give the details here. To
the extent that apirit is drawn for
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medicine purposes, I shall mention
bere. There are many concerns to
whom thig spirit has ben allotted
particularly to manufacture Ethyt
Acetate, For this purpose, a number of
firms have been given licences. There
are a numher of concerns, but 1 am
giving only one instance. A concern
X in Bangalore has been given 40,000
litereg every month for the purpose of
preparation of medicines. For this,
the cost of the spirit is Rs. 1.25 per
litre. For 40,000 litres it will he
Rs. 50.000. Exvenses to be incurred
in the Excise Commission’s office
Rs, 40,000. In the distillary, the ex-
penses come to about Rs. 2 per litre.
That comes to Rs. 80,000. Like that,
the total cost will be Rs. 2.13 lakhs for
40,000 litres. After mixing with
water, py selling it &€ Rs. 25 per Litre,
they will got about Rs. 10 lakhs. OQOut
aof that, if Rs. 2 lakhs are deducted
nearly Rs. B lakhs will be the profit
per month. That means ghe concern
is making a profit of Rs. 1 crore per
year and this is distributed not only
among those connected with the busi-
ness but also among those connected
with the offlee also, There are many
other concerns like that. Like this a
large quantity of alcohql is criminally
ly wasted. I want such materials to be
used for productive vpurpeses, parti-
cularly as substitute for petrol. All
the defails have been given here and
I am teking these tp the Government
n? Karnataka as to which are the
firms, at what rate agnd fo whom they
sell etc. As far ag this Minister is
concerned, I wish fo bring it to his
kind notice that care should be taken
to see whatever material is drawn for
medicine purposes ghould not be mis-
useq like this.

In regard to fertilisers, I am told
there is g lot of adulteration. They
mix ash and pther things. This has
to be looked into.

As far ag medicines are concerned,
their cost is going up year after year.
The priceg are abnormally high. Spu-
rious medicines gre also there in large
stocks in the market. I strongly
appeal to the Government that as soon
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as possiblp these pharmaceutical in-
dustries must be nationalise to see
that not only medicines of good quality
are made available but also we can
get them at g reasonable cost. I hope
that thgy hon, Minister during his
tenure, will take g bold step and see
that the pharmaceutical industry is
nationaliseq go that the country may
have full benefit of good gquality medi-
cine at low cost. There are hundreds
of medicines prepared with so many
names and a huge amount of money is
wasted by way of commission. If the
quality of the medicine is standardis-
ed, it will help the people. Therefore,
1 request” tBe hon. Minister to natio-
nalise the pharmaceutical industry at
least during his tenure.

I am told that all is pot well with
the ONGC and Indian Qil Corpora-
tion. 1 am told that there js lot of
groupism and there is no proper
coordination. I hope the Minister will
tone up the ONG{C and make if more
effective.

I am tdld that there are many ano-
malies in the drug policy notification
which hasz been issued by the Gov-
ernment. I request the Minister 1o
take steps to examine the Drug Con-
trcl Act carefully and if necssary, a
rew nolification is issued n order {o
see that the quality and prices of
medicines are controlled toa consider-
able extent. This is a very import-
ant portfolio particularly with regard
to drugs and medicines, I hope, the
Minister will take steps to provide
good quality medicines at low cost and
thus help the commonman.

Y firrere 2 erver s (fr-TTRT)
gamte agren, & dFfaam ok
7 fawen  fofaeg: 1 ot = wodar
Lac e RE LN A

W F ggadgataqy fealy @,
W 1977—-80 HF AT QET &
WTET XA H qrIT | [T SAHT AT
&1 W | wmar grar @ fafesa
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alid & g9 gfawm  qargl § WX
sfemiad & S ¥ wqra & W
A% FG T "X ®iaweq &
ARy F wrenfnieT & TR 9T 6AT
[|® W@ 9 ol Iad & fafeaa ad®
g wrwardt faqdr | geIR qw oA
gwit ag & & strer anedf &1 W
orar, forgdl  worg ¥ &I IR
g gz 7y )X A wfy & "R
uUHT TEN & YET | ATEA I H
ZATC WIS WTAT WIT gaTy &t «f
F gia ¥ wq 7 ag femduw s,
ar fafiga a4d ¥ g frqidwe &
o fz-arr W fawmh 5 o
Wi «AC T <E1 & | BB THAqUIT
FISAT | N1 gg wEgH grm § T g
drdfaun gt & @R EEr
AT T & T T GGT AT 6T
R ITH TEEET AT FT— T
w&7T % feafa gaai 53T w16 & |
feT ot & mr4dg A oA & frdaw
FCT NG § R o wrrw E s
& sorEr 7w F.fuqe, oife foaar que
g% 1 BIA-THAS IT WH FIAT
qTAT &, ¥T AT T H¥ ®IT a2
Gl gXECU FC T A wnfa &
forg ermr w0 g TFrT FrosgaEAr
M WIS WIITEAT G|

qrE & gy 7 owi ¥ faaaw
FTAT AR § BF gwa wrer wafy €
g afFrEy ary ¥y @ w
mny & svd fVEET weAT Mg
fr, de1 gafemm  wigw & o
Fg ¢, dag wEHz WIT qEGET
TT O a@gt  AgT «IT WOEIL R,
At BTAT FEAT A EYW
i X gy w7 aren ETF see
FIC Aq¥ @rE FT FrgraT fifeTe
AU T qAeArT # I HATAT
arfgr  worws wga foser g
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[« nd) o 2E |

e ¥, g a7 R TR wET ¥
W a% €1 9dZ & w53 d5r <feew
Rz ¥ T wwmm g0

WH A%z § 7L € gafy o
git | agfianfa dvFa ¥ fag
ag wraeas § % agh 9 @z ¥ wream
sqrfad FFY sird 1 37 & il gardy
qUEFIT TITYH T AT AT TR
FTA & AifaF grid & gac

A 97 wigfer S =TT AT w7
FIL@THT T F[ SqHEY FT R §—
gt Wi & fF wrswaw u fafesa
AT 99 v grafE @R F1 are
grar ama Afge, fe & asieaw |
AT G WA F TR G TTHF |

wIT A3 & gart gt faw #v
gt gsr WUEK WiAarsr fEE &
array Ay s & 1 9T geET
AT FH TTZA LA AL IA Y ST THAA
TrTF I, g atEuw g4 we
SEC ® T g, 3T 7T mrEif
Fram sfraarsr o ¥ sfig
giv afg | =gt 9 Fas w0 gvar
e wours fuar & fqaar wraa wfmar
¥eff T8 & zwoae faaw
s fgar s g Wiw & ww
FrA™  wafed g wife ag a3 wr
L ST

¥ frdza § e f199 Frgare-
Iz TaeA & forg agm R § @
3 emiggifredd e =iy warw
Nfafrcirgld, ot & aean
§ faol w1 FrET agw ww g
¥ qurw Wi ghaow fawst ®
AN AR AT TTAET @ F
ey wqw ot gAY ferst ¥ Amwer #
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wa mwE s £ €@ fog w@
=Ieqr ¥ gUvE ¥ § wary & P
W TN FT IqFET UHEHR Fomy AT
Aifgr  arfy 3@ & Il quiweT
¥ Wregyw w1 a3 G801 gEie sgtfa
FITATA X FGH Fodfenr oo o1 ™
g E EF TR § draw e
A G ERIY TIET @ HFAT 8—
ta Ak o faue smm oo s

arfge |

a7 & 9@ fex & grarw ®
g% fadeT wm W@ § 1 SN
QIR g q w9 § ge I oo 1R
% fog frdew foar a5 qwi w9 &
g1 ¥ qon fRy—farg & fee g@
wY F ORTATG £ gAr agl s o
TR G § Wi qgdis & T2 §
¥fpr seiddmamagi ) A%
T R OF P emadi g
gw A o & e ar, At ww
#gy & fuwg wre R T qmg § T
faw sarage & w# faar siroawem )
fastq e e (efgae § § oI%
Teraga rwarer fefgR ® E
Azt oe &1 Eamergw A wh g &,
v 5% gwewrT ai gf &, ue-
fedra F1 xwTeT &, Sr-dimr agded
gra § ki 1 99 Ig 9 AA
wigE ST e Gl IR AT I &F
AW ¥ AP ATHAT § I 55 WK
FX ATER ST FCEQAT AT IRATE
wefwg @gf ox @ s 49w
o waw wm § g Pied g ¥
FIRE GIC QAT ®1 W AT |
wrar & wefi 1 X8 9X q<wG oA
i

wiggR ¥ gw dge oer § fod
SA41 IET & wgw & M ¥ 0w
gifrar-aces = & & gy w4 o



401 D.G.—1081-82, CHAITRA 11, 1503 (SAKA)

3Iq Fifrarases 3§ foed fxay wn
feq- i fagy wivg (wif) S o g
Tt gEU FEANT A fawEg &) T
q, ARl WNE F YRY, S I K
FAr 41, o g i 7T fTar, Afaw
fadx wtifagr vezq & @ 4 9w
-4 ¢ 9317 A< gw fgar
t wtg »f fealy gasagt v dar w¢
wa@t § 1 g faamra faar, q4
ug1zy %1 frar fF Arco uyo uHe &
Hiafi &1 g ara & faar g fowy
wiggs ¥ ¥ wa-fedq |, A0 @@
A I ATIIAFT Gt g, ¢ fRwwd
dmgadidag M A o
TGl T WA A WETATCHCRG G |
F dr ow o v €, FEEE
T 3% AT 77 HeHITAT I A
AT wEr Rt F agm g fFoSw
&I ST F] S T WA w1 AT H
#AUT Few fF MR ¥ oF A%
dam-gry #7  sugedr #1 g qifs
I F AAT AU T AF AW@ F
45t wie €A Iudsy g aF AR
gd fwsr '% |

@l 4@ ° NIt A@  REE,
TR A {eitear—a dra agdre
TR § gr dE AT FT A
frgrae wiawF & 1 9 fred aal
9 TEF T F@ E—a ot faed
/g f—rwfay 7 foq WET &
amr fadr & 3 9Ot go Aifeg
g T wET H qgt R FwEd F
fog Wik TvEw & fog ftsw
yeer gt § WK ST ¥/ AR G 9T
$ wig & g s g
ffre addr & gT7 agf T QT o=
srfy wor ot weeT ¥G7 | offw-
Y wWET N1 &, I W WA E
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1981 ¥ AR ¥ 1,25,000 B
T A R & ag o v &
1 T sigh & wrardy 1 9re @1 wroshy,
qgt = g dw #r wEr §7) wfag
ar Ay faag §fe agungefiens
uftqr & WYX agi = F% ¥R §
it g % fefgar gzards & §,
agr 9T WY H1 {rivey w0F ¥ g
F) o= AT wrfge aifw agt & oo
®1 gfamr faw v% 1« AR woar &
f& agi aT e gaer nF Tr 7 g
T 34 ® 7xg T |

vd w7 fodzw ¥ Toedgt §
g ¥ g 1 q9rEdt & a1 & omsdr
TR USY UH; WETH ¥ UF sl
Tter @eue fegr § ®UT gWU ag
wawa ¥ fa shiaw & faw o sisww
warzar &, 3 ar @ faadr g o §
X gt fredt &, a1 FTE-armT §
fradrd ) &I ) sgeear g
Tifgu f& & gargat FH-awT u
g fas | Jgh g Wi w1 wwedfEe
qratieat gdt g §, @i o Q@
FATLYT &1 cgaeqy &% AT & &
ST § a1 g 9% /@ h maer g,
agh 9 W zargEt faer sy § AfwA
TET TCHTHTY Taearafy g, g a7
TaTEat w1 aenc A et £ Qe
HFEdT IR F1 K difgn FF
TATEAT  FTA-TTHR F 7 foed o

™ gerE ¥ R gEa g
7g Y F & awelt TRt W
g o1 Tt & femae w@ E, =
il * fawre Tex ST $1 Ay
wifgy s A o Y oo JQ, I9
%1 Twdr I wifge 1 & wgn
g f& = wwe §t =mer fafeas
W & @y wifge whe e sl ofr
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Wy Friza g fr & v omn § om0
wTH IS 1 o «progw W H
AFE! TAC HATY § a1 W /AT
T & faeraz w@ &, & ag gaew
gfe sasrgmawm & forgr @ &1
T ge A g W T W F MR
0 3% R o7 7 gaa gy fawst
aifgn wifs gyt aoli #1 390aE faw
% 9 AT 1§ Qdr aTEE q
Yy |

w# i § f i g anE g
| 8 T HIT AT gATA T 4T AT
FE, IT T T T FT Fofow 3G

™ weEY ¥ qa § uw a
wHft WERE & gL 2T § WL
frieer w2 § 7 wro 7 grds 1l 700
qgy W AT § #IT wa ot AT wix
T I GYU FW |

17.58 hrs.

PAPERS LAID ON THE TABLE—
Contd.

NoTIFICATION UNDER CUsTOMS acT, 1062

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI MA-
GANBHAI BAROT). 8ir, I beg to lay
on the Table a copy each of Notifi-
cation Nos. 99-Customg anhd 100-Cus-
toms (G.S.R. 261 (E) and 262 (E)
(Hind: and English versions) publishad
in Gazette of India dated the 1st
April, 1981, together with an expla-
natory memorandum exempting are-
plane spare-parts for the servicing of
aeroplane from basic customs duty in
excess of 3 per cent ad wglorem and
from the whole of additional and
auxiliary duty of customs, under sec-
tion 159 of the Customs Act, 1862.
(Placed in Library. See No. LT-2261/81)

CHAITRA 11, 1903 (SAKA) 404

1%.59 hrs.
HALF-AN-HOUR DISCUSSION

Crosure oF M/s. Inoia Paprr Pure
Co. LTp.,, HazINAGAR, WEsT BrENcAL

0 Qe waTg zat (FEeT):
|qwTefer S, ATSE ST HI AW W O
T ATET SWTT &I AT § AT Y %
f¥ g w1 oF Tga a7 wFw g, A
ad afdfeafe ¥ gt I §F s
gt St FTI &1 FTRETHT,  Aod
gfear o) oer wwadl fefres, geiv-
HTC, 24 TOMI, AR FWIH H &,
I T E AT 1 ITX 1500
wqrd FAAT E W] 300H 500FF
werrt g1 T AIEY, ¥ e
FET Hag s T IR E AT
FaE ¥ F0T 10 91| ' gfe
uTg da7 & w §F wywers fear serer
QI | 1968 ¥ Tg FIREMT &I g
TIT R AR FHFT FOT yg g fw
T #1 S Wi &, ag gaAr 8,
qIFT-E3T @, WFE-AET § Hiv
I T T A W Q9 ad g
qRFA F TE K 1 g3 gE A
ar I FlATH ¥ B3 AT GAT I,
frg & Fieor g swgam g, O4
FE gt w1 § 1 iU wT g
FgAT & e g5 FTee™ F L 9wt & fag
qIETT ®1 SGTH &+1 A0 a7 #1%
T ®i LF-AIGT TAT AT 4T |
18.00 hrs.

TE FITAAT OF WAL §F 0gq T
Fo Z1wT =i forat wur oy 1 WA
60 8 70 =7 wfefas SomaT gedr
97 |\ T UF AP T FTETT E
TIL INF 14 %17 T3 9T A0fR
Ffer  IFF AME T TIFT JOTEA
4T O ZA Eidl B 1 AT
F¢ fear & A= il A AGCHT
ICiEA Q@A & e 7 A w4,
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gfi wwm & Wy ghe &
st feae fiwyr stro A o o wE
w1 wwTT AgS A€ R

g FHTE@IN dga gAY & IR

2| FT AT FEITC 1977 § WA
at @ JuT | s oo warg Fear
a1 | SuEF Tz feew aw wmwt
qA-ITAGIT GAT WIT el A1 7 qro
T ugo & Rl w1 gfaw fear
f§ oF gwead go £ foqer fFn
Tz g W fr ag tmw fe gg @
@TAT $q TN S 4&aT §, TR
FAiTG WX WEfdd @ wg ss
AWM AT THA T IW § IEHT ag
WM 1 I FHA A uE e ot

g1 gAtFa agfwacasigsy, fa=mw-
WA & ar g ag udgr wgt | 9
¥ ¥ *feeq 7 & % oo o

SHFEAT {1 FE J UF g@ ¥ TR

fafdas & wiEge 3 fxgm 1 6

TE 12FEY, 1981 F1qZ FrEFTAT
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): Mr
Chaiman, Sir, the hon. Member js
absolutely correct when he says that
the machinery installed in the plant
is chsolete, He is zlso absolutely right
when he says that the workers are
not at fault at all for having rendered
the plant unviable I would only say
that the Government's main moti-
vation for going into the question is
the employment for the workers and
ihe rehabilitation of the workers. That
is the most important thing for us
also.

As far as the economic viability af
the un't ¥ concerned, the basic gues-
tion for running a paper plant is the
avilability of adequate raw material.
1 agree with you that the require-
ment of paper is there. We are giving
iop priorily to the paper industry s=o
far as the production of paper iz com-
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cerned so that we meet the require-
ment of paper and we do not import
paper at all. But ip produce paber,
the hon. Member would appreciate,
what is very esseniial is that you
must se2 whether adequate raw
material is available or not. The big-
gest handicap in running this parti-
cular plant is the non-availability of
adequate raw material. Just switch-
ing on the mill iz a different thing
altogether. The rehabilitation of wor-
kers is a different thing. The hon.
Member would appriciate that unless
and unti] the availability of raw
material is assured, the running of the
milt will be a theorctical proposition.

The requirement of raw material
for the rated annual production of
18,150 tonnes per annum is estimated
to be 33.900 tormes of hamboo and
14500 tonnes of hard wood. The re-
view carried out by the pre-invest-
ment survey of forest resources indi-
cales that while about 44,000 tonnes
of bamboo could be procured from
Rihar. Assam, West Bengal. Orissa and
north-eastern region, the actual avail-
ability may only be 28,000 tfonnes.
Therefore, fact, you would see the
difference between 44,000 ang 20,000
tonnes. Now, with thig gap, we have
made efforts to put pressure on Bihar
Government.

We have asked the Bihar Govern-
ment to tell us as fto what is the
quantity they can assure t0 supply to
the mill.

We have also asked the other State
Governments and the Forest Depart-
ment to tell us whether adequate raw
materials are available or not.

The whole matter of adequate raw
material is being pursued.

The second important point which,
in fact. should be the most impartant
point, is the employment of labour in
the plant, which is an obsolete plant,
would involve one very important
matter and that is the overhauling
or revitalising the plant capacity of
this particular mill. And thig mill
needs g basic capital of Rs. 12.20
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crores which js proposed to be in-
vested and in addition to that, what
we have today liabilities of Rs. 12.75
crores which have to be absorbed
into this. Thus, the total liability
here would be a little less than Rs. 25
crores. But this does include all the
Hon. Member's financial poinis raised
in this particular question.

The third point which iz very es-
sential for working out the economic
viability of the mill is the assurance
and the availahility of adequate
power, Guarantee of uninterrupt-
ed supply of power to the extent of
100 KVA in 1981-82 ang 1,000 KVA
in 1982-83 is reguired and the Hon.
member knows that any shortage will
affect the viability of the mill. Now
we are trying to see whether this
proposition is viable in the location
of this particular mill.

The scheme wou'd not be viable if
capacity utilisation is less than 73 per
cent. This ig connected with the
raw material availability, the plant
revitalisation and the availability of
adequate power. It would not he
financially viable even at 80 per cent
capacity utilisation if there is escala-
tion in inputs cost {o the extent of
10 per cent or short-fall in bamboo
has to be made by imporied pulp.
Now this is very important. T am men-
tioning all thiz because the apgree-
ment with the neighbouring States
from  where the raw material is
coming is subiect to termination and
probably one has already terminat-
ed,

Now as far as the man-power is
concerhed, when we have schemes
for revitalising the whole plant viabi-
lity, thizs would involve rationalisa-
tion of man-power also.

I agree with the hon. member that
its employment roll was 1477 em-
ployees and also 252 casual workers
till the end of March, 1980, after
which g lay-off was declared. Most
of the technical and non-technical,
supervisory and management &tafl
have left the organisation. The labour
reguirement of the mill iz esti-
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mated at about 1,400 numbers for a
production level of 60 tonnes per day
and 1,500 numbers for 75 tonnes per
day. The estimated requirement of
gupervisory and clerical staff is 248
numbers. In order to rationalise the
man-power requirements, it would
be necessary to replace the supervi-
sory stall by recrutment of suitable
personnel.

So far as the labour force is con-
cerned, the casual workers would
have to be dispensed with,

Now [ will reply to the questions

which the hon. member has specially
asked.

The first question of the Hon.
Member is about the Export Group.
The Member would be happy to know
that that Expert Group report and
estimates that you had mentioned,
were not being utilised and
with the time-gap, they became out-
of-date. Therefore, the Government
appointed and requested the Bureau
of Industrial Costs and Prices to go
into this particular issus of how to
revitalise and how to bring about the
economic viability and feasibility of
the Mill

All these points which I have iold
you—the availability of adeqguate raw
material, the availability of continuous
guaranteed supply of power the
exercise of manpower management
and investment of about Rs. 25 crores
for revitalising this—are a part of
the observations and assumptions
made by the Bureau of Industrial
Costs and Prices which is the latest
expert report on this proposition. So,
the questiong of re-employment and
repayment of Rs. 73 lakhs which the
hon. Member has raised are questions
which are related to the adoption of
that particular Report. The whole
exercised i3 under the active consi-
deration of the Government. We are
examining the whole jssue. All those
questions which the hon Member has
raised are a part of that examination.
We would deflnitely include all those
when a decision is taken in the mat-
ter.
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SHRI CHITTA BASU (Barasat): I
am glad that the hon. Minister has
identified ceriain problems before the
Government. The problems, as we have
listened to, are non-availability of raw
materials, the gquestion of supply of
power and then the question of
finance. These sre the main problems

as he has mentioned.

You would be happy to know that
the West Bengal Government is very

much concerned about this Plant as
more than 1500 workers are involved.

The West Bengal Government
certain suggestions to this Government
also regarding supply of power, and

made

the Government gave certain conces-
sions also. The Chief Minister of West
Bengal was informed by the Prime
Minister of this country that the only
problem is the problem of awvailability
or otherwise of the raw materials. The
West Bengal Government had dijalogu-
es with the Government of Bihar and
they came to certain agreement with
regard to the availability of bamboo
or other raw materials for this particu-
lar Plant.

Regarding the question of finance,
the financial institutions are there. As
far as I know, as far as I am informed,
the banks can zdvance finance. The
other financial institutions have not
said 'no’ to the proposals. Therefore,
the problems which he has mention-
ed. ...

MR, CHAIRMAN: What elucidation
do you want from him?

SHRI SOMNATH CHATTERJEE
(Jadavpur): It seems, the Minister re-
quires some information. (Interrup-
tions).

SHRI CHITTA BASU: What I want
$o get clwrified is this. The question of
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availability or raw materials is not a
problem because that has been sorted
out between toe the Government of
West Bengal and the Government of
Bihar. That point, he should take note
of. He has misinformed this House.

As regards the problem of supply of
power, the West Bengal Government
has made it clear that every effort will
be made to ensure supply of the re-
quired power.

As regards the question of finance,
as far as I am informed, the financial
institytions have not rejected any pro-
proszl with regard to giving financial
uzssistance.

Then, what stands in the way of tak-
ing over the management? The
guestion is: the company was
under you. That is also a Central Gov-
ernment undertaking. It is their com-
pany. H.P.C. is another public sector
undertaking. It gets the managerial
expertise of the former company. Both
the companies are the public sector
companies, that is, the Government of
India undertakings. This particular
plant has to be provided with the
necessary finances and other inputs
for the revitalisation, Government
has not come out with any reason as
to why it should not be taken over,

Therefore, the guestion arises. When
all the conditions are fulfilled, what
are the reasons for not taking over the
management of the company? Is it a
political consideration? Will this House
have this impression that since this is
situated, located, in West Bengsl, the
Government of India does not like to
see that that particular plant is re-
hakilitated and employment for more
than 1,500 workers ig ensured?

Let me now ask a straight question.

Would the hon. Minister kindly state
that having regard to the concessions,
commitments or assurances given by
the Government of West Bengal and
having regard to the assurances given
by the workers employed there In
regard to productivity norms, what
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stands in the way of Government in
taking over ithe plant itself?

MR, CHAIRMAN: Shri Ramavatar
Shastri. Be brief.

st TrrTAAT wEEr  (9247)
wamfe wgmq, ag ags § wved
R arw 2 5 g M H oI Y
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W TF F¥ 79 F < g
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SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Chairman, Sir, I am
very sorry to say that the reply of the
Minister so far displtays lack of ser.ous-
ness, earnestness and candour. So far
as this unit is concerned as has been
said already, the fale of 1,500 workers
is involved. It has been said that top
priority is to ke given to the paper
indusiry hecause of shortage of supply
of paper in the country and we are
in need of greater production but all
efforts which have been taken to reopen
this unit—I am making this charge—
have been frustrated by the Govern-
ment of India so far,

Sir, the Hindustan Paper Corpora-
tion, a Government of India undertak-
ing, was given charge of this unit in
1976. They made a mess of it. As a
result thereof today 1,500 workers are
on the sireet. The unit has closed down
plus the hon. Minister has not said
that the company has now been direc-
ted to be wound up by the Calcutta
High Court on the application of the
creditors amongst whom is Central
Government financial institution cal-
led ICICI. When the Central Govern-
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ment is seeking for its total winding
up then there is no chance of its revi-
val.

Sir, today it is in the process of li-
quidation, The hon. Minister has given
an impression that the Centrai Gov-
ernment is trying so hard to reopen
this but they do not know that the
company is in liquidation and any day
its assets may ke directed to be
sold out. Then what will happen if the
machines are sold away and the land is
sold away? How can you revive? Sir,
the Government of West Bengal in
response to the Central Government's
query agreed to give concessions in
sales-tax and eleciricity duty. An agree-
ment was also entered into with the
workers with regard to assuring the
production in this unit. The hon. Prime
Minister wrote to the Chief Minister of
West Bengal in March 1980 that {he
only constraint was the availability of
the raw-material. After coming to know
of that the Chief Minister of West
Bengal got in touch with his counter-
part in Bihar and they expressed their
readiness and willingness to  supply
the required raw-material. Sir, do we
understand from the hon. Minister that
in this country there is ne adequate
supply of bamboo ete. and, as such, in
future there can be no new paper units
set up and there can be no increase
in paper units capacity. Also, Sir, how
can you then think of new paper units
to be set up? I do not know whether
the hon. Minister is aware that West
Bengal Induystrial Development Cor-
poration has made an application
before the Calcutta High Court and I
have the honour to move that applica-
tion before Calcutta High Court where
—y¥ou willt be astonished to know—
the objection to the taking over by the
West Bengal Industrial Development
Corporation on the basis of lease or
purchase of the unit to run it ag State
Government undertaking has come
from ICICI which is a Central Govert-
ment flhancial institution. They say
‘ne’, It has to be s0ld out for the pur-
pose of recovering their dues The hon.
Minister does not say onhe word about
that. Either be doeg not know or be
does not wish fo disclose these facts. 1
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would like to know from the Goveru-
ment whether 3 Committee headed by
Mr. Lavraj, the present Secretary of
the Petroleum and Chemicals Ministry
was set up, What is the report of that
committee? Will he place that report
on the Table of the House? Sir, then
the country may know and the House
may know what is the report and why
it was found to be not viable at all.
Secondly, I would like to know whe-
ther the Government of India will see,
if they are unable to open it, to take it
over. There is a provision under the
Industries {Development and Regula-
tion) Act under Section 25F(A) under
which even a company in liquidation
can be taken over. Now if the Govern-
ment of India does not step in and in
the mean time the assets of the com-
pany are sold out in liguidation, what
will be the effect of all these considera-
tion? When will this consideration come
to an end? All the time the Minister
says, we don't find it viable, Sir, we
have discussed with him., He says,
there are sp many ‘ifs’—how can we
do it and so on. The other company
with Rs. 5 crores worth of assets was
taken over. Here it is a running unit
with 1500 workers. They are on the
sireets. The Minister has been kind
enough to say that the workers are not
to be blamed for this sorry state of af-
tairs. Al right, if the workers are not
to be blamed for this, if the company
goes into liquidation in the mean while,
has the Government of India no res-
ponsibility in the matter? He knows
that the State Government has no
power under the law of the country to
take over the management and only
the Central CGlovernment can do that.
Now, therefore, my specific guestion
is this; What will be the attitude of
the Government before these winding-
up proceedings start? The West Bengal
Industrial Development Corpoeration
has made an application to take the
unit on lease subject to pending pur-
chase of the unit by the West Bengal
Industrial Development Corporation so
that it can be run properly. By this
step, the factory can be reopened and
the workers can be reemployed. Ma¥
I know whether the Government ol
India will see to it that the ICICI haelps
the West Bengal Industrial Develop-



417 Closure of M/s. Indic CHATTRA 11, 1803 (SAKA) Paper Pulp Co. Ltd, 41g

ment Corporation instead oI opposing
them in the matter of the take over?
Will he lay the Lavraj Committee re-
port on the Table of the House? Ig it
not a fact that the only constraint re-
ferred to by the hon. Prime Minister
was the availability of raw material.
There has been asgreement entered inte
between the two State Governments on
the supply of raw material of which
he was fully aware. Secondly, T would
like to know what is the attitude of the
Government in the matier of the liqui-
dation proceedings of the company.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIIT CHANANA): Some of
the hon. Members who parti-
cipated have made some beautiful
statements but unfortunately they
are not based on facts. 'They
need up-dating of communication.
For example, the first thing which the
hon. Member talked about was about
the Lavraj Committee Report. Wef,
the only thing that I would like to re-
mind and tell the House is this. The
things that I have talked over here,
the arguments that 7 have spoken of,
etc. are based on the report prepared
by the Bureau of Industrial Costs and
Prices of which Shri Lavraj Kumar
was the head. I have talked about the
criterion, about the whole formula,
on the basis of which the mill can be
tried and cen be run on an optimum
bagis. It is based on that particular
thing. 1f he wants me to repeat 1 can
do that also.

SHRI SOMNATH CHATTERJEE:
Lay the report on the Table of the
House,

SHRI CHARANJIT CHANANA: The
report is uader consideration. After
the report is considered we will see
what can be done.

SHRI SOMNATH CHATTERIJEE:
Give a time-limijt.

SHRI CHARANJIT CHANANA: I
can assure the House that this will be
considered as early as possible. That
is all that I can say just now. As far
as the High Court case is concerned,

-Hazinagar, West Bengal (HAH)

they are all the sundry creditors who
have gone to the court. They are the
financial institutions who have gone to
court. We can't direct them. It is a
matier between the Court and the
Creditors; we cannot force them. Then,
the hon Member's stand on the under-
standing between Bihar and West Ben-
gal Chief Ministers has only to be sub-
stantiated by one thing. I have had two
detailed meetings with the Chief Minis-
ter of West Bengal. I have discussed
these things with him. The very fact
that Bihar does not have sufficlent raw
material was the problem here. And
the hon. Member's presumption that we
don't want to run the mill is absolu-
tely baseless, The main motivating
factor as I said is the rehabilitation of
the workers who have been thrown
out by the closure of the mill and this
aspect has been playing a very im-
portant role with us. 1f the hon. Mem-
bers talk of politics, well 1 would only
like the hon. Members to know that
the Unit has the INTTIC Union. I would
only tell you that it is my own party
union.

SHR] SOMNATH CHATTERJEE:
That is why we are exposing that.

SHRI CHARANJIT CHANANA: The
Government is working on that. You
do not have to cash in the situation
at all, But what I submitied here was
that the dimensions and the implica-
tions of the problem are under study.
The hon. Members have unfortunately
presumed gomething on their own. I
have not at all said that thing. I said
the sectors were under consideration
of the Government, This iy what I
told them. (Interruptions)

SHRI SOMNATH CHATTERJEE:
What will happen if it is so0ld in the
meantime?

SHRI CHARANJIT CHANANA:@ In
the case of availability of raw material.
I can only say this thing that Bihar
does not have enough foresiry to feed
the existing mills in West Bengal and
Bihar, I would like the hon. Members
to know that in a meeting the Chief
Minister of West Bengal and myself
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had decided that the State Government
must promole afforestation, if they
want to keep the mills running. (In-
terruptions).

SHRI SOMNATH CHATTERJEE:
Sir, let us be serious about this

SHR1I CHARANJIT CHANANA: 1
do not want to say that the hon. Mem-
bers’ statement is not based on facts at
all. I am only saying that I am updat-
ing their information. I want io cor-
rect the information which the hon.
Members have. Now, the hon. Members
have talked about running of the mill
during 1978-79. During 1978-79, the
mil] was not economically viable at
all. We are trying to make it economi-
cally viable. During 1978-79, it incurred
a loss of Rs, 1.8 crores; during 1979-80,
it incurred a loss of Rs. 2 crores. Now,
running that particular mill in that
trend would not be right in the nation-
al interest.

SHRI SOMNATH CHATTERJEE:
The WBIDC is willing to take over the
mill. I am only asking the Central
Government to supply that.

SHR] CHARANJIT CHANANA: 5o
far ags the WBIDC proposal is concer-
ned, it has not come to me. It is not
within my knowledge.

SHRI SOMNATH CHATTERJEE: It
is fixed for 9th of April in the High
Court of Calcutta.

SHRI CHARANJIT CHANANA: Do
you want me to go to the High Court
of Celcutta?

SHRI SOMNATH CHATTERJEE:
You are most welcome. Let us have a
candid statement that if they are not
shedding crocodile tears to this situa-
tion, let them say it clearly that they
are taking |©positive action in the
matter.

SHRI CHARANJIT CHANANA:@ I
would only like to tel] the honn Mems-
bers that they must be satisfied on one
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thing. Without a proper diagnosis of
th2 economic malady, the mill has been
suifering and it is not proper for me {0
make a statement. I have already said
that the head of the Bureau of Indus-
trial Cost and Prices, Lavraj Kumar's
report is under the consideration of the
Government, The decision would be
taken on the basis of the considera-
tioa of that particular report.

SHR] SOMNATH CHATTERJEE: 1
earnestly request the hon. Minister to
tell us something positive. He has said
thut the Central Government is still on
ihae exercise of finding out the viabiity,

Now, the West Bengal Industrial
Development Corporation has made a
substantive application to the court to
take a lease to run it with its own re-
sources. You will appreciate that if the
public financial institutions under the
control of the Central Government go
and oppose, the court finds it difficult.
Would the Minister xindly use his good
offices to see that the public financial
institutions do not oppose the appli-
cation of the West Bengal Industrial
Development Corporation? I am mak-
inT an earnest appeal tog the hon.
Minister,

SHRI CHARANJIT CHANANA: Un-
less and until I have the details of the
proposal submitied by the West Bengal
Industria]l Development Corporation, I
cannot give a commitment on the basis
of what the financial institutions would
say or would not say. It ig the func-
tion of the financial institutions to see
the economic viability of a proposal
It is only on that basis that they have
to take a decision. I canunot say what
stand they should take or should not
take. I can only say one thing that in
the interest of ihe rehabilitation of the
1500 and odd workers, the Covern-
ment of India is interested in finding
out a solution to the problem as soon
as possible.

18.42 hrs.

The Lok Sabha then adjourneg till
Eleven of the Clock on Thursday April
2, 1981/Chaitra 12, 1903 (Saka),



